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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 27, 1979/Chaitra 6, 1901
(Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SP2aKER In the Chair]

ORAL ANSWERS TO QUESTIONS

Steps to p -atect Intzrests of Depositors
in Companies

s400. SHRI R.K. MHALGI :
SHRI K. MALLANNA :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased

to state :

{a) whether thereisany proposal under
the consideration of Government to take
steps to protect the interests of depositors
in public and private companies ;

{b) waether Government are aware
that same companies offer high rates of
interesst to attract deposits and some
retired persons and middle class families
invest in deposits in such companies
lured by high rates of inmjerest and after
paying interest for a year or two, some
of these companies neither pay the in-
terest nor return the capital, putting these
families to considerable hardship ; and

(c) if so, the action Government pro-
pose to take to save the poor people parti-
cularly tho retired persons whe have
invested in deposits ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFATRS SHRI
SHANTI BHUSHAN) : (a) to (c):
A statement is laid on the Table of the
House.

Statement

(a) The Department of Company
Affairs is concerned with acceptance
of deposits by non-banking non-financial
companies which come within the ambit of
Section 53A of the Companies Act, 1955.

L.S.—1

2

The High Powered Expert Committee set
up by Government under the Chairman-
ship of 8hri Justice Rajindar Sachar has
made certain recommendations in Chapter
IV of its Report on the question of accep-
tance of deposits from public by private
limited companies and in Chapter X of
its Report regarding the measures to be
taken to further safeguard the interests
of depositors in public limited companies.
A copy of the said Report was laid on the
Table of the house on goth August 1978.
These recommendations are under the
active consideration of the Government
and an amending legislation on these and
other recommendations, as necessary, will
beintroduce in due course.

(b} The rates of interest offered on
deposits by the companies are usually
higher than the rates offered by the banks.
Fromalarge number of complaints received
from depositors Government is aware
that certain companies have failed to
refund deposits on maturity nor paid in-
terest thereon. It is likely that such de-
positors include retired persons and mem-
bers of middle class families.

() On the basis of the recommenda-
tions of a Study Group set up by the
Reserve Bank of India under the chair-
manship of Shri J.8. Raj, the Companies
(Acceptance of Deposits) Rules, 1975,
have already been amended in March
1978 requiring non-banking non-financial
companies to indicate in the advertise-
ments inviting deposits, in addition to
summarised financial position of the Com-
pany, the amount which the company can
raise by way of deposits, the aggregate
deposits held and the amount of deposits
which are overdue for repayment so that
an intending depositor would be able to
judge for himslef whether he should make
a deposit in the company. Each deposit-
accepting non-banking non-financial ccm-
pany is also required to deposit or invest
by goth April eachyvear, 109, of its de-
posits maturing during the year endin
gist March next following and su
amounts can be utilised only for repayment
of deposits. A

Further action to safeguard the interests
of depositors will be taken as indicated in
(a) above and such action will cover all
categories of depositors who deposit
morcy in non-banking nen-financial com-
panies,
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SHRU R.K, MHALGI : It has been
stated in the reply that large number
of complaints are received from the de-
positors and the Government 13 aware that
certain companies have failed to refund
deposit on niturity, nor hve paid interest
thereon., M1y I know from the
Minister the approximate number of such

plaints and the of such com-
panies which have failed to pay the in-
terest as well ay the deposit amount on
maturity ?

SYRI SIIANTL BHUSHAN : I would
not be able to give the number of com-
plaints because the number is very large.

SHRI R.K. MHALGI : Is that number
in thousands ?

SHRI SHANTI BHUSHAN : If a specific
notice is given with regard to the number
of complaints, we will!znd out the number
of complaints that we have received.

I may inform the hon. Member that in
suitable cases, prosecutions are launched
whenever there is a violation of the pro-
visions of the Cumpanies Act in regard
to the deposits. And upto g 15t December,
1978, prosecutions have been sanctioned
in 66 caws ouwl of which prosecutions
have actually been launched against
51 companics and in five of these cases, the
courts have already imposed penalty
ete.

SHRI R.K. MHALGI : May 1 know
what are the main recommendations of
Justice Sachar Committee ? Do they
include the deposit insurance scheme
which was introducced after the failure of
Palai Central Bank ?

MR. SPEAKER. : The report has been
placed on the Table of the House. It is
accestible from the records

SHRI R. K. MHALGI: Have the
Government accepted the recommendations
of the Sachar Committee and are
Icmil?r ?to introduce a Bill in this session
tse]

SHRI SHANTI BHUSHAN : The re-
commendations of the Rajmdar Sachar
Committee are numerous. They are at
present under consideration of the Go-
wvernment. Government is in the process of
t-kin&edmilion on thoge recommendations,
But Government expects that in  the
current session, onc Bill not covering all the
recommendations but many of the re-
commendations, is likely to be introduced.

SHRI BAPUSAIEB PARULEKAR :
The amswer to Part (B) of the question
mentions that from a large number of
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complaints reccived from  depositors,
Government is aware that certain com-
panies have failed to refund deposits on
maturity nor paid interest thereon and
in reply to Part (c), certain steps have
been mentioned. 1 would like to know
whether in order to achieve the desired
objective, the Gowernment proposcs to
amend the criminal law of the country
like the Indian Penal Code to punish very
scverely the parties who defraud the de-
positors fraudulent mehtods or by
absconding Whether  Government
proposes to introduce compulsory deposit
insurance scheme covering deposits over
Rs. 5000/ ? If not, the reasons.

SHRI SHANTI BHUSHAN : So far
as the amendment of the Penal Code is
concerned, there is no intention to amend
the Penal Code because so far as the
violation of the provisions of the Com-

ies Act to secure the interest of the
itors is concerned, it is a contraven-

tion of the Companies Act for which there
is adequate provision for punishment etc.

So far as the casc of express fraud is
concerned, that way if it is covered by the
provisions of cheating, then it is already
covered by the Penal Code. But many
a times, what happens is that the com-
pany does not defraud but the com-
pany under a certain expectation takes
deposits but thereafter, the code of busincss
of the company does not place itself in
such a position as to be able tu repay.

WAN HON. MEMBER : Why do you
defend the cheats ?

SHRI SHANTT BHUSHAN : If answer-
ing a question in Parliament is defending
the ch I am defending the chcats.
All I am saying is how these frauds arise.
These frauds arisein two kinds of ways.
That is why, all kinds of safeguards arc
being introduced and many other safe-
B are under consideration.

So far as the specific question is con-
cerned, namely, compulsory insurance of
the deposits, well, the Rajindar Sachar
Committee has not made any recommen-
dation in this regard. The Raj Commi-
ttee which was inted by the Reserve
Bank and which one into this question,
was also against imposition of such a

So far ms the dﬁ?om'tlin banks are
concerned, they are insured and the de-

itors interest is secured but they carry
esser rate of interest, Now, those who
are not satisfied with the rate of interest
which the bank gives and under the
attraction of higher rate of interest want
to to a company to make deposits
obviously they will to take certain
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risks. Otherwise, there is no question of
converting the companies into banks.
Therefore, all the expert opinion is against
that. After all, it is for a person con-
cerned, the i?teti:djng depasitor, ::fo study
the aspects of the com to cFuard
his interest so that he mplan Klvc the fullest
information about the financial pasition
of the company, etc. an that
in this matter there should be no
fraud and deception on hum. Necessary
safeguards have been inttoduced to se-
cure his i‘;tcrr.st. Limits have been ir;"l-
posed to the extent a com can iake
deposits, ctc. but :Mﬂ,pﬁn{.m not be
possible to have this scheme.

SHRI S.R. DAMANI : May I know
from the hon. Minister whether he has got
the figures of the total deposits with these
companics on 3ist December 1978, and
further, what is the amount involved
where these companies could not fulfil
the obligations during the last six years ?

SHRI SHANTI BHUSHAN: Su, accord-
ing to the informauon furnished by the
Registrars of Companies during Novembe
1978 and December 1978, on the basis of
returns of d its as on gist March
1978 filed with them, gg publc limited
companies and 41 private limited com-
panies out of 1724 public limited com-
panies and 2450 private limited com-
panies which had received deposits, failed
to repay deposits on matunty although
claimed. above figures do not in-
clude those defaulting companies which
might not have filed their 1eturns of de-

ts. According to the information
mnhcd by the Registrars of Companies,
between September, 1978, and November
1978, 1724 public limited companics and
2450 privaie limited companies have filed
returns of deposits as on 31st March 1978
and the deposits to the cxtent of Ra. 573
crores and Rs. crores respectively
were available with them.

SHRI 8. R. DAMANI : Sir, My second
supplementary was about the figures. . . .

MR. SPEAKER : It is the second pait
of his Supplementary.

SHRI SHANTI BHUSHAN : Those
figures are not readily available.

o\ fewn wrf @7 ew @ WA
wot oy § e Y Pormwaw & fodie fea
WIRPHPEH a@ g o ¥
WL oY wrEAE wTREReT %
I wTERwT T3 U AFT
v ) g e gfe & orw aw e
w1 7 wry, e k¥ gAwre W faam
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*4n2. SHRI P.M. SAYEED:
SHRI R.V. SWAMINATHAN

Will the Minister of STEEL AND
MINES be pleascd to state:

(a) whether about 200 small scale
stainless steel re-rolling units in the coun-
try are lying closed down due to the Go-
vernment’s policy of allowing impoits of
stainless steel sheets;

(b) whether the re-rollers want 1m-
ports to be banned;

() if so, the rcaction of Government;
and

(d) whether Government are  considers
wg to change the policy?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) : (a)
Government do not have any information
to indicate that 200 small scale stainless
stev] re-rolling units are lying closed down
due to Government’s policy of allowing
import of stainlcss steel.

(b} Representations have been recerv-
ed suggesting imposition of a complete
ban on import of stainless sieel sheets and
strips.

(c) and (d) . Government do nut consi-
der that there is any justification, at present
to make any changes as the existing 1mport
policy is considered to be fair and cquit-
able to all the parties concerned.

SHRI P. M. SAYEED : This ques-
tion was to be answered some days back
and you were kind cnough 1o transfer it
because the State  Minister was not in a
position to convince the House. But now
the same answer is given. The only thing
is, old wine is in a new bottle.

MR. SPEAKER : What is important
is wine and not the bottle.

SHRI BIJU PATNAIK : Old win 18
always better.

SHRI P. M. SAYEED : 200 steel re-
rolling units are already closed and afout
1000 such units are about to be clored.
Last time, the question was whether the
Government has already sought informa-
tion about the closures from different
States and Union territories. He has not
given answer to that. He aays that there
is no information whatsoever. Have
they sought information from different
States atout the closures? If 5o, what in«
formation has been obtained?

MARCH 27, 1979

Oral Angwers

SHRI BIJU PATNAIK : The ans
wer given by my colleague, the Minister
of State lust time was the sam¢ answer that
1 have given. ‘New wine in an old bottle
or old wine in a new bottle’ is a matter of
choice, it is a matter of his choice and not
my choice. But the fact of the matter re-
mains that we have enquired it from all
the Statr Governments and the Union
territories, from the Development Com-
missioners of the Small Scale Industries
and they have reported——Ilcave alone 1000
or 200 units being closed—-that they have
no information tﬁm even one registered
unit is closed.

SHR! P. M. SAYEED : The Union
Government has got information as per
the hon. Minister that no such units
have been closed for want of raw-material.
‘This 1s quitt wrong. 1 dv not know how
he got If’lis information. Since the Union
Government has decided to impori 20,000
steel sirips for 1978-79 on  account of the
crisis in the utensil industry, is the Go-
vernment  prepared  to review its policy
so that the crisis in the industry is over-
come ?

SHRI BIJU PATNAIK : 1 do not
know whether the hou. Member is aware
that after this Government came 1nto office,
wr reduced the price of imported stainless
steel.  The result is that we are giving
stainlvss ster ] through the MMTC, whic
15 under the Commeace Mimstry since
1t 13 under the Government, I am reply-
ing at Ks. 57 a kg. to the small scale units
and last yems  because of less imports,
they were selling utensils, the House will
be surpiised to know, the so-called small
scale manufarcturers whose case the hon.
Menmber 18 pleading, were selling at 100
ur 120 rupees a kg. 1 thiuk b, this time,
they are no longer small scale in terms of
profitability. owever, then, 1 decided
to import wnore, the Government decided
to import more and the prices came down
to & reasonable figure of Rs. 8o or Rs. go
akg fur the stanless steel utensile. That
is the position todsy and the policy nced
not be changed because this is quite equit-
table for the plant at Durgapur, a Govern-
ment plant. They hrve balanced their
cudt; their profitability, and the i te
ed price, all these are determined a
Pricing Committee of the Ministry of Com-

merce.

St ST W O WA TR,
& g4t wgvaw & wrAar wgen §, 9%
aeE g iF wam ®ie o SR
wga @l vy we W fear T &
Wife qd1 @1 gefasw =l andr &,
o AT ¥ afvwar Aot @29 B
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o9 3FEmEd #Y g 7 (sazura)
Fq Aaas ariwaars, feedr s gl
wEzq ¥ £ o4y 3zq qY T Fead
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7 fr g7 aeged § T ¥ w FAARN
F 27 aroaz AT ®gr P oSEaAA
wwaF td 51§ 35 wEAATEd
FrOATT B AZ T gqrAT 7 F FF
feegram # 2R € 394 |

SHRI BIJU PATNAIK : He has
gonc from small scale to multi-nationals.

MR. SPEAKER : That is one of the
permanent features.

SHRI BIJU PATNAIK: Stainless
Steel is allotted by MMTC of the Com-
merce Ministry on registration by con-
sumers, and it is allotted according to
their requirements by a Commitiee which
sort of plans it, under the MMTC and the
Ministry of Comerce. The prices are also
fixed by the Ministry of Comnierce of its
Pricing Committee. As I said earlier
if the Hon. Member ‘ad listened to me
carefully—when I imported less, the prices
levied by the small scale industries were
jacked up to Rs. 100 to Rs. 120 per k.g.
while we were supplying them stainless
steel at Rs. 57 per k.g. Therefore, it was
decided to import more, and the prices
came down to Rs. 8o to Rs. go/- per kg.

There is no control on sale of finished
goods like utensils, hardware and things
like that. There is no need for it also. By
this mechanism of import we can see_that
in the market there is no shortage of this
particular item and the consumer does
not pay an unnecessary amount.

»
MR. SPEAKER : What he has asked
is about thr so-called bogus firms.

CHAITRA 6, 1901 (SAKA)

-
Oral Answers 10

SHRI BIJU PATNAIK : So far as
bogus firms are concerned, there is no
report with me. Bogus firms are not al-
ways bogus firms because they take the
goods and then sell them in the market,
But, then, it is already available. So,
there can be any number of people who
want to produce goods which are already
available, Therefore, I made it more
available by importing more. That is why,
one of the demand of the small-scale people
to ban imports has not been accepted by
the Government.

Wl @I FrEA: HewH A, H i
TAT AT~—TF FTIHA § | T80 TF &1
e 2, FEr AT X I TN 9 FIOT
T =7 Y § W SAF-AR T FH F,
Frg ot 59 3g fafafra ad ¥ ok
UF q%g & Y TIor-ardr 97 @ 3
# gAY 7T & qrAr 7vgar g fF 9w
&g 3 ¥ Ay Y AT SAF-HIRIET
g @ &~ WY AR A FOAT
TAT ST I AT A ATTAT TR AT4T~=
F4T /T IT A GAT 3T 7

SHRI BIJU PATNAIK : Not only
about Gwalior but the Hon. Member is
talking about steel yards while we are dis-

cussing stainless steel, for which there is
no vyard.

=t w¥T gRT : TAW WS FAL

73t 2, fas waT F FEOHAT FT
g w7 2

SHRI BIJU PATNAIK : The Hon.

Member is an Engineer, but he does not
know metallurgy.

SHRI SARAD YADAV : I know
metallurgy.

MR. SPEAKER : I am glad to know
that you know English also!

SHRI ]?'IJU PATNAIK : 2ﬁ"="’f ar
%% A&l @ | '

It is not a question of carbon content:
it is high chrome nickel content which
makes stainless-steel.

Nevertheless,the Iron and Steel Cont-
voller has been ordered to search out these
wpogus firms and black-list them. It is be-
ing done every day.
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+
*4093. SHRI NIHAR LASKAR i
SHRI R.V. SWAMINATHAN:

Will the Minister of STEEL AND
MINES be pleased to state:

() whether it has been reported in the
press that Algeria wants to widen her co-
operation with India in steel;

(b) if so, India's reaction to the pro-

H

(% the type of cooperation being offered
to them;

(d) whether India has such arrange-
ments for cooperation with other count-
ries too; and

(e) if so, the details of the same?

THE MINISTER OQF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) to (¢). A statement is laid on the
Table of the House.

Satement

Presumably, the reference is to the
news report that had appeared in the
Hindustan Times on the 19th of January,
1979 and was based on an interview given
by Mr. R. Hocine who was the Leader
og the three member Algenan Delega-
tion to the Second Comsuliation Mcetin
organised by UNIDO on Iron an
Steel Industry in New Delhi.

2. The views expressed by Mr. Hocine
were similar to those expressed by other
representatives of developing countries
who had attended the conference that
there should be increasing cooperation
between developing countries in sharing
their technical knowledge, experience,
training facilities etc. India had offered
to share freely her expertisc and cx-
perience for assisting other developing
countries in their steel production prog-
rammes.

. In uance of the above polic
India has been holding continuous dia:
logues with various developing countries
with a view tofurthering cooperation with
them. In the case of Algeria, one of our

ublic sector undertakings, MECON
Kaa had discussions with the Algerian Na-
tional Iron and Steel Company for es-
tablishment of a drawing ce and plan
design department for their El Hadjar
swf“cmplex and a proposal for this has
already been submitted by MECON.,
MECON has also ;igled a convention
with the ArabIron and Steel Union, whose

MARCH 27, 1970
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Head Quarter is at Algiers, for provide
ing technical awmistance in setting up a
consultancy and engineering bureau and
for helping in conducting studies, carry-
inr out the designing and engineering of
all projects to be undertaken by this
Bureau. MECON will also be amisting
this union for cstablishment o a data
bank and training of personnel,

4. Similar type of couperation is being
sought with other developing countries
alsn, For example, MECON is the con-
sultant to Government of Nigeria for
establishment of a steel plant; they have
been commissioned by Syrian Govern-
ment to prepare a feasibility study for
establishment of aniron and sieel plant;
they have ared and submitted a pre-
limunary feasibility report to Abudhabi
for a sponge iron steel complex.

. 5 Another Public Sector Undertak-
ing, National Mineral Development
Corporation (NMDC) s hopcful of sup-
plying pellets on a long term basis 1o
Indonesia which may be used for manu-
facturing sponge iron part of which would
be purchased by us; NMDGC has signed
a memorandum of understanding with
Government of Nigerin involving coope-
ration in the field of mining, training of
personnel etc.; NMDC  are considering
sending some technical  peisouncl o
Syria for develuping their mines; they
are also considering providing technical
assistance for manogement of iron ore
mines in Liberia.

6. The public sector undertaking Hin-
dustan  Steelwmks Construction Lid.
(HSCL) has been assigned works in Libva
for construction of a township and school
buildings. They have also offered to take
up works on steel plants in Nigeria and
Iran, civil works in Iraq, Sald%'a\rni'in,
Algeria ete. The expertise developed Ly
HSCL in civil construction field would be
utilised in the exccution of these werks
thereby furthering cooperation hetween
India and other developing countries.

SHRI BIJU PATNAIK : The state-
ment has to be exhaustive because the
question was put like that.

SHRI NIHAR LASKAR : There are
certain ideas on which you are working.
This is adoption of new steel making tech-
nol based on the use of gas resources
of West Asia and establishing complex of

oduction and marketing arrangement
fetwren India and West Asian countries.
How far have you succeeded in these ideas?

SHRI BIJU PATNAIK: Itis not only
West Asia but with South-East Asia also
this arran t can be made. Where-

ever the gay is available, we are trying to
work it out how to use our ore and their
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7as economically sothat our ore can go

to those countries in the form of pellets

and in :he form of sponge iron and scraps
they can be brought here at a reasonable
price for our electric furnaces. Just now
the import prices of scrap in the world
market are going up so steeply that unless
we make proper arrangements again, our
electric furnaces are likely to be sick.
Therefore, we are exploring all possibi-
ities and also trying to put up direct re-
duction of non-coking coal base plants in
our country—One in Andhra Pradesh and
another in Orissa which is under exami-
nation to see how we can change the
route of steel making from blast furnace
through direct reduction.

MR. SPEAKER : Mainly in Assam.

SHRI NIHAR LASKAR : Then we
find from the press report that there
are some kind of negotiations going on for
setting up a steel plant on a compensa-
tion basis with Russia. Whether any
such negotiation is going on with West
Asian  Countries?

SHRI BIJU PATNAIK : Sir, that
proposal is on the basis of blast furnace,
not on sponge.

SHRI M.S. SANJEEVI RAO : We
are aware of idea of our dynamic Minis-
ter, Shri Biju Patnaik. The idea of ex-
porting this fine iron ore and bringing it
our here as sponge iron for using it in the
mini-steel plants was already there during
Mr. Malaviya’s time. But I am sure our
Minister is aware of the acute power
shottage in the country. Hardly two or
three years back, most of the mini-steel
plants in U.P. and in other parts of the
country were idle on account of shortage
of power. Now, having this in mind,
what active steps the hon. Mintiser pro-
poses to take to see that there is no short-
age of power?

SHRI BIJU PATNAIK : My colleague,
Mr. P. Ramachandran, Energy Minister,
is expanding the power capacity—almaost
doubling the capacity—in the next five
years and there should be no difficulty
on that. But India’s problems, tecause
of its natural rescurces, bave to be fzced.
We can generate more power, as mvch as
much as we want from our unlimited re-
sources of steam coal, coking coal. Eut we
cannot go on in this country for the next
hundred years producing steel in the blast
furnaces because for the use of our iron
ore, coking coal is just enough for a limit-
ed tiame and moreover it has a very high
ash content and not conducive to go to
blast furnaces.
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Panel of Legal Advisers to Ministries

*494. SHRI 5.R. REDDY : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be plased to state:

(a) whether Government have made
any review of the panel of legal advisers
and standing counsels attached to the
varioas Ministries of the Central Govern-
ment; and

(b) if so, the details thereof?

THE MINISTER OF LAW, JUS.
TICE AND COMPANY AFFAIRS:
(SHRI SHANTI BHUSHAN) : (a) and
(b). There is no panel of Legal Advisers
attached to Ministries and Departments.
Legal advice is obtained by the various
Ministries and Departments from the
Ministry of Law or other officers in the
employ of the Central Government.

2. The list of Central Government
Chunsel has been reviewed on more than
212 >:casion. In the case of High Courts,
the views of the Chief Justice of the con-
cernad High Court are almost invariably
ta%kzn into account during such review,
thz primary consideration being the in-
tegrity and the ability of the person con-
cerned to present the case of the Govern-
ment effectively.

SHRI S.R. REDDY : My question
was whether the Government have made
a review of the panel of legal advisers.

MR. SPEAKER : He says, there is no
panel in the Ministry.

SHRI S.R. REDDY : In the High
Courts, the Government have appoint-
ed advocates. The previous govern-
ment had appointed some advocates.
Now whether this Government has re-
viewed those panels and changed the ad-
vocates.

MR. SPEAKER : He says, it is con-
tinuous; it is done in consultation with
the Chief Justice of a particular place.

SHRI S.R. REDDY : That is ture.
V}'hcther there has been any review there-
arter.

SHRI SHANTI BHUSHAN : The list
of Central Government counsels has been
reviewed on more than ohe occasion. Ip
the case of High , Courts, views of the
Chief Justice of the High Courts ary
almost invariably taken into accoun_
during such reviews, The primary consi
deration being the integrity and the abi-
1i® of the person concerned to present
the case of the Government effectively.
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Main recommendations Action taken so far

Remarks

Bombay Airport (1) Use of domestic hold- The Committe during its
ing area for handling visit to the site on 17th
international passen- February, 1979 ob-
gers. served that structural

alterations and a bridge -

over the conveyor belt
would be  required.
Hence it was not found
a feasible to use this area
for handling interna-
tional passengers,

(2) Construction of tem- Conversion of the Cargo
porary Gull terminal shed into a temporary
by converting the Gulf terminal is in
existing heavy cargo  progress.
shed.

(3) Construction of the The proposal is being
2nd module of Inter- submitted to the Pub-

national terminal lic Investment Board
complex. shortly.

Delhi Airport (1) Extension of the In- ..
ternational arrival

hall after removal of
old control tower.

(2) Construction of new The proposal is bein
International building.  submitted to the Pu
lic Investment Board
shortly,

General (1) Full manning of the Ministr¥’ of Home Affairs
immigration counters,  have been requested to

take necessary action,

{2) Repositioning of the This was not found pos-
officers of the Protec- sible.  Alternate me-
torate of Emigrants thods to facilitate free
outside the terminal flow of passengers are
building. being explored.

The matter has been dis-
cussed with the Health
Ministry in  order
to reduce the delay in
health checks.

(3) Abolition of health
checks.

(4) Prescribing slot tim- A study by International
ings for  operations Airports Authority of
of airlines. India is in progress to

work out in detail slot
timings for operation
by  various airlines
without affecting
operations of the na-
tional carriers.

This

——— ——— — —

This work is likely to be

completed by October,
1979. L

A decision is expected by

the end of May, 1979.

work is expected
to be taken up in
phases during October,
1979 after the old struc-
tures are vacated.
L¥{7 8

A decision is expected by

the end of May, 1979.

There are no chsnces o

the "abolition of Health
. checks.

= s e W W
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THE MINISTER OF ENERGY
I P. RAMACHANDRAN) (2% to
¢). Although the linked quantitv of
coal to the power stations in Delhi has
not been received in full during the last
few raonths yet there has been practically
no reduction in generation of power due
to sh e of coal. The shortfall in the
supply of coal to the various thermal
power stations in the country is duc to a
number of reasons over the lmi‘m_mumhs
resulting in their earlier stock getting d
{eted and it has not been possible for the
power station authorities to buld up
sufficient stocks of coal subsequentlv.
Steps have been taken to arrange adequate
supplies of coal to the theimal power
stations in Delhi. In case of any unlikely
shortfall in gencration of thermal station
in Delhi nan consequent shortfall in the
puwer avalalliny 1o meet tl ¢ power re-
quirements, agsictence will be taken {rom
neichbonring  electuical grid.  As such
there is no fear of any blackout i Delhu.

SHRI K. LAKKAPPA : After sccing
the face of the Ministey 1 feel verv affert-
tionate towards him.

This question 15 regarding  inadequate
supply of coal to power stations Delhi. The
‘nadequate ¢ y of coal is due to scar-
ity or non-a\:f:rab: lity of wegons by the
Railway  Ministry.  Therelore, three
Ministries are involy ed. Oneis Coal. annther
is Railways and the thud 15 Industies,
To-day I saw that the Industries Minis-
ter made a statement that becduse of non-
availability of wagons, vur industiial pro-
duction has come down. This 1s the col-
lective responsibility of the Government.
So one 1s putting the blame on the other-
and pleading alibi. The ministrier arc at
loggers heag

MR. SPEAKER : Pleasc come to the
question,

SHRI ;K. LAKKAPPA : The three
Ministries are at | head. Th re s
no co-ordinated o1t to improve the
l}ii:untim to see that these loopholes are

"

I would lgc_e to Iino;vf what a.r; the 1e-

uirements of supply of wagons from the
aul\ny Ministry for the last 1 1/2 years
0 meet the 1equirement of thermal project
and to stop frequent lock-outs not only in
Delhi but also elsewhere in the country?
Is it due to fict among y lves—
i.e. among the three Minustrics that this
has be: n stagnated at a stagr wh re the
intervention of the Parliament is required.

1 want a Ffull categorical answer.

SHRI P. RAMACHANDRAN: There
it no conflict between the Ministries 1n
this respect.

(Faterruptions)
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MR. SPEAKER : You have the dut
to hear also. 4

SHRI P. RAMACHANDRAN : As
far as l\milabilit& of coal is concerned,
ever since this Government came into
office, there was no shortege of coal avail-
ability in the country, With regard
to Delhi Power Stations also, we have got

“the power stations linked to various col-

lieries. For instance Del'ii power stations
are linked to North Karanpura  Area,
Argada Area and Hazaribagh Arca.
The coal availability in the first area is
,77:000 ton., In the next area i.e.
gada area, we have .66 lakh tonnes
of coal available., Int elgnnribngh ares,
the power coal is available to the tune
8.95 lakh tonnes, With 1cgard to Badar-
put, the total availability is 28.6g3 lakh

tonnes of coal. So, with regard to
lthc availability of coal, there is no prob-
.

{Interruption

As far as the question of making avail-
able enough coa? to the Delhi power sta-
tions is concerned, all steps are being taken
to see that the power stations da not suffer
for want of coal. In this country, today,
the installed capacity ..

SHRI K. LAKKAPPA: That 18 no

my question. Why are you replying a
questicn which has not been ure-d%

SHRI P. RAMACHANDRAN: In
Delhi power stations, even though theie
is depletion of stocks, efforts ae being
made to sec that coal reaches the power
stations i1n adequate gquantitics We are
monitoring  almost evelyday aboutt he
availability of coal. Last month, the Rail
way Minister and myself had a meeting
with the officers of both the Departments
to see that adequate supplies were made
to the power stations in the countr.

SHRI K. LAKKAPPA : First I would
like to explain ro you that 1 never yues-
tioned the hon, Minister that coal is not
available. My question is : “whether heis
aware of reports that Delhi faces  the pros-
pect of a black-out as its power stations
are not supplied with adequate stocks of
coal due to shortage of railway wagoms”.
So, my guutmn is very siuple. Of course,
he 18 ding himseif. It 18 no use say-
ing that the coal is available at the com-
mand of his Mimstry. But the queshian
18 that the coal should be supplied to the
thermal powe: stations wherever neces-
sary in proper time and in adequate quan-
taties through the railway wagons. What
is the coordination and efforts that they
have made through the Ratlway Minustry
to scc that there is adequate supply of
wagons to supply coal to thermal power
stations and thus meet and case the situa-
tion in the coun It is no une_givmg
such answers. That is why, I said that
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this Mi has not made eny cffort
with the Mi of Railways to get ade-
quate ly of wagons to meet the situa-
tion. my against this
Ministry is that this is a deliberate. .

MR. SPEAKER : You cannot go on
making & speech about this, There are
others also. You have put the question;
that is all right.

(Interruption)

SHRI K. LAKKAPPA : 1 want to
know whether this Ministry has made
any efforts with the Railway Ministry
to get adequate supply of wagons in time
to meet the situation?

MR. SPEAKER : He has answered
that question.

SHRI K. LAKKAPPA : Please do not
come to the rescue of the Minister. Please
come to the rescue of the Member, Please
give adequate protection to the Member.

MR. SPEAKER : I do not think you
need any protection.

(Interruptions)

SHR1 P. RAMACHANDRAN : I
have already answered the question. The
coordination i* maintained between the
Railway Minstry and the Energy Minstry
to sec that adequete wagons are available
to the coal corapanies to supply coal to
the power stations.

SHRI KRISHAN KANT : This ques-
tion probably has been Emm variousforms
in this House to the Railway Minister.
I am secking your protection not only for
this House but for various parts oIY the
country. The Railway Minister says
that there are enough wagons. The
Minister of Energy says that therc 1 enough
of coal. Is it not scandalous?

The Minister of Industry says that they
eannot get cogl‘for thermal power sta-
tions. The Minister of Energy has said
i!u“i'lt now that there 1}: full coordlm 'nm :{pd

arrangements have or

ying coal to thermal power stations,
Mie want to kn:i’t\:_ﬂxehmt ht:'m The

nisters are ing here, is ha;

pening to this Cabinet? What is h e
ing to this Government? I would like to
have & complete statement either from
the Minister or from the Prime Minister.,
Let them not take this H when you
are sitting, for a ride. Let the country
know what the real situntion is.
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SHRT A. 0. GEORGE : There is a
recent widvertisement, There in encugh
coal at the pitheads.

SHRI P. RAMACHANDRAN I
bave Y

answered not only now, even carlier.
Interraptions). I can only asure the
that sdequate supplies of coal are
made. There may be constraints in move-
ment, and those constraints are being sort-
ed out with the belp of the Railways, I
can only try to convince the House that
adequate iesof coalare being main-
tained and it is true that at various stages
the supplies are i"“"";ﬁ:& because of
some rcason or the other.

(Interruptions)

SHRI KANWARLAL GUPTA : Sir,
1 am on a point of order.

MR. SPEAKER : What is the point of
arder? In the Question Hour there is no
point of otder.

((Interruptions)

MR. SPEAKER : There is no point
of order Don't record.

(Interruptions)***

SHRI KRISHAN KANT : Sir, he
waa replying and the whole interruption
was there. He has not replied completely.

MR. SPEAKER : He said; “We are
making every possible arrangement.”

(Interruptions)

SHRI KRISHAN KANT : Mr.
Speaker, Sir, I requested you saying that
this reply we have received umpteen
times. ‘X(ou!d you kindly request the Go-
vernment to let us know in a detailed
statement as {0 how much are the supplies,
where are the bottlenecks and how
are sorting out and by what time they are
going to do so. We waot a statement,
1 would request you to direct the Govern-
ment to make a statement.

MR. SPEAKER : I would rather re-
uest that a stetment may be laid on the
‘able of the House,

wit farwer gwTe W : et A
& wgy § fie gt wretrw Y & o e fod
uw fawr w7 e2re agt ote oo & 9T
& ' firlt ofY Py firmeft & o woefte
sy ez ) T § | gl ag S

#**Not recorded.
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fie xoer i€ worw 7Y 8, feegw o
)
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g ET AT g

¥ At wgg ¥ ag WY SmRAT
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frae ger Wi FY8 At =@ faww
MY, AL 8T gFa A A7 BH ame ¥
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SHRI P. RAMACHANDRAN : Sir
about the wagons, my culleague the Rail-
way Minister will be in a better position
to make a statement on the railway wagons.

(Inserruptions)

MR. SPEAKER : Plcase answer only
to Mr. Malhotra's question.

SHRI P. RAMACHANDRAN : I
a.mo:llﬁ‘uﬁng to explain that Delhi will
not er for want of power.

SHRI KANWAR LAL GUPTA : Sir
ke is only talking.

(Interruptions)
MR. SPEAKER : He has ised
1o lay a detailed siatement on Table
of the Home. ions). Don't make

& debate about it. I can't answer for you.

SHRY P. RAMACHANDRAN: Mr.
Speaker, Sir, I have tried to give the figures
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about the availability of coal. I can
only say that much, and the only assurance
that I can give you is that we will sce that
Delhi does not suffer for want of power
in the coming months.

(Interruptions)

MR. SPEAKER : If want you can
raise A halfan-hour discussion. (Inter-
ruptions).

Den't record.
(Interruptions)**
News 1;::’:. S:"&;’“"" “Antl T.B.
*497. SHRIK. A.RAJAN :
SHRI DALPAT SINGH
ARASTE:

Will the Minister of PETROLEUM ,
CHEMICALS and FERTILISERS ' be
pleased to state :

(a) whether Government’s attention has
been drawn to the report a n
“Econom.c Tun 8 dated February
18, 1979 under the Caption “Anti T.B,
Drugs go undergound” ; and

(b) 1f so, the details and action taken
to maintain the supply ?

e , oo Wt FETs Htan
¥ oo wEY (o A< fag avew) o (F)
uYe (@) oF faado 99 qu7 727 9%
weET E

faeen

ifm geifins ereww ol gd
forg FE 7 wew & garey far v g
g BREWREM, wafy ey
gdenT qT  wrafea o dro et
Al ¥ aR AT 1agaw e
1977-78 % 1T ¢F 5% WAH—
SREEIT JERT A AN F HTI0
9 SR WY wy gy ok oY o ey
W 1978-79 ¥ Nqa RIpEET
HERE WY Juwear ¥ WAv SEvE 6iN
wfus wrate & sreor a] 1977-78 &

:;Nmuwdnd.
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i gar< gur § 1 sfomeaey o
o frlneflt Reimgdw fdwr Y
e AT ax FE wdY 7 & a2y
vy § v go fafire arel £ -
wY w9 goard g1 awdr &

SHRI K. A. RAJAN : It secms the
Hon. Minister is highly optimistic about
the over-all supply position of aati-TB
drugs for 1978- but I am very doubt-
ful becawse the performmce The
whole crux of th- problem in this area is
the increased demand in excess of the
production and installed capacity. If
you go through the figures of our require-
ments for the year 1978-79, it is estimated
that the country’s requirements of strep-
omycin is 330 tonnes and last year our

roduction was only 207.86 tons. As it
ts, there is a gap or shortage of nearl
123 I‘OI'.I:I'ICI is shoriage can be built
up r in two  ways—cither by
fully utilising the capacity of the existing
lants or by import. I would like to

from the Hon. Minister whether he
has got a long-term perspective 1n this
matter and in what way he is going to £ill
up the gap of 130 tonnes shortage in 1977-78.

The Minister of Petroleum. Chemi-
cals and Fertll.imu (‘%HRI H. N.
BAHUGUNA) not
with my Hon. fm-nd nbuut the prﬁ
tion figures given by him. Indigenous
production 1n the year 1g976-77 was 214.
85 tonm-u. in 1977-78 it came down

g2 tonnes and I%ZE-?Q it is uumatcd

2:5 tonnes. imports which we
tﬂod to build up during this period was
32 tons in 1976-77, 29 tonncs in 1977-78
and Bo tonnes in 1978-79.

SHRI K. A. RAJAN : Still, a gap is
there

SI.-IR}i I;Ih‘ N. %J:I-IUnEUNA 1 Yes, it i
accept t ot indigenous capacity
which has bLeen licensed has not proved
equal to the job, ‘Alembic’ is the worst
defaulter. Though their licensed produc-
tion capacity was 20 tonnes, they could
not produce more than 1.48 tonnes,

SHRI K. A. RAJAN : Why ?

SHRI H BAHUGUNA : Well, I
think that when Alembic was apprwed
long ago, that was a wrong date nwmng
time and a wrong decision. E'

a wrung

together, to give :hnm
e i Mo
are n even this
now, unfdng arc chasing them to Ij-l
out what should be done in this particular
matter.
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Then, there are three mare, Hindustan
Anti-biotics Ltd, has been producing above

new teclmnlngy being mtmdunecl in othq
fields of anti-biotics and, therefore, there
is & fall in production in IDPL. 'lt will
soon, in 1979-80, be all right. far
a3 Hindwstan Antibiotics lnd Syno-
biotics, are concerned, they are doing very
well. Some of the multinationals are rl::lnlz
doing formulaum—?ﬁm. Glaxo
others. They have been gwen accmd:

to their actual use in 1 rg uL
parate capacity for tion is not

mentioned. It is these people who are

get more and more of this with-
mtr;suiﬁllmg their corresponding  responsi-
bility which they had for building up
this type of bulk drug, which tbey have
not done. But I can asure the House that
this year we have made it absolutely sure
t} at there shall be no shor of anti-TB
drugs, a very tmportant antibiotics

Mr SPEAKER : The Question Hous
is over.

WRITTEO ANSWERS TO QUESTIONS

Reduction in Election Expenses

*401. SHRI K S. VEERA BHAD-

RAPPA : Will the Minitter of LAW,
STICK. AND COMPANY AFFAIRS
pleased to state :

(a) Whether any suggestion has been
received by Government :cgardmg the
reduction in the election expenses ;

(b) whether any suggestion has been
received to the effect that some tangible
financial assistance in kind in terms of
printing of identity cards, posters and

puhlicity material and provision of petrol
coupons for cach candidatc should be
afforded by Governinent so that no can-
didate is _handicapped in preparation for
electiont for want of minimum r+sources ;

(c) if so, the reaction of Government
reon ?

THE MINISTER OF LAW, JU STICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : (8) Yes, Sir.

b) Proposals for grant of certain fa-
cilguu at Government ex; , to the
candidates at elections to Lok Sabha
and the State tive Assermhlies, have
been received. ese mﬁpﬂh inter
alia include supply of pr cards give
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the stered number of & voter in the
: elecwalw l.‘:‘;;Il and the ﬁ:}lllmg booth where
he may have to cast hus vote aloug with
"the pnames and symbols of candidates
which should be made avalable to all
voters, -up:flg of posiers aund publicity
matcrial and the supply of petrol coupons
(c) These proposals are undet
examnation

Availabflity of oil and Natural Gas
in the Naga Thrust Region

*495 SHRI CHI1IA BASU Wil
the Mimister of PLIROLLUM, CHEL-
MICALS AND FERIILIZERS be
pleased to  state

(2) whether it 1s a {10 that there exasts
highly promiung structures with potential
wailability of o1l and Natural Gis n the
region ul)lr-d ‘Niga Thrust' and

) of so  the steps ty accelerate the
drilling operations mn le area ?

IHE MINISIIR OF SIAIT IN
THE MINISTRY O PLIROLIUM,
CHEMICALS \ND FLRTILIZLRS
(SHRI NARSINGH  YADAVY (a) Yes
Su Ol on some sttuctwes  such as
Dighbo, Geleka and  Borhollv—along
the ‘Naga Lhiust lme in the T sstern Re-
mon has alreadv been found A nunito
Wotner pronusing shuctuies ! o calsoboen
delineated Far exploratorv drilling

\b) In mder tumtensify t i explorithion
work tu numba of drlling 1igs deployed
by the ONGC in the Fastern region s
beng increased from g :%78-';9 10
14 1n 1979 Bo and 1710 1982 83

Broadcast of Regional News Bulletin
of Panjabl from Rohtak

- SHRI BAIWANT SINGH
RAMOOWALIA Will the Minuster of
INFORMATION AND BROADCAS-
TING be pleazed to state

g) whether the regional news bulletin
of ulaabt 1s broadcast only from Jullundu
and Chandigarh and not fiom Rohtak,
if so, the reasons therefor,

(b) what are the reasons for ignoring
the 40 per cent Pungaby news Listeners of
Haryana and Delh,

(c) whether he 18 considering a p1oposal
for the br of Punjabi Regional
News bulletn at 6-10 PM from Rohtak
also as the transmutter at Jullundur 1s
wesk and these news can only be listened
from Rohtak, and

d) of this bulletin 1z continued from
Rohtak also what extia expenditure has
to be borne by AIR ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (5HR1
L K ADVANI) (a) to (d0 AIR
Rohtak broideasts the regional news
bulleun only w Hinds vecause Hircas
the mam langusge of the area covered by
that Station he Punjabr-speaking po-
pulation ol Harvaua and Dediu wl o, s
per the 1971 Census Report number 8 94
Per cent and 1] 25 percent respectively,
can histen to tht  Regonal  Pumals
news bulletins 1elwved from Julhndw
because tley come wrll witlin the
first-rate listerung 1ange of 1s ro KW
medium wave tansmiite: It 19 not
proposcd to relay the Punjabi 1egional
news bulletm fiom A1 R Rol teh bec use
of 1ts other programme comnutmer ts

Naptha Jhakari Hydel Profect and Kol
Dam Project in Himachal Pradesh

*109 SHRI DURGA CHAND  Will
the Mimster of FNTRGY b pleased 1
state

{a) whether Central Government have
approved Naptha ]hakari Hydel Project
;nr.liil\ 1 Dam Preject 1n Himichal Pre-

csn,

'b) if so the detanle 1t 1eof

{¢) at what cost cach pioject 1s Likely
to be constructed and what would Te tle
Central ind Statc s contnbuticn tc eact
of the projects separately,

{d) when the werk wall steit ¢n these
projects and 1n how many {hases the werk
will be comyleted and

(e) when both the projects willl ¢ eon
mussioned ?

THE MINISTIR OI TFNERGY
(SHRT P RAMACHANDRAM) (a)
to(e) \tameeting heldun § 2 14,4 with
the Chief Mimsters ~nd Power Mn e =
of J&K, Himachal Pradesh Tunjsl and
Rajasthan 1t was decided 1n prinaiple te
take-up the executior of Nayila Jl.kau
and Kol Dam Pioject sitiect tc final
tion of the estumates tectno econcmue
clearance financial allocatiors etc

Doubling output of alloy and special
steel

*500 SHRI KUMAR]1 ANANTHAM
Will the Mimister of STEFL AMND
MINES be pleased 1o state

(a{varnon taken on the suggestion of
the Working Group that the alley and
speaial steel sector should dq uble st output
to meet the growing demand,

(b) whether the elecinc are furnace
sector has diversified 18 production from
mld steel pencil ingots, + nd
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(c) how the present demand of alloy
and special stecl is being met ?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
The report of the Working Group, sct up
by the Ministry of Steel & Mines on

ay 25, 1976, was submitted to Govern-
ment on 27th February, 190-,;9. The report
is under consideration the Govern-
ment,

(b) Yes, Sir. The diversification
allowed to the electric arc furnace sector
from August 1977 has been availed of by
some units in that sector to the extent
of about 80,000 tonnes per annum.

(2 According to the 1eport of the
Working Group, the demand for the cur-
rent year of alloy and special steels is
estimated at 660, 000 tonnes, As against
this, the indigenous production is ex-
pected to be around 600,000 tonnes.
The balance is being met from imports.

Tmaort of Eadosulfan Techmical by
industan Insecticides Ltd,

#301. SHRI SHANKERSINH]JI
VAGHELA :
DR. BIJOY MONDAL :

Will the Minuster of PETROLEUM ,
CHEMICALS AND FERTILIZERS
be pleased to lay a statement showing:

(a) the total guantity of Endosulfan
‘Technical imported by the Hindustan In-
secticides Limited during the last two
years (year-wise);

{b) what is the total quantity supplied
to cach State during the same period
and what is the stoek of the same in hand
at present; and

{c} whether the company has made any
-suply to any apex or any other G -
tive Societies during the above period and
if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI NARSINGH YADAV): (al) 200
tonnes each of Endosulfan technical were
imported by Hind I icides Li-
mited (HIL) during the Jast two years
4.4, 1977-78 and 1978-79.

(b) State-wise supplies of Endosulfan
a5 percent made by Hindustan Insecticides
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Limited till 15th March 1979 were at
unde

| g

State Kilolitres
Uttar Pradesh , . . . 4" 200
Andhra Pradesh . . . 175' 791
Karnataka . . . . 90" 100
Tamil Nadu . . . 44" 700
Maharashtia . f . . 40 000
Rajasthan e + 498
Madhya Pradesh . . . 5° 000
Gujarat , . . . 26g 181
627 952

Qut of the total guantity of 797.86
kilolitres of Endosulfan 35 per cnt El
formulated, a quantty of 16g9.915 kil-
olitres is instock/tranmit.

() Apart from supplies to a number of
State Industries Corporations, Hin-
dustan Insecticides Limited have supphied
Endosulfan g5 percent to the State
Cooperative Marketing Federations of
Karnataka and Andhra Pradesh which
are apex cooperative bodies.

Production of Streptomycin

*502,*SHRI VASANT SATHE: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS e
pleased to state:

{a) whatis the production of streptomy-
cin in the m"r}; by the main pro-
ducing units in the country; (unit-wise)
during the last three years ending 1978-79
vis-a-pis the production target for each of
the units and the demands for internal
consumption ;

(b) whether it is a fact that some of the
units producing Streptomyecin have pro-
duced it much below their capacity and
the reasons therefor; and

(c) whatsteps have been taken/proposed
to produce Streptomycin  to meel the
internal consumption demand and the
extent of import made/proposed 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FFRTILIZERS (SHRI
NARSINGH YADAV): (a} A Stater
ment furnishing the requisite details is
annexed,
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{b) Yes, Sir. At present M/s. Indian
ugs & Pharmaceuticals Ltd. and Mjs.
Alembic Chemicals are producing Strepto-
in below their licensed capacities.
reasons for low production of Strepto-
mﬁ as reported by these umts are as
under :—

Mis. Indan Drugs and Pharmacenticals Ltd.
There are problems of Stenlity and
contamination. The plant is also beset
with power failures and Auctuations,
which hamper production.
Mis, Alambic Chemicals

Non-availability of fermentors due to
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ﬁ':nnted during the current year to M/s.
industan  Antibiotics Ltd, for
effecting  Substantial Expansion in the
manufacture of this drug from Bo—ygo ton-
nes per annum to 170 tonnes per annum.
M/s. Hindustan Antbiotics Ltd. propose
to expand their capacity upto 200 fonnes
per annum during the VI plan M/s.
Indian Drugs & Pharmaceuticals Ltd.
and M/s. Hindustan Antibiotics Ltd.
both public sector enterprises, have been
requested to increase their production
of Streptomycin

The pantion relating to impor ts made/
proposed to be made for Streptomycin
i3 as follows:i—

enrrosion and leakages in mild steel fer- (In tonnes)
mentors.

{c) The Working Group on Drugs & Ry ) ) ) L
Pharmaceuticals has estimated the de- 1977-78 . . f 29 oo
mand of Streptomycin at 3§30 tonnes pe
annum and 460 tonnes per annum by the 1978-79 .. . . 8000
end of 1978-79 and 1982-83 respectively. {Ent.)

Against l-:::“c eiﬁtm:m, L capacity of 490
tonnes already en red '79-Bo
which includes an Industrial a‘;‘;:;;re :%at.) 100 %
Statement
(Figures in tonnes)
N?:"] Name of the Party 1976-77 1977-78 1978-79
Target Production Target Production Taiget P:qduction
(April-Dec.)
' 2 3 4 5 6 7 8
1. Mj/s. Hindustan Anti- . .
biotics, Ltd. goroo  B595 960 8636  gooo 7354
2. M/s. Indian Drugs and  8s- '
thwcutic:l’ss,sl.td. 8700 “9 P00 % 98 50 00 =8
8. M/s. Synbiotics, Ltd. 92 00 8161 8400 74 51 go o0 62 5%
4 Mfs. Alembic Chem. 8-00 2'32 6-00 1
Torar 275'00 214'85 28600 1ggge 230 00 165- 69
Demand (Estimated)
1o76-77 197778 1978-79
916*  ggo0-oo**

— i

*Estimated by the Working Group of Ministry of Petroleum, Ghemicals and Fertilizers.
**Batimated by the Warking Gro the ; ;
by Planning O g Group an Drugs and Pharmaceuticals Industry constitute
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Losses on Imported Steel Buffer
Stock

*503. SHRI P. 5. RAMALINGAM:
SHRI V. ARUNA CHALAM :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) the policv regarding import of steel
and keeping it in buffer stock;

(b) Whether it is fact that the pooled
price for the imported steel is consider-
ably lower than the actual price paid for
import; and

(¢} If so, the extent of loss suffered by
Government and the reasons for such
lapses in the face of the crying needs of
our economy 7

THE MINISTER OF STEEL AND
MINES ( SHRI BIJU PATNAIK ) :
(a) Import Policy  provides for the
import of those items of steel which are
either not produced in the country or are
produced in very small quantities. It
also provides for the import of those cate-
gories of steel in respect of which the
domestic requirement is much more than
the indigenous production, These
categories of steel riz. (i) structurals, (ii)
plates, (i11) HR sheetsfcoils, (iv) CR
coils/sheets including tinmill black plate
and (v) GP/GC sheets, are being ims
ported mainly under the scheme of buffer
stocks where the indigenous and the im-
ported prices are pooled.

{b) Yes, Sir.
{c) No loss is suffered.

Shortage of vital raw material
used ir Drugs

*304. SHRIK.T, KOSALRAM: Will
the Minister of PETROLEUM,
CHEMICALS & FERTILIZERS be
pleased to state :

(a) whether there is acute shortage
of vital raw materials like lycing hydro-
chloride, chloramphenticol etc. used in
tife saving preparations by the Drug
Industry;

(b whether itisa fact that the shortage
is due to inordinate delay in the dock
clearance of ships carrying these vital raw
materials § and

(c) if so, the action taken by Govern-
ment to remove this hurd'e in the avail-
ability of raw materials to drug industry?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS,
(SHRI NARASINGH YADAYV ) :

ia) Itis presumed that the reference is
to \Tctracyc]inc Hydrockleride. Alil.ough
both Tetracycline Hydrochleride  ard
Chloramphenicol Powder have oflate been
in short supply, there has been no acute
shortage of these drugs.

(b) Theshortageis duve in part to
lower indigenous producticn and in pari
to port congestion,

(c) Import of canalised bulk diugs in
short supply have Leen avgmented and,
where necessary, certain quantities have
been airlifted. -

Building for G. S.1, at Ekulaneskwar

%505, SHRI K. FRADHANI :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether there is any propesal ur.der
the consideration of Government to
construct a building at Bhubaneshwar fcr
the Orissa Branch of the Geclegice! Sviney
of India ; .

(b) whether there is any porposal fer
construction of staff quarters ; end

(c) if so, when the construction of
these buildings is likely t¢ ke cempleted?

THE MINISTER OF STEEL AND
MINES ( SHRI BIJU PATNAIK ):

(a) Yes, Sir.
(b) The programme approved hy Gov-

ernment envisages construction of cffice
buildings as well as residential huildings
in diffcrent locaticns  including Bhuba-

neshwar.

(c) The process for the construction
of office buildings in Bhubzneskwar has
been initiated and the work is cxpected
to be completed by 1g81-82.

Surplus Employees of Bureau cf
petrolevm and chemicals
Studies

*306. SHRT MAHI LAL : Wil
the Minister of PETROLEUM, CHEMI.-
CALS AND FERTILIZERS be pleated
to state : '

(a) tctal number of emplcvees of the
defunct Bureau of Petroleum and Chemi-
cals Studies, a subsidiary of the Indizn
Oil Corporation, who have become surplus
as a result of its closure :
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(o) whether all the'“emp
since bien absorbed in Indian Gmpo-
ration

“ i n')t, the reasons thuafalr, wlw::
a t were original ymcun
by tha m Qil Caorporation

d) whether the employees not.absorbed
in{th)e Indian Qil Corporation have the
l:.?‘fuﬂud their case to the uuﬁlmﬁﬂ,

rJIE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS ( SHRI
NARSINGH YADAV ) 1 (a) Twenty-
seven, please.

(b) the empla(ea of Bureau of Petro-
leum and Chemicals Studies ( renamed
as Bureau of Petroleum Studies ) except
those who were on daily were
absorbed in Indiaa Oil Gwpmuon and
0Oil & Natural Gas Commission.

{c) On the Closure of the Bureau of
Petroleum Studies its assessts and staff

(d) Yes, Sir.

() Since the mdim an the Bureau
was sharped by ONGC and I0G, it would
not have been appropriate to ask IOC
alone to absorb all the employees of the
Bureau. No further action is proposed
to be taken in the matter.

Paragra) in News Baulletinslg of
phe AlLR,

P. G. MAVALANKAR:

Im PROF. P

Wlll Minister uf of INFORMATION
BROADCASTING be pleased to

mtu :

(a) whetbu- xl in & fact that the dlﬂ
morning 8 to 8,10 and night 8+45 to

9.1% main Nm Bnlbtlu on the AIR

contains man

of Ministerial
speeches imhlde mﬂ ounlde Parliament;

(h) ¥ 20, percentage thereof ;
2 L83,

(c) whether it is a fact that mcluscn
of such views 1n the said Bulleuns dl][xll\l
the listeners of:mponmt news of Jrdia
and the world ;

(d) if so, steps being taken to 1mprove
situation ?

THE MINISTER OF INFORMA-

TION AND BROADCASTING
(SHRI L. K. ADVANI) : (a) to (b)
A. L R. news bulletins cover the speeches
of Ministers both inside and outmde the
Parlmmmth:n on the llaam of their
newswor ess, Speeafi percentages
of news bulletins are not allotted for
the coverage of any category of news
items. The news bulletins referred to
attempt to give a balanced preseanta-
tion of all news of importance keep-
“l:eg'lnwewthe needtoknepthelhtmm

1 informed,

Proposals from State Governments
for Super Thermal Power
Stations

*508. SHRI U.S. PATIL - Will the
Minister of ENERGY be pleased to state-

(a) how many Slate Governments have
submitted for super power
thermal plants and how many of them
have been accep

b) whether the Government of Maha-
ra tra h?ve sought permission to raise
furnance for super power thermal station
on the basis of bilateral agreement with
international finance agencies of foreign
countries ; and

(c) if so, the decision taken thereon?

THE MINISTER OF ENERGY
(SHRI P. RAMCHANDRAN) :

{a) The following project rcports for
the setting up of large sized thermal power
stations {involving installation of 1000 MW
and above) have received in the Cen-
tral E!actnmw Authori ﬂig {C. E.A} from
the State Governmen
of Utiar Pradesh. Punjab, Mu{hﬂ ?ndelh
Mﬁ:ﬂlhh‘l an%mlu\r. ehteiunm

projects will depend on the tachno-
economic appraisal by the C.E.A.
;.nmzhema‘it‘nmomopmmamdble
or meeting power demand on
identification of resources, ’
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Project

Installed mu'w

| 4

5.
6.

Anpara ‘B’ Thermal Power Station (U. P.) .

Ropar Thermal Power Station (Punjab)

Thermal Power Station (Madhya Pra~
™ - L] L]

1000 (2 X 500)
. 100 (5 X 200)

« 1000 (2 X 500)

Uljsin Thermal Power Station Stage —I(Maharashtra) 1000 (2 X 500)

Colgeng Thermal Power Station (Bihar)
Ray Thermal Power Station (Bihar)

gooo (6 X 500)

2400 (2 X 200 -} 4 X 500)

Propunlihm also been received from

the

Governmentsof Maharashtra and
s the establishment of a
r station at Chan-

-i‘.xhpcb“:r ( wa"m . “How:

1000 respectively. How-
ever, the project reports in respect of these
have mp):,t been received.

(b) & {c)., The Government of Maha-

rabtra had sent proposals seeking World

Mmfnrm up two super

thermalstations jiamfnxamuw:,

ﬁ!dﬂhmdtm l(%sﬂo MMWJ

Development  Amociation

and from other muleilateral/bilateral
domorsfor various inch

dlllnid:pumwlbell by

ts are also exe-

mmdgthe agencies with the

includes
B e e

expenditure.

s inter-alia
ce 15
State

the guestion of

the State Governments mminfbinm any

wu:ma—

(b) is it a fact that the people are not
attracted to defence services because of
unfavourable grade steructure of the forces
xig-a-uis the civil services;

(¢) whether there is any cadre review
committee for defence services:

(d) ifnot, whether Government propose
to appoint such a committer for defence
services as it does for civil services every
three years; and

(e) 1fnot, the reasons foi the same ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JACUIVAN RAM) :

(a) and (b), There isno dearth of can-
didates for posts in the officer cadres of the
ce Services. On the contrary, a
mrvqrmdlmu that the number of candi-
dates appearing for eatrance examinations
coutinues to increase. It i many times
larger than the number of openings.

There is no present evidence to
that grade structures or any mh"'m
factors are affecting the atiractivencss of
the Defence Services, which continue to
drawsome ofour mostdeserving youngmen.

There have been occasional shortfalls in
the in-take of officers to the Army, the
Ihvy and the pilot cadre of the Air Force.

these shortfalls do not seem to arise
Emn lackofavailability of candidates.

Gover t are ped that there
should be lacge scale rejoction of candidates
mdﬁamlwsmwd candidates

sclocted by the UPSC on the
of m m Gmmmt are
M into the

mummaumy_"umﬂ
be taken,
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There hasbeenno loweringof standards
as far as recruitment to the Army or to
the Alir Force is concerned. In the case of
the Navy, certain relaxations were made in
respect of SSB standards only for three
specific batches of the E ive cadre, to
help fill up the available quotas.

(c)to(e) Theexisting cadre position of
each Service is already under active ex-
amination at the instance of the Minister of
Defence in the light of our needs, the need
for continued maintenance of reasonable
promotion l:rmpects and provision of
necessary relief for any stagnation. Pro-
posals in regard to such matters are con-
idered in the Ministry from time to time
in consultation with the Chiefs-of Staff.
They bave to keep in view the organisa-
tional structure, the functionalreguirrmens
and the terms and conditions peculiar 1o
the Defence Services which, in many cases,
are not comparable to those of the civilian
services.

Plan for cren Fresh Capacities for

ny 46BulkDrogs

*510. DR.P.V.PERIASAMY: Will
the Minister of Petroleum, Chemicals
und Fertilizers Lo pleased to state:

(a) whether Govermnenthave drawn up
a plan for the creation of fresh capacitics
on a priority basis for manulacturing 46
bulk drugs now being imported; and

{b) if so,the detailsofthe same and when
it will’ be implemented ?

THE MINISTER OF STATEIN
THE MINISTRY OF PETROLEUM
CHEMICALS AND. FERTILIZERS
(SHR1 NAR SINGH YADAV):
(») and (b) As per import statistics
maintained by DGHS more than 150 bulk
drugs were imported during 1977-78 to
mectthe country's demand. Working
Group on Drm and Pharmaceuticals
constituted by Planning Commission
hu% the demand of essential bulk
drugs iod 1978-79 to 1982-8
and arrived at. addit.&nal capncit?'
that ghay be needed to meet this demand.
The New Drug Policy contains, inter alia,
an indicative categorisalion of drugs,
with a view to encouraging their produc-
tion by various sectors of the industry.

Future ing of bulk d ill be
guided m factars, e w

The & Phar-

that n%:tmp ““'1?"1'“?"-“‘"‘“' ied

t

am‘!:'.'.‘u{ Lqracys of ths order of

Rs. 625 crores, indigenous production of

bulk drugs would be Rs. 475 crores, thereby
leaving a gap of Rs. 150 crores (landed

, cost) to be met through imports, as against

Rs. 147 crores (landed cost) during 1977-78.

nmldnn of Hindustan Aeronawtic
A si Harijan Welfare
Association by Koraput

8o1. SHRI GIRIDHAR GOMAN-

: Will the Deputy Prime Minister
apd Minister of Defence be pleased
to siate :

(a) is it a fact that the HAL, Koraput
Divisivn has not 1ccognised 1he Hindustan
Aeronautic Adibasi Harijan Employres
Welfare Association {Regd.) though other
Associations have been recognised by the
authority; '

(b) if vo, the reasons therefor;

{c) the steps taken by the authority for
carly recognition of H.A.A.H.E.W. Asso-
ciation; and

{d) if nat, the delay for the samoe by the
authority ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.SHER
SINGHﬁd =amlc_il {b} The H ilr;dualau Aero-
neutics Adibasi Harijan Emp Welfare
Association has mil been rccy;;’nked by
the management of Hindustan Aeronautics
as it is not the policy of Government 1o
accord recognition to any separate service
association of employees formed on the
basis of caste or creed.

(c)and(d) Donot arise.

Pilferage of Stores from the National
Project Construction Corporation Ltd,
Faridabad

4802. SHRI R. KOJANTHAIVELU;
SH‘BAI DINEN BHATTACHAR,

Will the Minister of Energy be ple
to state:

(a) whether it is a fact that some valua-
able material was pilfered from the Re-
gional Store of National Project Constru-
ction Corporation Limited at Faridabad
somelime back;

(b} if 30, whetber the departmesntal and
police investigations have been made
against the controlling officials responsibl
in this case; and
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{(c) il wo, whetherthe administration
propose to take suitable action against these
officials so that such incidents do notrecur ?

‘THE MINISTER OF ENERGY
(SHRI P. RAMAGHANDRAN): (a)
In Februaiy 1078, a case of theft of
36 number bearmgl costing Re. g650 46
fromthe NPOCRegional Store at Farida-
bad was reported.

{b) ¥Yes, Sir. On the adviceofthe Central
Vigilance  Commission, disciplinary
proceedings were initiated against the
Assistant Engineer and Head Storekeeper.

(¢} In addition to the disciplinary pro-
ceedings, two officials involved have been
given transfer orders from the Regional
Stores at Faridabad.

Bharat Electronics Ltd.

. SHRISURENDRA BIKRAM:
Wwillthe DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(a) how many units of Bhant Electro-
nics Limited are at presen mﬁ
the country and what are the:r indi
capital and capacity;

{b) how much working force each unit
has been cmploying and what are their
exXpansion programmes;

(c) arc all these units going into profits
or erc are certain units incurring losses
also; an

(d) what electronic e%m ents these
units are making and they are
all consumed within the country or are
exparied also ¢

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): {a) Bharat Electronics
Lhmh:d (BEL) have two operating units

t, situated in Bangalore and

Ghuuba.d The capital employed and the

uipment production capacity (value)
? these units is as under ;=

— r—— s s it ™k A

Unit Capital  Produc-
employed tion
Capicity
(Rs. in crores)
Bangalore . 54" 34 45" 00
Ghagiabad . . 8 88 15° 00
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The Company is various for
raising the total equipment i
capacity in these lwo units to Rs. 75
crores.

(b) The warking force in each wm
including executives, as on 1.2-197
is as followsie

Bangalere , . . . 18,865
Ghaziabad . . 2,501

'I‘herell.m t 0
mpru:n no plan to expand

two units.

(c) The annual accounts are maintained
for the Company as a whole. 'I'h;
Company has been earning profita an
declaring dividends.

(d) The uct range of these two
unm)u “wl-‘:‘)&m_

R T 1 -n.l L~ _! ‘nd mb
vision Broadcasting equipment, com-
munication eqmpmmt in HF ,f
UHF range, Radar equipments,
and Test Equ;prmt, nmmuher;‘d.u
equipment, etc. Besides B-ncﬂm
complex is also mmtd'ncmring various

ts such ax Recciving Tubes
for m'o and Television, Picture
Tubes, Cathode Ray Tubes, X-Ray
Tubes, Transmitting Tubes,
trons, Vacuum Capacitors,
Gapacitors, Semi-corductors and 1Cs
Quartz dnmals, Transformers and
Inductors, etc.

Ghatiabad Unit.—Static and Mobile
3 - and Line of Sa;ht
Communicarion Equipment,
Secondary Surveillance Radars,
wmunm Bglm ete,
s products arc being aumdllly
comsumed wir}lun the mlrznd
ever, export of its l.npmultl com-
poue'nu bmeqlm steadily
and amoumed to Rs. 1590 crores ln
1977-78, accounting for over 20% of
the turnover of the Company.

M%m‘

kuhmm

. SHRI D’HARMASMW

PA 1 Will the Minister of LAW,
STICE AND COMPANY AFFAIRS
pleased w&::w whether there are any
rules subsidisry wﬁv
— rlkhlc place

%?me Parum Qompmy to the subsi-
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:eguluod by Secu
ﬁ Act, 1956
pma-!be w?l:‘mmmndﬂm;’- 2:1
restrictions. These conditions and res-
trictions however do not apply to loans
made by a holding com to its sub-
370 (:)(®)(i) and

Sections
2058 (531 of the ALk

Serefror Feamew g o TR Wt R
% gfe

4805, WY TWTTH : ¥aT (EATH WX
T WRIY T FATA AT FT H 6

(%) w7 aee ¥ Aol Serew
Tt Y Tt A 0 A gfa A
afy gf, A A% FAFTH T qAWT-
f1 g,

(') wr fagre wog Y WY gAY
qd T, WY

(w) afz g, o fage w1 feey
et fft gl sah qfa A
& o & g & o ¥ feert afy
ghiy ?

e ol wm st (st afte
wanTew) (%) WX (@) off gt ) Hr-
Aor wgew & fafaw 67 87 Taedt @1
¥ 1-1~1970 AN 7Y 1 7w qfx
% waereT gw wfw & Wmu sawes
TR} ~IEHT, WA T, Tew w2, -
T, WEH SR, fagrT Wi qarer aar
gy wrfrer w2 e Y JTw g

(%) qfs taedt w1 gRate Aw-
ww qr wfrr ) aenfae ale &
T 9T fen vy §, v fagre o
& rorer ¥ vt qfy w1 ¥ g et
7 wow ey ol grm

Rura] Electrification in Mixoram

4806. DR. RO’IHUM&A: wm
the Minister m‘ ENERGY be
refer to the reply given to

Question No. 5741 on 54t973 md
state:

(a) how many additional vil have
been electrified under this Annual Finan-
cial allocation for Rural Electrification;

(b) the demH ydl:ld findings of the investi-
gation of
and Mat streams in l\zmmm n.ndertahen
during 1977-78; an

c) the progress made regarding the
wo‘rh on the two projects am?whan these
are likely to be completed ?

THE MINISTER OF ENERGY
sSHRI P. RAMACHANDRAN) (a)
are 229 villages in Mizoram.

10 villages were earlier reported to have
been electrified upto 3i-1-1978. 5 more
villages were electrified upto g1-12-1978.

(b) and (c) As per the iminary
investigation; the micro hydel projects
on Daleswari and Mat stireams in Mizoram
have been found to be unecconomical

because of high cost of energy generation
from them,

wrefta wrd ¥ & Qv fwmr Y
geo

41807, WY WY TN www : T
JowurA St T T T a7 Ay
HY war w3 fn

(%) 71 T 7 19 TAET,
1978 #t g€ el aw & & fawma
#Y gz fprd 77 safe Ay e @,
*F SO F AT F A KT F A K
forr

(a) afx 7Y, ay famey & v
Freo §; AR

(w) =% qfrmreease fraet
afs gt ?

I9 quTr Wt Ay v A« (o
wrefrer Tw) : (F) ¥ (W) wiw
e & i qEa O s § Wi
et Feae o< frare femr o e 10
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Plan 3o Boost Bombay High Output

4&:3. SHRI JANARDHANA POQ ARY
he Ministerof PETRO

CALS AND FERTILIZERS

be pleased to state :

(&) whether Government have a plan
to boost Bormnay High output; and

(b) if so, the detmls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI NAR
SINGH YADAV): (a) Keeping 1n  view
various factors, the crude o] production
pr from Bomhay High was revised last
year. The revised cgogmmme envisagejpro-
duction as un

MARCH #7, 1079

Year Crude o1l Associat-
(mullion ¢d Gas (ol-
toimes)  lion cubic
metres
per day)
1978-79 ‘ . 3 40 115
1979-80 . 4 40 1:85
1980-81 . . 5 90 1 Bo
1981-82 . . B 20 2 50
1982-83 . . 9 vo 2 70

(b) The information has been given
in the reply to part (a) above.

wOTarE W § gty 4w € v

L]
4809, St gW WY We.q : T
o ot gdvE AR ag

Ta FY T HA 6
(%) w78 a% ¢ fv wlwmEr
Frqdwsn ¥ foag gfeeaa wmme g
w3y, T ¥ @ 79 F 1000 (70)
simafaraa g, sk afgg @
wers goRlt arar e wavmy ey oy

g o

(&) war g o g9 § s gOwe
gror wlverana feam gea weeAY, forawr
a1 am fipgear ¥feaw §, wr wi-

Written Awswers 44

wgor fiear wr g § oite ufy of, Y v
a% WY o d wieery wirave Rer
e AR & frdr Ak W wfe a, aY
wa WX IaET der feadr § Wt afe
a4, ar IuF [ e £ 1

Wifeow, voew Wit afow aw
wot (st we fig qraw) @ (%) 1,000
AT T & FARAT TLTH FT F7 H1E Swarq
T ¥ 1 ooy wfeens o e
F wiw w7 feweat, 1978 & daw
SR I aqg ¥ ayv faaest
& gTTT 256 AT LORF AH FAXAA NA
far @ 4

(w) fegemm dfamw  Fwl-
v fafade g venfea oW §2)-
e e gaalt gqEARAEY  wAT, o
1A A7 FPAT gTIT wLe, I ¥ g
ferervesy & w9y o <@y & 1 fewelt
faavor et & fag s @9 ¥ do
faweft dta woaet w1t oivz & w9 3 faamer
fur & forgR e &, wlwma &a
¥} fggram A0faw A & Jwrw &
fag deust qemer qaw A Sv-gie
¥ &7 ¥ fraw frar @ 1 sPc R T
dx wody w1 wiwwgw FH w1 favg
firar & WX va® fag o st R qF
farer e e v 1 wifiowgwr ¥ wix
w1 ite & qive aaT I9-gRve fggena
ffram wifew & @9 o /aw-
o g i |

™ giw wsl ¥ wfew sen
‘o’
4810. sit wrww T wrow: W

Fawam™ et vy vt 5= Tg R
fr s w8 fie .

(%) v ¥ fear o WY vy 5
ao! & frar qv O & whwn s
gor; Wk
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{m) s e wwred & frak
farertfg, /&3t ®t mar 5wl ¥ whww
fear qar gt 3% ¥ gnfor gx wgdr
Y o chear feeelt & s o AT &
wimfa aar Ivu fafas wiawtat
& quf & gy et & 7

T e ot arar e sot (oY
areliar o) : () 19748 1978
& fruw ¥ ¥ fafww 36 & go 759
FTieEY ¥ a1 F wfrory s fear &

(@) zd wafy & vm o
T\ W ¥ TW 1413 RE A}
wHere s, famaT s ar )

T WEWd F § feew g &,
fora wgQ & § av T X S wea
& orghs frad § o fafam wwerd &
firr &, o e aewrer uee A &)

Study of UNCTAD in m;!l-dhn

4811. SHRI C.K, CHANDRAPPAN:
Will the Minister of PETROLEU%
CHEMICALS AND FERTILI
be pleased to state:

(a) whether it is a fact that according
to an UNCTAD study the Indian Pharma-
ceutical industry depends for basic
on trans-national tions and
fr::l a large technological dependence;
a

(b) if w0, the details thereol?

THE NISTER OF
THE MINISTRY OF PETRDLEUM,
CHEMICALS AND FERTILIZERS
&SHII NARSINGH YADAV) : (a)
a. Sir, These views arc contmined in
Caee Studics in the Tranfer of 'I‘edn-

lndil:' pumu;llﬂm in lg;;

b) The Case Study points out that
Mh hunotmd‘chn
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the use of foreign . Any
attempt to reduce the costs foreign
technology through a policy of controlling
the financial terms of will not be
of much use unless it also addresses iteelf
to the more fundamental issue of tech-
nological dependence,

P of Coal
'eor Qullﬂr I-nli«lv.c-
&Wmlnpl t

12. SHRI SOMNATH CHAT-
EE : Will the Minister of ENERGY
be pleased to siate

(a) is it & fact that quality of Coal
and middli supplied by Coal India
Limited to the Thermal Power Stations
of the D.V.C. and Wen Bengal State
Electricity Board is very poor icading to
serious difficulties in the matter of power
gencration and dislocation in power supply
ouzmountafthewbe leakage in In,len;
an

{bjlwhat hmheenukenm
supply proper per specifications
wtheThumaleSumotlhc

DVG demlenﬂlSmn Elertiicity

TH.E MINISTER OF ENIERGY (SHRI

{b) Eﬁ'urnmheil'% to step up

mm&emquimnuoflhem
Stations.

Covking Gas In Lok

4813. SHRIMATT PARVATI DEVI:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS

be pleased to state :

(a) whether it is a fact that in view
P of tourist centre as alwo
shortage fire-wood pro-
to make aveilable cooking gas in
ghwm and
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(b) if 50, the i
b ?lo reaction of Government

THE MINISTER OF STATE FOR
PETROLEUM, CHEMICALS AND
FERTILIZERS (SHRI NARSINGH

now under consideration of t oil
wg to make available cooking gas

(b) With the anticipated large-scale
availability in the country from 1980
onwards, it may be possible to extend its
marketing in due course to the uncovered
areas based on the following :

(i) Anticipated customer potential ;

(i) Nearness of the market from the
source of supply ;

(1i1) Awailability of safe/convenient mode
of transport ;

{wv) Maximum utilisation of distribution
equipment ; and

(v} Viability in operations.

Payment of compensation for T
Over of the Metal Corporaton
India Limited, Calcutta

431& SHRI SHARAD YADAV :
will Minister of ST EEL AND
MINES be pleased 1o state :

(a) Whether Government have paid
com, tion taking over the units
earlier of the Metal Corporation of India
Limited, Calcutta ;

{b) ifso,the facts thereof and whether

e ation bas been determined
in accordance with the market value of
sheres of paid aoco:dinaﬂ;n judgement
pronounced by Supreme rt ; and

{c) What is the total quantum of such
compensations and bow much is the
balance still to be paid ?

& THE MINISTER OF STEEL AND
MINES (SHRI BiJU PATNAIK) :
(a) to (c). Yes, Sir. Under the Metal
Corporation  (Nationalisation & Mis-
cellaneous Provisions) Act, 1976, an
amount of Bs. 320+ 79 lakbs was paid to
the Corporation in October, 1976 as

under —
Ra. in lakhs

({) Amount for deprivation of
the Metal Corporation of
the management of its un-
dahﬂn&::h Soction 10

1 of the Y“amm
(Nationslisstion and Mis-
eelluneons -

1976 . . . 122°79

MARCH 21, 1979
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(i) Amount for the acquisition

oftheundm:rkinsofmul
Corporation of Indie as
Section 11 of the Me_Pt:f

Corporation  (Nationalisa~
tion and Mi s Pro-
visions) Act, 1976 ., .  wgBroo
TotaL . 320" 79
The t was received by the Company

on 19th October, 1976. There is no
balance to be paid to Metal Corporation
of India as per the said Act.

Formation of Companies

4815,  SHRI MADHAVRAO
SCINDIA : Will thg Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whetheritisafact that during
last one year the formation of small and
medium size companiesin the private secto
basshown increase in its growth ; and

(b} ifso, the number and details
of the companies formed in different parts
of the country particularly in Delhi during
the period ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRSAND
IN THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIS.D.
PATIL)

(a) Yes, Sir. 1569 companics of small
size, i.¢. companies haﬁnﬁ&n authorised
capital of less than Rs. 5 s and 1576
companics of medium size, i.e. companies
having an authorised capital of Rs. §
lakhs or more, but less than Rs. 50 lakbs
were regi as non-Gevernment com-
panies during the year 1978, while the
number of such small size companies re-

istered during the previous year i.e.

uring 1977 was 1198 and the number of
such medium size companies was
1203.

(b) Qﬁmﬁn and Union Terri-
durhgthe year :9;8 mmﬁdr
size mthoﬁmdusiul those

in the Union Territory of
ave given in the Statement annexed.
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Statement

Number of small sized, medium sized and lnge sized companies in the ?rivate sector (i.e.,

t s during 1 an December, 1 according to thei
fﬁ:v:um mnl ) registered during 1978 (January- 978 ing
Number of Companies
State/Union Territory
Small sized  Medium Sized Large Sized Total
Authorised  Authorised Authorised
tal less capital of cll:ihi of Ra.50
Rs. 5 Rs. 5 lakhs akhs *
lakhs or more and and above
less than
Rs. 50 lakhs
1 2 3 4 5 )
Andhra Pradesh , . . 56 75 10 141
Asam . . 8 15 e 23
Bihar . . . . 20 42 4 66
Gujarat . . . 64 g0 1 155
Haryana . . 6 12 . 18
Himachal Pradesh 3 6 1 10
Jammu and Kashmir . 2 4 2 8
Karnataka . . . 85 76 9 170
Kerals . . . 49 26 4 79
Madhya Pradesh. . . 20 31 5 56
Maharashtra . . 423 968 14 8os
Nagaland . . . 1 2 ‘. 3
Orima . . . . 18 25 3 46
Punjab . . . . 43 40 1 8¢
Rajasthan . . . 26 41 8 75
Tamil Nadu . . . 140 105 9 254
Uttar Pradesh . . 100 67 5 172
West Bengal . . . 252 245 12 509
Delhi . . . . 226 273 10 509
Chandigarh . . . 8 5 . 13
Goa Daman & Diu, . 13 19 1 33
Maalpur . . . .- .- . ..
Meghalaya . . . 1 . . 1
Pondicherry . . . 4 . . 1t
Tripura . . . 1 . . 1
Dadra &'Nagar Haveli . . . 1

TorAL . 1589 1576 99 3244




Umdlm.ﬂhlﬂ&ah

4816, SHRI CHATURBHUJ:
Will the Minister of PETROLEUM,
CHEMICALS AND  FERTILIZERS
be pleased to state the names of districts
in Rajasthan and the time when there
will 1.be supplied with liguid petroleum
gas

THE MINISTER OF STATE FOR
PETROLEUM, CHEMICALS AND
FERTILIZERS (SHRI NARSINGH
YADAV) : Afpresent Indian Oil Corpora-
tion and Hindustan Petroleum Corpora-
tion are marketing Liquetied Petroleum
Gas in Rajasthan. The names of the
District headguarters covered by the two
0il companies ase as under ;—

(i) Indian Qil Corporation : Jaipur.
Kota, Jodhpur, Udapur, Ajmer and
Jhunjbunu.

(ii) Hindusten Petroleum Corporation :
Kota, Udaipur.

2. With the anticipated availa-
bility of additional Liquefied Petroleym
Gas from around 1980 1t will be posuble
to extend marketing of Liquefied Petrol
Gas to more locations based on the follow-

ing consideration :
(i) Anticipated customer potential.

(ii) Necarness of market from source of
supply ;

(iii) Maximum utilisation of distri-
bution equipment ; and

({iv) Viability of operations.

Companies of Tata Group

68:&. SHRI VIJAY KUMAR MAL-

HOTRA : Will the Minister of LAW

USTICE AND COMPANY AFFAIRS
pleased to state:

(a) what are the names of all the com-
panies under the control/ownership of the
Tata group members, the nature of busi-
ness carricd on by each of these companies,
and the assets of cach of these companies
during the last five financial years pre-
ceding and including the financial year
1977-78 or calendar year 1978;

{b) howmuchfunds and ofwhichfinan.
cial institutions have been lent 1o or in-
vested in each of these companies;

(c) what is the value of share capital
syt o b ol
col nis as also the tota up capital
in cach of companies; and

pany Law ulations in respect of sub-
mission of conl:;gny balance sheets within
a statutorily defined period after end of
financial year?

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : () In the con-
text of the present industrial licensing
policy and the Monopolies and Restric-
tive Trade Practices Act, only those
companijes are considered as companies
of the Tata group which are registered
under section 26 of the MJR.T.P. Actas
undertakings to which section 2o(a) of
the Act lies, and which at the same
time cithe.rpﬁ} figured in the list of com-
panics identified by the Indust ial Licen-
sing Policy Inquiry Commitiee as com-
zamu belonging to the large industrial

ousc of Tata or are (i1) mierconnected
with such companies, Statement 1 giving
the required information regarding the
nature of business carried on by each of
such companies and the value of assets
of cach company during the years :ggi,
1975, 1976 and 1977 is laid on the Table
of 310 ouse. [Placed in Library See No.
L'f—4187/79] The information on the
assets for the calendar year 1978 is still
due to be filed as per balance sheets with
the Government in several cases and
has not ,therefore, been studied.

(d) Statement 2 gives the detaila of in-
vestments by tinancial institutions in the
eyuity shares of the companies in question
as on 1-2-75 and the funds lent by the
financial institutions io these companies
as per information disclosed by the latter
in their respective balance sheets for 1977,
is laid on the Table of the House [ Placed
in Library. See No. LT—4187(79]

(c) Statement 3 shows the value of total
paid-up-capital of each of the
and corresponding total value of equity
share capital held by various indi s
who appear to belong to the Taw family
and the companies covered in the reply
to part (a) of the question is laid on the
Table of the House. [Placed in Librety
Sea No. LT—4187/79]. The information
pertains to the fion on J-8-75. Con-
solidated information on a un baais
is not readily available for all the com-
panics for any subsequent date.

d) The es of assets for the years
ggﬁJnnd ::;;rhnwﬁudcbemfmmd

the companies concerned and are in-

cluded in reply to part (a) of the quer
tion,
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Request from Ministry of Health re-
garding Advertisement of “Thums Up*’

4819. SHRI BIRENDRA PRASAD:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state whether it is a fact that Ministry of
Health and Family Welfare. requested
Ministry of Information and Broadcast-
ing  to examine the advertisement of
“Thums Up’ as a “Refreshing Cola”
vis-a-vis the code for commercial adverti-
sing; and what were the findings?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L.K. ADVANI) : The Ministry of Health
and Family Welfare wanted the Ministry
of Information and Broaccasting to review
the advertisement of “Thums Up” as
a ‘Refreshing Cola’, with reference to the
provisions of the Code for Commercial
Advertising on A.L.R. and Doordarshan.
The matter was reviewed accordingly
and it was felt that the advertisement, as
worded, was not in accordance with the
code. On receipt of some representations .
in this regard, however, the matter is being
re-cxamined.

qew w3 & Traa A fafaar @avfagic
foast ¥ wreter famaiso

4820, St TTIHY 2 FAT FHAT AT
ag FAT FT FT F4 1

(%) wem wdw & wadw, fafem
qar A ool Far § anitor o
FHTT FT FIA-HE G ST 197778
A1 1978-79 F I FTHIT ﬁﬂ'cﬂ-
FI fe R ITTET ;

(@) 5% A1 § Hweaaa fwae
Tt w1 faeaEm T R S,

() FaF A & =y § w7
a® feat gafa g€ §; o

(%) == aF @ T Y TE AN
AT FT T HTT T HIA TFAT HIL FIA
¥faara aqar s g ?
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wut (W dfve e ¢
(%) & () wror fagefrwen Forr Y
weq saw fawrsft A7 & oy WA & -
&=, fafea itz avge forely & wrrw &
A wm fagfieor @R 1077-78
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Representation f the workem
of the Ber Colliery (BCCL) Dhanbad

921 SHRI A K  ROY- Will the
Minister of ENERGY be pleased to
state:

(a) waether Government aie aware of
the reresentation made by the workmen
of the Bera colhiery (BCCL) in Dhanbad
t> t1= manige nentin January, 1979 about
the ba1gling in the quarter construction,
if 30, facts In details; and

(b} whether Government propose to
make a probe into the matter?

E MINISTER OF STATE IN

MINISTRY OF ENERGY (SHRI
{%?ESHWAR MISHRA) * (a) Yes, Sir.

workmen of Bera Colliery made

N?t: hekdoor"\f\'}g shutters,
B&mm’m walls and wall plaster

work on satsfactory completion 18 Rs
2,24,300, uvut of which an amount of Rs
1,49,008 only has been paid to the con-
tractor 8o far, The remaining amount of
Rs 75,402 has been withheld from the
contractor, bemdea his securstv money of
Ra, 4.:“?0 The withbeld amcunt 18 moie
than the estimated cost that may be
payable on rectification as per standard

(b) The company 13 enquiring mnto the
matter. No probe by Government 13 at
present conmdered necessary

Board of Directors of Swadeshi Cot-
ton Mills Company Kanpur

22 SHRI SUKHDEV PRASAD

MA . Will the Minmster of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the composition of Board of Direc-
tors, value of shares of directors, details
of shareholders as up-to-date of
the Swadeshi Cotton Mills Company
Limited, Kanpur;

(b) whether the regustered office of
e Company has been shifted, location
as at present thereof;
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_(c) the number, names and details of
directors appointed by the Gentral Gove
ernment and various other directors
appointed by financial institutions etc;.

(d) what is the functiom of the company
and whether mectings are not being allow-
ed to be held by authorities ;

(€) if 30, the reasons therefor; and

() what action being proposed to be
taken against the company violating
various Pprovisions of Companies Act?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN) : (a)
and {(c) A statement is laid on the table
of the House. [Placed in Library. See
No. LT-—4188/179].

(b) As per the records of the Registrar
of Comoantes, Kanpur, the registered
office of th: comvany has not been shifted
from its Dresent situation at Swadeshi
House, Civil Lines, Kanpur.

(d) and (e) Apart from the six indus-
trial undertakings taken over and pre-
sently run by the National Textile Cor-
poration lamuted, the business of the
company comprises of:

(i) Investments in  Swadeshi
Polytex Limited, Ghaziabad.

(ii) Investments in  Swadeshi
Mming and Manufacturing
Company Limited, a subsidiary
company.

(iii) Land development busines.

Mestings of the Board of Directors are
“teld from time to time and s» such, the
question of said mectings not being allow-
ed to be held has not arisen.

(f) The questions pertaining to non-
comnliance of the various provisions of
the Companies Act, 1956 are under exa-
mination.

Useof Ethyl Alcoholas Mator Fual

ﬂ;, SHRI K. S. VEERABHA-
D! PA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS pleased to state:

() whether itis a fact that the concept
ofunng cthyl alcoholas a motor fuel isnot
new as some foreign countries like South
gl'n:aa and Brazil have been deing this for

ecades;

whether it is & fact that in the
Waited Scates othyl slcohe! was weed
during World War If as a motor fuel to

Written doswers 6o

reduce the country’s dependence on gaso-
line: and

m@ if s0, will Gwmmtcou&h&
d;qnummimulyfwm:év!n

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMIOALS AND FERTILIZERS
(SHRI NARSINGH YADAV): (®) e,

. Theconceptofusing Ethyl alcohol
as motor fuel has been known for some

(b) Information regarding blending of
alcohol in United States 15 not readily
available. In many countries includi
ndia, however, alochol Gasoline blen
were used 1n automobiles before and during
World War II and a short while thereafter.

() The entire question with regard 1o
the availability of alcohol and its con-
lum?‘:niqn I;yr e chemical indust];rl. cagel
possibility of producing 1009, pure 0|
for blending in gasoline, thr)ﬁtechnirﬂ and
logistic aspects involved in blending it with

mw.,‘u ed to be entrusted to a
ttee w] is being set up soon.

Production of Fertilizer Plants Below
Installed Capacity.

,]m;. SHRI SHRIKRISHNA SINGH
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

. () whbe;h; fit :.i.l" fact I::nt production
nanum| ertilizer ts is below
ingtalled capacity; l.ndp " the

ib) if 3o, what are the namex of these
units

and what is the percen of under.~
utilisation of their installed ';'.Ef.dm

THE MINISTER OF STATE
MINISTRY OF PETROLE mﬂg’
MICALS AND FER'

UM, CH
NARSINGH YADAV): (o ult'bs- .
annual installede i 1
el ity B e,
Y pericd are given
in the attached statesment.

2. In a continuous procoss chemical
industry like fertilizers, .
utilisation &?&?mq%?%
capacity utibisa i
ey el S
Power ity, etg, 1 4
W T
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concerned, their cnpnciﬂ' utilisation is
close to or above 8a%, owever, 1n some
dthepmh;;ﬁzh are fn.cd with a varicty
of pro il t
d.eﬁ.g:emiﬂ; age of equi wm
problems, mtnl;ll.ty an madmcy of
power e capacity uti ion is
much hﬂw 80%,. des, the newly
commimioned plants ;rncrally take some
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8. It is the constant endeavour of the
Government to ensure that the capacity
utilisation in various fertilizer pianu is
maximised to the mentpmbe With
this end in view, various measur s such
as renovation, debottlenccking, change in
feedstock and creation of captine pewr
genmtuonflulmeihuwbcmtakm pfor
implementation in & number of plants,

time to achieve stability in operation.
Statement

Installed Capacity, Productiou and Cupacity Utilisation of Nutrogen and Phosphate Planis
during the period April, 1978—February, 1979.

NITROGEN

Annual Production Piv-1ata%, capa-

Name of the Installed aty utibration

Unat Capacity ::]wr:bﬁﬁ:'q,
1979

1 2 3 4
(In thousand tonnes)
FA. Pubtic Sector
Sindri . . . . . 90 Not in production*
Gorakhpur ., ., ., ., . 131 789 65-8
Namrup c e e 45 36-8 892
Namrup Expansion . . . 152 68-2 490
Dwgapur ., ., , . . 152 33' 4 240
Barauni . . . . . 152 47" 4 340
Trombay . . . . 81 8o 5 108-5
Trombay IV , . . . . 75 23' 4 47'0
Nangal . e e s 8o 639 By
Nangal Expansion . . . 152 440 g1+6
Udyogamandal . e e . 82 469 62+ 4
CochinY . ., ., , | 152 68: 5** 49°2
CochinII , . e . 40 25'0 681
Rourkela . . . . . 120 fin 6 558
Neyveli s e e 70 982 505
Madras + e e . 176 14613 gory
By-products . . . . 24 19+ 6 009
_ Teraqa . . . . 1774 884'6 69

*Fertilizer plantis closed down for safety reasons till Modernisation schem e Lecerres aperative.
*%2,900 tonnes of nitrogen produced in Cochin I converted into NPK in Cochin IT Plant,
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1 2 L] 4

B. Prwots Sector
Varamam ., ., . . 10 44 480
Ennore . . . . . 16 7 49'1
Baroda . . . . . 216 1471 743
Vizag . . . . . 83 61-3 806
Kota e e e . 152 105°1 755
Kanpur . . . . . 200 1699 915
Goa e e 171 134°5 858
Tuticorin . . . . a58 143°9 608
Mangalore . . . . 160 108-8 742
By-Products . ., ., . . 4 3o 817
ToraL (B) . e 1270 883-0 75'8

C. Cooperaiwe Sector
KandlafKalol e . 215 2181 1o'e
Granp TotaL (A+B4C) . 3259 1985 7 nee
PHOSPHATE (P,0,)

A, Public Sector
Trombay . . . . %6 35'S 1070
Trombay IV . e 75 2g'2 46-7
Udyogamandal . . . . 44 24'9 61-8
Cochin 11, . . . . 114 859°4 87
Madras e e . 1ig gg-8 VAL
Khetn e 90 104 126
SSPUnis . . . . . st 174 iy

ToraL (A) . . ., 802 ase 1@ 67°n

DTncludes 1,700 tonnes of PyO, produced during trial runs of Siodri Rationalimtich projec
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1 3 3 4
3. Private Ssclor

Ennore . . e s . 10 95 10§°7
Baroda 50 421 701
Vizag . . . . 104 62:0 653
Goa 42 269 69'9
Tuticorin 51 92°0 683
TSP/SSP Units 194@@ _ 129'8 863
Totau (B) 431 aga's 75'9

&, Cooprrative Sect
randla . ’ 127 162+ 2 139'3
Graxo Torat (A+B+C) 1080 3D 7066 Bo*6

—

D B31,07e tonnes of Py O, capacity in SSP plants not in production at preseat.

o yrw gox wriefewen fufad
o awefifear & fivly v srrie

, 4825. o WY ATCYaw iy ¢
a7 Ygfean war vemm dite e
AT g TETX WY PO KG 6 :

(%) war gfemw T qoF W-
fero %Y sitafaay & fad weoh-
Fear ¥ gear€ vl fadr §;

(w) afe g, o % Ford g ¥ &
WX fien-fer diafidi & far  wmix
AL g

(%) wr shem 3 T -
wfewer firo agt 7% Waw w @
o 3 wgitr v oft §; W

(w) ofx ¢, Nt ww T
Sawrg?

WA, T afte it swrw
Foww et (o ey wnx) : (%)
W, %)

8 L83,

(&) 250 e Araaey
W N @ ot ¥ fg SRRA
Fgw  wehtaa (fro dto go) W
weifar & wie ot ¥e %1 0%
EETE 5T ¢ § w10 S Ty
# qe & gor W A el @ €

('f)ﬂ'((‘l’) o ¥o qto To
7 weifar & dod  smed Jww
W o My (l{'ﬂ'o QAo wTdo
dYo) wY wehifar & e W'k wewr
g & gfa sl we @ § & o
Wmtlﬁoﬂoﬂomcﬁ
W fdteelt ot wiifrprr <@ qorn
Jad W TR S s Wl ) S
W 47 WA TR F I ST

Scarcity of Keresensin Tripura, Assam
and Other Usnion Territories

6. SHRI KIRIT BIKRAM DEB
B : Will the Minister of PETRO-

LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

whather following the
hﬁutmﬂnhmmtm
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of kerosene in Tripura, Assam and other
States/Union Territories in  the north
eastern region and black-marketing in
this commodity become rampant;

(b) the reasons for snch scarcity and
black-marketing in kerosene oil; and

(c) the monthly requirements of each of
these States in respect of kerosene and the
actual supplies of kerosene made to them
(Statc-wise) during cach of the months
since January, 19797

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
NARSINGH YADAV): (a) uring
the past few months, reports concein-
ing suortages of kerosenc have been

MARCH 27, 107
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received from Assam, Tripura and other
States and Union Territories in the north-
castern  region. However, no specific
complaint about black-marketing of this
pruduct, following the 1ecent Union Budget
proposals, has been brought to the notice «f
my Ministry.

(b) The overall inventory of kerosene
in the country is low as it not been
possible to import the product to the re-
quired extent duc to non-availebility of
herosene in  the international market.
1t has also not been possible to despatch
whatever product that was in pesition due
to poor availability of rail wagons in these
areas.

(¢} Thedetailsof the monthly allc caticns
ofke1 osene made to the StatesjUnion 1 erri-
tories in thisregion and the actual sales are
given below:

(Figw es 1n metric tonnes)

January, 1979 February, 1979
States e -
Allocation Sales Allocation Sales
Arunachal Pradesh . 210 274 205 303
Assam . . . . 12227 11773 12576 159
Manipur .« . 785 597 855 509
Meghalaya ... 662 697 bos 475
Mizoram . . . 330 b4 341 115
Nagaland . . . 330 o 35% 335
Tripura . . . 1100 954 1072 {1]
TOTAL . . 15664 14635 - rSoc;Gu 105 lﬂ_ T

As can be seen from these figmes, pro-
blems of supply were faced in the month of
February mainly because of transportation
gonstraints atising out of the strike in NJF.
Railway during the second wrek of
February and inadequate availability of
tank wagons. All cfforts arc being made
to ensure supply of kerosene according
to allocation.

Abolition of Posts of Accountants in
E.CGL.

“g! . SHRISAMAR MUKHER]EE:
the Minister of ENERGY be
to state:

(a) whether he is aware about the fact
that while upgradiny 18 Accountants post
of Executive cadre in Eastern Coalficlds

Lud., Dishe:garil-: West Bengal. at the
same time the administiation have abo-
lished 18 posis of Accountants there;

(b) whether these posts of Accountants
were created onlv 2/y years back:

{c) whether this order of abolition of
1 Wage Board posts has crcated great
resentment among the Staff since the
management’s attcmpt to fiecze the pro.
mndtionnl avenuesof wage Board employres:
an

(d) if so, his reaction thereof?
THE MINISTER OF BPATE IN T

MINISTRY OF ENFRGY _ {SHRI
JANESHWAR MISHRA) : (s) Yes, Sir.
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[b) Yes, Sir.

(c) and {d) : 1t is not correct to say
this has created widespread resentment
amang the employees. The upgradation
of the posts was done to ide opportu-
nities to Wage Board employees who had
become eligihle by qualification, training
and experience for joining the executive
cadre. The gement conti sly
evaluates the number dc:cqugr& on the first
line ervisory grades an © exccutive
gud::i:n that as the quality of the employ-
ces improves, they should be able to  juin
the ranks of executive grades.

Comtract for Laying Pipeline from
Bombay to an American Firm

28, SHRI YADVINDRA DUTT:
Willthe Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the ONGC have given the
contract of laying a 203 kilometer long
petroleum gas pipeline from Bombay Hizh
to Uran to an American firm;

(b) if so, the name of the firm; and

(c) whetheritisafact thatONGC (U.8.)
has promised an amount of Rs. 82 lakhs
to this firm, if so, the purpose for which
the said amount was promised ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
NARSINGH YADAV) :

a) Yes, Sir. The ONGC gare an

r for laying 2 Sub-sea pipelines of
approximately 203 kilometers lengih each,
for transportation of oil and gas from
Bombay High to Uran to an American
Company. which was thelowest technicalls
acceptable bidder for the work.

(b) Messrs. Brown & Root 5.A and
Messrs. Brown & Root International Iud.;
an

{e) No, Sir. Thelaying of the pipelines
was completed on schedule and the pipe-
lines were commissioned in June, :!g B,
M/s. Brown & Root have been pai Ly
ONGG for the work strictlv in terms of
the contract provisions,

Move to Core Sector

Increase-Price of
Product (Steel)

gi"f' SHRI DHARMAVIR VA-
S v Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether there is 8 move to sponsor
an increase in the price of core sector
Product such asrreel; and
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(b) ifso, whether it was not against the
Jha Committee on Indirect Taxes reco-
romendaticns ?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):

(a) The prices of core sector products
such as stcel are constantly kept under
review hy the Government.

(b) Such 1ecommendations of the Jha
Committee as are relevant to pricing
policirs will also receave due consideration
mn any revicw of steel prices.

in Coils.

. SHRI K. RAMAMURTHY :
Willthe Minister of STEEL AND MINES
be pleased to state .

Import of Tinplate Primes and Blsck-
pintes

(a) the total import of tinplate prime
duning the past six months by the large

scale units;

(b) the total impait of blackplates in
coils for comersion into unplate pri
during the past six months by the mg
seale  umite;

(c) whether there v any pending hi-
cence for import of black plates in coilsand
ifvo,the yuantt m1o 1 ¢ porud;and

(d) whetber any such import licence

has been given to any small scale unit in
the countiy?

THL MINISTER OF STELL AND
MINES (SHRI BIJU PATNAIK) :

(a) to (d) . The information 1 being

collected and will be said on the Tabie
of the Huuse,

fow o1 ety A T maKi w
LGl

4831. ot WY ATUTW AEw
1 {ETH WIT W1 AR gg 99 &Y
¥ w4 fF

(%) xmag ax v ogd & ge)
WY gaaT ¥ Y W A e
¥t & ww wrely gfy gy ok § W W
THE TR A e ¥ e s Wy
gt & e gfa & fog Seramit sreo
Y g FF w1 GO W fare §;
o :
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(@) v wfor dat ¥ e
Y g e ¥ wrawwar ¥ forg, st
@z feand &1 qw g § o AR &
Iya & fag Mo 92w & SATYL WK
Frewg forat & qoeftor el T aOR
&Y %7 AR F wH PO 9T qoar w3
w7 faa 2 ?

geare wie W s (W @
qEATeY) : (%) TWEA. AT qEE
w wfvng w=ft RO F R A Y
afz FaT § & SERAER WX 3| wiE
9T FE ¥ g A aRg-any 97 gf
7fg 1 sfagft &4 & waman ww_Ew,
1973 ¥ T ALGALY duw ww
wfafa & v g0 ¥ W afcads 7
gUT 97 ) 5-6-1978 ¥ ¥T & W
175/— w4 sfe = & wwa & afz
T ) @k @ foms awm oo A § —

1. Seavee A & g€ afe w1 ¢
7,

2. Jmesr w1 Sfaa ww G-
frm #11;

3. §% w9 & W g0 & 7fe &
A F wT WIE K AW F

gt afe =1 g w7 WK

4. YO JAN & syl
whem Wi fawe,|
fag wofa d@wEw EET
qqT 9T aT fiTar #1 W
F !

w At & wrnfew aer i
o ¥ geEl w1 eesr W
TaEET w0 & fag T s,
fort weeft e ot mfirer § o dorr
¥ afirfaer afored & qedt % 12-9-78
¥ 100/~ 7Y wfr ov o ¥ qfy
w @ ok oY o
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(=) #fs st aw wE &
= ¥ frmtor & gwreat wfwwae Wy
& ¥ & | O wrewwang e
T wY S e A e gl wt
ot § 1 o fronit w Famad T 0
sgfer v o o7 o ot § R & g
M AY TG A =2 qd g N
40/~ 99 sfiy 7 Y Wy qTQTRAR |

fafw Amarwat & frwroet=
qwri

4832. it wrw OW wwEnw
wat fufy, v s et wat sl g
T ¥ g wa

(%) a1 =mww i e W
g TroEa # fagd of awt ¥ ey
ufroifs oF & faw¥ ®ror omer w7
fawed Y Y & a9 wHY 9T A4 920A
w0 ¥ oY JrarfewT #Y aar w1 g ¥
ey

() femwaz, 1977 1T 1978
® ovq OF Sedw vy ¥ wHIAOY q14T1-
741, ¥gifaes wfawged & =,
AT FWMIAG], 3R QIBIRG aqy
Yo AreEi F werwer fead
ey wfifa @8 ¥; Wi

(w) w1 s mmarew ¥ firdt
AT WEAT M & e i
¥ ¥ et W g v ¥ fad e
g fed § Y afe g, o s ~mandwit
& wry war § o oA g fer o
T ¥y e A war § 7

fufy, mmg sty Wit wnd st
(sft wfer yww) (%) ag e
awii W Toy gut ¥ _ETeETRy
whae
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(w) feawas, 1978 Fwwaw
] P——- -
Y Jwe mtaredt § i e ¥
e & ATAHTE AR T € 1 wET-
T wfwegei & anqreadi ¥ wfaa
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TR & Y. AT G a7 7] 1y Fagar-
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ferg et v S—4188/79)
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) ge9 AT FT qrEw gifea A=-
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() Fo el a7, AR 9,
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yosn fod o (7) 1. weroEEr
1. sraeer (ofvw ) 2 dwie
2. WA (TRAT) 3. e
3. wow (o) 4 Vv
4. o (e i) A
5. ey (fgermere 2w e
6. gt (afirery) 7. v
7. Hfrerarz (wfeers dre) 8. e ()
8. oY (P, T W) 9 YEmY
o, fasrramar (wier sdw) 10. Wfiwt
10. FCVRY (JETRW) 1. ]
12. fmyat
wriwn frin 13. famin
. 14. T ol
1 T 15. foeeft ) Sy WL vt §y
2. sy miew dw )
3. qATHIT
4. e Availability of Tapti Gas to Gujarat

feeqefy —ITRUT F OF qUF W ¥
wot ¥ earfoa fear o
EI13-4-79 N &
wraton ¥ ¥ 919 o
Y gEATAATE |

wreTeraTely

1. gy (Tt )

2. e (T SRw)

3. e (fafer)

4. T (Aemaw)

5. wrrar (FesRw)[]

6. 7t (afez)]

7. waiey (fagre)”

g8~-12. %% wiwg F® W T
(var =1 Y Faoly war
2)

4834. SHRID.D.DESAI: Willthe
Minister of PETROLEUM CHEMI-
CALS AND FERTILIZERS be pleased
to state:

{a) whether Tapt off-shore gaswould be
maéde availabile exclusively to Gujarat;
an

(b} of so, whether discussions have been
held with the Gujarat Government for the
utilisation of this Gas?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
NARSINGH YADAV) :

(a) The guestion of utilisation of Tapti

uiqprl%numre mnccul. any decison about
the exploitation and transportation of
Tapti gas will be possible only afier North
Tapti and South Tapti structures have
been fully appraised and declared com
mercial,

1)) Dues not arise in view of the reply
wiven to {a) abre,
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Survey in Andhra Coast
J{BE SHRI K.SURYANARAYANA:
Will the

Minister of PETROLEUM, CHE-
MICALS AND FERTILISERS be pleased

1o state:

(a) whether it is a fact that Oul and
Natural Gas Commission has conducted
the preliminary survey in Andhra Coast
regarding the presence of oul and the report
was sent to Singapore for further examina-
tion and formulation ; and

(b} if s0, the details of the report and
the action taken by Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM,CHE-
MICALS AND FERTILIZERS (SHRI
NARSINGH YADAV) : (a) ONGC
had conducted reconnaissance geophy-
sical survey in  Andhia  coast
off Vishakbapatham—Madra:  during
February to  April, 1978. The geo-
phyzical data collected during this survey
was sent to Singapore for 1ts processing.
The processed data has since been received
by ONGC.

{b) The intcrpretation of the data by
ONGC’s scicntists 13 in progress. A pre-
liminary study of the data shows the possi-
bility of presence of structures favourable
for accumulation of hydrocarbons in rela-
tively decper waters in the offshore Goda-
vari-Krishna arca. Additional Geophy-
sical survey is planned by ONGC during
1979 todelineate the structmuunddoeﬁmd-
ing on the results of the survey, GC
proposcs to take up drilling during the later
partof 1979/early 1980,
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Steel Plant in Upper Assam

4699. SHRI PURNANARAYAN
SINHA : Will the Minister of STEEL
AND MINES be pleased tostate:

(a) whether Government propose to
establish in public sector any Steel Plant
in Upper Assam where high grade coal
is locally available and iron ore produc-
tion in India has bccome alltimehigh;

(b) if vo, do the Government intend
to start it in the Sixth Plan Period; and

(e} 1 nut, why D ?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :

(a) No, Sis
(b} Does not arse.,

{c) Location of future steel plants is to
be based on techno-economic considera-
tions and all feasible locations will be con-
sidered by Government as and when it
is decided to set up new steel plants.
Coking Coal m Upper Assam, though low
ash has very bigb sulphur and is unsuitable
for stec]l making.

Assessment to Exhaustible Energy
Source

!1,34.0. SHRI MOHD. SHAFI QURE-
SHI: Will the Mnister of ENERGY
be pleased to state:

(a) whether any ascssment has been
made of the exhaustible energv sources in
the country; and

b) whether Government have formula-
ted any long term plan for tapping renew-
able encrgy sources like solar energy etc?

THE MINISTER OF ENERGY (SHRI
P.RAMACHANDRAN) : (4) Yes, Sir.

(b) For hamesing the non-traditional
renewable sourcesof energylike solar energy,
inmﬁg:.‘u;mu. studies and rese
and lopment activities are bein
undertaken in the country., Organi
rescarch and devclopment bave led to
some successful prototype development
of solar encrgy devices such as solar
driers for certain agricultural products,
water and space heating systems for
domestic and medium scale lications
and solar photo volatile cells/modules.
The R & D efforts have, however, not yet
led to the stage of product development for

lication

commercial . A Programme
?fhtmﬁed?& D waork in solar cnergy
Is under way.

Assignments for Retired Judges
4841. PROF.P.G. MAVALANKAR:

Willtbe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a} whether the se1vices of one or more
retired Judges of the Supreme Court and
of the High Courtshave bern commissioned
by Government for various specific assign-
ments;

(b) if so, full facts thereof to date;

(¢) whether the said ex-Judges work till
the end of their workfmission or they

retire on the stipulated new date of their
retirement ; and

(d) the remuneration paid perquisites
allowed to thesr ex-Judges during the two
years 1977 and 1978 ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) :

(a) Yes, Sir.

(b) to (d). The exact information is

being collected and will be laid on the
Table of the House.

o 1975—79 ¥ A yeaTE
Lol (i L

4842. st TwmR  frard e
®T (WMWY FAr Ig awH
g owar froe

(%) a8 1975-76, 197677,
1977-78 WIT 1978-79 # &w
¥ wooma w1 far 9@TRE g
X

(=) so<m ast & faw, ad-
Ay e g w1 ferw e
%?

e vt @ wet (o Ay
m) : (Q?) g9 1975-76,
1876~77, 1977-78, WX 1978

70 (vt 1979 &%) & IR
qw ¥ B FEANEE T wTEl
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(gt &)
FTTATAY 1975-76 1976=77 1977-78 1978-79
(werlt, 79
wF)

fworré Toara wrEE 1850 2019 1930 1676

FATYT EETA WA . 751 801 864 711

TERAT TETE FTAAT 1041 1174 1178 935

AETY TRTF FTTHET . 150 736 815 832
¥ fegm ooy g w@w et

fafaze . 500 542 506 431

ZvEr VTG g T K o f5o 1486 1550 1601 1370

TN 5778 6922 6894 5955

-

i e — e e, 2o

(w) %7 Tq@ TI@@T & IF 1975-76, 1976-77 WX 1977-78%
sr-aformn A% g 7% § 1 2§ 1978-79 ¥ s g9 a8 & AW FT T
A4 YT AW-THAT T T Y ITT §) TR —

(%0 1)
1975-76 1976~77 1977-78
faerr€ e s 28.22 49 05 39.76*
TIHATHE ST, 28.33 33 13 19.10%
PG T FTE T . (-)20.06 (=) 7 14 (=)17.54*
AT KT FTCRAAT . (-)16.94 1.78 (-)10.10*
§feaT v uE @ Fo fie (~)s.61 (~)18.25  (-)31.20%*
ZTET WA Q08 T4 Fo foro 12,67 18 05 7.87
*FACOMT 1-4-1977 ¥ 30~-4-1978 (13 FEA) % 9 wafs + fag

(4
* *sreqrY
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v & e et &
forg S

4843. ot warw foy wgw
w1 gun e Rerew Hd 7y T
W v w4 fR

(%) wrerameeit ¥ ers sfeed)
w qua 7 far WX ¥ |y WO
¥, ux

(7) =1 wowe #1 faee
gt ¥ dwmw T avired-

1
d

frmt & wilm dnfmfe & o
fordt cqrdr gz Y g AR g%
e feg gu g W foaa wgs
a0 29 A% ¥ ®W A WEW-
mit & we wte 1ff W
T FIX AT FHETA E, & fuA &
geerc wf & 0 warfy, | o
wiwer ffw & sl & g &0
wiawas wat & s s wiesy
fafe & avil & wiefom o dsg@
Wt & o &

Licences for Radios

. SHRIHALIMUDDIN AHMED:
‘Willthe Minister of INFORMATION AND
BRODCASTING be pleased to state the
total number of Radio licences in the year

1979-98 and the total number out of that
which were renewetl in 1979-Bu thereof ?

THEMINISTER OF INFORMATION
AND BROADCASTING (SHRT
L. K.ADVANI): The of radio/TV
Yicences are compled on the basis of elndaar
for year and not financ al year. The figures
the year ¥g78 are being iled.

2. The total number of licences both
for radio and TV as on the g1st December
1977 was 2,30,69,706. The number of
licences renewe thatdate is2,07,73,068.
Out of this the number of radio ficences
renewed is 2,00,06,453.

frarolt, wyren oW, ey,
Wm!mw
WE TW Wi Wo wEEwMT
wt sftmfrl w1 e

4845, =t wwwOwW wiww : W@
gunr ot gerewr st g wAw
N Frow@ B o

(%) wv gope wasfa firamll,
WETUT WA, AT gwe W
A" W qET ARE WEEHT Ay
dafrai 2w &Y @t Wy &
smfag s\ w=FEET e 9%
For faare w7 W @

(/) ¥ wawr wfgm Iw A
afl Wl § swfoe s A
gt Tt & fawrniw @
0T

() afz a@, at sa& &= FrO0
g ?

gunT ST steTTY ARy (o W
Fw www ) : (F) s
faqmr 7, ‘faved = wres Sfemr’
¥ wReia qael g S a9 aur
3o dte WRe WRTFT FY ANafwai
gy # awfom &t & 1 3 -
frat & feely d@ewcw e feu
@ & wrw few @ fmb
qEEAET § saia sadfa faael
ar wgrawy waw o feRr #
dfew oaw «f@m soifme f

g
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A qw ge WY avlr o
v wfaurar & el gefe
wrEEy & g Arafmr i
wET & 1 IR FE qEwATAr ¥
feedy & wgrowmr waw & oftaw
gf@m werfoy firr & 1 S ol
“dn ffear Y gEeTET W
97T GAET ¥ Wrfo UAo To T UF
gevr frevely @ fomdl Jawlr e
o W ¥ @A W §E 9%
9ETW FET T & 1 Uy AT
Ffca wET & Tro Yo W7o WFIIHT,
£y v AT dare & o @Y &
§ =w wrT § dAavia oaqfa fead,
HERHT HA  qGT AIST GV X
| F mafrar wefrm F 9%
W fee w7 @ & 1 feeE,
wmererr fadwe & vt o
FIX FT FE NWATE AG |

(&) #% (7). gwm =W
o Jarwr Fr ady w wisAr
aff ¥, Tewar, SETEAT XY AT &
s | agrf, fomr A auw
T HaA™m ox @fees gmw
¥ wrw o% weary e 9w daew
*1 T FATAY AT TEFww FH
¥ faq sfes wgEaT 3 N I
q¢ fa=me ®7 @ &

Import of Crunde and Incresse of fi
Exchange orelgn

4846. SHRI K. PRADHANI: Wwill
the Minister of PETROLEUM. CHEMI-
CALS AND FERTILIZERS be pleased
to state:

Sa} whetber it is a fact that India is not
only finding it difficult to meet its full re-
quirements during the current year but
will bave to pay much more for its crude
imports than last year,

(b) whether it is a fact that Iraq bhas
tgive more than double its supply
this yesr; and
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(c) if so,the details reparding the
arrangements by Government to
meetthe demandsin the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE.-
MICALS AND FERTILIZERS (SHRI
NARSINGH YADAV): (a) Yes Sir.

b) The annual contract with Irag for
the vear 1978 provided for crude oil sup-
phies Lo the extent of 3275 million tonnes.
Ascompared with b1y, a fim contret
covering supphies of 5+ 5 million tonnes of
ciudeml from Irag duing 197g has alieady
been conclurded. In addiuon, Iraq has
momeed 1omake bestendeavour s o supply
an additional one nullivn tonnes of erude
osl shuing the year depending upon  avail-
ability, In fact 4 guanuty of 350,000
tonnes woutd be supplied during the period
January-March 1979 agamnst this stipula-
tion 1 lanng o addinonal supphes,

{c} ARer takinginto account indigenous
crude avatlatnlity of around 13- 15 millin
tonney, the requunements of smported
crude o] duning 1974 are anticipatcd to be
of the order of 16- 5 millin tonnes  The
fullowmg impert arrangements bave been
firmed up so far:—

(Qty. In Million tonnes)

Country

Iraq ., . . . . 55
UAE . . . . 1°3
Saudi Arabia . . . 3o
USSR . . . . 15

In addition additional crude imports to
the extent of approximatrly r-2 million
tonnes during the period Januvary-March,
1979 have been or?aiwd from the National
Qil Companies of Irag and Quater over
and ahove the supplies from Iraq under
the long term contract.  Fuitber arrange-
ments for covering the remaining require-
ments of smported crude oil are under
different stages of negotiations,

Releascof Advertsement by DA V.P,

4847. PROF.P.G.MAVALANKAR :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether D.A.V.P, released any ad-
vertivementstosmall and districteg papers
and also to specified journaly and stud
periodicalsduring tbe years 1977 and 1978;
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{b) if s0, State-wise and language-wise
break-up ol" the main facts thereof?se

(c) whether Goveinment have issued
any guidelines in this regard; and

(d) ifso, what are they ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI L. K. ADVANI) : (a) Yes Sur.
Advertisements weie  releasedin 1977
and 1978 by ithe Directorate ol
Advertising and Visual Publicity to al!
those s and medium newspapers and
also to specialised and technical l}:;mah
which oached the DAVP for enlisi=
ment on their panel and fulfilled the mini-
mum requirements laid down in the Ad-
vertising Policy.

(b) A statcment 1s attached.

{c) and (d). Under the Advertising
Policy which is fullowed by the DAVP

idelines have been laid down providing
or a balanced and equitable distribution
u':t:le{ a:hamb somideration in sbown 1o
e medium papers in regard to
advertising rates and release of advertiv--
ments, Relaxation of the minimum cuir-
culation limit 1 also provided for specia-
lised and technical journals.

Statement

Statement referred to 1n Part (§) of the
Lok Sabha Unstarred question No, 4847
giving Statewise and Languagewise break up
of Newspapers of Small and Medium (Dustrict
Papers) and specialised Journals used for
Directorate of Advertising and Visual Publi-
city Advertisement dwing the year 1977-78
and 1978-79.

State Big  Medium Small
Assam
English ! 6
Bengali . 2
Assamese . 2 14
Hindi . 2
Andhva Pradesh
English . .. 5 8
Telugu . 5 6 40
Hindi . . . 2
Urdu . . a o2
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State Big Medium Small
Bihar

English . ] H] 12

Hindi . 1 3 51

Urdu . 29
Andaman and Niwcobar

English 2
Delhi

English . 4 16 94

Hindy .. i} 15 to

Urdu 2 62

Punjabi . . 1 27

Marathi 2

Gujarati 1

Sanskrit . . 1
Goa

Enghish . . 5

Marathi . 6
Guyjarat

Enghish 1

Urdu 1

Gujarati . 8 ty

Punjabi . !

Sindh 2
Harvena

Hindi 2

Urdu 6
Himachal Pradesh

Hindi . 3
Jammu and Kashmar

English 8

Urdu 5

—an —

S
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State Big Medum Small State Big Medium Small
Karnataka Ragasthan
Eaghsh 3 L Englsh . .. .. .
Marath; 4 Hinds . . 5 't
Kaoneda 4 ' 54 Sindhs . .- 4
Urdu y ! 9 Sanakrit . .. . 1
Telugu . 1 .
Handa . 2 Sukksm
Kerala Logluh . .
English . 2 2
Malayalatn o " o Tamid Nadu
Madhya Pradesh English . 3 5 -
English . 5 Taml . - 7 40
Hand: . T 4 92 Lelugu . . 4
Urdu . 4 Urdu
Sindhy . . ]
Maharashira [npura
English 13 19 3b English ‘ )
Maraths R 10 12 133 Bengal: -
Pumja . . . 1
Sundht 5 . Uttar Pradesh
Hind: . 3 2 12 Caglush ‘ ‘
Urdu e 1 1 Hinds 4 ¢ o
Guparat . , . 0 Urdu . . .. 51
Sindhu . . 2
Orussa Sanskru . . . I
English . 3
Omya N 2 13 West Bengal
English . 1 25
Punjab Bengal: . 4 re
Engluh . [ 2 4 Hinda . 1 ( 2u
Punjab . . ] 57 Urdu . 1
Hind: . 1 1 4 Asnamese . . '
Urdu . 1 . 17 Other languages .- . 16
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Plans for Energy Conservation
4848. SHRIS.R.DAMANI :
SHRIM.RAM GOPALREDDY:

Will the Minister of ENFERGY hepleased
to state:

(a) whether Government have prepared
any plans with regard to energy conserva-
tion;

(b)Y if s0, the details thereof; and

(c) whether Guvernment propose to
give any Fiscal incentives to encourage
power conscrvation. If so, the details
thercof?

THE MINISTER OF ENERGY (SIIR1
P. RAMACHANDRAN) : (a) and (b) :

The National Encrgy Policy for the
country envisages that energy produc-
tion and utilsarion must be made as
efficiently a< possible with a view to con-
serving energy in all sectors of energy use.

In the Elcetricity sector the policy and
programnic cnvisage cfforts to reduce
transmission losses, avoid wasteful use of
encrgy and propose a study of measures
toimpiove theefliciency of use oftlectricity.

In regard to oil the energy policy
envisages that where technically angom
nomically possible, oil shall be substituted
by other forms of encigy. Studies are
being underiaken in certain corc industries
such as refineries and steel plants to reduce
the consumption of oil as well as losses.
The Petroleum Conscrvation Research
Associauon bas set an objective of achiev-
ing5Y, improvement of averuge efficiency
of petroleum product by 1981-82 and o
number of siudies field activities and
projects are under way 1n this connection.,

Conscrvation in the coal sector parti-
cularly for coking coal envisages measures
for improved mining practices to increase
recovery of coal from mines and a major
study on open cast mining in the Jharia
Coalfields has been initiated. Other
R & D activities are being undertaben to
improve recovery by washing of coal and
other technigues. "8

(¢) Eleotricity tariffs prescribed by the
State Electricity Boards generally are so
structured that wariff rates for sectors other
than the high priority productive sector
such as agriculture and essential industries
archigher and thereby indirectly attempt
to restraif consumption in ﬂmﬁioﬁw o1
non-productive sectors. Some Electricity
Boards have introduced tariff where cnergy
charges rise with increased electricny
consumption. This also is aimed at con-
serving energy. No direct fiscal incentives
are being given by the Government.
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M%wam
in & as f‘md with Certaln
other tries

4849. SHRIBRIJRAJSINGH: Will

the Minister of E GY be pleased to
state :

l‘(1:1} the total electricity requirement of
India and also its present generation in the
country; a

(b) what is the Jier cn‘riu consumption
of electricity in India and how does 1t come
pare with Japan, Brazil, UK., Wesnt
Germany and U.S.A. 7

THE MINISTER OF ENERGY
SHRI P. RAMACHANDRAN) :
}a) The gross cnergy requirement of the
country for the period April, 1978 toFebru-
ary 1979 was 98661 million umits.
gross energy generation during this period
was 93836 million unitsin the utility sector.

(b) The per capita consumption of elec-
trical energy in India and other countries
isgiven below t—

5.  Country Per Capita For the
No. Consump- Year
tion in Units
. UK. . 4245 1976
2. W. German 4446 1975
3. USA. . 8074 1976
4. Japan 383z 1074
5. Brazil . . 684 1974-75
6. India, g4 1976-77

The tentative pet capita consumption
of electricity in India for the yeats 1977-76
and 1978-79 is 121+ g unis and 132° 3 umts
respectisely

ot Tredt wY gee § g s A
sfer wufier fararslt #t Iengan

4850. st W wer ey : ¥
swuf wdt Tg TN A FO G
fe:

(%) af  1978-79 ¥ WY
gaw ¥ faoret &1 wia safe Iusegar
wr ¢ W IO W A g A
war Toat # feoet #1 sf afE
e WT § ; W
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(&) w1 1979-80 ® JWX
saw ¥ faoslt o wfr sfer Sv-
wegar ¥ gfg A A7 @wrE R,
ufx afz g, A Sex wdqw A geAr
¥ w ot ¥ ag afg wwe
feaft @iy ?

sut st (siY oY, TrReEw) -
(%) 1978-79% Fw woX WM
¥ faweht N afy =fm  soegm
T 108 Ffw X W owgwA
1w am ¥ wfaw v
wEe 152 gffe @ 1 M EF e
TNt & faselt t snfer safer oo
A v fggar goeew # e
¥

(") 1979-80 ¥ X wAw
3 fawt §Y wfy =ufim ITrewar
TWEC 113 gfae @ I FT owrww
¥ uk wiga wreha siaa & 164
gfre aF a@ w3 ¥ dwraw g

faxn
fafan wrogijde wrfer G4 &
1978=79 ¥ arua AT = sfa
wfg SUds3aT ®Y  ZWIA ATAT
TagTor )
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IqFSAT
(3fe %)
1. i 93 . 112
2 w§W . . 42
3 fage . . 81
4 qITT . . 264
5. gfaon | . 265
6. faraw wiw . 81
7. a9 W wwfT | 125
8 ®ew | . 189
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W aw/Ey wivw Ga At ofy

Ho =iy 39-
wegan
(= %)

9. ¥TH . . 122

10. e w3w . 106
11. WOy . 268
12. ®fogT . . 11
13. Xerem . 58
14. ATMEE . 42
15. g¥ET 117
16. gara . . 373
17. QG . 119
18. afwsrarg 219
19. fagm . : 17
20. WL VAW . 108
21. qfvss Fmra . 132

#‘“iﬁ'ﬂﬁa

F. UENTAA WX . 46
. TR . 717
. faseft . . 426
9. fHT, T W17 AT 233
z. qrfeeRdy . 268

v. fawtw . 9
g« AT 154

——

et . Fat #r afy s
Feweger fage ®w AT
Tardi g oforfoe Y
T § T R o)
et /de wnfe @ ¥/
s fer mar wwrE/
frafr Wt mfim &
qg ITIEAT WAN, 1978
¥ wwad, 1978 W
gafy * Freafaw S9-
AT auT HoAd, WY
qarE, 1979 ¥ CAWAT
az wmarfer & )
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Cases peanding in Supreme Court,
High Courts and District Courts

4851. DR. RAMJI SINGH : Will
the Minister of Law, Justiceand Comp-
any Affairs be pleased to state :

{a) the number of cases pending in the
Supreme Court, various High Courts and
district courts for a period from one to
more than ten years; and

(b) ifso,whether Governmentwill chalk
-out a time bound programme and ensure
disposal of all old cases within five years?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : (a) The
number of regular hearing matters
pending in the Supreme Court for a
period %rom one to more than ten years as
on 31-12-1978 is given in the Statement-I
-]aig on the Table of the House. [Placed
in Library. See No. LT-4190/79]

The number of cases pending in various

High Courts for a period from one to more
than ten years as on (i; 1-12-1978 is given in
the Statement-II laid on the Table of the
House, [Placed in Library. See No. LT-
4190/79]

Tne yenv wise break up of cases pending
in the district courtsisnot available,  How-
ever, the total number of cases pending in
the district eourts of the country as on
11-6-1979 is given in the Stat=ment-IIT laid
on the Table of the House. [Placed in
Library. See No. LT-4190/79]

(b) Itistheintention ofthe Government
that old cases are disposed of at the earliest.
Butitisnot possible to fix any time limit by
when thse cases will be disposed of.

Percentage of National Income spent
on Defence Forces

4852, SHRI R. L. KUREEL : Will
the D2outy Prime Minister and Minis-
ter of Defence be pleased to state what

. nzceeatage of the National Income is being
sp.nt on services and maintenance of other
infrastructure including armed forces? 2%

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): The annual Defence
expenditure in terms of percentage of
Gross Nagional Product (at current
prices)has varied between 3 1% to 3-9%
in recent vears.

8L.S,—4

Demand for increase in Royalty by
Gujarat Government

4853. SHRI AMARSINGH V.
RATHAWA : Will the Minister of
Petroleum, Chemicals and Fertilizers
be pleased to state:

(a) whether oil producing States have
requested for the increase in royalty; and

(b) if so, the names of the States and the
reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
NARSINGH YADAV) : (a) Yes, Sir.

{b) The States Govts. of Gujarat &
Assam have requested for increase in the
rate of royalty. It has been decided that
the existing rate of royalty on crude oil and
casing head condensate would continue
till itis reviewed in 198o0.

N AT Mas FRAEW F gaghEa
snfa aarwagfaa saenda & waedl
# fag a0 =1 qraaw

1855, =t R faqra qa@ ¢
FT AR, THEA WY 4w
q81 AF F4F Fr FT FG fE

(%) #F3a1 2041 q MIF FI1T-
aral fggre ® #qEdl ¥ omdEa
F wime ¥ wigead afa qar =q-
qiad TAFI(T & Faeai & fAq wwEr
AT g, AR

(=) 27 &7 wgs FTIEE F
Fa fean a3 ¥ Far wasfsw
arfa qar w1afas sawfa & wrofy
F1 I8 A FRAw a3 arifen feg
™ E?

A o, THT AT ITTE dA o
H um @ (ot ¥ fag amw) :
(%) addr  sEmFmE F O owq-
gfaa wift an wqgfas STarfe
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F AT ®1 FAREL & ez F fao
s T /&0 mfas far mT g

(@) =&Y wradeTET § 1723
wEEE gfAE ¥ A 69 ®ATAT
sify mar wagfaa saenfs &«
Fr fzr omr 30

Import and Screening of Film
‘Paigham’

4856. SHRI G, M, BANATWALLA :
Will the Minister of Information and
Broadcasting be pleased to state:

~ (a) whether the Government has per-
mitted the import of a foreign film ‘Paigham’
(Message) and whether the film Censor

Board has permitted its screening in
India;

(b} if so, whether Government are
aware of the persistent objectionsof especi-
ally the Muslims to the aforesaid film

sinc(l:c the time it was under preparation;
an

(c) ifso, whatsteps are contemplated by
the Governmentin deference to thereligious
sentiments of the Muslims and the highly
sacrillegious nature of the ilm ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
}... K.ADVANI) : (a) The foreign film
‘Paigham” has neither been imported nor
presented for certification to the Board of
Film Censors so far.

(b) and (c) . Do not arise.
ager for ¥ dtm &0 ofem
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Production of Fertilizers in Trombay
Unit

859. SHRI G. BHUVARAHAN =
Will the Minister of PETROLEUM,
CHEMICALS AND  FERTILIZERS
be pleased to state

(2} what is total production of Ferti-
lizer in Trombay Unit in the years
1975-76, 1976-77, 1977-78 and how much
quantity was given to Shaw Wallaces and
Parry and Co, during these years; and

(bj how much commission was paid
to these Companies during the years
1975-76, 1976-77 and 1977-78 ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI NARSINGH YADAV) : (a) Year-
wise production of fertilizers in Trombay
Unit of Rashtriya Chemicals & Fertili-
zers Ltd, during the three-year period
1975-76 to 1977-78 is indicated below:—

1975-76 1976-77 1977-78
(Metric tonnes)

Urea . 75669 9Bobg 101483
NPK Complex .

Fertilizers 215765 270637 241451

Rahtriya Chemicals & Fertilizers Ltd.
do not market their fertilizers through
marketing companies like Mjs, Shaw
Wallace and Mfs. Parry & Co.

{(b) Does not arise.



101 Written Answers CHAITRA 6, 1801 (SAKA)

“IDLE capacity plagues HAL"

4860, SHRIP.K.KODIYAN :
SHRI A, BALA PAJANOR :
SHRI 8, JAGANATHAN :

Willthe DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

N (a whe:ih;:r Goverzmcm’s attention
has wn to the report appearing
in Economic Times dated March 3, 1 79
unlritming *Idle Capacity plagucs 11«?. s
al

(b) If so, the detaile and steps being
taken in ths regared ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER BINGH) : (a) Yus, Sir.

(b) The utilisation of capacity in all
Divisions of HAL 1s dependent on the
requirements of the Indian A:wr Force in
respect of Military Aireraft  Lfforts ane
comtinuowsly being made tq ensure ade-

uate wark-load for all the Divinons of

. Government have decided to
undertake _the manufacture of the Jaguar
Aucraft in the Bangalore Complex. Manu-
facture of HPT-32 (Basic Trainer) Air-
craft will be entrusted to Kanpur Divi-
uon

Article regarding probe into Seventh
Film  Festival

4861. DR BAPU KALDATE : Willthe
Minister ot INFORMATION AND
BROADCASTING be pleased to state *

(a) whether the Governmient have taken
note of the article published in a magazinc
“PROBE" on the recent Seventh Film
Featival;

(b) whether it i a fact that no proper
ciuteria was laid down for selection ol
prople competent to cover it

¢} if'so, what was the criteria laid down
for the selection of Journalists, and

(d) the names of the persont who wae
gl\m accreditation to cover the Seventh
ilm Festival ?

. THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI) : (a) Yes, Sir.

(b) No, Sir.
(c) Ths broad criteria, as Iaid down by
the Accreditati

s tation Committee
Oonstituted for the purpose, are contained
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in statement-I laid on the Table of the
Houwse, [Placed in Library, See No.
LT—y191/79]

(d) The names of those who were given
accreditation to the Seventh Film Festival
are given in Statement II laid on the
Table of the House [Placed in Library.
See No LT—yg191/79)
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at cheap pr ce

. SHRIMATI MRINAL GORE:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether 1t is a fact that the Smith
Stani Strect an undertaking  under
IDPL has sold locally a wkmg plant
Strachine at very cheap price;

(b) whether the buyer is engaged 1o the
import of raw materials;

(c) whether this deal also included a
large quantity of stock;

(d) if so, whether any ienders were
invited for the disposal of this plant;

(¢) the details thereof; and
(f) reasons for disposing of this plant ?
THE MINISTER OF STATE IN

1 1L1

&m SHRI NARSINGH YADAV) : (a)
ith Stanistreet Phu-mmmc.h Lud.
(SSPL) is a Public sector unit of the Go-
vernment of India (not under the control
of IDPL). SSPL sold its oki Strychnine
gant for Ras. 5: s681.03. The writien-
value thereof was only Re. 9,184,

(b) Government are not aware of this.
(¢} No, Sir.
(d) Yes, Sir.
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() Althoy, ties regpomded
initially to Te?‘l.;iﬂ‘?"ﬂnal offers were
received ong.fram § parties, the highest of
which was Ra, 25,000 only. After nego-
titation Committee  comprimng
senior m’ the Company, the Plant

was sold for Ras. 5:.65103 incluive o('
sales-tax  and

Meusrs Alh.lmdl Ga-parm the wl'r
other unit turing almlhr

at Calcutta.

(T} The reasons for dizposal are
%Iflivc decline in demand for ux
omica alkaloids in the international
market, uneconomical pruductwn ducto
the plunt Im%
occupied by this Plant was Nl'
under the Expansion Scheme approved
by Government, for alternative drug for-
mulations, which would result i sub-
stantially higher turnover,

Strike by High Cowrt Employees

. SHRI BALASAHER VIKHE

PATIL: Will the Minister of LAW,

USTICE AND COMPANY AFFAIRS
pleused to state :

(a) the number of times on which
court cmpluyees have gone on strake during
1978 in various States indicating
the reasons of strike and reaction of the
Government to said strikes;

(b) due to strikes how much work has
accumulated; and

(c) what remedial mensurcs have been
taken ’by the Gavernment to clear pending
work

THE MINISTER OF I..Aw JUSTICE
AND COMPANY AFF. MI
SHANTI BHUSHAN} ﬁ ) to (c)

information is bcmg co ml

laid oa the [able of the Howu:

Expansion mme of IDPL Units
S Richilosh and Nederabnd

4865. SHRI S. R. DAMANI : Will the
Mumister of PETROLEUM, ‘CHEMI-
CALS AND FERTILIZERS be’ pleancd
0 state

‘n(;] what wxlﬁln:c the capacity of IDPL

compk its CXPANSION
grammes at it Rishikesh and ﬂ!&lm
plants; and

(b) how much investment fs to be

mmthenewlm'l.m’m
ntmst(}m

Musaffarpur and

pemdmwuududm
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI NARSINGH YADAV) : (a)

Rishikesh :
(1) Bulk cdhiugs (Antibnotacs; , . .
(1) Formulanons , . . . -
Hjyderabad
(r) Bulk diugs ($yntheur} .

(#) Formulations

(b) The nvestment and expeoted torn-
over of new IDPL umits at Guigaon,
Muzaffarpur and Madras will bé as
follows —

(Rs  Crores)

Investment Turn-over

Gurgaon . 8- 729 g1+ bo
Mujaffarpur . 10* 930 673
Madras . 0924 500

- -
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The capacity after expansion of Rishikesh
and Hyderabad wunit of Indian Drug
and Pharmaceuticals will be ay
follows —

487+ 5 tonnes and 230 nmunu of Potassium
Pemcillin
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C & 720,

lal lﬂi 96 LH]
Ampoules 50 ,
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Tablets 4o00 million
Syrups 600 K L.
Ampoules 50 million
Vials 1o '

Capsules 50 .
SOFPA.': granules 200 tunnes
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¥ A H OITOTAT OAAET 4 2
g Are A qfw af &

Caoalising of Advertisement
MD:#” through

SHRIMATI PARVATHI1

ISHNAN  Will the Minuter of IN-

FORMATION AND BROADCASTING
be pleased to state :

{a) whether QGovernment have taken a
decision to canalise all advertisements
of the autonomous bodies of the Govern-
ment and of sector En e priscs
through Dutctorate of Advertmang and
\isual Pubhaty, and

(b) af so the detals theresf ?

FHL  MINISTER O S1ALR IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI JAG-
BIR SINGH) (a) Ihert 18 no such pro-
posal wunder conwderation of the Go-
vernment

(b} Docs not anse

Emwoluments of Managing Directors
in Companies

1:()9 5HRI DALPAT SINGH
PARASTE Will the Mmnnter of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state

{a) the names of public and privat
lumted companies whose managing di-
rectors get more than Rs guoo per month
as salary in addition to other emoluments;

(b) whether Government have under
consideration & proposal to fix the max-
mum salary of these managing directors,
and

() if so, the details thereof *

THE MINISTRR OF STPATE IN
THE MINISIRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW
JUSTICE AND COMPANY AFFAIRS
(SHRI § D PATIL) * (a) There are
nearly 8oco public imited compantes and
more than 38,000 prvate houted com-
pamies in the country  As the number of
companies nvolved 18 very  large, 1118 not
?c-mhlc to compile and furnish thw -
ormaton

(b) and () The revised admum-
trative guidelines relatng to the remuners_



109  Written Answers CHAITRA 6, 1901 (SAKA)  Written Answers 110

tion of Managerial Persronnel in public
limited companies and private limited
companies which are subsidiaries of public
limited companies have since been issued
by the Government on gth November’
1978. A copy of these guidelines g
anncxed. As far private limited com-
panies which are not subsidiaries of public
limited companies, the matter is under
consideration.

Statement

Revised guidelines/administrative ceilings
on the salary and perquisites/benefits
allowable to the Managing Dir etors,
whole-time Directors, Part-time Director
and Managers in Public Limited Com-
panjes, or Private Limited Companies
which are subsidiaries of public limited
companies.

1, Introduction

1.1 The expression ‘managerial per-
sonnel’ in relation to Companies regis-
tered under the Companies Act, 1956
ordinarily refers to the Managing/whole-
time Directors or Mangaers (as defined
under Section 2(24) of the Act) and ex-
cludes  executives who ae not members of the
Board of Directors of the company ir-
respective of the salary paid to them.

1.2 Both the appointment and remus
neration of the managerial personnel are
subject to the regulatory provisions con-
tained in the Companies Act. As such
the approval of the Central Government
is required both for the appointment]
reappointment of Managing/whole-time
Directors/Managers and also for the re-
muneration payable to them during their
tenure of appointment.,

2. Statutory Provisions regarding
limits of Managerial Remuneration

2.1 While under section 269 read with
section 388, their appointment as well
as reappointment is subject to the approval
of the Central Government, the pro-
visions of section gog to 311 read with
section 387 govern their remuneration.
Section gog provides, inter alia, that the
Managing!“’ﬁoie-time Director may be
paid upto 5 percent of the company’s
net profits for one such Dircctor and where
there is more than one sueh Director,
upto 10%, thereof for all them put to-
gether.

2.2 Under Section 198, the remuncra-
tion payable to all Directors includin
a Part-time Dircclor is not to excee
11% of the Company’s net profits and
this percentage is exclusiv: of the fees
payble to the Directors for attending
1he mcetings of the Company’s Board of
Directors from time to time.

2.3 The remuneration toa Managing
Director or whole-time Director of Ma-
nager may, however, be paid to them
either by way of monthiv payment or las
percentage of the net profits or by way
of perquisites or by one or more of them.
In any case, it will be subject to the limits
mentioned above.

2.4 Minimum or Protected
Remuneration

Section 198y (4) of the Companies Act
provides interalia that where a company
has no profits orits profits are inadequate
in any financial year it may subject to
the Central Government’s approval,
pay to its Directors including any Mana-
ging/wbole-time director or Manager by
way of minimum remuneration an amount
not exceeding Rs. 50,000 per annum to
all of them put together if there are
two or more of them holding office in
the company. This limit of Rs. 50,000
could be exceeded with the approval
of the Central Government if the latter
is satisfied that, for the efficient conduct
of the business of the company, the mi-
nimum remuneration of Rs. 50,000 per
annum, is or will be insufficient.

3. Administrative Guidelines

Administrative guidelines were issued
in November 1969 governing the re-
muneration payable to the Managing/
whole-time Directors, Managers of Pub-
lic Limited Companies and Private
Companies which are subsidiaries of
Public Limited Companies. In view of
persisting  doubts regarding the Central
Government’s powers in fixing ceilings
on  remuneration, the Companies
(Amendment) Act 1974 introduced
certain new provisions which vested the
Central Government with specific powers
to fix the remuneration  of
Managing/Whole-time Directors and Ma-
nagerss The new provisions of section
637AA clearly enunciated the principles
that sbould be kept in view in approving
any appointment or in fixing the remu-
ncration of the managerial personnel.
It was specificilly laid down that the
Central Government while according
its approval toamanageriar remuneration
would, inter-zlia, have regard to “puablic
policy reiating to the removal of dis-
parities in income.”

4. The case for reductiomrin ceilings

The Central Government have carefully
reviewed the entire question of mana-
gerial remuneration in the context of
socio-economic objectives of state Policy
and the need for establishing a co-relation
in managerial remuneration at coms=
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able levels of responsibility in Go-
E:mmt, public sector undertakings and
public limited companies. [n this con-
pection the recommendations of the
Study Group on Wages Incomes and
Prices  (Bhoothalingam Committee)
whuse report was published in l\r!ay.
1978 as well av the recommendations
of the High-powered Expert Committee
under the Chaiimanship of Justice
Rajendra Sachar have been taken into
account. Thee two Commatices  had
the bencefit of the views of varous an-
terests and bodies aepresenting the em-
ployers, employees, trade  unions etc.

5. Revised Guidelines

The ful.owing sevised guidelines have
accordingly been framed for dealin
with applications recened by the Centra
Government under Sections 269, 310
gri, 300 and 198, 387 and 388 of the
Companies Act, 1950,

5.1 Substansive Remuneration

(i) The maximum  remuneration
payabie to Managme/whole-time Directo
or part-ume pard lhiectoss, Managers
from one ur more companies put together
subject to the statutory limits, has been
fixed as under:—

(a) The salary incdusive of dearnges
allowance and all other fixed
allowances should not exceed Rg,
60,000 per annum ;

{b) A commission on net profits upto
1% of the net profits may be
allowed in addition to the
as an incentive for eficient and
sound management, but thisshould
be at least 20%, of salary subject
1o an overall cewng that salary
plus commision would not exceed
Rs. 72,000 per anoum (bonus will
be treated as part of commussion);

(¢) Where a company proposes to pay
remuneratton 1 the form of
comunission on net profita alone,
this shall be subject to a maximum
limit of Rs. 72,000 per anbum; and

(d) Henceforward  perquiates will be
restricted to an amount equivalent
to the annual salary subject to a
maximu of Rs. 60,000 per annum
to be reckoned on the basis of
actual expenditure or liability
incurred by the company as pro-
vided under explanation to sec.
tion 198 of the Companies Act,
1956, There would, however,
be scparate non-interchangeable
ceilings for expenditure on

sionary  benefits,
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ment and bousing. Within this-
overall limit the perquisites that
mr be allowed by the company
will be as under:—

(i) Company's contribution towards
Provident Fund :

Non-interchangeable  ceiling of
10%, of salary.

(ii} Company's contribution towards
Pension/Super annuation Fund :
Noo-interchangeable criling of
157 of salav.

(iii) Gratuity.

Pavable in accordance with an
approved fund and which does not
exceed one-hatf month’s sajary for
each compueted year of service
subject to a non-interchangeabie
cetling of Ry 30,000 or 20 months"
salary whichever is less

(iv) Medical benefits for selfand family:
Non-interchangeable  ceiting
1 monbs’ salary subject to a ma-
ximum of Ry 3000/~ per annum.

{v) Leave and leave navel concession.

(vi) Housing mcluding furnitures,
fixtures, appliances, gas and elec-
tricity—Non-interchangeable cei-
ling of 409 ol salary on the condi-
tion that 10% of salary would be
borne by the Mavoageiial Per-
sonnel;

{vii) Fice wust of company’s car with
iver 3

{viii) Personal accident inwrance;

{ix) Frec telephone faciliy at resi-
dence.

(x) Fees of clubs, subject to & maxi-
mum of two clubs. Admisiion and
lilp membership fees to clubs
will not be allowed.

5.2 Minimum Remuneration
In the event of at or inadequacy
of profits in any financial year, a cut of
10% will be imposed on the substantive
salary while the ceiling on perquisites will
not be altered. (No commission/bomus
will be payable in the case of absence or

inadequacy of profits).

5.3 Exceptions

Expatristes and  pemons  poseming
@qmﬂhww&drpthemdhy
seilings on remuneration.
These cases ﬁlmd on merits.
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S-W of revised

The revised  guidelines wall not be
applicable to the exuung 1a]
personnel in - whose cases approval have
already been accorded, fou the remammg
duration of their cutrent tenure lLhey
wiil be made applicasle 10 thewe pervons
op thewr rrappumunent on the expiry ot
their cu=rent tenure

Purchase of Bulk Drugs

70 SHRI €. K JAFIER
SHARITE Will the Mimster of PE-
TROLEUM, CHLMICALS AND
FERTILIZLRS br pleascd 1o statc

(a) whether Government propose to
conssder amendniuent of the Industrics De-
velopment Regulation  Act to prevent
local purchase of bulk drugs by foieign
drug companits, and

(1) tf w, what are the detals thereof”

THE MINISTER OF STATE IN
THE MINISTRY OF PEIROLEUM,
CHEMICALS AND [FERTILIZERS
(SHRI NARSINGH YADAV) : (a)
and (b}, Pirsumably the Hon'ble Member
1w refeirig to foreign compames having
to poduce furmulations based on thar
owa bulk diugs. Para 21 of the New
D.ug Poluy scts out the policy 1n this
behalf. Amendments to the T (D&R)
Act re jured to enable the Government
to 1mol 'ment this are under conmdera-
tion

Bifurcation of Defemce service
re

4871 SHRI R4J KRISHNA DAWN:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleasd to state:

{(a} what are the mam reasons and
objec ives to bifuicate the well established
Defence Science Cadre Serviee (DSS)
hetween research and development and
inspection  organisations  which has
worked satisfactorily <o far;

(% wirthe: Gwvernment behieve that
the bifurcation will gave better eficiency
and intec-action between the wvarious
wings of the Defence organisations in-
cluding R & D production and inspec-
tion; and

(¢) if so, the details thereof ?
THE DEPUTY PRIME MINISTER
AND MINTSTER OF _ DEFENCE
(SHRI JAGJIVAN RAM); (s) The

Defence Science Service 1s being tnifurca-
ted mto three services as under, as  the
nature of work and funcuomng of these
three Orgamsations 18 gQuite  scparate
from ont another and calls for specialisa-
tion 1 ther respective fickds e—

(a) Defence Research and Develop-
ment Service for Defonee Research
& Development  Orgamisation.

(b) Iufence quality Assurance Service
for Directn General Inspection,

(c) Defence  Aeionautical  quality
Assurance Se1vice lor Defence 1ech-
nial Development  and Produc-
tion (A}

Thr tr furcation has been found neces-
sarv an the interest of the work of tcse
Organmisations,

(h) Yes, 5n

\t) Although  the Defence Suience
durviee was a common service for Defence
Rescarch &  Development Organisa-
tion, Dirictor General Ingpection and
Defence lechnuica!  Development and
Pioducticn (Aun)  Organisahions, these
organisat ons had then nwn distinct and
separate funchons and admimstratine
contiol Because of their sepaiate 10les
the officers of these Organisauons need
tu build up expertise in the resprcine
ficlds This expertise caunot be utih=ed
fully in the eveut of thewr bang tran<ferr-

from one orgamsation to another
Also Defenee Research and Dey elupment
Organisation needs to have a different
approach to recruitment and assewment «f
scientists to meet the requirements of
multidisciplinary projeets on maym weapen
svstems now being taken up as well as
to motivate the suentists and engineeas fr
achieving better standaid of performance

Assistance to Calcutta Film
Producers for making Hindi Films

4872 PROF. SAMAR GLHA Will
the Mmisten of INFORMATION AND
BROADCASTING be pleased to state

{a) whether the Government have
agreed to extend necessary asmmance 1o
Calcutta  Film Pioducers for maling
Hind: Films in Calcutta,

(b) whether the Governmentalsoagiced
to help Calcutta Film Producers for
overtoming the crisis of ilm  production
m a Caleutta studios, and

(c} if so, the steps taken by the Go-
vernment in this direction ?
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) There is no pro-
posal under consideration of the Central
‘Government for extending any assistance
to Calcutta film produccrs for making
Hindi films in Calcutta.

(b) and (c). Thc film Indusiry in
West Bengal has been facing difficultics
for qunite some time. Though there is
no specific scheme of Cenwal Govern-
ment to give financial assistance to the
film industry in West Bengal, on the re-
conmendations of a Study Team sct
up in 1972 fullowing steps have been
taken 1o improve the conditions of the
ilm industry of this region:—

L]
(1) Film Division has trausferred a part
its film processing work to
Calcutta.  They have set up a pro-
duction centre at Calcutta which
will help individual producers in the
Eastern region. in production  of
additional {ilms,

{(ii) Film Finance Corporation has set-up
& branch office in Calcutta to cater Lo
the needs of local produrers in
Eastern region.

Expenditure for manufacturing
Substitute for oil

4%73. SHRI G, Y. KRISHNAN
‘Will the Minister of PETROLEUM,
CHEMICALS AND FLRTILIZERS
be pleased to state :

(a) whether Government have made any
experiments for manufacturing substitute
for oil; and

(d) if so, the details thercto?

THE MINISTER OF STATE IN
‘THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI NARSINGH YADAV): (a)
and (b). The requisitc information is
heing collected and will be laid on the
Table of the Sabha.

Consultations on  Bhel.Siemens
Broad Based Collaboration

4874. DR, SUBRAMANIAM
SWAMY: Willthe Minister of ENERGY
‘be pleased to state:

(a) whether the Minister of BEuergy
have beca consulted on the BHEL-Siemens
proowed broad-based collaboration or
any other matter regarding foreign colla-
boration in the electrical generation tech-

nology: and
) il so, the Ministry's rcactions?
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): bé:)
n

collabaoration with M/s. Kraftwork Union
for obtaining technology for the many-
facture of large turbines from 200 MW to
1000 MW. Ministry of Energy was also
consulted by B.11.E.L. for obtaining ducue
mentation from M/s Kraftwork Union for
manufacture of 210 MW scis to their
design in India. Ministry of Energy has
concurred with the proposed collaboration
proposals with M/s Kraftwork Union.
Ministry of Energy was, however, not
consulted in RHEL-Siemens proposed
broad-based collaboration,

Promotions of the Time N.C.C.
Ilird Officer

4875. SHRI R. N. RAKESH: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state:

(a) if there is any provision for depart-
menial promwotions of part-time N.C.C.
ITlrd Officer working in Higher Second-
ary Schools and in other categories too:
and

(b) if so, dothey get some monetary
benefit according to rank, if not, why
is it so?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCL (SHRI
JAGJIVAN RAM): (a) Part-time N.CLC,
Third Officers are engaged only in schools.
Subject to fitness and  availability of
vacancivs, they are cligible for promotion

in the N.C.C. as—

Aficr three
Years'
commissioned
service,

— Second Officer

After ecight
Years’
commissioned
service.

— First Officer

After fifteen
Years’
commissioned
service.

{b) Besides an honorarium of Rs. 50/~
per month for aervice with the NCC, Laae
officers are entitled to the following mone-
tary benefits, according to their rank —

(i} Rank Pay at the following rates {for
periods of actual attendance at the
Combined Cadre and Social
Service Camp, and at authorised

ses of instruction in Armed
Forces Schools and. with Armed

— Chief Officer
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Furces Units including Intervening
Sundays and holidays) :—

Third Officer Rs. 130/- p.m.
inclwive of Rs,
40/- as ration
allowance,

Second Officer Rs. 170 p.m.

inclusive of Rs.

4.01[- as ration
allowance.

First Officer
mclusive  of
Ra. 40/- as
ration
allowance
Chicf Officer Ry, 2g0/- pan
tii) Honoraruum as under (for attending
the annual training camp of the
unitorfor  attending a  course
at the  traiming centre
during the actual period of the
traiming ¢ ymMph t=—

Third Officer  :  Rs. g0/-

Second Officer Rs. 130/~

First Officer :  Rs 18of-
Chaef Officer  :  Rs. 250/-

Guard Colleg of Milita
* f;:u'innerln;: Pune i

187G. SHRI V. G. HANDL: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleascd
to state:

(a) the number of Patrol Guards and
other securitv stafl provided to look after
the residential complex of the College of
Military Enginecring, Pune;

(b) whether it is a fact that the above.

security measures have proved inadequate
and if so, what is the number of thefts
ete, that have taken place iu the residential
complex during the period since, August,
1978: and

(c) in how many cases the investigations
have been successfully completed and what
further steps  Government propuse to
take to appichend the culprita?

THE DEPUTY PRIME MINISTIER
AND MINISTER OF DFI ENCE (SHRI
JAGJIVAN RAM): fa) Twenty seven
patrol guards'security staff and fifteen
chowkidars have been provided.

(b) Cyuideriug the area of the resi-
dential comnlex of the Clollege, the strength
of security staff cannot be said to be in-
adequate, There  have, however, been
six cascs of theft, including minm cases,

Rs, 220/- p.m.

since August 1978 and these caces
reported to the Police, were

(¢} Except in one case in which the
culprit was upprchended and handed ovet
to the Civil Police, in 1emaining five cayes
the culprits arc still at large.  All the theft
cases are  being pursued with the Police.
The Police authorities have also been
requeted for assistance of a Dog Squad
for apprehending the culprits,
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Demand and Production of
Crude Oil

afA78. SHRI JYOTIRMOY BOSU -
Willthe Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS he
pleased to state :

{a} total demand domestic production
and import of crude oil, in guantity as
as well as in value, yrar-wise from 1975
—~1978;

(b) estimated demand and  domestie
produciion of crude oil in quantity for
1979;

(¢} how the shortfall in domestic pro-
duction, if any, in 1970 is proposed to
be met; and

(d) when the country 1s expected w e
WIf sufficient in ol preduction,

THE MINISIFR O)F STATE YOR
PETROLEU'M, CHEMICALS AND
FERTILIZEFRS (SHRI NARSINGH
YADAV) :
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() The information is given in the table below :—

Quantity : Mn Tonnes
Value: Rupees Crores.

Crude oil.
Year Demand Domestic Imports
(Refinery production =
Throughput) qty. c.i.f.
value
1975 . . ... 21-8 83 13°7 97920
1976 , . . . . 22+ 8 87 14°0 114369
1977« o« . . . 24" 4 10°2 14°8 1284+ 46
1978 . .- . . 256 11+ 3 14*7 1227 84

{hy The estimated demand and
domsstic production of crude vil in 1979
are 28.5 million tonnesand 15.15 rmllu:m
tonnes respectively.

(¢) The gap in domestic production is
proposed to be met by imports of crude
oil and pstroleum products.

{d) While all attempts are being made
to intensify our exploration activities, and
while plans are being made for the exploita-
tion of our established reserves, keeping in
view the need to conserve this non-renewa-
ble source of energy, it is difficult
to hold out any promise of self-sufficiency
in crude oil.
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Slemp in the Iron Ore Mine Heads
in Mayurbbanj

4880. SHRI M. RAM GOPAL
REDDY : Willthe Mnister of STEEL
AND MINES be pleased to state @

. (a) whether the iron ore mines  heads
in ?jhyurhh anj are threatened with astump
an

. (b) il s0, the reasons therefor and reme-
dial measures taken ?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :
(a) and (b), Consequent 1o fall in
demand as 3 sequel 10 the world-wide
recession in steel indusery, the off-take of
iron ore from Mayurbhanj mines forexport
bas gone down.  The internal requare-
ment has, bowever, remained constant.
The Mineraly and Metals Trading Cor-
portation bope that with revival in steel
production, the despatches from thew
mines will also pick up.

N.C.C. Commissioned Officers

4881. SHRI NATHU SINGH :
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleasod o state :

{n) whether part-time N.C.C. Com-
missioned officers working in  Higbe
Seeoadary Schoels are entitled for Identity

{b) whether they arc authorised for
purchasing from Military Canteens cic;
if not why;

(e} whether the names of N.C..€., pari-
1ime officers is publisbed in the list of
Giazette Notification. if so, is he entitded
for attestation ?

‘fHE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Identity
cards are primarilv needed for
cemployees i establisbments, where
far security reasons entry is required to
be kept restricted.  Since the sphere of
activity of the part-time NCC officers is
mainly confined to educatianal institutions,
wsue of Identity cards to them basnot been
found necessary.

(b} Except liquor, imported and speci-
ally allocated items, scooters and  refrige-
rators, NCC part-time officers are entitled
to purchase all types of stores from the
Military Canteens.

e+ All events concerning appointment
promotion or discharge of NCC part-time
officers are notified in the Official Gazette.
I'hese oflicers,are also aythorived to attest
frue eopies of testimonialy/erruficates.

Purchase of Aircrafts by
Ministry of Agriculture from

1082, SHRI C. N.VISVANATHAN :
SHRIS. JAGANNATHAN :

Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE he
pleased to state :

{a} whether it is a fact that 100 agn-
cuitural asrcrefis were contracted to be
purchased from Hindustan .Aircraft by
Agriculture Ministry 5

(b) ifso.bow many awrciaft were manu-
factured and bow many tahcu delivery
of;

(¢) the recasons for non-obseriance of
contract, if any ?

"THE MINISTER OF SUATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH) : (a) Yes, du.

(b) g aircraft were manufactured upto
31-3-1978.  Of these, delivery of only
31 has been taken o far,

() Production of this aircraft was dis-
coutinued with effect from t-;-:gﬂ_l s at
present there is no demand  for this type
of aircraft,
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Consumption of Wine, Ram, etc.,
in the Army

5883. SHRI KANWAR LAL GUPTA:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE he
pleased to siate :

(a) how much wine, rum ete. have been
consumed by the Army in the last three
VOars

(b) isit given free of cost to the Defence

personnel or they are charged for provid-
ing the same ;

fc) which are the Defence personnel
to whom wine. rum ete. ix provided by
Government ;

MARCH 27, 1079

Written Answers 124

(d) what is the future policy of Govern-
ment for providing wine, rum, cic. to the
Defence Personnel ;

{e) the amount spent by Government
for providing wine etc. to the Army per-
wonnel in the 1ast three years; and

(1) what alternative will be provided
to those Army personnel who willnot be
provided liguor in future ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) The com=
sumption of various types of liguor for
the past three vears is as under :(—

1975-76 1976-77 1977-78
{Dozen bottles) (Doren bottles) (Lozen bottles)

Rum . . . . . 18,80,008 20,401,390 19,04.131
= Other Wines and liguur . . . 76,17 83,512 02, 421
Becr N . . . . . 1b1, 040 2,94.555 3,459,200

(b} Free wsues are made only 1 the
high altitude operational arcas. In tn
peace areas frec issues are made ouly afic
recommendations of local medical autho: -
ties to cater for fatigue to troops aud incle-
ment weather. Thisisdone sparingly and
under exceptional circumstances. Payment
vsues are alo made to members of Armed
Forces thuough the Canteen  Stres De-
partment as per the laid down scales

(c) Al the memlers of 1he
ed Foices are entithed 10
purchase liquor/Bear from the (lanteen
Stores Department n accordance with
the scales laid down., Rum 1 provided
iree of cost for all roogs entitledd o fic
rabuns at varyiong frequencies at different
altitudes m field arcas. However m
peace arcas, free issues may be authorised
to Junior Commisitmed Ofticers and
Other Ranks by the Competent Authority
occasionally 10 meet special fatigue or bad
weathier conditions,

{d) Once total prohibiton iy enforced
in the cuuntry, ce Services will fall
in line and no liquor will be provided
to defence personnel also.

{e) The year-wise expenditure for the
last three years, for providing free isiues

ol rum to the troops 1 field arca only s
gven below .-

(1) 1975-7b
() 1976-77

Rh. 1,44,41,000° 00
Rs, 1,23,66,000" 00

(2e) 1977-78 Rs. 117,060,000 00

The expenditure incurred on fiee issue
of ligquor in peace areas  is  being
collected and will be Jaid on the 1able of
House.

{f) At present the  alternatives hving
provided to the Army personnel are as
under

ta) Petue Areas—Tea and sugar and
milk fresh or nutk tinned.

(bt Field Areas ~'T'ea and sugar and
milk fresh or milk tinned.

(c) High Altitudes

(i) Officers—Trea or coffee and sugar and
milk tinned or whole milk powder.
(ii} Troops

{naV Pemonent Basir—Tea or coffer
and sugar and milk tinned or whole Milk
powder.
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.

{b) T neitel Basic—The Fo![owing
substitutes of rum to non-drinkers in a
month have now been sanctioned for a
period of one year with effect from 1 Jan.
79:

Walnuts without shell
- Almond without shell

Raisins without seed

Dates (Khajoor)

Tea/Coffee with milk tinned.

or whole milk powder and sugar.

Power Shortage in States

4884 SHRI  P.  RAJAGOPAL
NAIDU : Wiilthe Minister of ENERGY
be pleased to state :

ia) the States thatarve having power
shortage; and

{b) the steps taken to make the States
self sufficient ?

THF. MINISTER OF FENERGY
{SHRI P. RAMACHANDRAN)
(a) The power supply position in the
country, is by and large, comfortable.
However, some stateslike Madhya Pradesh
Maharashtra, Karnataka and Assam
are experiencing some energy shortage
and states of Bihar and West Bengal
peaking shortage in addition to energy
shortaee.

(b) A number of steps have been
taken to improve power availability in the
coun‘ry, These measures include expe-
diting commissioning of on-going projects,
maximising generation from the existing
installed capacity, integrated operation of
different power systems and restructuring
of the Electricity Supply Industry with a
view to improve management of power
projects. )

Facilities for weighing loaded Coal
Waxons at the Collieries

4885, SHRI VIJAY KUMAR N.
PATIL : Willthe Minister of ENERGY
be pleased to State :

(ai isitthefactthat there are nofacilitics
for weighing the loaded coal wagons at
thz collieries; and

(by if so, what action Government

proposes to take tosee that proper quantity
of coalis loaded in the wagons ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA) : (a) and
(b} Adequate facilities exist at

most of the collieries at different  points.
for weighing coal wagons. In cases where
wagons cannot bz weighed at collieries they
ar:weighedat the railway weighbridges,
Necessary steps are being taken to install
more weighbridges at the collieries.

QA FAGAT § WAATE & ANA
Axr F g2i? 17w AN

4886. #t iz @1 TAA
T FEMA WIT @A War 15 #E,
1978 & waifHag W™ g&AT
10033 ¥ IAT & Hag H 7§ AW
Fr w7 Fa fr

(F) Fa1 G@ER Ieafgd T
F 3T F 9w (T), ST 30 TAHY,
1978 HT AT UYTd 9T @I T
q1, ¥ HEg T yg Fargdr v fEe-
frr wigwfet &1 faar “sror
gamn Fifew” qar fawrim S
afafs & Fmer ool 3 &7
yaqe f2r famr ¥ & mewr
;o

(@) %@ wo7 & waaf@ «m
(%) # @ 40§ ;

(1) ¥ 9% F & wET F
gafa= & fau ws@ar @69a &
ST AEgERF g wiw afafy @
it wed frar wm g =i fyew
Tt & ARw o g,
gax  frar  afawfal &1 g
gar #§ Fw & fawfor a7 o6
gIE ATR AT E

(7) # wiw afafr ¥ T
ura adt sfgwfat 1 oo ored-
FOT 39 &7 AT fear 9r ;) #k%

() afz =&, ar z&s T
w7



127 Written Answers

wam wix g qa (s a
TEY) (%) & (%) wmrh
uTEr AT W @ ¥ el AWt w=w
9 ™ o ameft

Economical production of
Chlorampheaicol

4887. PROP. R. K. AMIN : Will the
Minister of PETROLEUM, CHEMI
CALS AND FERTILIZERS be pleased
state :

(a) whether it is true that the produe-
tion of Chloramphenicol from basic stazes
in the country bas gone down during the
last three years in lplte of the fact that
‘Government are still subsidising its pro-
duction ;

(b) whether Government are aware that
the process used by such units is totally
uneconomical and ha. been discarded by
their parent companies; and

(c) if not, whether Government can
indicate by when cconomical production
by these units will take place ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS

SHRI NAR SINGH YADAV) :

) The chtoul pmtlm:lllm from ba?:;

# of Chiormmphbenicol powder
“'c Parke-Davis and M;js.
go.cbt -Knoll Ltd. in the country
ng the last three years was as follows:

(Qty. in tonnes)

1975-76 . . . . 54 47
1976-17 . . . . 62" 61
1977718 . . e . 5524

There is no subsidy involved in the pro-
Jeetion of Chlorampbenicol from the

basic stage.
(b) Without a detailed study of the
machi usod

prosess)| inery by these com-
.panies, it can only be stated that those
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companies are producing the drug basd
on the technology available with them .
and using the machinery required therefor.
Gosernnent is no' aware -if the process
used by these companies has been
discarded by their parent companies.

(¢) Does not arise.

Visit by Pesticides Industrial
Team

4888, SHRI ANANT DAVE : will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS bc pleased
1o state :

(@) Whether it is a fact that a thres
member pesticides Industrial Team visited
India ;

(b} if so, whcther any agreement has
been signed or reached for the purchase
of enginrering goods from India | an'l

{c} if s0, what arc its details ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM,
CHEMICALS AND FER’ I‘ILIZ.LR
(SHRI NARSHING) YADAV) :
(a} A three member team from V:cmam
visited India in December tg? in con-
nection with a proposal for the setting
up of a DDT plant in Vietnam.

(b) No. Sir.

(¢c) Dues not arise.
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Merger of Forces of Suket State in
Himachal Pradesh

480. SHRI S. S. DAS:

SHRI DALPAT SINGH
PARASTE :

Willthe DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state :

(a) whether it is a fact that the armed
forces of the former Suket State (Himachal
Pradesh) became part of the Indian Army
on the merger of the State :

(b) whether any pension and gratuity
claims of ex-Servicemen of that Unit are

ding before the Defence Ministry
or the last ovef 25 years ;

8 L.8.—5

(c) whether many of these ex-soldiers
belong to the Scheduled Castes and other
backward communities and are nowold and
infirm; and

(d) if so, the causes of the delay and
the steps being taken to settle their claims
soon ? -

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF, SHER SINGH) : (a) Per-
sonnel of Suket State Infantgy who
opted for absorption in the Indian
Army and were found suitable were em-
bodied into the Indian Army.

(b) and (d) . Nosuch cases are known
to be pending consideration for the last
over 25 years; representations made in the
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past had been dealt with under the State
Forces Rules in the matter of grant of
terminal benefits. However, certain recent
representations have been made on their
behalf which are being looked into.

. {¢) The Government have no precise
information in this regard.

Drawal of Pen;ion by Officers and
other Ranks

4891. SHRI BALDEV  SINGH
JASROTIA : Will the DEPUTY PRIME
MINISTER AND MINISTER OF
DEFENCE be pleased to state :

(a) is it a fact that the officers (ORS)
are authorised to draw their pension from
the Government treasury and from Banks
as the case may be on a monthly basis ;

(b) ifso, is it in active consideration of
Government to extend the same facilities
to other ranks;

(c) if not, why;

(d) whether Armed forces personnel
retiring after January 1964 are provided
widow pensions; and

(e) is it in the consideration of Govern-
ment to provide the same facilities to
those ?who retired earlier than January
1954

THE DEPUTY PRIME MINISTER,
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) to (c). Both
Service Officers and personnel below
officer rank are authorised to draw their
pension  monthly from Government
Treasuries, Pension Pay Masters and
Public Sector Banks.

Pensions are also disbursed through Post
Offices. In the case of Officers, this agency
operates in the State of J. & K. and at
Capmbell Bay (Great Nicobar) only and
the frequency of payment is monthly.
However, in the case of personnel below
officer rank, pension through Post Offices
is paid in the States of J. & K. Himachal
Pradesh, Haryana, Punjab, Delhi,
Chandigarh and at Campbell Bay (Great
Nicobar), on quarterly basis,
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The question of further simplifying and
streamlining the procedure for dishurse-
ment of pension applicable both to officers
and other ranks in the Services is under
the active consideration of the Govern-
ment.

{d) Yes, Sir.

(e) Such proposal is under considera-
tion at present.

Criteria for sending T. V.:Staff
for Training Abroad

g2. SHRI AHMED M. PATEL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to

“to state :

(a) what is the criteria to send T. V.
professional staff for training in other
countries on scholarships ;

(b) how many TV staff was sent
abroad for training during the past three
yearsand whetherseniority and experience
of the staff’ was taken into consideration
while sending on scholarships; and

(c) the complete details in the matter ?

THE MINISTER OF IN FORMA-
TION AND BROADCASTING (SHRI
L.K. ADVANID) : (a)to(c) . Criteria
adopted for selection of TV professional
staff for training abroad are broadly
as follows :

(i) The subject of the course and the
suitability of the persons with re
to the prescribed/desired qualifications,
age, cxperience etc.

(ii) Seniority, suitability, experience
and aptitude of the person concerned ;
and

(iii) Whether or not the person con-
cerned has been deputed abroad earlier.

During the three years 1976 to 1978, 29
TV officials were sent abroad for training,
Details are given in the encldsed statement.
Seniority, experience and suitability were
given due consideration in making these
selections.
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Statement
List of TV Officers sent abroad on training during the years 1976 to 1978
Name of Officer Period, purpose elg.
{1 {at
Enginsering Officers
1. Shri D. Venkalaraman, Assistant Engineer Tiaining in inaintenance of cameras with
Mjs. mmeo Cehaso, Paric 4 weeks
from -5-70.
2. Shri 8. Banerjee, Senior Enginecring Ass- Do.
sistant.
3. Shri C. 8. Chbatwal, Deputy Asstt. Trainingin maint e of Ariflese cameras
Planning O cer and SET for 5 months from 5-3-78.
4. Shri 5. K. Tiwari, Asstt. Station Engineer Do. .
5. Shri 8. L. K. P. Rao, Asstt. Engineer . Training coursc at Thomson Foundation TV
College, Glasgow for 4 months from
17-1-77.
6. Shri S. V. Vedenthachari, Asstt. Engineer Do.
7. Shri T. S. Vasan, Asstt. Station Engineer Training course at Thomson Foundation
TV Coliege, Glasgow from 2-8-77 to
16-12-77.
B. Suri K. V. menon. Asstt. Station Engineer Do. from 27-2-78 1o 10-b-78
g. Shri P. K. Saha, Asstt. Installation Engineer Do.
10, Shri Ram Singh Asstt. Station Engineer Do. from 28-8-78 to 15-12-78
11. Shri C. D. Bancrjee, Dy. Asstt. Planning Do.
Officer
12, Shri A. P. Santra, Asstt. Station Engineer IVC Training st Reading in London for
3 weeks from 15-11-98.
1g. Shri K. V. Prasad, Asstt. Station Engineer Do.
14. Shri 5. K. Chatterjee, Asstt. Station Do.
Engineer
15. Shri A. C. Tyagi, Asstt. Engineer . Do.]
16. Shri K. S. Sarma, Asstt. Station Engineer Germun Training Programme, Berlin for
3 months from 2-1-79.
17. Shri A. M. N. Rao, Asstt. Station Do.
Engineer
18. Sbhri M. C. Jaiswal, Asstt. Engineer . Do.’
Programme Officers
1. Shri 5. N. Sivaswamy, Contraller of Pro-  Kula Lumpur 1o att'nd the Regional
grames (Sales) (smce retired) Course and Seminar in  Commercial
Broad g gement from 13-9-1976
io B-10-76.
2. Shn K. C. Pui, Public Relauon Officer  Glasgow for training m  Prolaction of
Prograimines o Piomsoa Foundanon T
Uollrge, Glasgow 15 weeks weedfl
17-1-1977-
3. Shri 11. E. Mathur, Conuoller of Pro-  Tebrau w paiscipate w the News worksho p
grammes, urganned by the National Iranian Radw

and TV from 10-8-77 to 12-B-1977-
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(1)

()

styff driistes
1 Shus Vo Mehandale, Proluc 1, Grade I

2 Shis Gopal Krshan Gupta Producer,
G 11

3 Shn V. k Gandhy, Camtaman Gi. I

4 Smt Neerja Vohia, Producer Gr 11
5. Kum. Avinasb Saral, Producer. Gr 1I
6. Shri Ashok Vanshnavi Producer, Gr. II

7 Shm S N Dhu, Producer, Gi 11
Smt. Juthika Dutta, Produca Grade II

Glasgow (UK} for TV ttaming in the
Thomson Foundatum [V College for
1h weeks liom 1 3-3b

lebran to sttend the woilshop of ABU in
May 1970

For traimng in Colombo Plan for News and
Documentary Production on  the visnews
Producuon London for 5 weeks w.ef.
29th July, 1976

GDR-Observation and study of children
Programmes 1n February-March, 1977.

Do.

FRG fu traming under the Indo-FRG
Co-uperation Agreement I'V Lducation
Programme from 2-3-77 to 28-g-77

Do,
Kula Lumpur for trammgin TV Programme

tor very young childien from 23-1-78 to
28-2-78,

WTAGT, ST AW, WX § giwn
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9T wgr gAw faow @ @ g
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Exfstance of Priva; owned Coals
Bankura

Mines st Chands Pa in
District of West Bengal

4804. SHRT A. K. SAHA : Will the
Minister of ENERGY he pleased to state:

(a) whether Government have any in.
formation of the existence of privately
ownerd coal mines at Chanda Pathar
in Bankura District, West Bengal in
which most of the workers bhelong 1o
Adivasi, Scheduled Castes and Scheduled
Tribes;

(b} whether Government  have any
information that the company in question
is func tioning defiing the existing mining
sule ;

{e) il so. what action 1 juoposcd to be
taken against the company; and

(d) if not, whether Government wonld
condurt an enguirs nto the  alleged
allegattons made against the company ?

THE MINISTER OF STATF IN THI.
MINISTRY OF  ENERGHY ISHRT
ANESHWAR MISHRA) @ (a) to (¢} :
e informanon 1 beine coliccte d and wilf

be laid on the Table of the House

Letter from Danlk Pranta Jyoti,
Silchar about DA V.P.
Advertisement

4805. SHRI SACHENDRALAL
SINGHA : Wil the Munister of IN-
FORMATION AND BROADCASTING
be pleared to state @

{a) whether he has received any letter
from Dainik Pranta  jJyoti, Silchar,
about the D AV P, advertiivment:

(b} ifs0, the details of the action tuken
upto date;

(€) whether it was brought to hisnotice
that the news daily with the service of
U.N.L run by mostly girls, (go per cent
workers are girls working as compositor.
10 news writers) ;

(d) if so, whether any special study
about the funcﬁminma language daily
by the women has made as it is
published from a backward arca; and

(e} if not, the reasony therefn 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING  (SIIR1 JAGBIR
SINGH) : (a) Yes, S,

(b) The use of “Pranta Jyoti"” for
Directorate of Adveriising and Visual
Publicity advertsmenes Lad to be dis.
continued for some time, as it did not have
the mini production standards re-
quired in terms of Government’s Advertise-
ment Policy. 'The release of advertisement
to this daily, as also to many others which
had the similar defficicney, was resumed
in January, 1979 on the general under-
standing that thew newspapers wall en-
deavour 10 acquire the reguisite  produce
tion by gist March. 19fp latest,

() to 1e) 1 Newspapersin the countey
are privately owned, A study on such
nattery of their internal wotking 1 not
within the scope of Press and Registration of
of Books Act. 1867 and no such studv hasg
80 far pecn modertaken,

Flats reguisitioned World
War II for Mmc‘:ug:‘ml

4 96. SHRI L. L. KAPOOR Will
the DLPLIY PRIME  MINISTER
AND MINISTER OF DEFENCE
be pleased to state :

(a) whether it 1a fact that during
Warld War II, a number of privately
owned flats were requisitioned in Bombay
for howsing defence personnel ;

(b) if s0, whether all the flats have
heen dehired;

(¢} if the answer to (b) is in the nc%_:;
tve, the number of flas not so
dehired; the rcasons therefore and  the
bass on  wluch flats have bren dchired
recently:

{d) the probable date by which all the
flats will be dehired ; and

(e) whether any requests have been
received s fiom  concerned  ownels  a
dehiring the flats for their personal use,
if s0, action taken thereon ?

“ THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) (a) to (¢) : A state-
ment is attached

{a) to (¢} . At Bombay, two sepa-
rate pouls of requisitioned and hired ac-
commaodation are mawmntained=-one for
officers and another  for JCOs and others.
In the first category, 271 flats are heit and
mn the second there are 71 properties
with som¢ having more than one tenement.
On account of the acute shortage of Gov-
ernment-owned accommodation it has
not been possible to be liberal in releating
these houses, In the pastrequests for the



The policy to be adopted in considerin
o regquests haareo:l?tly beleammem&

1t 18 proposed that a mal tion
of the houses held on  hure shml:!dr?p;:dc-

should be dehwed fust In cases where
ary such house i1s in unauthorised  oc-
cupation by Service or ciwvilian ofhcer who
hes overs aned m the house allotted 1o
hm while m service  the question o de-
biring 1 proposed to bt conudoed only
after the unauthoried occupition 19 ter-
minated

In the case of puol of accomm dation
for officers 5 housts have betn dehued
d nng 1978 79 and 19 morce homes are
to be dihired shortlv bas « on thewr
dates of hinng

In the cast of pool of accommodation
for perenrndd below  «ffikrs rank a
survey has been mitiated  for  determin-
ing as to what eatent rrlief ean be given
to the owners It Likely to tike some
more tune for a dicrion to be raken m
this regard
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HRI OM

TG o PRt
AGI : Will the Minnter of PET-

RO .EUM, CHEMICALS AND FER-

TILIZERS be pleased to state :

gur“;:;uhm e, SﬂﬁhmhmM

and Pthalyl Sulphat

tives of Sulpha
view to en

(a) IDPL's production  dur Jast
year-wise for Sul tm‘dilu

1azole;
(b) whether import of Acital deriva-

were banned with a
that small scale units

don’t manufacture these drugs and IDPL's
monopoly 15 mamntamned, and

(¢) how many other Indian proposals

for manufacture of Sulpha drugs have been
rejected dunng last 3 years the details

regarding  firms
applied

products, capacities
and rcasons for ryection

I'Hk MINISTER OF ST1ATE IN
THL MINISIRY OF PLIROLEUM
CHLMICALS AND FERTILIZERS :
(“HRI NARSINGII YADAYV) (a)
Indian Drugs & Pharmaccuticals
Ttd ¢ (IDPL) produrtion Sulpha-
guamidine  Sulphamlamide,  Sulphace-
tumde  Sodiuin and Phthalyl Sulpha-
thiazole durmg the last three years was as
follows —

{In tonnes)

Item 1975-76 1976-77 1977-78

t  ‘ulphamlannd 58 02 12 10 14 05
2 Sulphaguandin 183,05 244 00 185 70
9 Sulphacetamide “odium 80°965 41 6o 16 25
4 - - 2y 14

Phthalyl Sulphathiazole

(b) Import of the above mentioned
fr ur drugs has been banned in the Import
Policr for 1978-79 a3y IDPLY production
15 consderrd  adequate to meet  the
country’s requirements Further IDPL
produces thesc drugs from the hauc stages
whereas Acetyl denvatives of these sylpha
drugs are the last stag nter-mediates,
and 1mport of whith would defeat the
purpose of setting up capacity for produc-
tion from basic stages

(¢) No proposal of other Indian com-
7 anies for manufacture of sulpha drugs
received durmg the last three years (1976,

977 & 1978) has been rejected a0 far

Three-Phase Power connection to
Small Scale Industries in Trisagar

4398  SHRI PIUS TIRKEY : will
tltl:thmnlter of ENERGY be pleased to
(] .

{a) whether small scale mndustnies in
{rmagar, Delh, a:c not wded wnth
three-phase y the lawrance Road
Office of DEEU though these mdustries have
got hcences from Delht Corporation ;

(b) whether 1t 1 also a fact that onl
those who give an attractive sam of m;
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to the Inmd'DESUm iven three
phase connection; an e

{c) if so, the steps Government propose
to take to meet the situation ?

THE MINISTER OF ENERGY (SHRI
P. RAMA CHANDRAN) : (a)
In accordance with the  provisions
of Indian Elecmmty Rules and the ‘Con-
ditions of S of DESU 3 phue

power is provided whrn th' load is
th.m 1 HP for motive power :mtal!auou
and the applicant has got valid municipal
licence for running industrv. Before,
however, granting such olpowrr cmm-
tions the genuinencss the
is cnsured, so as to avoid the pombl—
lity of the ase of excessive load.

(b} Both DESU & Derlhi Administra-
tion  (Electricity Department) have
reported that no  such incident has come
to theit aotice.

(¢) Does not aris.

Revenue from Radio Licences

g DR. VASANT KIIMAR
PANDIT . Wl the AMasver of INFOR-
MATION AND BROADCASTING  be
pleased to state @

(a) whatisthe total number of Radio
Lacences in force for the vear 19783

{b) bowmnch Revenue from  radio
licences is received per year and what is
the amount of collection charges for a
receiving the revenue

(¢) whether it is a fact that coinpared
to the _ populaiion of the  country
number of licences is very small; and

{d) as a means of mass media has the
Government surveyed the  number  of
licences in rural and village arcas ?

THE MINISTER OF IMFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI ) : (a) The figures
regarding  the total  number of
Radiv  Licences for the calendar
vear 1978 are not available. The total
number of radio licenees in foree for the
calendar vear 1977 is 2,00,96,45%.

tb) Gioss revenue from radio and T.V.

weences  for  the year 1977-78 s

Rs. 15296,27 56323 out of which the

collection ch payable o P & T
t has been fixed at 189,

(c¢) The radio ownership in the country
tccording to the available figures of
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broadcast  receiver licences comes to
one set per 31 persons.

(d) According to an estimate made
in 1975 out of a total of 14-
15 million radio scts at that time
only about 15 or 20 per cent are regis-
tered in the rural areas the balance
being in the towns or urban seetor.

Production of Crude Ol from
Bombay High

4900, SHRI MANORANJAN
BHAKTA : Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased ta state ;

fa) what i« the present 1ate of pro-
duction of crude oil fium the Bonibay
High ;

bt what steps aie being taken to have
optunnm  production from  this source
durmg the current year; and

fe; 10 what extent oil  framt  this
coutee wall  meet the countin’s requare-
ments for the cuttent year 2

THE MINISTER OF SIATE IN
THE MINISIRY OF P LTROLEUM
CHEMICALS AND  FLRTIILIZLRS
(SHRI NARSINGH YADAVY
The present  rate  of production of

crude oil from Bombay High » atound
1,00,000 harrels per day.

(b) ‘The production rate has already
been siepped up fruom 8o,uvoe barrels per
day to arount 1,00,000 barrels per day
with effect from 315t December 1978 by
recommisnning of Plaform “B”,

{c) Bombav High is exprcted to pro-
duce about 3*3 mullion tonnes of crude
oil during 1978-79 as agamnst the arb-
cipated total piocessing of around 26
million tonnes of crude in the counuy in
1978-79.

Payment of salaries to Employees
of New Agencies

1. SHRI SITIV NARAIN
SARSONIA : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to staie :

{a) whether it is a fact that the em-

oyees of the News Agencies particulatly

industan Samachar ate not getling
their pay in timr;

(b) ifso, reasons therefor ; and
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(c) the dates on which the payment
of salaries has been made by the above
news agency during the last three
months ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI) : (a) to
(e}, According  to information
received from the four news agencies, the
employees of Press Trust of India, United
News of India and Samachar Bbarati
are being paid in time. Due to in-
adequacy of funds there was delay in
payment of salaries to some of the emplo-
yees of Hindustan Samachar for the
months of December 1978 to  February
1979 as under :

December 1978: 24th December 197}
to 15th January,
1979-

8ih to 15th February
1979

January 1g979:

February 1979 : 2nd to 8th March
1979.

TEIAT PIT AT & fAwty 7
sdaq wagy ® oy woa/fat
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1902. »f  BEWIA  ATUA
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Fertilizer Plant at Paradeep

4903. SHRI BAIRAGI JENA: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be
pleased to state :

(a} what steps Government have
taken {or finlisation of the fertilizer plant
at Paradeep, Orissa, the foundation stone
ot which had been laid by the then Prime
Minister on 1st April 1974; and

(b} details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SHRI NARSINGH YADAV )
{ay : \ Cwrilizer project  at Paracdeep
based on fuel oilf heavy petroleum feed-
stock was one of the fertilizer projects
proposed in the Fifth five Year Plan. How-
ever, in view of severe resources constraint
it was not 2ossible to take up this project
for implemeatarion. Now with the dis-
coveryolgasin the West Coast and North
East region priority is being given to the
setting up of gas based nitrogenous ferti-
liser plants at locations where gas is readily
available. However in  planning
for additional phospbatic fertilizer
capacity, Paradeep would be given due
consideration.

(b} The proposal is for setting up a
phosphatic fertilizer plant at Paradeep
envisaging the manufacture of 3,00,000
tonnes of P2o5 in the form of complex
fertilizers. The preparation of a detailed
feasibility report is on hand.

Drilling work at Mahanadi Delta

4904. SHRI PADMACHARAN
SAMANTASINHERA: Wilt the Minister
of PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state :

{a) is it a fact that drilling work at
Mahanadi Delta in the Orissa State has
been stopped ;

(b} if not, then in how many places
drilling work is going on and what is the
result; and

(c) What is the amount provided for
this ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{ SHRI NARSINGH YADAV ) : (a)
No Sir. Oil India Limited will under-
take seismic work in Mabkanadi Delta
onshore inthe Orissa State after  the
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- State  authorities grant the requisite indulcging in malpractices. With the
Petroleum  Exploration Licence. Dril-

ling work will be taken in hand only if
the result s of these seismic surveys are
favourable.

(b) Does not arise.

(¢) The cost of survey s during 197g9-
84 is estimated at Rs. 7 crores.

Supply of L. P. Gas in Capitals

4905. SHRI SUKHENDRA SINGH
Will the Minister of PETROLEUM
CHEMICALS AND  FERTILIZERS
be pleased to state :

(ai is it a fact that consumers in the
capitals are experiencing difficulties in
getting supplies of L.P. Gas ;

(b) that consumers bhave to wait for
2-g days or even more for supply of
cyiinders;

{c} the traders have started charging
unauthorisedly premium ; and

{d) what efforts are being made to
reduce malpractices and ensure regular
supply of gas ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI NARSINGH YADEV) :

(a) Of iate LPG consumers at some
locations ( including state capitals) have
bad to experience elay in LPG supplies.
This has resulted due to reduced availabi-
lity of the product from the refineries
on account of industrial relation and
transporation problems.

(b) Yes Sir. Consumers are to wait
for for 2/g days or more at some ol the _
locations. B

: (c) Four <omplaints of alleged over

charging by the tradershave been received =
- by the complaint cell of the Ministry
" ‘during the last three months, These are
of a general nature mostly on
demand of premimum by the delivery men -
without giving specific details. = These -
complaints however are ‘being investi-~
- gated. S '

(d) Complaints as and when received
are investigated by the oil companies and
corrective measures taken whenever a
necessary. Apart from this the oil com-
panies have been asked to intensify sur-
~ prise and regular checks over cooking gas

‘declars  at the time of delivery by them.
The oil companies have also been asked to

initiate sterm action against  dealers

im'g_‘hovemcnt in LPG production in the
refineries the situation regarding supply
of LPG is also improving.

Talks with Indonesia for sale
of Iron ore

4906, SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister
of STEEL AND MINES be pleased to

(a) whether in February 1979 talks
were held in New Delhi between the Indo-
nesian Industries Minister and  Steel
and Mines Minister for the purpose purchase
of iron ore by Indionesia ; and

(b) ifso the details thereof and what
is the outcome ?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK)
(a) and (b) : Talks were held between
India and Indonesia in February 1979
but there was no proposal for sale of iron

_ore to Indonesia.

Sgate-wise production by fertiliser

Factories
4907. SHRI SUSHILKUMARDHAR
Will the Minister of PETROLEUM

CHEMICALS AND FERTILIZERS be
pleased tostate :

(a) how many fertilizer factories are
engaged in production in India ;

(b) State-wise break up;

(c) factory-wise production capacity
in metric tonnes and year of commission-
ing separately;

(d) amount invested factory -wise ;
and B

(e) is there any ideal capacity of pro-
duction left unutilised-factory-wise break
up ?

-

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
CHEMICALS AND FERTILISERS
({ SHRI NARSINGH YADAV) : (a)
to (e}. Astatement giving therequired
informatpon in respect of major fertilizer
factories is attached.
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Success of selling of Republic Day
Tickets.

4908. SHRI ARJUN SINGH BHA-
DORIA : Will the DEPUTY PRIME
MINISTER AND MINISTER OF
DEFENCE be pleased to state :

(a) whether the selling of the tickets
for Republic Day Parade and Retreat
has been sucessful; and

(b)Y if so, what is the total amount
received from the sale of the tickets ?

THE DEPUTY PRIME MINISTER

AND MINISTER OF DEFENCE :
(SHRI JAGJIVAN RAM)
a) Yes, Sir.
¢ Rs.
(b} Republic Day Parade ,  2,66,107
Beating Retreat Cere-
mony ., . . 57,612

Restricted Release of Canalised
raw materials t0 M/s Ranbaxy Labs

4009. SHRI PHOOL CHAND
VARMA : Willthe Minister of PETR-
OLEUM CHEMICALS & FERTI-
LIZERS he pleased to state :

(a) whether it is a fact that releases of
canalised raw materiais to M/s. Ranbaxy
Labs. for the production of Amplicillin
have been restricted whereas similar other
companies are still getting release of cana-
lised raw materials from C.P.C. and
IDPL in excess of their licensed capa-
cities ; and

(b) if so what was action is proposed
to be taken by the Ministry in regard to
such cases ? -

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM
CHEMICALS & FERTILIZERS (SHRI
NARSINGH YADAV ) :  (a) It  is

Tribydrate to Mjfs. Ranbaxy Lab. has
been made on the basis of the quidelines
issued by the Deptt. of Chemicals &
Fertilizers under the 1978-79 Import
Policy for distribution of canalised raw
materials, this firm falling in the category
of DGTD firms which have specified
formulation-wise  capacities. DGTD
firms which are in the same category as
Ranbaxy have been dealt with likewise
in the matter of allotment of canalised
raw materials.

(b) During the period April to Sept.
1978 DGTD units were released cana-

-
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a fact that the allotment of Amplicillin -
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lised raw materials to the extent of 50%
of the realeases thereof made to such
units by the canalising agencies during the
year 1976-77. The units were also free
to claim raw materials in accordance
with their licenced capacitis  wherever
such capacities were defined formulation-
wise. During the period October 1978
to March 1979 the releases of canalised
raw materials to DGTD units have been
restricted to 50% of the entitlement as per
licenced capacities wherever such capa-
cities are defined formulation-wise. The
canalising agencies have been asked to
adjust the over-allocations if any made
by them during April 1978 1o Sept.
1978 with reference to the entitlement
of the units for the whole year 1977-78
on the basis of the policy for Oct. ™ 1978
to March 1979.

Decision to lay pipeline for supply
- of Bombay High. e

4910. SHRI F. P. GALKWAD :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state :

(a) whether it is a fact that an under-
standing bad becn reached at a meeting
beween him and leaders of all political
parties  in the States in Ahmedabad
on September 26 1978 that the Centre
would conveyits decision about selection -
of cite and laying of pipe-lines for the
supply of Bombay High Gas to the State
by theendof Dzcember 1978 in writing;

(b) if so, whether this promise has been.
fulfilled ; and - :

3

i

(c) if not, wh):-not?

THE MINISTER OF STATE FOR
PETROLEUM CHEMICALS AND
FERTILIZERS (SHRI NARSINGH
YADAV): (a) The Minister of Petroleum,,
Chemicals and Fertilizers had at the invi-
tation of the Chief Minister of Gujarat
visited Ahmedabad on 26th September,
1978 and had discussions with Gujarat
leaders regarding supply of offshore gas
to Gujarat including laying of the pipe-
line etc. On the question of landfall
point of the pipeline for Gujarat the
Minister (PC & F) indicated that ONG(Q
had undertaken a feasibility study of the
pipemline and some more surveys were
being started by then from October
1978 for exploring a prospective route to
a landfall point in Gujarat. He had
said that he was hopeful that the report
would be available to the Government by
the end of November, 1978 from
ONGC and that a decision would be
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taken thereafter. Hehad alsoexplained

* that since the requirements of gas would
primarily be for the fertiliser units which
are likely to come up only towards the
end of December 1932 the  urgency
of setting up a pipeline prior to that date
was not very clear. He further stated
that the pipeline instead of coming up
in June, 1979 would now be got ready
to synchronise with the development of
economic uses of gasin Gujarat.

A report on the feasibility study of the
pipeline to Gujarat alongwith views of
ONGC had beenreceived by Government
in January 1979. However since the
conducting  of  the studies/investiga-
tions by ONGG the outlook for the
availability of offshore gas has changed
considerably for the better as a result of
a significant gas strike North of North
Bassein structure and the likelihood of
larger reserves in the South Bassein gas
field. The estimation of ONGUC is that
free gas availability would be much larger
than earlier estimated. A firmn assess-
ment of gas supplies is being made by
ONGC and a ciear picture  is likely
to emerge by May/June 1g979. On
knowing the precise estimates of gas
supplies a review of the sizing and route
of the pipline will be made by ONGGC
and thereafter a further report will be
submitted to - Government.

On receipt of this report, a view on the
economics, location time  schedule of
completion etc. of the pipeline to Guja-
rat would- be taken by Government.
The time scheduled of completion will,
“however, be so framed as to synchronise
with the development of economic
uses of gas in Gujarat. . .

A reply has also been sent recently to
the Chief Minister of Gujarat explaining
the above position.

. (b} The position has been explained: -
in the reply to part (a) above.

(¢) The information has bec-n given in
the reply to part (a) above.

g, fagR & gav adfa faasdec

4911. =Y qdqTw AFT FAT ¢
T AT AT IF qarT A1 FAT FA
f&:

(%) =av fagre & womare faser
2 F FT ILAT, faans AR Fwearar

‘m‘f 1 g8 aft a1 s ¥ <y
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gT T T fa=me qame gux arfy
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Rare mineral belt in Ashote region of
Pithoragarh District

4912. SHRIMATI AHILYA P. RAN-
GNEKAR: Will the Minister of STEEL
AND MINES be pleased to state;

(a) whether it is a fact that a rare
mineral belt has been discovered in
As[l‘:llotc region of Pithoragarh District;
an b

(b) if so, the details thereof ?

THE MINISTER OF STEEL AND
MINES(SHRI BIJU PATNAIK;: (a) and
(b) No, Sir. However, a copper-lead-zine
deposit has been identified in Ashote
area of Pithoragarh District, U.P. Investi-
gations carried out have indicated a re-
serve of o-77 million tonnes with 8-919
total metal content on an average 2'3232
copper; 2:64% lead and g-95% =zinc).
Further investigations are in progress.
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Civil casos Pending Disposal in Courts

4913. SHRI AHSAN JAFRI: Will the
Minister of LAW JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

() the number of civil cases pending
i 1 for more than 10 years in Dustrict
courts and High courts in India;

(b) what steps are contemplated by the
Ministry to expedite disposal of cwil
cases;

(c) whether his Ministry has devised
suitable methodology to grt civil suits
decided within a fixed time limat;

(d) the number of persons convicted
for murders and awarded sentence of life
imprisonment/capital punishment during
the years 1978-79; and

MARCH 27, 1079
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e) the number of persous convicted
hy( istrict Court but acquited b High
Courts on appeal for murders, during
1978-79 7

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS
SHANTI BHUSHAN): (a) The informa-
tion as collected from H gh Cou:ts/State
Governments is given 1 the attached State-
ment-1.

(b) and (c) It 1s not posuble to fix any
time limat l}or dispnurm of these cases.
Recent steps taken to expedite disposal of
cases are given in the attached Statement-

(d) and (¢) The information as col-
lected from High Courts/State Govern-
ments is given m the attached Statement-

L.
Statement —I
Number of Ciwil Cases pending disposal for more than I0 years in Distsict Courts and High
Courts
Name of the State/ Dustuict Courts High Courts
Union Territory A —_—— —_— -
Civil cases Name of the High Court Civil cases
pending for pending for
more than 10 mm:tﬁnn 10
yeas years as on
31-12-1978
1 2 3 4

Anghra Pradesh . 38 Allababad . . . . 6018
Amsm 154 Andhra Pradesh . . ]
Bihar 13383 Bombay . . . . 776
Gujarat 160 Calcutta* . . , . 660y
Haryana . . 37 Delhi . . . . 778
Himachal Pradesh 25 Gaubati . B . . 18

Jammu & Kashmu [ Gujarat . . . . ooy
Karnataka . 22 Himachal Pradesh . . . 20
Kerala 2 Jammu and Kashmir . . . 20
Madhya Pradesh 418 Karnataka® . . . !

Mabharashirs 11924 Kerala . . . . Ni

Manipur 1 Madhya Pradesh* . . . )0
Meghalaya Nil Madras . . . . a1
Nagaland . . Nl Oriwa . . . . 2

*Main cases only,
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o T Bt

bhmrfdn?’ﬂol&ﬂu&zzrz
1979

The following ‘ﬂ:wmkecbmgn,
lntheuldpmcﬂd and substantive laws
for lpeady disposal of cases have been

iz

i) The Gede of Civil Procedure was
ended in 1976 with a view to abolithing

b and Letters Patent juris-
of the High Courts and to restrict
Appenh to cases where the High
certifiea that d:; case wvolves a

question

E?Q’?E‘EH

3 4
Orissa . . . . g8 Patna* . . . 1050
Punjab . . . . 47 Punjab and Haryana . 1269
Rajasthan . . . . 154 Rajasthan® . . . 338
Sikkim . . B . Nil Sikkim ' f Nil
Tamil Nadu . . . 554
Tripura . . . . 2 Torar . . . 17255 -
Uttar Pradesh Not available
West Bengal . . . 9511
UNION TERRITORIES
Andaman and Nicobar Islands  Nil
Arunachal Pradesh . . Nil
Chandigarh1 . . . Nil
Dadra and Nagar Haveli Nil
Delhi . . . . 79
Goa, Daman and Div . . 17
Lakshadweep . . . Nil
Mizoram . . . . Nil
Pondichen y . . . I
ToraL . 36691“—
*Main cases only,
Statement—I | (ii) A new Code of Cirminal Procedure

on the recommendations of the
Law Commission was enacted in 1978 and
amended in 1978.

(m) On 1-4-1977 as ngmmt the total

m.tm j :;‘ 249 s?nc 5 ud.ge of High

only aog 3 were In

’ﬁe States J the Chiel

ustices have been uhed to adhere to

specified time schedule for sending their

s and the Central Government

take the initiative in asking them to

submit their proposals for vacancies existing

or about to occur. 'I'h:ﬂremlt 1;;!:;: on
24-3-197 the to! num

m : had gone up tosu.Bmduud‘ hoe

udgu have been appointed under Article
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(iv) Since 1-4-1977, the sanctioned
strength of Judges has been increased in
the Hi ts in respect of which

s were received. This increase

as been made in the following High

Courts from the dates posts are filled
up:—
Name of the High Number of posts Pusts
Court mcreas filled
Perma-  Addi-
nent tional
Allahabad:, . . 9 6
Madhya Pradesh, 6 1
Karnataka . 1 5 6
Himachal Pradesh 2 2
Patna . . e 3 .
‘Rajasthan . . e 1 1
Delhi . 4 2
Madras 3% - 2
4 30 ax

*Excluding 2 posts of Permanent Judges
wreated in Liea of 2 pasts of Additional Judges.
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{v) Cases involving & common que"
tion are being grouped together by several
High Courts so that with one judgement
the whole group would be disposed of.

. (vi) Insofaras the subordinate judiciary
i3 concerned, an imperative need in many
States is the creation of more Courts.
This is primarily a matter for the States
to consider. However, the Departm-nt of
Justice on its own imtiative took up the
matter with the Seventh Finance Com-
mission which, after taking into account
the revenues available with the different
Statcs, has recommended grants under
Article 275 aggregating rup~vs 24 crores
specifically for the establishment of 538
additional criminal and civil cowts in
certain States,

(vii) The Law Commussion were re-
quested to suggest measurcs for expedi-
tious disposal of cases. They have sent a
Report regarding measures required for
quicker disposal of cases in the trial Gourts
but have vet to send their report in respret
of the High Courts/Supreme Court

(viii) Letters have bheen addressed to
the Bar Councils and Bar Associations
requesting them for cooperation and also
for suggestions for spaedv dusposal of
cases,

Statement—II1

—

Name of the Statef/Union Territory

Number of persons convicted Number of per-

for murders and awarded sen- sons convicted by
tence of life imprisonment/ District  Courts
capital punishment during the  but acquitted by
year 1978-79 High Courts on
appeal for mur
ders during 1gy8-
79
Life Capital Taotal -
imprison- punish-
ment ment
Goo . Gun 10)7
176 i 14 .
145 . 145 257
128 128 a5
227 3 w 71
30 .. go
12 . 12 a
193 12 205 73

- h—
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2 3 4 5
Kesh . . . . . 112 4 116 45
Madhya Pradesh ., . asy 1 o68 6os
Maharashtrs . . . ., 337 10 347 39
Manipur . . . . 8 .. 18 .
Meghalaya ™ . . . ) . 2 .
Nagailand . . . . . 8 . 8
Orisna . . 239 T 240 L L]
Punjab . . . 568 16 58¢ 246
Rajastlion . . . . 164 364 106
Sikkim . . 1 1 .
Tamil Nodu . 560 25 504 a7
Tripura . . 4 . 14 ¥
Uttar Pradesh . . . 9166 86 9252 247
West Bengal . . . . . 144 .. 144 78
UNION TERRITORIES
Andaman & Nicobar ILilands . . . 2 . 2 .
Arunachs] Pradesh . . . 5 [ .
Chandigarh . . . . 1 ]
Dadra & Nagar Haveli . . . . 1 . 1
Delhi . . . . . . . 38 .. 48 1y
Gos, Daman & Div . . . . . 4 . 4
Lakshadweep . .
Mizoram . . . . . . . .
Pondicherry . . . . .. 2 2
- ToraL . . . . . Bosy 177 LELT 3048 -
Serike by Workers of LLS.C.O. (b) what is the reaction of Governmen?
mbe above demands of the Kult: workerst

4914, SHRI ROBIN SEN: Will the
glz::ﬂ' of Bgeel and Mines be pleased

(x) whether Government are aware of
the that the wor of Kulti works
(“;79 are on atrike mdrﬁjut};uy,

o Rg wages an er
benefits as i 55'5
wmwﬂmwmi t with II

(c) whether Government will open
dialogue with the unions immediatelv and
settle up the just demands of the workers
without any delay?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :
(a) to (c). The strike by the workers of
the Kulti unit of IISCO, which started
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on the 12th January, 1979, was called off
on the 26th February, 1979 in  zrcordance
with a Memorandum of Settlem ent con-
cluded between the Management ird the
Unions,

Salal Hydro-Electric Project in Jammu

15. SHRI ABDUL AHAD VAKIL:
W?ﬁ the Minister of Energy be pleased tu
state:

(a) what is total estimated cost of the
Salal Hydro-electric Project in  Jammu
and its total power gencrating capacity;

(b) how much amount to daie has been
spent: and

(¢) whether the Government of Pakis-
tan has raised objections to its construction,
resiling from carlier agreement, thus
hampering the progress of work on the

ject, 'i.?lﬂ, whai 15 the Government of
mla’s reaction ?

THE MINISTER OF ENERGY (SHRI1
P. RAMACHANDRAN) : B

{a) The total estimated cost of the Salal
H dro-Electric Project, having an installed
capacity of 3 units of 115 M,W. cach in
the first stage of the Project. is Rs, 229°33
crores {gross) or Rs, 222 15 crores (net).
The energy generation estimated from
Stage I is 2062 million units annually.

{b) and (c). Anamount of Rs, 84-54
crores ha. been spent upto 31-1-1979.
Government is not aware of any objection
having bern raised by the Government of
Pakistan 10 thr construction of the Project,
subsequent to the conclusion of the Salal
Agreementin April, 1978,

Indo-Soviet Co tion for Produc-
tion of Liguid fuel etc,

40916, SHRIP. M. SAYEED:
SHRI A, R BADRI NARAYAN:
SHRI M. V. CHANDRA SIEK-
HARA MURTHY :

Will the Minuster of Energy  be pleased to
state:

(a) whether it is a fact that Soviet
Union has suggrsted Indo-Soviet Coopera-
tion for the production of liquid fuel and
chemicals from coal and the tive use of *
mining watcrs;

(b) if so, the reaction of Union Govern-
ment thereto;

(c) whether any agreement has been
mgcd; and

(d) if #n, the details of the same?

MARCH 27, 1979
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI JANE-
SHWAR MISHRA):

(a) to (d). Yes, Sir. The long-term
]Ir?nmme of economic, trade, scientific
and technical cooperation between India
and USSR includes cooperation in the filed
of coal utilisation, development of processes
for production of fucl gas, liguid Fuel and
chemicals from coal, use of material re-
covered(rom coal preparation wastes ete,
A team of Soviet experts visited India and
held discussions with the Scientists of the
Central Fuel Research Institute and the
Central Mine Planning & Design Institute,
It was decided to exchange information,
data and status of the present work wvail-
able with both parties with a view to identi-
fying theapcific areas of cooperation,

Thermal Power Plants in Exchange
of Iron Ore from Romania

4917. SHRIS. R, DAMANI :
SHRI M. V. CHANDRASHE
KHARA MURTHY :
SHR1 A. R. BADRINARAYAN

Will the Minister of Steel and Mines
be pleased 10 state:

(a) whether Government proposes to
have a link deal under which mania
will provide thermal power plants in ex-
change for iron-ore from this country;

(b) if so, the details in respect of the
terms of trade;

c) whether there was oppasition fiom
technical experts to BHEL and State
Electricity Boards for the deal; if so, the
grq:iunds on which the deal is justified;
an

(d) how many thermal plants the Go-
veinment proposes to get (rom Remania
and the places where they would be
installed?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :

(a) Yes, Sir;such & propoesal is stiid
under consideration.

(b) A final view on the negotiations is
yet to be taken, Details can be made
available only after the negotiations have
been concluded,

¢) The report of the expert delegation
wh{ir}: visited Romania in Nw-rDcleg‘ 78.
together with the observations made at »
meeting held in the Department of Power
in Feb. 79 are still under examination,

(&) No decision in this regacd hasso far
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Representation from President of
Andaman & Nicobar Employees
Association,

19. SHRI R Kk MHALGI Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state

(l) whether the Minister of Informa-
on and ing un behalf of the
Ulum Government have received a re-

e

Ployees Amociation at Pert Blur;

166

(b) 1f s0, the demands made in the
representation; and

(c) what actton Government have taken
or propose to take on each of the demands
so made?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI L K ADVANI;, (a)to (c).
Some representatives of Government
employees 1 the Umion Terntory
of Andaman & Micobar Islands met the
Minster of Information and Broadcasting
for the redresseal of then griveances during
his vint to Port Blair in the second week
of January, 1979 The Mimster gave them
that their grievances would be lookcdinto,

Scheme of F.F.C. to Construct Cinema
Houses in Rural Areas

4920 SHRI GIRIDHAR GOMANGOQ:
Will the Minuster of INFORMATION AND
BROADCASTING be pleastd to state

{a) whether the Film Finance Corpora-
tion has prepared a schemes to finance the
construction of Cinema Houses in rural
areas of the countrv,

b 1f so, whether the Corporation has
studied the requirement of Cinema Houses
State-wise;

(¢) State-wise number of existing Cine-
lzlouves and the requitements of Cinema
Houw w fillthe objectives of the Corpora-
tion, and -

{d) how far the hlms exhibiton in the
tuibal areas will encourage the socio-econo-
m ¢ ind culture and moral Life of sumple
and prw trbals?

THE MINISTER OF INFORMA
TION AND BROADCASTING (SHRI
L K ADVAND 1a) Yes  Sir
T'ne Film Finance Cor poratiron
has prepared a  scheme  for  Ananc-
ing construction of low cost theaties n
the country including rural areas

(b} and (¢, Although no State-wise
sun ey of the requirt ments of cinema houses
has been done, the available statistics pro-
vide a fair indication of the requueinents
Having regard to thest requuements the
schemes envisages coverage of urban,
semiurban and rural areas

(d) Cinem 15 a powerful medium both
for entertainment and comviunication.
In the tribal areas the hlm medium could
be a factor 1n reducing the 1solation of the
tribals and inreases the level of therr cultural
and social awareness
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Development Cox- THE MINISIER OF STEEL AND
m.':"a:::mﬂ of Orviesn MINES (SHRI BIJU PATNAIK)

1. SHRI GIRIDHAR GOMANGO :
be Minister of INFORMATION AND
QADCASTING be pleased to state:

(a) whether the Central Government
Ras ot up il Devclopment Corporation
et up Fi pment
for promotion of Oriya language films ;

(b) if so, what are the role of that
corporation of that State so far;

(c) total number of film ucers re-
ceived financial help so far the Cor-
poration/Financial agencies; and

{d) is there any proposal for opening a
film studio by the Government chnrf-a
before end of Sixth Plan?

THE MINISTER OF INFORMA-
TION  AND BROADCASTING
SHRI L. K. ADVAND : _(a) ~and

). It is undesstood from
Government that a Film Deve]g
ment Corporation incorporated under
Companies Act has been set :5), generally
f;rthcprmoumof!heﬁlmi ustry in the
tate §

(c) and (d) . According to the State
Do me:i ;o lhﬁnmc:;];lw:uinancc ha;
ted by the tion yet an
d:ereq:a:o proposal for the opening of a
film studio by the Government of Orisa
before the end of the Sixth Plan.

of Mi Is in Koraput
Dustrict of Orissa

4922. SHRI GIRIDHAR GO-
MANGO : Willthe Minuster of STEEL
AND MINES be pleased to state :

(a) the names of the plateaus of Kora-
put district of Orissa undertaken by the
G.5.1. M.E.C. and Duectorate of Mines
for exploration inventory and i «stigation
of muneral deposits including bauxite
depomts ;

(b) muneral deposits found so far in the
dustrict and steps taken by Government
of Ormsa to exploit these mineials ;

1c) the nins of the minerals with
t:;::lntny and quality rspated sy far |,

(d) funds provided for the year 1978-79
and 1979-Bo for thus district by different
authoritics ?

5'.] Rmurge evaluation BI:;! .dt:uu.:lle in
ottangi, Panchpatmali Kodin.
gumali " Karnapadikonds, _ Baphlimali,

aliparbat, Kutrumali, Shasbabumali
plateaus etc. in Koraput District has
been carried out,

(b) and (c). The minerals and their
reserves are : bauxite about g22 million
tonnes ; dolomite about to0 million
tonnes ; limestone about 187 million
tonnes ; iron ore about 1+ 5 million tonnes §
manganesc  orc about 1°3 lakh tonwes :
quartzite about Bo million tonnes and
some occurrences of tin ore, chinaclay,
soapstone, graphite etc.

Manganese ore, quartzite and some
minor munerals are already being ex-

loited. Mining leases for limestone and

umitc have also been granted. Bharat
Aluminium Company Limited (a Central
Government Undertaking) have com-
missioned a feasibility study for setti
up of an alumina/aluminium plant bnx
on the bauxite deposits in Koraput dis-
trict.

(d) Government of Orissa have provided
Rs. 780 lakhs during 1978-79 and Rs.
12+26 lakhs during lg-,'g.go or mineral
surveys in  the dustrict. Government of
India bave sanctioned Rs. 102-33 lakhs
to Mineral Exploration Caorporation Litd.
{a Central Government Undertaking) for
expenditure on exploration of bauxite
in the district dunng 1978-79. The
allocation of funds to Geological Survey of
India 13 not made district-wise or mincral
investigation-wise,

D. V. C. Difficulties in getting
Coal for its Thermal Power Stations

;gzq.‘ SHRI SOMNATH CHATTER-
E * Will the Minister of ENERGY
pleased to state :

{a) 15 1t a fact that the D.V.C. is ex-
Ecrimcin serious difficulties in gettin

oal and Muddlings for its Therma
Power Stations and stock position is ay
alarmung level ;

(b) what u the actual quantity sup-
plied on average duning each month to
cach of the abmi Ihevmal Power Stae
tions and liw the samne compares with
the artusl consumption ; and

{c) what arrangements have been

made by Coal India Lunited on Jong term

o cach of e Treamn) oo Middliogs
ear e Power

of the D.V.C, at Boksro, Durgapur snd

Chandrspura ?
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THE MINISTER OF ENERGY
Chandrapars and. Dorgapur Trorres
apura apur rmal
Power stations of Damozr Valley Cor-
poration have been cxpeniencing some
ifficulties 1n getting adequate quantities
of coal and miidhings from the lLinked
sources and ey have been operating
with low coal stocks Lhe coal stock at
Burgapur thermal power station has,
however, improved to 7 to 8 days level
during March, 1979

(b) A state nent showing the actual
recepts and consumptiun o respect of

the three power houses of D V.C. namely,
Chandrapura, Durgapur and Bokaro for
the last six mon (September 78 to
February 79) 15 annexed.

(¢, Coal supuliers are conmdening some
alternatne hinkages, as aliwo to step up
movement of coal by road from the
exssting linked coal mines 10 meet the
voal requirements of power stations of
D V.C. Alternatine arrangements  for
transporting coal to Chandrapura Ther-
mal Power Station bv rait on long term
basis 18 also being explored

Statement

Statement showmg the acluai receipt & eonsumption of eoal 1n respect of the Power Houses of
DV C for the period september *78 to February, 79

sl Name of TPS Actual  Consump-
No. receipts tion
1. Chandrapura

September, 78 . . 109298 117196
Octoher 78 . 119247 149000
November, 78 120773 155167
December, 78 176857 164216
January, 79

February. 79 . .

2.  Durgapur
September, 78 .
October, 78 .
November, 78 . . .
December, 78 . .
January,39 . .
February, 79 . .

3. Bokare
September, 78 . . .
October, 78 . . .
Nowember, 78 . .
December, 78 . .
January,7¢ . . . .
February, 79 . . .

. 128685 136381

. . 111812 12802y

44602 6ogs6

. . . 38848 57730
57966 55675

. . . 58342 58006

59558 75357

. . 75913 59690

. . . 55048 62576
. . . 3107 72882
. . . sohby 75015
< e 62435 b4t
. . . 66622 77164

. . . 62486 63850
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Perforrnance of 120 M. W, Units
supplied by BHEL to Chandrapura
Thermal Power Station

4925. SHRI SOMNATH  CHAT-
TER]JEE : Will the Minister of ENERGY
be pleased to state :

(a) when the first and second Units of
120 MW each, which were supplied by
BHEL, were commissioned and put
into service in the Chandrapura Thermal
Power Station of the D.V.C. and what
are the defects experienced in such sets
since and cause of the same ;

{b) what steps have been taken to
rectify such defects and whether those are
working properly after rectification ; and

(¢) what is the actual maximum out-
put of each set available for service on
stable basis and whether full rated cutput
of the sets is available on stable bLasis or
not ?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) :(a) The
first and second units of 120 MW each at
Chandrapura Thermal Power Station
were commissioned in February, 1974
and March, 1975 respectively. Major
defects were noticed in the turbines and
generators during the initial operations.

(b} The Manufacturers have been
attending to the various defects and most
of these defects have been rectified. The
_units have been recommissioned and are
performing satisfactorily.

(c) The units have hLeen loaded upto
100 MW on a stable basis and higher
output from these units would be tried
when the sets stabilise at the present
loading.

Rampur Radio Station

4026. SHRI SURENDRA BIKRAM:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) What is the present status of Ram-
pur Radio Station in terms of broad-
casting programmes ;

{b) whether Government propose to
make Ranipur Radio Station as television
transmission Centre for benefit of all those
areas ;

(¢) if so, how much time will be taken
to do,so § and

(d) if not, will the Government con-
sider this proposal during Sixth Five
Year Plan itself ?

-
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI) : (a) All India Radio
station at Rampur is a full-fledged pro-
gramme originating staticn.

(b} No, Sir,
(c) Does not arise,

(d) Due to severe constraints on re-
sources and the low priority accorded
for the expansion of T. V. in India,
it is not possible to consider such a pre-
posal during the Sixth Five Year Plan.

Promotion Prospects in Defence
Ranks

4927. SHRISURENDRABIKRAM :
SHRI A. R. BADRI NARAYAN =
SHRI P. M. SAYEED :

Willthe DEFUTY FRIME MINISTIR
AND MINISTER OF DEFENCE ke
pleased to state :

(a) based on his statement on 27-2-59,
will the Minister kindly infom as 1o
what sort of congestion in defence ranks
he has observed which is under study ;

(b} how soon the study will be com-
pleted and what will be the procedure of
removing this congestion in ranks ;
and

(c) will this need finances also, if so,
how much ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF . DEFENCE
(SHRI JAGJIVAN RAM) : (a) A
large number of cofficers granted com-
missions in the years follwirg tle 1g€2
conflicts are coming up fcr promuticn
to the selection ranks. Due to the
limited number of posts availakle in the
selection ranks, a congesticn is develcping
in the ranks of Major in the Army and
Squadron Leacder in the Air TForce.

{b) and {¢) . The matter is presently
still under examination as to what
solutions would be feasible and satis-
factory and what financial, acministra-
tive and other implications they wil}
involve.

Tt will take sometime to arrive at final
decisions.
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Shares of Directors in Synthetics and
* Chemicals Ltd.

4928. SHRI SURENDRA BIKRAM :
Willthe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) how many shares each Directors
of Synthetics and Chemicals Limited has
in this company ;

(b) how many shares the close rela-
tions of these Directors have in Synthetics
and Chemicals Limited ; and

(¢} whether the financial institutions
propose to have more share-holding in
this company to have more say in its
affairs ?

THFE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) nad (b), As
per the annual returns filed by Synthetics
and Chemicals Ltd, with the Registrar
of Companies, Maharashira made up-
to 26th April, 1978, the particulars of
shares held in the company by each Direc-
tor and by the relatives of each Director
are as under e

CHAITRA 6, 1901 (SAKA)

No. of shares

he id
Name of the Director S
Direc- Relati-
tor ves
1. Shri 8. L. Kirloskar 50 5

2. Shri Ramdas Kilachand 188 757
9. Shri K. R. Damle . 50 Nil
4. Shri V. N, Karode 59 Nil

5. Shri Suresh Tulsidas 142% 67
(*including g2 shares
held jointly with an-

other)
6. ShriR, L. Steinmetz 50 Nil
7. Shri Arun Kumar Roy 50 Nil

(Note: The paid-up share capital of the com=
pany is comprised of 5,75,000 equity

shares of Rs. 1o0/- each).

(¢} The position is being as certained
and the reply will be laid on the Table of
the House as soon as the information is
known,
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Move to Increase Price of Core Sector
Products Coal

4929. SHRI DHARMVIR VASISHT:
SHRI S.R.DAMANI :

Will the Minister of ENERGY be pleased
to state :

(a) whether there is a move to sponsor
an increase in the price of core sector
product coal ; and

(b) if so, whether it was not against
the Jha Committee on indirect taxes
recommendations ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI  JANESHWAR MISHRA):
(a) A proposal for revision of coal prices
is under consideration of Government.

(b) The Jha Commiitee (indirect
Taxation Enquiry Committee) have
not made any specific recommendation
on the pricing of coal nor about its taxa-
tion.

Crash-Landing Of Plane With Prime
Minister on Board

4930. SHRI K. LAKKAPPA : Will
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state :

(a) Whether it s a fact that Defence
Plane crash-landed in Jorhat in which
Prime Minister and others were travelling;

(b) 1if so, the names of persons travel-
ling and wounded as a result of crash-
landing ;

{c} whetherit is a fact that the persons
on board that plane so wounded have been
given compensation and if so, their names
and the amount of compensation paid in
each case and the criteria adopted for
payment of such compensation ; and

(d) the names of wounded persons if
any, who have not been paid any com-
pensation so far, and if so, concrete reasons
for this discrimination ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) to (d) :, Attention
is invited to the statement made on the
subject in the Lok Sabha, on 1oth May,
1978. The names of persons who travelled
in the aircraft and the extent of injuries
are given in the attached statement,

No claim for such compensation has
been received from any of the wounded,
nor any payment is proposed.

-
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Airgrow

*» Wg. Gdr. C.]. D'Lima

9. Wg. Cdr. Joginder Singh

Sgn. Ldr. M. Cyniac

4. Sgn. Ldr V.V.S Sunhar,

5-

Fit. Lt. O.P, Arora

A Forge Personral

6. FIt, Lt P K. Ravindian

MARCH 27, 1678

Statement

Captain
Co-pilot
Nawigator
Flight Engineer
Flight Signaller

Flight Engincer for
the return tlight
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Killra
Killed
Kalled
Killed
Killed

Seniously Injured

% Sgn. Ldr. A J. Singh . . Officer Ijc Seriously Injured
8 “pecml Secunity
8. Sgt. R.H. Iyer . . R Flight Steward Minot Injurtes
g. Gspl. K. N. Upadhya . . . Giound Ciew Mino Injuries
10. Sgt. L. Bai . ‘ . . . , Ground Crew Minor Injurics
1. Cpl. D.C. Jova . . Giound Crew Minor Injuries
Civiliaw Pastenger:
12. Shri MorarjiDesar . . . PM. of India Minor Injuries
13. Shri Kant1 Bhas Desai . . Son of P.M. of India  Seriously injured
14. Shri H.S. Shah . . . . . . Officeron Spl. Duty, Uninjured.
PM’s Oftice.
15, Shri John Lobo . . . . Jt Director IB Minor Injuries
16, Shri M.L. Kampani , PR | 4 Sﬂ:}' Mm of Home Minor Injuries
Affaira.
17. Shri 8.S. Ahuja . . . . . Addl PS to the MP. Mincr Injuries
18, Shri P.K. Thungon . . . OM Arunachal Serioualy Injured
Pradesh
19. Shri R.X. Khrime . . . MP. Arunachal Minor Injuries
Pradesh
po. Shri Y.L. Snivastava , . . I8taCM of Aru- Minor Injuries
nachal Pradesh.
21. Shri M.L. Jaidka Security Officer Minor Injuries
ge, Shri Govindan Kutty . . Correspondent AIR Minor Injuries
28. Shri NNV.R. Swamy . . . Special Correspon- Minor Injuries
dent Samachar. Y
g4. Shri 5.P. Raman . « .+ News Reel Officer Minor Injuries.
Film Division.
¢5. Shri Narayan Desai , . . . . Gen Secy, Nnhmal Seriouly Injured

Peoples Comm
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"Law on Powers of a Legisiature to expel
a Member

4931, SHRI R.K. MHALGI : Will
she Minister of LAW, JUSTICE AND
“COMPANY AFFAIRS placsed to
state

(a) Whether Government are aware
of the suggestions of the Chief Election
Lommissioner to make the law relating
to the power of the I-gislature, to cxpel a
member, more ceitain tn view of the
differing ments of the Punjab and

ana High Court and Madhva Pradesh
High Court ; and

(b) 1fso, what action the Govern-
ment propose to take?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
8.D, PATIL) : (a) The Chief Election
Commissioner has not made any sugges-
tion to make the law relating to the power
of the Legislature to expel a Member,
more certain in view of the differing judg-
ments of the Puniab & Haryana Court
and Madhya Pradesh High Court. However
in the order dated 30-1-1979 of the Chief
Election Commissioner, the two conflicting
decisions have been mentioned and the
Gollowing observations were made by
him t—

“‘In the absence of decision by the
Supreme Court, neither decision is
a declared law under Article 141
of the Constitution,. Law of a cer-
tain and binding character can be
laid down only by the Supreme
Court,”

(b) The Government does not propos:
40 take any action in pursuance of the
~arder of the Chief Election Commissioner.

World's H“at Coul baged Feriilizer

4932 SHRI NTHAR LASKAR :
SHRI P.M. SAYEED :

Will the Minister of PETROLEUM,
TCHEMICALS AND FERTILIZERS
he pleased to state :

\8)  whether iz wold's biggest and
Aua's firit coal based fertilizer complex
under consituction will be cunumisioned
«during the current year ;

(b) if wo, when the same is likely to be
<ommimioned ;

(c) what is the total period of delay in

commissioning the plant ;

(d) what was the original cost proposal
and the estimate now ; and

(d) whether this plant is being set up
with.foreign collaboration ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS
(SHRI NARSINGH YADAV) :
(a) : Two large sized coal based Fertili-
lizer plants in the country are pieseutly
under implementation at Ramagundam
({kl’.) and 'I_‘aiclne:r {Orisa). The capa-
city of each is goo tpd ammonia and 1500
tpd urea (i ¢. 228,000 tpa of Nitorgen)

(b) These two plants are in an advanced
stage of commisioning and trial produc-
tion of urea from them 13 expected by
July, 1979.

(c) Drlays have occurred in  finalising
of cinil designs (by 12 months) : in the
supph of imported and indigenous equip-
ment (by 30 months) ; delays also occured
in civil construction and in stablising the
gasifiers during commisioning,

(d) The original sanctioned costs of
_Ramagundam and Talcher fertilizer
projects were Rs. 7118 crores  and
Rs.70° 49 crores respectively. Their re.
vised approved costs are Rs. 182's52
crores and Rs, 184 76 crores respectively.

(¢) Process know-how for the various
sections of the ammonia plant and also
for the urea plant have been obtained
from abroad. Expatriate engineering
services to the extent necessary have
also been availed of.

sEwT Gt qaer § srefre
WA ¥ wiww

4933. ot T® wAT wAE
T YO GIT @Y qE qg a@n
N gar w457 fF

(%) w7 AOHTT T §F A9 A
gfefeat 577 & fam w1d srdand &1
& T grarorarolt o7 qeada & grafore
wigtei | wirs ¥ wfgs waoza, qaa
& fau guawi, sRfes  woral &
wafea feg ad ; WX
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(=) afx g, a1 greraT A
gTEwd & fasdl &g & I, w741,
gw wife fgedr 1 wfos waen
EfaF THIOT F &g TR ZATT 74T
FTEIX Fa] S5 ™ & 7

qAF H/IT qGITH A (A WA
oo | $A ;o0 ) (F) S, & ) HeATarATIS
WL ZEAT 110 &7 AT Fw Fiwa
g7 @A gt et wiwe L @00
Mifgd g, 1 qer Wl ¥ gaifa
qaT TATFTEE FLT & |

(@) gwawa ¥z faeeft & 2eframe
fFd S aTd FTARAT KT HET AqIGT
fedt 2 amrfa, F=2 W FAEAT
qEr-Far ANQLT, wEdl, as wifz &
FAFEAT F1 AT arfger 2T &0

srwrarETT #7 feedt Fx afafza
25 e Ay wafy &1 aT-Tg . FaFT
garfea war § | 9% wfafeT faed
g w4 FAT famraelt, waedY, wseart
YT, BRI, Taadsl, ",
Ffasy T aEAE § AF {0 FAEHA
st warfa feg a7 0

Demands of UK, Sikhs to Put Up
Golden Temple Radio Station

4934. SHRI BALWANT SINGH
RAMOOWALLA : Will the Minister
of INFORMATION AND  BROAD-
CASTING be pleased to state :

(a) what were the reasons of rejecting
the demand of golden temple Radio
Station put up by the Sikhs of United
Kingdom ; and  +

(b) whether the Government are plane-
ning to make steps to meet their senti
ments and will make some arrangement
that the Sikhs of Western hemispher and,
Europe could listen Shabad Kirtan and
*Mukh-Waak’ (First sacred stanza from
Guru Granth Sahib of early morning,
from Golden Temple at Amritsar ?

THE MINISTER OF INFORMATION
AND BROADCASTING (L. K.
ADVANI) (a) and (b) : The policy
of A.ILR. has been to project
the glorious and rich heritage of all re-
ligions. For this, All India Radio draws
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upon the teachings and spiritual experience
of all religions and uses extracts from thejr
sacred literature. However, A.LLR. avoids
transmission of any denominational pro-
grammes and does not lend support to any
ritual or religion as such. Setting up of a
transmitter  exclusively for broadcasting
religious programmes did not fit into the.
above policy.

Price of Petrol

4935. SHRI DURGA CHAND -
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether it is a fact that Indian
Chamber of Commerce has in recent
communications to the Gentral Govern-
ment pointed out that the high rate of
taxation on oil is contributing to the
high cost economy, besides adversely-
affecting road transport industry and
curbing its vast employment potential;

(b) whether it is a fact that the retail
price of petrol has risen from Rs. 1-67-
per litre to Rs. 3+50 per litre over the
last few years ;

(c) if so, what is the excise duty on the
retail price of petrol per litre ;

(d) what steps Government are taking
to reduce the retail price of petrol ; and.

(e¢) What are the reasons for not reduc-
ing the retail price of petrol ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND  FERTILIZERS.
(SHRI NARSINGH YADAV): (a) None
of the representations referred 1o appear
to have been received in the Ministry..

(b) The retail selling price of petrok
in Delhi wax Rs. 1-67 per litre in August
1973 and Rs. 4°02 per litre as on date.

(c) Rs, 2+71 per litre,

(d) No such proposal is under con-
sideration at present.

(e) Naphtha is used both for the pro~
cessing of motor spirit and in the manu-
facture of fertilizers, and larger quantites
of naphtha have to be made available
for the production of fertilizers. It is
therefore necessary to curb the con-
sumption of petroleum products by fiscak
measures. However, the increase in the
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sbasic price of petrol excluding duty is
much lower than the increase in the price
of imported crude oil during the period

outages of thermalgenerating units and
increase the plant load factor and utili-
sation of available capacity.

August 73 to March 7g.

A group has also been constituted to
undertake as a first step periodical studies
of the operation and maintenance aspects
of seven thermal power stations. The-
reports of this group are analysed in the
Central Electricity Authority and suitable
4936. SHRI VASANT SATHE : advice and guidance is given to the power -

SHRI VIJAY KUMAR N. station authorities whenever required
PATIL : for improving the performance of these -
stations.

Plan to Monitor Performance of
Power Generating Stations

(c) Areas which need intensive moni-
toring have been identified, but power
stations have not been classified {in.
accordance with their performance) for
selective monitoring, although intensive -
monitoring is taken up only in those
stations where performance is poor.

Will the Minister of ENERGY be
pleased to state :

(a) whether Government have formu-
lated a comprehensive two-fold  action
plan to monitor the performance of the
power generating stations in the country
so that level of output goes up as planned
without any hindrance;

AT & MUT F.I7F DA

(b) if so, furnish details thereof ; and wiqg e

(¢) whether on the basis of available
information power generating stations
have been classified according to per-
formance and areas identified for inten-
sive monitoring ?

4937. s\ gImifars ami ;o ¥
q@ifaam, w@ad [y Iqww, qd a8
3 i %

THE M'™%ISTER OF ENERGY T A &
(SHRI P. RAMACHANDRAN] : (a)and (%) 1 AT &7 WaF Frea@E
(b). An Operation, Monitoring and In- — 3~
formation Directorte was created in the El G I guf 7 @rs wlfoa far 2 3
Central Electricity Authority in January,

1974 to monitor and analyse the per- HIT
formance of the power stations in the
contry. This Directorate collects, on a
daily basis, all relevant information re-
garding the performance of thermal and
hydet power stations in the country.
The information is analysed in order to
ascertain the causes for poor performance
and identify problem areas. The power
station authorities and the major manu-
facturers of the power generating equip-
ment are suitably advised on the action to
be taken for improving the performance
of the existing units, Suggestions are
also made for taking remedial measures
at design manufacture and installation
stages of the generating equipment.
This Directorate has been able to create
an awareness in the power station authori-
ties ¥o show better performance, reduce

(=) afz &, at feqar @ 39
FeqrET qEF F €T § qaeEr A fhadr
gt Y & 7

qaiferaw, waEa gl 9dE Haed

q Ts1 Aar (s Awtwg a=F)
(%) <, & |

(=) frea d@ agl & IE

FUAT  TMTAMTAT FTT FUATT F T
aftgg @ q9r far @ FOR aww

down time for maintenance and forced fmafafad ar —
(ara FoEi ¥)
197576 1976-77 1977—-78
drq . . 1780. 40 2614.02 2163. 88
FATE e . . 2412, 21 2507.33 ‘2435‘29
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wux wrew Al & fag Ay wgdw

$938: = XA OGN :

= wrea fag wdig
A srmew 9

%11 9w, @@y 5T JAew
qg 71T F g FLT %

(%) =11 wvrg wremEr & fag
7 H1Eae fan wg 9 9T WgAE 9T
wqa FTC@MAY FY a9 37 g9 ¥ 3wy F
fafow wrt # st e & gfg &
wanfa & w€ oY, aft g, &1 €7 FreaA
¥ AR T § AT ITET IATET SHAT
¥ 3% waly, § a¥-arx fradl-feady
afg # wf; W

(7) a7 s wafd@s Afy o
ATHT FT TG TEA FY GERAAT E 4
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fwaw, W Wit wite
sxau § oreg oot (of wdlleg waw) :
(%) Arwrwafaar 19-11-1975 &
7 e & Frafor & @y g€ o wear
A fafr a o wearfraY & 9 oo
& faator & foam ooy oqrfag #73 &
aX A g9reY w330 A 4, 3AW
97 T & wrwaw # fog @Yo wive o
(FT0a andy v@d) wrafos Argdw
srdt feg o & 1 g ATAAIGAT & AT
gavq goy ¥ fag av &4

a4 AT sTaafTay FY erar ¥ faeare
w0 & fag w1 e smgdg A
7gy frar war § w1 37 d@o Wi do
WIEAR & FearaT @A ¥ wE g7
6 gE g

(=) afF 97 wvrr & froter &
faa faw "o wro dYo wrIfrE
argdaY ¥ cftarmeass wif wfafos
FeqrEA AR eqriey aff v af ¢, W
“wafada Afa” o7 Frk wfagT swe
TIX H dwraAr @ ¢

¥ wrra & frater & faq faq graafdi 1 o wro f1o eif aedw
ot fag ¥ I g

27 w14, 1979 F1 98 WA A Aw gWr wardifea T TET 4938
st (%) & 30 ¥ foar o} are faacorog

o o wraafaii &1 amw

ey faad fewa §
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W0  wraafFl w1 AW e fuwd R
37 Y qTEAT AT FT TEFTY . . wEE
38 e agsTd "

39. FAEATA T .

40 Fraw s feedady . . "

41. !I;mi’! ¥ ferdtadr . 1

42. 9710 FFEF . . "

43 " e . . . TwEqT
44 fardq fedlalr . . . w12
45 zfao qar A7 graerd feedtad ; "
46. FERRIT AT % EfAveq Y
47. ®w qae fafede . "

48 HT YIAT FFAT . sqiTE
49 qerraT feedt= "

50. sHa fed=d "

51, dez gfor feedle s
52. INT AT TIA
53 asg ferdmT

54 frug ferdtadt .
55. wga feedlmlt .
56. 1t feedtady

57. aifraq &fwgeg qoe fecdrady
“Reducing the Co tion ol Econo-
Reducing thcmhmtn o no-

49 SHRISURENDR \ BIKRAM
Will the Minuster of LAW, JU STICE AND
COMPANY AFFAIRS e pleaed to
state

(a) what 1s overall phulowophy n 1e<e
peci of reducing the conce nnavon of Eco-
nomic Power and taki over of Prvate
Sector Industries |

(b) whether Government have made
out any list of Indusinies which shall get

ference while being raken over by the
Central Governmiat , and

. v

(e} Whether Government are thinking
of taking over Nution’s only syntheuc
rubber producing unit of Bareilly (U.P,) ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : (a) and (b).
The Directive Prmciples of State Poli

contamed n the Comatitution of India
mtrr-alta lay down in Article gg that the
State shall direct 1ts policy towards secur-
wg that the operation of the egonomic
svatem does not result mn the conocentra-

tion of wealth and means of
to the common ?;:Iim;t. W
mieasures for altaining objece
are contained in the Monopolies nad
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Restrictive Trade Practices Act, 1969,
which was enacted to¥provide inver-alia
that the operaion of the economic
system ‘does not result in the concentra-’
tion of economic power to the common
detriment.

As regards take over of Private Sector
Indusiries, the Hon. Member may refer
to the reply given by Minister of Industry
on 21st February 1979 in Lok Sabha to
Unstarred Question No. 358.

{c) No, Sir. However. in order to
curb monopolistic tendencies, if any, in’
the fynctioning of M/s. Synthetics and
Chemicals Limited, Bareilly (U.P.}, a
substantial part of the total licensed capa-
city in the field of synthetic rubber has been
given to a public sector unit, namely, M/s.
Indian  Petrochemicals Corporation
Limited. : :

Assets and Profit of LT.C.

4040. SHRI RAMESHWAR PA-
TIDAR : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be, pleased to state .

(a) whether it is a fact that the assets
of LT.CC. in 1972 was 7465 crores and
in 1976 it rose to 105+ 08 crores while the
profit before tax was 9 03 crores and
9* 43 crores respectively ; and

(b) the reasons for not showing profits
in 1976 in accordance with the increase’in
assets ?

THE MINISTER OF STATE IN THE
MINISTRIES OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS,
(SHRI 8.D. PATIL) : (a). Yes, Sir.
According to a recent study made in the
Department of Company Affairs, the
total value of the assets of LT.C. Ltd. and
its interconnected undertakings (which
are registered under section 26 of the
MRTP Act. 1969) increased from Rs. 74- 65
crores for the year 1972 to Rs. ro5-08
crores for the year 1976 and their total
profits before tax stood at Rs. gq-03
crores and Rs. 9*43 croresfor the above
years respectively.

(b) The quantum of profits in any parti-
cular year is dependent not only on the
assets employed in the business of the
concerned undertakings but also on se-
veral other factors like cost of inputs,
wages, overheads, value of sales etc.

CHAITRA 6, 1901 (SAKA)

Written Answers 190

Aapai w1 qz afga & 92 &/
| AT :

4941, *t  [SATHT PO
IT-TH A FF AT AGT IZ FATH
Fr Far a3q 5 -

(%) Fa1 FFTETEAT F 7L AT AT
F 97 ¥ a1 37 faar wav 7

(=) afe gi, a1 31 o7 T Tar
FYSTAT AT FT v wlfaat w1 gfata grr
FY JIAY & 7Y Iy wawfy F a7 7
ASFATC FAT &7 FAT 71T F ;=T

() @1 39t & masfa w1 @
gr wfwnr, sifs mer &3 o7 § oY
garfag g, e foad i g7
Frorarat wr stw afas wfuwfalt qon
gafaa fawmr & afsw zra &7 ST g,
g AT T ?

37 9 A q41 W1 WAy (A
wasaw W) ¢ () afcear 7
TTeTer AT T 9 af=di ¥ 74T
faaat & e & o gorafas gamegT
F gardt gigsrdr gl E ) g
FTeger)  FT TE WET FTAATTART,
fagrain, sqraqifast =t wsHfrs
FIE F 39 aga & fafuree qarfasifa
& T 3T g Foraar eam qrareor
agfaai & v gar &1 afsar wa &
qafaa ArAar q8 AT AT Y

(@) =< (7). Fargeqradigarya
TIN-ATT FATEA| F WIqEwA A
T MFAT F wifer wa 3 fog §a17
fon o #rawa, T Gvg g AT
F fag g =7 sygeyr, F gag ¥ #fy-
#1ft garr amfes =0 & fa=re
fpar sirar & #ie g7 faare-fafamr
¥ AT Faremedi F mwaArar gafua
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afoet w) it wgedifory fiear s § 1
&8 ww1< arafgw faare fafoma & ax
oY Ferrfodr o orreft § 9+ o welt &
s feat o § drc s
wreuw ¥ Treeitfes wrl dadt wfemeas
whafe ®Y sega fsar amar €

Expenditure on of execw-
tives in LT.C.

DARQQS- SHR1 RAMESHWAR PATI-
: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIR

pleased to state:
(L)whethu' it 5 a fact that LT.C

L3

upﬂqmwthurrm?gvui

(b) what is the amount which they have
spent a8 perquisites from 1972 to 1976 —
year-wise; and

(¢) average cxpenditure per executive
per year shown as perquisite ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIR (SHR1
SHANTI BHUSHAN): (a) to (c). The
!;_munmtlon ]a?;:hie to the executives

companies not 1equire
of the Central Government m
Companies Act, 1956 except where such
executives come within the purview of
Sections 204A ;gldl 314(1B) :{ the Com-
panies Act, 19 n terms of provitions
of sub-section (2A) of Section 217 of the
Clompanies Act, the information disclosed

the c s 1 the l report
their directors relates to r muneration
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As such, the
sought for by the Hon'ble Mcmberrapn‘l
ing the isites paid to the executives.

by LT.C, durmg the said years is
not available,

was Wc&.
to fumnh lE: requisite mh'mglm
informed that as 1ts collection will be llllhl;.
time-consuming, it will be able to furnis

the same only n&n- compiling it from the
available records

Rural electrification in Bibar

4943, SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to-
state:

a) progress of rural electrification
thgwunwymgcnﬂalmdmhhlrnd'
Dhanbad district in particular in 1977
and 1978 facts n detnils;

(b) whether it is a fact that the Districk
Consultative Committee of Dhanbad in
its sitting m October 1978 has scverely

criticised the slow progress and n:gllgm«
of the department of rural electrification;,
and

(c) it so, steps taken thereon ?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The progress of rural electrification in the
country in general and in the State of
Bihar as: a whole and Dhanbad districe
during the last two years is given below;—

Villages electrified

District/ Toal
State

Numh r As on As on At on
of villag:s q1-3-77 31-3~78 §1-1 2-78
Dhanbad 1,365 307(22-5%) 307(22.5%) g10(22.7%)

Bihar 67,566

All-Tadia 5,75,946 2,02,350(35 1%)

17,667(26.1 %)
2,16,898(37-7%)

18,204(26.9%) 18,856(27 .9%)

2,25,022{39 .1%)

(b} Yes, Sur.

{c) Worksl::apiched upin the last ome  year after reorganisation of the State

Blec ticity
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&m:ﬁﬁ‘mthm&r
providing connec-
ﬂuhmm

4944, SHRI CHHITUBHAI GAMIT ;
Will the Minister of ENERGY br Pleased
to state:

(a) whether there is & common com-
plaint from the villagers and their de-
mand that in case of undue delay in pro-
viding power connection they should be
given interest on the amount deposited
so far for g lting power connections for
tub~wells particularly in the statc of
Guijarat; and

(1) 1f 55, steps G wetnmentl have taken

in this regard ?

TIIE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). The mformation is being col-
lected and will be laid on the Table of the
HHouse.

a7 @ e 1w

4945. WA qEE I
ST AT o qATX AT FAT w4 e e

(%) war g @ & & @ =
BTy # wis AE F Wy f oy
Tgt 150 faaniteT g =ver & wn
ot o a97 AT I a7 A, @ TR
T FCH ATAVMFATAIC T AY F
faafer fivgr mar ur ; W}

(w) afzx &, & sa T feaen
wfafrex sua gt ot ag fray aud
frar ?

s siwer W wow Wt (o
Lo h): ('F) wrer 50T fito
FeR ot @ AN qE F A
e g ANwTF |
(7) s ot e
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Long-awve Tranzmitters

946. SIIRI K. MALLANNA :
Will the Minster of INFORMATION
AND BROADCASTING be pleased to
state §

(a) whether it is a fact that the long
wave service had overriding advantage
as compared with medium and short
wave services both in terms of range,
quality and costs ;

(b) whether Governmment are aware
that just three long wave tranamitters of
one MW each, costing . 20 croret,
could provide a stable service to the
entire country

(e} whether Government are al<o
aware that so far the long wave hand
was demed to Asia and the Pacifie region
by the International Telecommunication
Umiont on the pretext that it was not
technically feasible ; and

(d) how that the feasibility of the long
wave band in the region had heen
finally established by the Indian elec-
tronic cngineers, do Government pro-
pose  to insist on dgeltmg ITU allocate
the long wave band to use when it mects
m September this year?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L K. ADVAND): (a) to (d). On
the hasis of its own research, A.L.R. is of
the view that longwave broadeasting
would, under certain conditions, facilitate
greater coverage than medium wave broad-
casting. However, other technical ex-
perts have reservations regarding this.
At present longwave (LF band) is not
allocated for broadcasting  service in
Region 3 (comprising of the Asia and
Pacific countries) and Region 2 (com-
prising of the Americast by the Tnter-
national Telecommunication Union.
Government has yet to take a view on the
question of the feasibilitv of usine T F hand
for broadcasting,

Next Year's Production Plan of Steel
to Meet Demaand

4947. SHRI NIHAR LASKAR
SHRI R. V. SWAMINATHAN :
SHRI A. R. BADRINARAYAN :

Will the Minister of STEFL AND
MINES be plrased to state :

{a) whether the Stee! Authority of
India has initiated an exercise to adjust
next year production plan to suit the
demand ;
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(b) if 30, what ar¢ the main proposals
under their consideration ;

(c) what are the agencics contacted ?

THE MINISTER OF STEEL AND
MINES (SHRI BlJU PATNAIK) :
La} to (c). The production plan for 1979-80

as been finalised by Steel Authority of
India Ltd. It envisages a production of
9°350 million tonnes of ingot steel and
Z-405 million tonnes of saleablc steel
rom the six integrated steel plants. The
production planned for the next year
represents an increase of about 14’47 in
ingot steel and 12°99% in saleable sterl
over the anticipated production for
1978-79.

The production plan hat been drawn
up keeping in view the available capa-
cities at the steel plants and the product-
wise demand, The demand for steel is
estimated on the basis of past trends of
consumption and anticipated levels of
growth/development, particulaily in core
sectors like power, steel, coal, irrigation
etc. and direct consultations with major
cons iming groups like Railways, Central
Electricity Authority, Enginecring Ex-
port Promotion Council, tube makers,
wire drawing units, bright bar industry,
drum and barrel manufacturcrs, tinplate
fabricators, rerollers, etc.

Alteration in Price Formula for Urea
and Phosphatic Fectilizers

4948. SHRI NIHAR LASKAR:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether the controversial price
formula for urea and phosphatic fertili-
zers announced by Government on the
basis of Marathe panel recommendations
are being altered in view of the opposition
from th= Industry ;

(b) if so, how far this is true ;

(¢) whether the formula for phos-
phatic fertilizers announced a few days
ago has substantial changes and the
ney formula will be operative afier
March 31, 1979 only : and

(d) if so, what are the changes made ?

THE MINISTER OF STATE IN THF,
MINISTRY OF PETROLEUM, CHEMI.
CALS AND FERTILIZERS (SHRI
NARSINGH YADAV) : (a) to (d), A
retention price scheme was introduced
for nitrogenous fertilizers, namely, Urea,
Awmuonic Sulphate and Calcium Am-
mdgium Nitrate, with effect from 1t
November, 1977, and for complex phos-
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phatic fertilizers and Triple Phos-
phate, with effect from st February
1979. The retemtion  prices

for the nitrogenous as well as phosphatic
fertilizers umder the retention price
scheme arevalid upto 31st March, 1979,
ie,, the end of the current retemtion
pricing period.

Exercise is currently on hand for
fixation of retention prices both for nitro-
genous and phosphatic fertilizers for the
next pricing period commencing from
18t April, 1979, which would uic into
account the latest cost of inputs and
utilities, the need for rectification of
anomalics, if any, in the consumption
norms and provision for return and
interest, etc.

Chinese Assurance to Pakistan

4949. SHRI CHI'TTA BASU : Will
the DEPUTY PRIMFE MINISTER
AND MINISTER OF DEFENCE be
pleased to state :

(a) whether it has been observed that
the Chinese Viee-Premier reassured
Pakistan of China’s aids and assistances
*‘to safr-guard its national independence,
sovereignty, oppose furcign aggressiun
and interference *';

(b) if so, whether Government have
assessed the mulitay and strategic im-
plications of thes= o tions, parti-
cularly in the changed context in Sough
East Asia ; and

(c) if so, the 1eaction of the Guvern-
ment thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENGE (SHRI
JAGJIVAN RAM) : (a) to (c). Govern-
ment have seen Press reports to this
effert. and are aware of such statements
made by the Chinese leaders from time
to time.

We, on our part, would like to continue
our efforts to promote peacchul and
heneficial bilateral cooperation with both
China and Pakistan. At the same time
all developments that impinge upon gur
national security are kept constantly
under review, with a view to maintaining
defence preparcdness at all times.

Com dhﬂlﬂh
-m"r

ng . SHRI CHITTA BASU: Will the

inister of ENERGY be plessed 1o state:

() whether the first unit of the 60 MW
Bongaigson mmﬁx Power Plant will
commissioned m
acheduled; i
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(b) if not, the remsoms therefor; and

(c) the stage at which the
I":NI) now, with full facts thereof

THE MINISTER OF ENERGY
gSHRI P. RAMACHANDRAN): (a) No,
ir, As per the latest assessment the uuit
is exﬁccted to be commisioned during
March, 1980,

(b) Main reasuns for delay are:—

(i) Delay in placement of orders for
cooling towers and L.P. Piping
by the project authorities.

(ii) Delay in supply of equipment and
posting of adequate erection  per-
sonncl by Mjs. BHEL.

(c) About 63°%, of boiler erection  work
has been completed upto end of January
1979. The T.G. crection work commenced
in November 1978 1w progresing  satis-
factorily.

Drilling in Diamond Har
vour Well No. 1 and Radha Well

4951. SHRI CHITTA BASU: Will the
Minister of PETROILEUM, CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether it is a fact that the Diamond
Harbour Well No. 1 in West Bengal was
spudded in October, 1977 and the rigs
opersting there have been lying in stuck-
up condition since October, 1978;

{b) if s, the reasons thercof;

(z) what further steps, the Government
propose to take to continue the drilling
operations un-interrupted, 50 as to reach
the optimum depth of oil beoaring struc-
tures;

(d) whether similar complications have
alvw been witnewed in case of Radha
Well No. 1; and

(c) if so, the steps taken and proposed
mL taken to correct them ?

THE MINISTER OF STATE IN

EM
(SHRI NARSINGH YADAV): (a) Dia-
mond Harbour well in West Bengal was
Sudded fn by the ONGC on 7-10-77.

After the well was drilled down to 3360
metres by 10-10-78, mud loss was observed
in the anoulus a : in the

was suspected. The ling was,
therefore, sus and operations to
locate the and rectification of the

ccts were undertaken.

b) The reason for the suspension of
driSEng is the damage to the 13-3/8° casi
between 29—g2  metres as  menti

(c¢) The damaged casing has been re-

ecd. Special rubber protector are

ing fabricated and drilling is expected
to be resumed the ONGC towards
the end of March, 79. :

(d) No, Sir. In Radha Well No. 1,
there were minor complications due to the
very luose formation being drilled through.

«) These complications were rectified
msl further drilling was resumed on
11-3-1979-

Shortage of Sulphur

4952, SHRI K. LAKKAPPA: Will the
Minister of PETROLEUM, CHEMICA-
LS AND FERTILIZERS be pleased to
slate:

(a) whether it is a fact that sulphur is
mainly an imported commodity;

{b) if so, the various sources within and
outside the country, giving the actual
supply from cach source, from where sul-
phur is obtgined for mecting the country’s
demand; and

¢) the broad terms on which sulphur
is {olmi.ned from

the various sources ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM.
CHEMICALS AND  FERTILIZERS
(SHRI NARSINGH YADAV): (a) The
requircraents of sulphur in the countryarc
almost wholly met by imports.

(b) and (c). It is not in public interest
disclose the details of the imports plan-
, actual supplies obtained and the
on which supplics have beem ob-

is

i
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Closure of fertiliver units due to
inadoquate supply of Salphur

. SHRI K. LAKKAPPA: Will the
My~ of  PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

{a) whether it 15 a fact that some of the
ical, rayou and fertilzer umts in the
country, where sulphut is the basic input,
have closed down tecently, due to made
uate supply of sulphur to them; and
if so, particulars  thereof;
(b) whether Government have reccived
any reprosentations in thes behalf; and,
if w0, the nature of complamts o1 pomnts
mad out theren; and

(c) the specfic action taken/proposcd
to be taken bv Government thercon; and
if not. the reasons therefor ?

THE MINISTER OF STATL IN THE
MINISTRY OF PETROLEUM. CHE
MICALS AND FERTILIZLRS (SHRI
MNARSTNGH YADAV): (a) No chemical,
Rayon or fertiizer wmit m the country
has bren completely ¢loved down recently
due to inadeguate supply of sulphur.

{b) Government have recened a few
representatons  from  different  andustiies
complaining about shortage  of sulphur
and requesting for cxpediting supplics,

(c) Action has been taken to verify

genumeness of the complamnts and

in deserving cases arrangements  have

been made to provide for additional re.
quirements of sulphw.

Requirement and availability of
Sulphur

4954. SIIRI K. LAKKAPPA: Will the
Muuster of PETROLEUM, CHEMI-
CALS AND TI'ERTILIZERS be pleased
to state:

(a) whether it is a fact that there iy
shortage of sulphur w the country;

(b) if so. the actual ann

al fte-
mh aof the country and iu“' R

availability ;

(c) stepr Guvarnment prapose to
now wdp' action taken dulmg the lastt:\i::n

years to fill the demand-supply gap p

THE MINISTER OF STATE
MINISTRY OF PE'IRDLEUMI,N("-IF};'E
MICALS AND FERTILIZERS (STIR1
NARSINGH YADAV); (4) Yes, Sir.
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(b) The requi uof'u]p:.;ﬂin the
country are wholly met by importa.
1t is not in the public intcrest to disclose
the details of the imports planned.

(c), Prior to December, 1978, the 'ﬂwf
position of sulphur was comfortable.
As a result of the delay in getting the
contracted quantities of sulphur from
certain countries, there have been difficul-
ties in sulphur mriplks since December,
1978 Steps have already heen taken by
M.M.T.C to augment the imports by
entermg into fresh contracts.

Shifting of Naval Psychological
Research Unit

4955. SHRT K. AL AJAN: wWill the
DLPULY PRIME MINISTER AND
MINISTER OF DETENCL be pleawed
to state:

(a) whether the Naval Psvehologioal
Rescarch Unit o proposed 0 he shifted
trom Cochmn, amd

(b o, the ditails imd 10 wons thae-
fin '

THE DEPUTY PRIME MINISTLR
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) (a) I'here s no pro-
posidl to sluft the Noval Paychological
Research Unit from Cochin at present,

h Dors not arse.

Role of Com es in Country's
Fovaoms

495b. SHRI DURGA CHAND: will
the Minmter of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
slate:

(a) what 1s the role of companics re-
gistrred under the Companies Act in the
cconomyv of the country;

{b) whether Government ae taking
any steps to testrgture the working of

the compames for bhoosting rural cconomy
of the country;

(1) 1f s0, the details thereof;

(1) whether it is proposed to amend (he

law 10 control the monopolistic role of the

companies m the country's economy;
an

(c) if not, the details thereor

AND CGOMPANY A
SHANT] BHUSHAN) :Tffa W are
generally engaged in business or produc-

THE MINISTER OF LAW gugﬁgx
I
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tion. Thi« includes mining, agriculture,
plantations and manufacture of various
articles including food products, textiles,

» cbemicals, rubber, petroleum pro-
ducts, engincering goods, mectals and
alloys, electricity ete. These activitics hy
the companies undoubtedly play a very
important role in the economy of the
coutttry. The number of Government
companies were 735 in 1977-78 with a
paid up capital ol Rs. 8,527.6 Crores,
The number of non-Government compa-
nirs were 48,474 with a paid up capital
of Rs. 2,802 ciores. According to available
statistics in  197h-77, non-Government
companies conttibuted 5-3%, to the total
gross domestic savings and #4347, 10 the
ttal gross domestic capital finmation,
The Govermnent companies duting the
said period contributed total gross domes-
tic savings of 2+ 29, and total gross domes.
tic rapital formnation was 14-4", .

b} and (), Yes Sir. The main thrus
of the Industrial Poluv av wated m the
statement of Industrial Pohiey presented
10 the Parliament m December, 1977 1
on eflective promotion of cottage and
amall industries widely dispersed in rural
areas and small towns, This policy is
heing unplemented in licensing new unis
in rural meas. 1t is expected that this
change in policy will bhomt the 1wal
econumy of the country.

(d) and (¢}, The Munopolies aud Res-
trictive Trade Practices Act, 19ty alicady
contains pravisions tocnsure that the opera-
tion of economic system does not result
in the concentration of cconomic power
to the common detriment, for the eonnol
of monopolies, fur the probibition of niono-
polistic and resirictive trade practices and
for matters runnected therewith or inci-
dental thereto. Certain recommendations
made by the Sachar Committee for the
amendment of the said Act to make it
more cffective are under Government’s
aclive consideration und appropriate legiv-
lative amendment to give effect to such of
the recommendations as are accepted by
the Government will be made in due
coure.

Setting of vScale Oll
Mn‘snm-m!mpn‘:-

of Coking Coal

wﬁg « SHRI KUMARI ANANTHAN:
& Minister of ENERGY be pleased
o state:

() whether the Qentral Fuel Research

soting p o o e et o e

a al oOmyera-

:im with an i\mmemﬁ‘m. 50

crares which would avert the import of
toking teal on a long-term basis;
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(b} whether this would help in the
recovery of coking coal from middlin
in Indian washeries to the tune of six
million tonnes; and

(¢) if s0 the action taken hy the
Government on this proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENLRGY (SHRI JANE-
SHWAR MISHRA): (a) No Sir. Ouly
an eaperiments] plant ia presently under
operation. It has a capacity of two tonne
per hour.

(b) and {c}. Docs mot avise.

Parchase of Crude oil in Spot Market

405P. SHRI P. S. RAMAT INGAM:
Will the Muuster of PETROTFUM,
CHEMICATS  AND FCRTILIZERS
be pleased w stare.

{a) whether 1t w a Lact that parchases
of crude vil have to he resoried to in the
spat matket 10 tide ovir the ensis; and

by ilso, the quantity purchased and the
price paid mdicatme the addinonal drain
on vut tesou oy caused by \pot purchases ?

THE MINISTER OI' STATE IN THE
MINISTRY OF PETROLLUNMN, CHE-
MICALS AND FERTILIZERS (SHRI
NARSINGH YADAV): (a} In the context
of the continued divvuption mn supplies
of Iranian crude oil, the sopply shortfall
has heen biidged by organising additional
crude imports from the Natwnal Oi
Companics of Iraq .wnd Qatar over and
above e supplies fium Iray, UAE,
Saudi Arabia and USSR undar the hong-
term contracts.

(b} The total quantum of such addi-
tional crude impomts has been of the
order of 12 million tunnes duming the
period Januaiy—Nlarch 199q. It would
not be 1 the commetcial interest of the
Indian il Gorpuration a« alwo centiary o
international practices to disddose further
details.

Import of crude oil

4979, SHR1 K. T. KOSALR AM: Will
the Minister of PRTROLEUM, CHE-
MICALS AMD  FRRTILIZERS be
pleased 1o state;

(a) what it the total quantity ol im-
ports of crude ol and peuolevm pro-
ducts proposed for 1979;

(b) the total projected imports, firm
arangements have been made for bow
mnﬁh imports and from which countiies;
wn



203 Writien Answers

(c) if firm contracts have not been
made 8o far for the 1otal projected quan-
tity of imports, by what period Govern-
ment propose to tic up for the full require-
ments ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHIRI
NARSINGH YADAV): (a) The quan-
tities of crude oil and petroleum preducts
expectod to be imported during 1979
we given below:—

Crude Oil . 165 ‘million tonnes

Petroleum Productss 49 million tonnes

(b) The following import ariangements
bave been firmed up o far in respect of
crude oil supphes:—

Countey (In Aiion
tonnes)
Iragq . . ' N . 55
U.AE. . . . . . 15
Saudi Arabia . . . . 30
USSR, . . . . . 5

In addition, additional crude imports
to the extent of approximately 1 *2 million
tonnes during the period January—
March lgghaw been organised from the
National Oil Companies of Iraq and
over and above the supplies from
Iraq under the long term contract.

Supplies to the extent of 1+2 million
tonnes of Kerosene and o* 4 million tonnes
of High d Diesel would be available
from the USSR during 1979 in terms of
the annual contract. Apart from this, firm
couatracts have been concluded with
covering supplies of 210000 tonnes o
Kerosene and 150000 tonnes of Naptha
during 1979. Keeping in view the pro-
ducts requirements in the country, addi-
tional product imports to the extent of
approximately 0'6 million tonnes have
during the period J e e

e anu 1
in GL to supplement availability un?iig
the long term arrangements.

tf) Furtber arrangements for coverin
remaining requ ts of importe
crude oil are under different stages of

. Likewise, the Indian Oil
Corporation is in the process of covering
the remaining requi for the import
cmmhmugm
short term Arrangements.
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of dealers belonging
to SC/ST for matural gas §
rom

4g960. SHRI K. PRADHANI:
SHRI CHHITTUBHAI GAMIT:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased 1o sate:

(a) whetber Government have given
gzgfruervatmn to the candidates of
Scheduled Castes and Scheduled Tribes
for dealerships in the natwal gas from
the Bombay High ;

(b) if vo, what arc the details thercof;
and

(c) the conditions laid down in regard to
secarity deposit by the persons belonging
to the Sﬁulr Castes and Scheduled
‘Tiibes for obtaming such dealership ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
NARSINGH YADAV): (a' No Sir. The
awociated gas hom Bombavy High is
presently being supplied by ONGC di-
rectly to consumers.,

(b) Does not arse.

{c) Dors not arisc.

Checking and su of retro-
leum products, i ::;ﬂlnuu che-
m

,gﬁl. SHRI DHARM VIR VASISHT:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased 1o state:

(a) the nature and strength of the
Central and State units checking and
supervising supplies measurements and
business practices in respect of petroleum
and diesel projects and lubricants;

(b) the same in respect of drugs and
chemicals;

(c) the wame in respect of fertilizers;
and

(d) the number of adultcration cases
detected under (a), (b) and (¢) in 197778
and 1978-79 ?

laid o8 the table of the Sabha.
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Ducline in coal production in February
79

4962. SHRI JANARDHANA POO-
JARY: Will the Minister of ENERGY
be plemsed to state:

{a) whether the coal production in
BCCL and ECI. had come down by
50,000 tonnes per day during February,
1979; and

{b) i so0, the reasons therefor ?

THE MINISTER OF STATE IN I'd&
MINISTRY OF ENERGY (SHRI JA-
NESHWAR MISHRA): (a) No Sir.

(b} Does not arise.

Representations from Workers’ Union
of Dey’s Chhemn, Led,

. PROF. SAMAR GUHA : Will the
Minister of PETROLEUM, CHEMICALS
& FERTILIZERS be pleased to state:

a) whether the Staff and Workers
Union of DEY’s Chem. Ltd. of Calcutta
have made several representations to the
Government for dealing with the crius
facing the Company;

(b) if s0, the nature of representations
made and the steps pro to be taken
by Government for saving this company
which is the only manufacturing unit for
chloramphenicol powder etc., for the
whole of Eastern region.

{c) if s0, the facts thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS fAND FERTILIZERS (SHRI
NARSINGH YADAV).

(a) Yes, Sir.

b) and (c). De . Ltd.
m;iEi)W (c). _Dey-Sc-Chem. Ltd. Staff

Umnion has, in view of the

Government have, in order to facilitate
quick improvement in the working of the
company, allowed them to conuinue, a8
an ad measure, the manufscture of
Chloramphenicol from L-Base beyond 1at
April, 1979,

Government kas also arranged tha
n‘?ilavﬂn;hmm&nmmﬁ:zl:z
which L-Base was supplied to them by
Sute Chemioals and
Corpacation during r978-79 % that,

]
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conversion, the firm could well Chloram-
phenicol powder through the canalising
agenty at the mice approved by Govern-
ment for all converters of L-Bssc under
!(I):c sions of the Drugs (Price Control)

» 1079,

Intensification of Rural Electrification
Programme

wﬁﬁi PROF. P. G. MAVALANKAR:
to

e Minister of ENERGY be pleased
state:

(a) whether the rwal electrification
progra-nme 13 being intensified and  accele-
rated during the last g years 1977, 1978 and
1979:

(b) 1f 30, how and what directions and
where;

{r) the total costs incurred in this regard;

and ,

() if the smxd progrmme remains a stedy
or static, reasons thevcfor 7

THF, MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN) ¢

(a) to (d). Great stress is being laid
on rural electrification in the country,
The total outlay for rural electrification
in the Fifth Plan was ficed at Rs. 685 30
crores. It hassct a target of electrification
of 81, 0oo additional villages and energisa-
tion of 13 lakhs pumpsets during the plan
period,  The allocation of funds and the
targets have considerably been up.
The draft Five-Year Plan 1978-1 pro-
vides for an increased allocation of Rs. 1450
crores. 1n addition Ra. 300 crores are ex-
pecied to be made availale from financial
institutions, The Plan

lectri-

ﬁuﬁganmhkhlddiﬁmdwlh;umd
encrgisation of 20 lakhs pumpsets,

There has been a increase in the

allocation of funds for rural electrification
since 1977-78 ma follows:

Year

Approved
5u|lay

- (Rs, crorcs

1977-78 . . 17452
97879 . . . . . 27198

'91?;:‘;“&.” .+ + « . aBsoo
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Sessing of Plants and Factories in
Odu:phy Exploiting Minerals

ﬁﬁﬁ. I GIRIDHAR GOMANGO:
Wi theshvi%m of STEEL AND MINES

be pleased to state:

a) whether his Ministry pioposc to srt
'l?(r-‘)hntlfﬁotoria in the State of Orissa 1
Sixth Plan period by exploiting the mineral

resources;

i taken by Government
& .:'i;w;ntcllw(;;;;d Gmrﬁlmt‘ﬂt in this
regard sofar; and

c) project  1eports  prepacd, under
Pcéplrﬂiun and likely to be tinalised for
investment with location of pioject and
countries share 1n 1t?

THE MINISTER OF STELL AND
MINES (SHRI B[JU PATNAIK):

(a) Yes, Sir.

)) and (c). In January, 1379, Go-
vﬂ{:u)'ncm h(a\?e acrunlltd sanction to Hin-
dustan Zinc Limated, a Crntral Governme nt
undectaking under this Muastry, for the
development of Saigipali lead deposit an
Sundargarh District 1n Onasa for the pro-
duction of 500 tonnes of ore pur day and
also for setting up a benchaation plant
for the treatment of ore produced at the
mine at an estimated cost of Ra 11-88
crores, The lead concenhates produced
from the mine will be sent to Vizag Lead
Plant for converting them into lead ingots
Necessary steps are under way for the
implementation of the project.

2. A feasibility study has been commi-
mioned by Bharat Aluminium Company
Lumited with a viw to explaiting !the laige
bauxite deposits recently discovered m
Orissa. The scope of the sutdy 1n respect
of these deposits w'll include 6,00,000 to
8,00,000 tonnes alumina plant with bauxite
mining and 1,50,000  tonnes=—1,80,000
tonnes alwmimun smelter T'his stwdy
has been ami to M/s, J‘\I.um.ing:im
Pechiney of ance, The feasibility
lmd\ilreport is expected tu be available by
the latter falf of 1979. The 1nesunent
decision will be taken thereafter,

3. It is proposed to take up a {eambilit
study, duning the 6th Plan Period, wilﬁ
regard 10 the establishment of a nickel
tin Qrissa based on the nickel ores in
area of Orissa. Offers have been
obtained from foreign consultants for
paration of the feasibility report.
question lof a suitable foreign
consultant is under examination,

4 L?n. Industrial Promosion and Invest-
ment tion of Orisa Ltd., were
granted a letter of Intent in October, 1977

MARCH 7, 1079
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for the manufacture ol's,oo,oooand tonnes of
sponge iron per Annum a separate
letter of Intent in December, 1978 for the
manufacture of 480 tonnes of vana-
dium and 48,000 tonnes of low orous
pig iron per annum. An application sub-
mutted by the Orissa Mining Corporation
for an Industrial Licence for the manufac-
ture af 50,000 tonnes of Ferro Chrome is
under consideration. All the three pro-
Jjects are in the State Sector. The Sponge
Iron Project is to be located in Keonjhar
dustrict of Orissa. M/s. Metaliurgical and
hngg;ming Consultants (India) Ltd. are
understood to have prepared a feasibili
report for this project. The estima
cost of the project 13 Rs, 20-40 crores.
The Ferro Vanadium Project 1s to be loca-
ted at Rawranpur m Mayurbhanj district
of the State. M/s Dastur & Co. Ltd., are
understond to have pre; a feasibility
repart on this project.  ‘The project is esti-
mated to cost about Rs. 4670 crores.
“I'hus projectinvolves tl‘d'llllulf and financial
collabaiation from abioad, the details of
which are yet to he 1eceived by Central
Goverument, "The lugh cratbon Ferro
Chiome project 18 proposed to be located
in Keonjhar distict of the State, Total
1nvestment 18 esumated to be Rs, 2o crores.
MECON m; hund.mtood to have been
commismoned by Ouissa Mining CDI'E:III-
uon for the preparation of a feasibility
1epurt,

Preseat prodaction and requirement
of different varieties of Coal

49b7 SHKIBRIJ RAJ SINGH : Willthe
Munntet ol ENERGY be pleased to state:

(a) India'« present requirement of diff-
eient vaneurs of coal and the current
jnoduction icve.s of these vanicties;

(b) the cunent prices of ditferent varie-
ties of rout and their prices at the time of
natwnulsation of coal industry; and

(c) whetber it is true that various na-
uonalized coal companies are incurring
lowe, uf 3, how much ?

THE MINISTTER OF BTATE IN THE
MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA):

(a) The esuraated requirements  of
cokmg coal and non-cokmg coal during
19;;13-79 are 23° Bo million lnlul:ldl;d 754
mullien wnoes, respectively, & L]
duction of these varieties ({fram Apeilt 76
to February' 7g.) is about 2a°33
tonnes and 6843 million tonnes,

r

b) The pit head prices of coking conl
hnfal?en;iml}m oi'lheouhh'oul
mimes on the 13t May, 197% from

Ra o33 mmwhgwﬂs

tonge for ot 1
for non-coking coal 10 natienalisatiod
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of non«coking coal mines on 1t May, 1973
ranged between Rs. 31-45 and Rs. 48.00
per tonne for different grades and sizes.
The current prices of coking coal range
between Rs. G3+10 and Rs. 100-80 per
tonne and those of non coking coal range
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Legislative Assembly, as an experimental
measure. The question of adopting the
system in elections in other States/Union
territories will be examined after the resul
of the experimental measure in Sikkim are
available.

betwren Rs. 3790 and 79° 50 per tonne,
for diff-rent grades and sizes.

|AAT qRTaat W faqr war wqEm
() Yes, Sir. The los. of Coal India

Limited during the curient year is estunated 4970. %o T m I U1
at about Rs. 140 crorcs. 1'," "}-t "N m g FTATY ‘;"r gar
w47 fr e

Issuc of Identity Cards to Voters

4968. DR. P. V. PERIASAMY @ Will
the Mmister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaed 10

(%) wrwre 7 fafaw st
nifedi w1 feady g e @iy

state: (E) Rkl 1'.1'3_ k) % ﬁ? ﬁah aar
F(a) the Sl}tlf-\ in \-:f{lul(-'il; the l",lr'ti'fiun fﬁ:ﬂ Y o bl ﬁ‘{'{i ™
v iol 4 ntitv eards 1o 3 r
Commirion hia, med ¢ A SR AT AT X G v gafadi
#1 sifer® SR fear mar @ e afe g,

(b} whether before the nest Goneral
Election in ail the States thissvsiem of
msuing wdentity ¢ ardy woalld be wiopted **

M TTH I FIY ;AT

T g T

THE MINISTER OF SEATL LN FEHE ( }, SRl T ¥
MINISTRY OF HOME AFFAIRS AND fasm & Agraar fadmy ?
IN THE  MINISIRY OF LAW,
JUSTICE AND COMPANY
AFFAIRS (5HR1 8. D, PATILY
{4} and (b). The swiein ot  ssuing
jidentity cards to the voters has not been

wow siwEmit) : (w)  1977-78
inroduced by the Election Commisaon
in any State so far. 'The Commission pro-

T 1978-79 F AU 1T FWIATC
ates 1o ry the scheme of issue of photo- witaat wY frfafea few
gruphed identity cards to voters in  the S I I hid

forthcoming generel election to the Sikkun q

U QI qAqeq qar (= mw

(e wwat ¥)
(*dve &o wrde F 3. 30 WTE
Y #Y AW ¥ g Fiafoew &
a9 &fga)

1. Yo 2o WTEo 24.90"

2. go THo Wi 16. 63

3. fargeam qaTATC 14.40@ (@A gurar Wi g
Wt Y wraTdt ¥ar & fawra ¥
fre waw: 3. 50 wrer w9T At
3. 46 W TU¢ afgw)

4. HRrere AT 11.84@ WET I FeA 3w w

WX gnie #§ sy & fag @@Te
 rEEt ¥ e WA
* wgraar ¥ew A fegagd
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(w) oY, gt 1| wET IT FUSAt
¥ WIFTT ¥ QTR T FATATT QA 19T
T yramrarst ¥ @5fua 4

() & wrardy "wTAT QXA
®Y Fry w7 AT FT O O X IR
¥ qgraan &7 ¥ fag et Frgr arar |
Set New Th 1P Sta-

Mo oP N s Ia Gajarat
4971. SHR1 AMAR SINGH V. RATH-
AWA: Wul the Mimstar of ENERGY
be pleased to state:

{a) whether Planning Commusion has

MARCH 27, 1079
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Thermal Power Station in Gujarat Siate
during the Sixth Plan period;

(b) if 30, the number of such plants and
site selected; and

(c) thetr production capacity?

THE MINISI'ER OF ENERGY (SHRI
P. RAMACHANDRAN) :

(a) Yes, Sir.

(b) and fc), The Planning Commi-
suon has approved the tollowing proposais
for installation of thermal power stations
in Gujarat State during the Plan period

approved any proposal for setting up new period 197884

Name of the thermal project Location No. of & capacity
(MW)

Ukai Thermal Power Station . . . . . Ukai 2» 200 MV

Units No. 3 & 4

Ukai Thermal Power Station Unit No. 5 . . . Ukai 1% 210 MW

Wanakboti Thermal Power Station §t I, . . Wanakbori gx 210 MW

Wamakbori Thermal Power Station Stage II . . Wanakboir 3« 210 MW

Exploration of Heavy Minerals on
Indinn Coaast

4972. SHRIR.V.SWAMINATHAN-
Will the Minuster of SUEEL & MINES
b: pleased to state:

(a) whether the Geologuea' Survey of
India plans to explore n the near future
ocation of reserves of heavy minerals on
the Indian coast;

b) if so, whether any invetigation was
midc in this regard;

(c) what are the plansto explore heavy
minerals and ;

(d) whether any foreign amistance will
be called for?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :
(a) Yes, Sir.

{b) Surveys carricd outadong the Indian
coasts by the Genlogical Survey of India
have beea indicated eccurrences of black
sand comprising heavy minerals like
ilmenite, monozite, zircom, rutile and

garnet along the coast of Keraia, Maha-
rashtra, Tamil Nadu, Andhra Pradesh
and Oriwa,

(¢) Duining the Annual Plan of the Geo-
lomeal Survey of Inlia for 1978.79 it is
proposed to cariy out investigations for
ilmenite and othe: heavy minerals from the
black sands off Ratnagiri coast.

(d) There s no propusal under consi-
deration at present.

Plans to Switch to
w:"mm

4973. SHRI D. D. DESAL:Will the
Mmuster of INFORMATION AND
BROADCASTING be pleased to state:

(2) whether Goveroment have plans to
switch over to FM band broadeasting in
the next two years;

{b) if so, the steps taken to obtain FM

bands against the exixting bands
frequencies for va:ioul AIR naAdM@l;

(c) if %0, the details thereof; and

d) the coat of switch over for ordinary
rus.lomaim? r

212
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THE MINISTER OF INFORMA-
TION AND BROADCASTING
SHRI) LK. ADVANI) : (a} to
(e). FM bani 87-—mn3 MH:
is already allocated for hroadcasting in
the country in addition to the existing AM
bands. FM service has bren funcrioning
at Madras since July, 1977 and is exlected
tostart functioningat Bombay and Clalcutta
during the ecurrent year. FM Ser-
vice is also likely 10 start in Delbi in the
next two years or $0-

(d) The Working Group on Autonomy
for Akashvani and Doordarshan has stated
that “‘the price difference between standard
AM receivers and AM-FM 1ecewvers iy
likely to he of the order of 20 (0 30 per cent
and low ecost AM-FM sets may become
available at about Rs. 165.""

Setting up of Fertilizer Plants in
Gn}m:phy IFFCO and National
Fertilizer Compuny

4974. SHRI D. D. DESAL:  Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to State:

{a) whethetr IFFCO and National Fer-
tilizer Co. are setting up fertilizer planis
in Gujarat with the Bombay High Gas as
feedstock ;

(b) if s0, the gas requircinents of these
fertilizer factorie.; and

(e} whether Government have guaran-
teed the supply of this quantity of Gas Lo
these factories ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
NARSINGH YADAV) :

(az Yes, Sir. It is proposed to set up
two large sized gas based fertilizer planisin
_ Of these, two plants, one will be
implemented by Indian Farmers Fertilizer
Cooperative Lid. and the other by
National Fertilizers Lad,

(b} The requirement of gas fur the two
plants er has been estimated at 2°8
million Nmg per day.

(¢} Nodifficulty is anticipatedin making
available the required quantity of gas for
thrse plants.

Shift of fiteel Plant from

m Mangalore
4975. SHRI D. D. DESAT: Will the
Minister of STEEL AND MINES be
Pleased tostate:

(a) whether Karnmtaka Government
has finally agreed to the Central Go-
vernment's proposal to shift the proposed
stecl plant ot Hospet to Mangalore;

(b) if wot, whether Gevernment willgo
ahend with jta proposal; and
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(c) whether site has beeh acquired for
this purposc in Mangalore ?

THE MINISTER OF STEEL AND
MINES (S8HRI BIJU PATNAIK):

(a)and(b). Sincethere 13 no proposal
to shaft Hospet Sieel Plant, the question
does not arme,

{¢) No, Sir.
Discovery of Huge Reserve of Coking
Coal in Asansol

4976. SHRI D. D. DESAI. Will the
Minister of ENERGY be pleased tostare:

(a) whether a huge reserve of ro million
tonnes of coking coal has been found re-
cently in Asansol; and

{b) 1f so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) and
(b). Yes, Sar. An additional
resource of medium coking coal has been
proved 11 Chanch-Begunia area west of
Asansul. \ gross indicated reserve of
20 million tonnes fiom Beguma and Ram-
uagar scams has been assessed by Geologi-
calSurvey of India in southern partof
Ramnagar lease hold and Begunia area,

Books and Pam s issued by Pub-
uuﬂnmpﬁﬁd‘m by

4977. SHRI G. M. BANATWALLA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased 10
state:

{a) whatwas the total number of (i)
books and (1i) pamplets issud by the Pub-
lications Division during th years 1975-76
1976-77 and 1977-78 and the annual ex-
penditure thereon;

(b) what was the total numbet of (i)
books and (ii) pamplets yn Urdy language
issued by the Publications Division dwing
the aforesaid vears and the annual expen-
diture thereon; and

c) what steps, if any, are proposed to
be(u)ken for an adequate inrrmrngn Urdu
publications?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
T.. K. ADVANI): (a) and (b). A statemunt
is attached,

(¢) The Publications Division is endea-
vouring to produce more books in Urdu as
well as in other regional languages. Ten

10) Urdu titles are ar present under consi-
tion in the Publications Division.
These include a special title “Pabehiyan’
which is being tout in the context
of the Internxtional Year of the Child.
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Statements

N Total No.of  Total expenditure Total No. of

Exp:r:di ture of

S. No. Year
books/booklets .. incurred books/booklets incurred in
(includingUrdu (in rupees) released in (in rupees)
. publications) Urdu
released

1 1975-76 . Q0 15,12,800° 00 3 17,600° 00

2. 1976-77 . 8o 17,79,220° 00 1 26,000 00

3 197778 . 55 7,87,200° 00 I 10,000 00

*After December, 1974 the Publications Deivision has not been bringing out any pamphlet
and this work was undertaken by the Directorate of Advertising and Visual Publicity. However
during the period April, 75—December, 75, the Publications Division brought out 1:
pamphles none of which wasin Urdu, at a cost of Rs. 57,950/

Singranli Thermal Project at Mirzapur

4978. SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK :

Willthe Minister of ENERGY be pleased
to state:

(a) whether the work on the Singrauli
Thermal Project which is under constructon
in Mirzapur District of U.P, has been
going on according to the schedule;

(b) if not, the reasons thereof;

(c) the total amount so far spent on the
project since the work started; and

(d) whatisthe totalexpenditurelikely to
be incurred on this project?

THEMINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): {a) Yes, Sir.

(b) Does not arise.

(c) An expenditure of Rs. 4251 crores
has been incurred on the power project up
to February, 1979.

(d) The first phase of the power project
involving installation of three generating
units of 200 MW each at an estimated
cost of Rs. 255° 66 crores is under implemen-
tation. A complementary  transmis-
sion programme of construction of
400 KV  Transmission lines for
evacuation of power at an estimated cost
of Rs.g1-64 coresisalsoinprogress. While
the Singrauli Central Thermal Power
Station has been envisaged for an ultimate
capacity of 2000 MW, investment for the
first phase of 600 MW, has so far been
approved.

Screening of ‘Kissa Kursi Ka’ Film on
~ Television,
4979. SHRI G. M. BANATWALLA :
SHRI MUKHTIAR SINGH
MALIK :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the Producer of the film
‘Kissa Kursi Ka’ offered without any charge
to sereen that file™= the Television; -

(b) whether Government have refused to
screen that film; and

(c) ifso, the reasons thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) to (c). The film
‘Kissa Kursi Ka' was offered by
a film distributor of Bombay for
previewing by the Screening Commi-
ttee attached to Bombay Doordarshan
Kendra. The Screening Committee after
preview did not find the film suitable for
telecast. However the matter is being
reviewed.

Departmental Examination of ACSO
in AFHQ

4980. SHRI  SUBHASH AHUJA:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(a) why no Limited Departmental
Competitive Examination for the posts of
ACSO is held for Assistants and Steno-
graphers ‘B’ and ‘C’ Grade in AFHQQ on
similar lines asin Central Secretariat for
Section Officers;

(b) if there is any discrimination in the
matter of promotional avenues of Steno-
graphers in AFHQ) service pis-a-pis steno-
graphers of Central Secretariat; and

{c) how many stenographers Grade ‘C’
with 14 or more years of service in AFHQ,
in the same grade are there without any
protmotion and what action Government
propose to take toremove their stagnation?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) It
was decided not to introduce
limited departmental examination for
promotion to the post of ACSO because it
was found that a very small percentage of
Assistants will be eligible to compete in
such an examination.

(b) No, Sir.
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(c) There are at present 214 Grade *C’
Stenographers with seivice of 14 years ur
more in the grade. Out of these officials
24 senior most individuals have been ap-

pointed as Steno Grade ‘B’ on ad-hoc basis.

45 posts created in Grade 'B’ of the Service
in Aug 77 and the introduction of a_selec-
tion Grade in Grade ‘C’' of the Service
have provided better avenues of promotions.
Besides, a proposal to re-structure the Ste-
nographers’ Service both in the CGentral
Sectt. and in the AFHQ is unde: conside a-
tion of the Government.

Effect of Loco Drivers Strike onSapply
of Coal to Southern States

4981, SHRI M. V. CHANDRASHE-
KIIARA MURTILY :

SHRINIHAR LLASKAR:

Will the Mumister of ENERGY be
pleased o state:

fa) whether coalsuppliesto the Southern
States havr been scriously hit following the
strike by the loco drivers of the Haldia port
since February 12, 1979:

(b) if so, whether sinece Februay 13
coal loading in railway wagons for Haldia
from the Asansol coal fields has been
stopp>d which has badly hit the running
of trains;

(c) if so, the total loss suffered: and

(d) whether alternative arrangements
were made to transport coal ?

THEMINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): ({a)to (d\,
Information is being collected and will e
laid on the Table of the Honse.

Agreement for Oil Research in Viet-
nam

. SHRIM. V.CHANDR.ASHE-
KHARA MURTHY : Will the Minister
of : PETROLEUM, CHE MICALS AND
FERTILIZERS be pleased tostate:

(a) whether India have agreed to hel
oil research in Vietnam; v

(b} if 30, whether any agreement was
reached during the visit of oil Minister of
Vietnam to India in December, 1979:

(c) if 8o, when the implementation is
likely to he'taken place; e ‘

(d) whether Indiais also helping any
otlier country or has helped so far: and

(e) if h
.mg? 30, the name and details of the
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
NARSINGH YADAV): (a) Discussions
regarding cooperation in the field of
petroleum between India and Vietnam
were held during the visit of an Indian
delegation  to Vietnam and the
subsequent visit of a Vietnamese delepa-
tion to India.

(b} Ministet for Pettoleum, Government
of Vietnam, had visited India in Drcember
1978. No specific agreement was signed
although certain areas of cooperation like
processing of se1smuc data, training of per-
wnnel, etc., were considered.

(c) Reaction of Vietnam in reeard to the
varinus poirts which were considered is
still aw aited,

(d) Yes, Sir.

(e} The ONGC has provided training to
prisonnel of various other countrics at
their request which include Phillipines.
Sri-lanka, Iraq, Tanzania and Nigeria
ONGC  has also ogmuided assistance
twough deputation of expeits in various

fields to Mauritius, Nigeria, Iiaq, Tanzania
and Sri-Lanka,’
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AFHQ Clerical Service

g84. SHRI DAYA RAM SHAKYA:
Wﬁlth(‘ DFEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE Dbe
pleased to state

(a) whether  AFHQ  Clerical Service
was intioduced in 1068;

{b) is it also a fact that duect rectunt-
ment is being mule thiough UDPSC
since then in Atmed Furces Headgqua-
ters Clencal Scivice;

(¢) is 1t also a fact that the depat-
mental candidates of the Cenunal Secre-
tariat Services with certain service are
being allowed to compete for the lugher
examunations of the Union Public Service
Comumussion:

(d) is it also a fact that the depait-
mrntal candidates of AFHQ ~ Cleical
Service with certain period of service
are not heing allowed to compete in the
Union Public Service Commission exa-
mination;

(¢} if so, the reasons in detail ol this
pactiality for not allowing the departs
mrntal candidates to compete in the
higher examinations even afte: 11 years of
itroducing the AFHQ, Clerical Service;
and

(F) how much time is likely to he taken
for eff cting the above programine ¢

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Yes, Sir,

(b) Direct recruitment was being made
through UPSC upto 1970, through Insti-
tute of Sscretariat Training and Ma.
ngement ustn 1975, and sincs 1976, it
W vsing made through the Staff Sclection
Commjuion {forr::.:ﬁy Subordinate Ser.
vices Commission),
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(c) Yes, Sir,

(d) to (f). No, Sir. Members of
Central Secretariat Clerical Service and
AFHQ Clerical Service with LL eary
service are allowed to appear in B&mt
recruit exammations (vie. Assistants’ Grade
and Stenographers’ Grade ‘C' examina-
tions) conducted by the UPSC. Mem-
bers of the two Services with 2 years
service are also allowed to appear in
the limited departmental examination for
Grade ‘D’ Stenographers, conducted by
the Staff Sclection Commission. How-
ever, whereas in the Central Secretaiiat
Clerical Service therc is a provision to
fill 25", of the pusts of UXCs by depart-
mental examination, theie 18 no such pro-
vision in the AFHQ Cierical Bervice,

Withdrawal of advance increment
facility on at higher Technieal
Q: cation

4085, SHRI DAYA RAM SHAKYA:
Wwill the DEPUTY PRIME MINIS.
TER AND MINISTER OF DEFEN CE
e pleased to state:

(a) whether it 18 a fact that facility
for mani of Advance inerement 1o class
111 employees in acquiring higher tech
nical qualifications have been withdrann
in Indian Ordmance Factories whereas
it 1s sull conunuing in Railways;

(b) is it also a fact that these faci-
lites have been withdrawn on the recom-
mendations of the Pay Commission but
Railways have not withdrawn but ex-
tended these facilities upto 198o; and

(c) thereasonsin detailfor this disparity P

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCFE (SHR]
JAGJIVAN RAM) : (a) to (c). The
Third Pay Commission recommended
withdrawal of the concession of the grant
of Advance increments to  Engineerin
gracduates appointed to posts for whirﬂ
the minimum prescribed qualification for
recruitment was an Engineering dipli ma.
The recommendation was accepted by
the Government and, the orders with=
drawing, with cffect from the st Dee

1079, the concession of Advance
Increment for Defence civilians, were
issued un the 1Bth March, 1974,

The Ministry of Railways (Railway
Board) had likewise issued orders with-
drawing the comcession with effect frim
14-?;;'976. Subsequently, however, on
review, they revi ¢ orders coptis
nuing the concession for a period of three
yenrs with effect fror 14-5-1976.
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Third Pay Commission Recome
mendations

wﬁ&&. SHRI DAYA RAM SHAKYA:
ill the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleasd to state :

(a) whether it is a fact that Third
P:r Commission has recommended pide
Vol. I, Page B27 that Departmental Exa-
minations should be conducted for filling
higher cadres;

(b) whether it is also a fact that 25
per cent class IT Gazetted posts have been
reserved for the Departmental candidates
in Indian Railways;

(c) if so, whether the above i1ecoms
mendations of the Pay Commission have
also been made applicable to the em-
plogeo of Indian Ordinance Factories;
an

(d) if not, the reasoms in detail ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH) f(a) Yes,
Sir. (The currect page number is 82).

(b) No, Sir. In the Indian Railways
all vacancies in Class II Gazetted posts
are filled up by promotion from lower
Cadres.

(c) and (d). In the Ordnance Factories
the percentage of vacancies alrcady ree
served for promotion from lower Cadros
to Class I1 Gazetted posis, ranges from
50% to 100%. In the case of Class I
postt, one-third vacancies are reserved
for the purpasec.

Production of Fertilizer in Nangal
Fertilizer Factory

4n87. SHRI G. BHUVARAHAN:
Will the Minister of PETROLEUM,
CHEMICALS AND  FERTILIZERS
be pleased to state :

(a) what is the total production of
Fertilizer in the Nangal Fertilizer Factory
in the ycars 1975-76, 1976-77 and 1977-78
and how much quantity was given to the
wholesale agencies like Shaw Wallace,
Parry and Company aud Rallies India
Limited ;

(b) how much commission was paid to
these Companies during the years 1975-76,
1976-77 and 1977-78: and

(c) is it true that taking the
fertilizer on lmu'odi‘t m?o: more than
Six monthy

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SHRI NARSINGH YADAV) : (a) Tle
total quantity of production of fertilizer
in tbe Nangal Fertilizer Factory for the
period from 1975-76 to 1977-78 is indi-
cated below:—

—_— o
C.A.N. UREA

(in MTs)
1975-76 . . . 3.08.656 .
1976-77 . . . 3,20,077 .
197778 . . . 2,21,008 7,202

As per Camgany'a policy, fertilivers
are not distributed thiough wholerale
encies like Shaw Wallace, Parry and
ompany and Rallies India Limited.

(b) and (¢). Does not arise.

start fertilizer factory st Pachankup-
pam South Arcot district, Tamil Nadu

. SHRI G. BHUVARAHAN:
Will the Ministee of PETROLEUM,
CHEMICALS AND  FERTILIZERS
be pleased 1o state :

(2) how much amount was given from
the Nationalised Banks and Fipanciel
Institutions to start premier fertilizer factomy
at Pachankuppam, Cuddalore, Suuth
Arcot district, Tamil Nadu;

{h) how much money has been realised
o far; and

(c) what steps are proposed to be taken
Government to recover the money ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FFRTILIZERS
SHRI NARSINGH YADAV) : (a) to
¢). The required information is heinr
collected and will be laid on the Table
of the Housr,

Production of Fertilizers in Madras
Fertlliser Factory

4980, SHRI G. BHUVARAHAN :
Will the Minister of PETROIFUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

a) what is total production of Fertilizer
in(h}hdns Fertilizer Factory at Madras
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in the years 1 , 1976-77 and 1977-78
and how muc%va;fntily was given to t
wholesale agencies like Shaw Wallace,
Parry Company and alsn Rallics India
Ltd.

(b) how much commission was paid to
these companies during the years 1975-76,
1996-77 and 1977-78; and

(¢) how many months credit facility
was given to these Companics to take
fertilizers 7

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI NARSINGH YADAV)(a) Year-
wise production of fertilizers in Madras
Fertilizers Ltd.  during the three-year
‘:::II-iOd 1975-76 to 1977-98 is indicated

oW I—

1975-76  1976-77  1677-78
(metric tonnes)

Urca . 278543 22418 220149
NPK . 330242 290138 473102

The entire production was marketed
through  wholesale  agencies—insttui-
tional agencies, cooperatives and pri-
vate marketers. The share of the private
marketers which number seven and in-
clude M/s. Shaw Wallace, Parry & Co.
and Rallies India Ltd. was as under:i—

1975-76  1976-77  1977-78

{metric (onnes)

Urea . 116137 129104 75877
NPK . 152697 217854 322176

(b) As por the muketing agreements
entered into with the marketers, they are
paid commission as a fixed percentage of
the consumer price; the commission paid
during the yrars 1975-76, 197677 and
1977-78 was 9.18 per cent, 3.41 per cent
and 3.50 per cent respectively,

(c) A maxim'im of 64 days credit is
allowsl to the marketers,
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Committee to review forms
prescribed under Act

4,93;:. DR. BAPU KALDATE : Will
the Minister of LAW, JUSTICE AND

MPANY AFFAIRS be pleased to
state

(a) whether it is a fact that Government
have appointed & committee to make a
comprehensive review of existing forms
prescribed under the Companics Act;

(b) whether there going to be a review
of the rules in this respect; and

(c) what are the terms and references
and the personnel of this committee ?

'THE MINISTER OF LAW. JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : (a) Yes, Sir.

(b) Review of the Rules preseribed
under the Companies Act, 1956 does not
come within the puwview of the Com-
mittee appointed by the Goveroruent to
make comprchensive review of the Forms
preseribed under the faid Act and the
rules framed thereunder. However,
the Committice may suggest amendmeny
of any particular rulefrules consistent
with s purpose in case such an amend»
ment helps the siinplication of any parti-
cular formiforms.

fc) A copy of the Government's Re-
solution dated the goth February, 1979
is laid on the Table of the house.
[Placed in Library. Sre. No. LT 4192/79].

Amount spent by M/s. Smith
Stanistreet Co. Ltd. on Advertise-
ment for Recrulting Officers

4991. DR. BAPU KALDATE: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state :

(a) whether it is a fart that the Ad-
ministration of Smith Stanistrret under
IDPL has spent Rs. 94,000/- on advertise-
ment for recruiting officers; and

(b) the reassons for spending such a big
amount on advertissment ?

THE MINISTER OF STATE IN
THE. MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI NARSINGH YADAV) : fl)
Smith ‘Stanistreet Pharmaceuticals  Li-
mited, a public sector unit of the Go-
vernment of India (not under the conteol
of IDPL), inc an expenditure of
Rs. 43,130 ‘on advertisement on all India
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basis in four national dailies for recruit-
mmt to the posts of Works Manager, Chief
R4search and Developm~nt
Manager, Chief Engincer, Purchase
etc.
L}

{b) To enable selection of thr best
owible talent available in the country
or the further development of this infant
Governm~=nt Company, which had been
nurtured to health, it was considered ne-
cessary to advertise these posts aa above,

Gases pending before M.R,T.P.
b Commiission

4992. SHRI C. K. JAFFER SHA-
RIEF : Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS he
pleased to state the num! er of cases which
are pending at present before the Mono-
polies and Restrictive Trade Practices
Commission for violating the provisions
of the M.R.T.P. Act ?

THE MINISTER OF 1.AW, JUSTICE
AND COMPANY AFFAI (SHRI
SHANTI BHUSHAN) : No case
of wviolation of the M.R.T.P. Act,

ovisiont for which are laid down in

apter VIII of the Act, is pending with
the Monopolies and Restrictive Trade
Practices Commission. However, the
following cases under the various sections
of the MRTP Act are pending with the
Commision for enquiry:—

— —— i — [—

Cases pending under No. of

-]

pending
Section 10 . . . . 63
Section 21 . . . 2
Section 27 . . 1
Section gt . . . 3
Toaal, . . . 6y

In five caset, contravention of the orders

made by the MRTP Commision under

Dhmrlﬂulnwuhh( conditions
in M/s. Bmith Btanistreet Company
Limited as compared with IDPL

4993. DR. BAPU KALDATE : Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state :

{a) whether it is a fact that the ad-
ministration of the Smith Stanistreet an
undertaking under IDPL is not on par
with the administration of the IDPL;

(b) whether there is anv disparity in
the working tration and service
conditions of the various units of IDPL
and Smith Stanistreet:

(c) if so, the reasons thereof; and

(d} what ateps have been taken to
remove them ?

THE MINISTCR OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI NARSINGH YADAWV\ : (a\
Smith Stanistreet Pharmaceuticals Ltd.
is a fully owned Government Companv
with its own corporate character and is
not a subsidiary of Indian Dr and
Pharmaceuticals Ltd. or under IDPL's
administrative control. The question
of paritv in administration, therefore,
dues not arise

(b) and (c). Both the Companies
are independent with their own adminis-
trative set up and service conditions.

{d) Government do not propose to
bring them on par in all administrative
and service matters.
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Payment of T.A. and D.A. to Officers
and staff of C.LL. to meet their Court
and other expenses

95- SHRI A. K. ROY : Will th
MEiier of ENERGY be pleascd to state;

{(a) whether there has been a systemn
of giving T.A. and D.A. to the officers and
s of GLL. accused of caumng
accident in the mines and other mining
offercces and prosecuted by the D.G.M S.
in the Court of Law to meet their court
and other expenses; and

. (‘b) ;f::é [g;Sh; am_ou;: gi;reg" to them
i 1978 facs tai
ROL, CCL and WL, - s for BCGL,

(i) Justification of this expenditure ?
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THE MINISTER OF STATE 1IN
ENER

JANESHW
D.A. is generally allowed in

) Information is being collected and
will be laid on the Table of the House,

iy o= Valen

. SHRI A. K. ROY : Will the
CALS AND FERTILIZERS be pleased
to state :

(a) whether it i3 a fact that the wage

t entered into with the respective

ions of ertwhile F.C.I. during the

year 1948 for a period of 3 years wee.f.

1t January, 1976 expired on
gist December, 1978;

(b) whether it 1s » fact that ;hhc centra-
lised wage negotiations is a lenghty process
and the Ka:-lﬁar Union of Sindri
ached the management of the Sindri
Unit for new wage negotiation on decen-
tralised basis; and

fc) if so, steps taken thergon ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI NAR SINGH YADAV) : (a)
Yes, Sir,

(b) The Fertilizer Corporation Kamgar
Union, Smdrsm i has mwh ldd:e manage
ment of Sindri Unit to hold wage nego-
tiations on a centralised basis and not on a
drcentralised basis.

{c) Does not arise in view of (b) above.

Represeatation Bibar Refrac-
urln:h'u-lklhhl

the "'““‘ﬁ&r.’t"fué%‘é’é
be pleased 10 siate :

{a) whether representation of Bihat
Refractories Sharmik ugnhn on varipus

iy e

i the
i:“hhr{my“tgu h rﬁmm
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{b) if <0, (i) facts in details; (ii) steps
taken thereon ?

THE MINISTER OF STEEL AND
MINES (SHRIBIJU PATNAIK) : (a)
and (b). Presumably, the Honourable
Member is referring to the two represen-
tations of Bibar Refracwries Shramik
Union forwarded by him on 13-2-tg79
regarding facts about Bhandaridah Uni
of Bharat Refractories Ltd. and misappro-
priation of public money by one Shri V.
Prassd, Foreman (Rlectrical). The
allegation was apparently found 1o be
true and Sbri Prasad has since resigned
and left the organisation. Other points
made in the representations are being
Jooked into.

Written Answers 230
Power Gemeration Scheme for
Maharashtra

+098. SHRI R. K. MAHALGI : Will
the Minister of ENERGY be pleased t
state :

(a) the power-gencration jects msb-
mitted by Government of arashira
which are awaiting clearance from Cea-
tral Government und since when ;

{b) the walient fratures of each of the
projects; and

(c) the reasons for non-clearance of the
said projects and when they are likely to
be ?

THE MINISTER ©OF ENERGY
{(SHRI P. RAMACHANDRAN) : (a)
to (c}. The status of pruject repurts'sub-
mitted by the Maharashtra ment
1 the Central Electricity Authority s
indicated below:—

Name Tnstalled Date of Salient features ard status
capacity  receipt of
revised
project
report
1 2 3 4
1. Pawana . 1xto MW September, The hydro-power i unit in
H.E. Project 1977 envisaged to be installed below an existing
irrigation dam and is intended for giving
ing benefits. The engergy contrie
ion would be about 10 GWH annually ,
The project has been accorded of the
techno-cconomic clearance by the C.E.A.
in November, 1978, subject to environ-
ental clearance by the National Com-
nmittee on Eovironmental Pollution &
Control. The ject has not yet been
for includion in the State Plan,
is can be i only after eavi-
clearance and su to
identification of resources in State
Plan.
2. H?s.h axy'5 MW 5 June, wt;téem; revised t had been m&
Praject 1 in 1 t project was
s l'wwlsr:mwm mnction at that

me due to its small contribution to the
epergy for the State Grid. Later, the
State Governments were requested 1o
submit modified estimates based on latest

] ing & full justification for the
received.
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Power Project

thermal units. The project req

§ Ujjaini Thermal 2x 500 MW May, 1978 'I‘h;ﬁ&opunl envisages installation of afi&E

4 Parli Thermal
Power Station Exten- 1979
sion Stage III.

detailed techno-economic appraiml,
Maharashtra State Electricity Board byve
been advised to modify the cost estimates
The coal link:fe for the ject has not
yet been established and of technical
aspects of the project need detailed
examination.

1x210 MW January. The Scheme report has recently  been received

and requires detailed techno-economic
examination hcepinf in view other option
which may be available for benefits during
the time frame 1084 88.

Diversion of River Amb to increase
production of Coalat Umred near
Nagpur

4199. SHRI R. XK. MHALGI : Will
the Minister of ENERGY be pleased to
staie :

{a‘ whether Government of Maharashtra
have given a prosposal to the Depart-
ment of Coal and Government of India,
for the diversion of river Amh in order
to increase the production of Coal at
Umred near Nagpur as 35 million tonnes
of Coa! is avai.able below the bed of silver;
and

(h} if so, when the ;:rogreu made in
the pending proposal ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
ANESHWAR MISHRA): (a) and (b).

‘mred coalfield contains about gg million
tonnes of coal reserves. About 46 million
tonges of the reserves are blocked under
high flood level of the Amb river and
its tributaries flowing over the area,
A proposal for the diversion of the Amb
river to rdel:ﬁ t:?:l rescrves has been
prepared e companies in con-
sultation wt\’nvl.h the Government of Maha-
rasbtra. The proposal is under discus-
sion with the various appraisin :g!ncirs
of the Central Government e Go-
vernment of Mabarashtra. The cost of
the diversion of Amb river is estimated at
about Rs. 1B crores. The ques-
tion of sharing L_hh cost with the .
of Maharashira is also under considera-
tion.

Problems faced by LLS. Co.

s000. SHRI S. R. DAMANI : will
the Minister of STEEL AND MINES
be pleased to state :

(a) whether it is a fact tha Indian
Trun and Sieel Companv at Burnpur has
bern facing serious problems like inade-
quate supplv of coking coal and power
and chronic labour unrest;

(b} if so, the steps taken by the Govern-

ment to remedy the situation; and -

(c) also whether it is a fact that the

equipment brought indigenously was
found unsa'isfaciory, if so, what the Go-
vernment propose to do with it and any
alternative arrangements were made in

this regard ?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :
(a) Yes, Sir,

(b) Constant liaison is being maintained

with the ..n:fmdﬂ supplying coal and

the Railways, at the level of

SAIL and the Government in order to

t over these problems. Efforts are
ing made to maximise production from

the captive collieries and washery of
1ISCO s0 as to augment the
from outside agencies.

}

Iu the present situation, it seems that
corrective action initisted to i
certain wrong practices.of the past is gene-

i

raing protest in the form of Dequent
lahour troubles. The

is taking & firm and fair stand in i
with such situations with a view 1o find oul

5
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l:;;mm and uhw solution
improves the plant production
and, ntbeumenme,mkﬂcmgflhe
genuine demands of the workmen and also
of the strained financial prosition of the
chmpany.

{c) The Company obtains a large
variety of equipment from indigenous
sources. It is not clear which particular
equipment is being referred to in the
guestion relating to this part,

STATEMENT CORRECTING
ANSWER TO UNSTARRED QUES-
TION NO. 2087 DT. 6-3-1970 RE:
COMPANIES MANUFA RING
AMPICILLIN TRIHYDRATF.

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
SHRI NARSINGH YADAV): While
ying on the Table of the House, the
repiy to the Lok Sabha Unstarred yes-
tion No. 2087 on 6-3-1979, in reply to
part {b) of the Question, an inadvertent
error bas occurred.  Para 2 of the reply to
part (b} reading :

“As per smport statisics maintained
E}r DGHS, the weighted average cif price
imported Ampicitlin Trihydrate durwn
1977-78 comesto Ry 658.30 /Kg." shoul

a

“The average cif nce of Amplmlim
Trihydrate impor during
1977-78 comes to Rs, Gﬂ ga,fkg »

I crave the indulgence of the House to
correct the reply previously given.

I3 hrs.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I notice of a pri-
vilege motion about Calcutta High Court
Judge, under Rule g22. That 1s a very
serious matter., You must hear me.

MR. SPEAKER: It is under exami-

nation.
(Interruptions)
MR. SPEAKER : Don’t recurd.
(Interruplions)**

S8HRI VINAYAK PRASAD YADAV
(Saharsa): I have given notice under rute
ass.

MR. SPEAKER :1 told youit is under
examination. {Imrmpm) So !'lr as the
privilege motion is concerned, it is under
examination,

_SHR1 VAYALAR RAVI (Chirayin-
kil): On a point of order, Sir. Rule 253
says:

“In this chapter, unless the context
otherwise requires, ‘Committee’ means
and includes ‘Parliamentary Commi=~
tc’e” as defined in sub-rule (1\ of rule
2.

Rule 26g says:

“A witness may be summoned by an
order signed by the Secretary and shal 1
produce such documents as are required
for the use of a committee.”

Parliamentary Committees are part of
parliament.

MR. SPEAKER : That is not before

SHRI VAYALAR RAVI: It is very
much before you .

MR. SPFAKER: It is under my exa-
mination.

SHRI1 JYOTIRMOY BOSU : I want
a clarification.

MR. SPEAKER: I do not give any
clanification. 1 give onty orders. (Interrup-
tions). It is under my examination. Itis
an important matter.

SHRI JYOTIRMOY BOSU : Can
you give me an assurance.. .

MR. SPFAKER : You have no awu-
rance except that it will be carefuily
looked into. I shall give utmost atten-
tion to every communication from every
member,

SHRI A.BALA PAJANOR (Pondi-
chery): Mr Bosu was the Chairman of the
committee during the time..

MR. SPEAKER : I told you it is under
my examination.

SHRI A BALA PAJANOR : will
your decision come in the near ﬁmu-e.
in & day or two?

MR. SPEAKER : As carly as possible.
SHRI VASANT SATHE {Aknla)

What about the matter I raised under
rule §777

**Not recorded.
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MR SPEAKFR : I had communicated
it 10 them.

SHRI VASANT SATHE: Itis an
izoportatit matter. Will the Home Minis-
ter give & reply? It is so scandalous. It is
about the Trikha Commission. Oun

his term is expiring. Again there is
ihood of his extemsion. What i it
that you want to do? Will you give a reply
to the matter I raised under rule 377?

MR. SPEAKER : You have got to give
a reply.

SHRI K. GOPAL (Karur): Yesterday
during the debate on the  adjourn-
ment moton, when you called the Prime
Minister, 1 got up and demanded from
you as to how much time you have given
to our party I was gwen to understand
that the time given to our party was 35
mnutes. | was under the impression that
the mover's time 1s not taken into consi-
deration and that you allowed only two
members who took onlv 8 minutes alto-
gether. So, I felt rather upset that against
85 munutes due to us, our party was given
only 8§ minutes. Honestlv I did not w
that the mover’s time 15 alvo taken nto
consderation. [ came to know this only
when this was explained 1w me thic morn-
ing Theiefore, 1f 1 have sawd anything
wrong, it was not with anv malice.

MR SPEAKER : No mrmber says any-
thing with malice

SHRI K. GOPAL : It was only due to
v misundestanding

MR SPEAKELR : I knowevery member .
In the heat of thr moment, many thangs
are sad,

SHRI K. LAKKAPPA (Tnmkur)
You have said for matte's rased undet
rule 377 areply should come within a week
after it 1s rased. But even after 20 days,
they are not »ending any reply. Kindly
direct the Government to send reply

MR SPEAKFER : Now we are making
a rule about it.

1 bave (o read out an order. Shri K., P,
Uwsaikrishnan. . .

SHRI RAJ NARAIN (Rar Bareli):
On a point of order.

MR SPEAKER : On the order I am
going to read?
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SHRI RAJ NARAIN : No. I want t»
raise n point of erder about the notice of
privilege.

% 39 qew o< o vt fak ot
wifdty &g X ISWET ¥ | XX qEeH
# 3T qw Frdeor 3 aga A q2T
¥ o gt arfieaine
w1 91 wfgsTT §, o Feanger foar ay
wy ...

MR. SPEAKER : I told the House I
am looking imto the matter.

ot T W ArT@e . YR AT TT ]
fie wa gw W g1 faeae w7 ¥y
qear fs g1t wea A gAY WE W@
gfaa wae el fred ...

MR. SPE AKER : The matter 13 under
consideration.

oft v Avemw ¢ A, T @
e o @ v &, wr Agw W
&7 A § 1w @ g afe Wi
ag fram § —f%

“It was submitted that the Public Ac-
counts Commi tiee was not competent. . . .

MR SPEAKER : That is under my
consideration. Because it is impottamt, it
iv utder my consideration.

oft T AN 1 TE JTL A0 ST
wIaT+ § | afX aaw wedl wRer W
wfasTe 8t g ff <@ e g &
W &1 v gfonw frelmy L L
MR. SPEAKER : To the best of ww

ability, I wilt protect the interests of the
House .



’37 Re. Pmcudiaoa
dated 223.79
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RECORD OF THE
Y‘Nldﬁﬂ?m HOUSE DA’

1979

ED-
22-3-

and the

sand Mirch, 1979, between 5.15 p.m.
and 1.50p.m. to under Rule
279 and aga(i) (i) should net con-
tain any reference 1o the death of Shri
FY7 Y ;l\hd: Narain made in the
ouse on the receipt of wrong informa-

§

House further resolves and dircets
Elrsemtnfylo record that “at this
stage the Houwse was wrengly informed
thet Shri Jaya Prakamh Narain has
p..edmw"mddg: Hmlm‘elnt-
vary re ference  adjourned.”

ction of such expresmons therefrom as
2:3 ‘defamat or:ndece;uorunpul:l:-
Lw. appreciste the

Folings wnderlying the. Motion, Bus there

of

i be, and genuine re-
wuumm is a sign of strength
and not weakness.

Hence, the consemt sought for is not
accorded.

—————

MR. SPEAKER :Papers 10 be Laid.

OTIRMQY Dia-

FnReEe
ot yoli shaut ik

MR, SPEAKER : I do ot reply to
questions here.

CHAITRA 6, 1001 (SAKA)

'3z hrs.
PAPERS LAID ON THE TABLE

DETAILED DEMANDS pPOR ORANTS Op

THE MINISTRY OF AGRICULT.RE AND
IRRIGATION POR 1979-8o.

THE OF AGRIGUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) :
I beg to lay on the Table a copv of
Detpiled Demands for Granis (Hundi
and English versions) of the Minisiry of

ulture and lmgﬂm for 1979-80

ﬂ-ﬁfa in Library. See No LT-g159/79).

AvLvmnivn ControL  (AMenDMENT)
ORDER, 1979

THE MINISTER OF STEEL, AND
MINES (SHRI BIJU PATNAIK):
I beg to lay on the Table a copy of the
Aluminium (Control) Amendroent Order,
1979 (Hindi and English versiony) pub-
lished in Noufication No.S5.0. 74(E) in,
Gazette of India dated the 6th February,
1979 under sub-section (6} of secion § of
the Ewential Commodities Act, 195
(Placrd in Library. See No. LT-g160/79].

DeratLEp DEManD rom GuanTs o TS
My or Houmz Arrams or 1979-80.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
I beg 10 lay on the Table & copy of the
Detniled Demands for Grants (Hindi and

sh versions) of the Ministry of Home

irs for 1979-B0. [Pleced in Librery. See
No. LT-4161/79].

LIGHT DIESEL OIL (FIXATION OF CFILING
PRICES) SECOND AMENDMENT ORDER,
1979.

(KBRALA) AND NATIONAL
FURTILIZERS LTD., NEW DELHT ¥OR 1977-78.

Tpfeew, e Wit W
e W g Wt (o referg Raw) ¢
T gyafy ¥ frefafer o
AT YT O AT § —

(1) wraers weg wfufmw, 1955 ¥
ora 3 ¥ Jewre (6) ¥ vk
ger fuw dw (v W
dr frator)  Ea sl
wrw 1979 (fgrét awr st

1

dewew) 7 o wfy, W fodds
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[sft acfay aw]
17 WIS, 1979 & Wi & |o0A
¥ wierget &t &0 Fio firo
251(%) & swifoc gur a7

[Plaged in Library. See No. LT-4162/79]

(2) worlt wfafaw, 1956 w1 a7
619% ¥Y guET<r (1) ¥ wrwwia
fererfifaa qait (ferd am ol
geFcr) @ oEgE Sfa o —

(7) (q%) sheargod qoe sfaaew
g fafads, Sum awew
(#<w) & & 1977-78 &
F AT FY FTHTCIT HIAT |

() wearmd  que  AfEe
FreR fafede, sUm avEw
(¥<9) FT AT 1977-78 FT
aifes  wfrdew, sEifEa
¥E a9 I -y
Frarles  feoaforr |

[Placed wn Libraty Se¢ No  LT-4163/79)

(@) (=) Ao wfedred o,
af feeell, $ 99 1977-78 §
FTAF FY TEETTATY aHEr

@) A wlemwE fao,
7% feelY F1 99 1977-78 FT
ofes  wfedsw, dedfeaa
¥ a1 I7 9T Frras—wgra-
qers # feoafomr |

[Placed in Library. See No. LT-4164/79.]

NormricaTioNs UNDER CoMPANIES AcT,

1956 AND RE. DELIMITATION OF PARLIA-

MENTARY AND  ASSEMBLY  CONSTITU-
enaizs W Tamar Napu,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
IN THE MINISTRY OF LAW

STICE AND COMPANY AFFAIRS
SHRI 8.D. PATIL) : 1 beg to lay on the

ro—
A copy of Notification No, G.SR.
R e B vt

MARCH 27, 1879

a0

laid
published in  Gazette of Indin dated
the 1gth March, 1 msking cor-
tain alternations B:%mlngf

A of Order (Hindi and Eng-
R Al il oty
tion No. S, .1;3&2) in Gazette of

the

Delimitation of Parliamentary and
Assembly Constituencies Qrder, 1976
(without altering the extent of any cons-
tituency as given in the Order) m
respect of the State of Tamil Nad
under sub-section (3) of section
of the Scheduled Castes and Sche-
duled Tnbes Orders (Amendment)
Act, 1976. [Placed in Library. Ses
No. LT-4166/79].

ANNUAL REPORTS OF THE REGISTRAR OF
NEWSPAPERS POR INDIA ON PRESS IN
INDIA FoOR 1976 AND 1977

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI1 JAG-
BIR SI.NG}:}: I beg to lay on the Table
a copy cach of the following reports (Hinda
and Enghsh vermons):

{1&%1 Report (Part II) of the

trar of Newspapers for India

on in India, 1976.

2) Annual Re Part 1) of the Re-

@ tiar of mPu:flrlnd;lm
in India, 1g977.

[Placed n Library, Se No, LT-4187/79])

S8HRI JYOTIRMOY BOSU (Dia-
mond Harbour): You sid you were
competent to but to only one
section of the House? i this report
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MR. SPEAKER : What is the reason
for the delay in regard to Item No. 7 ?

SHRI JAGBIR SINGH : There was
¥,

MR. SPEAKER : I will send it to the
Committee to look into it.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following reccived from the
Secretary-General of Rajya Sabha:—

“I am directed to inform the Lok Sabha
that the Special Courts Bill, 1979, which
. was by the Lok Sabha at its sitt.
ing held on the gth March, 1979 bas
been pamsed by the Rajya Sabba at ita
sitting held on the z1st March, 1979,
with the following amendments:—

Preamble

1. That at page 1, gfier line 17, the
following be i&wu;, namely —

“And Whereas all powers being a trust,

and holders of high  public ol:'la political
offices ate accounuable for the exercise of
their powers in all cases where Commis-
uons of Inqui appointed under the
.Commimpions of Inquiry Act, 1952 or
investigations conducted by Government
thro its agencies disclose offences com-
mit! by such holders:

Clause 3

2. That at page 2, fir lina 27 10 29,
the fullyw ing be substituled, namely :—

“(2) A Special Court shall consist of
uimn{hj (gct‘ a High Court nominat-
ed by the Chief Justice of the High

CHATRA 6, 1901 (SAKA)
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Clause 11
4 That at page 4,—
(i) in line 2, the words “jud gement
)m' order™ tﬂ? words “j 2

udgement, sen-
tence or order, not bei m:r,olocz.n-
tory order” be H
(ii) in line §, for the words *j t

b-cla , the followi
(‘:azﬁ-wcl‘;m:uhe ﬁ‘zekg)nmely :—w "8

“¢(3) Every appeal under this section
shall Lie preferred withina period
of thirty days from the date of any
j t, sentence or order of a

ial Court : .

[ rovided that the Supreme Court
may entertain  an appeal afier
the expiry of the said period of
thirty days if it ia satisfied that
the appeliant had sufficient cause
for not preferring the & with=
in the period of thirty days.”

I am, therefore, to return herewith the
said Bill in accordance with the provisions
of rule 128 of the Rules of ure
and Conduct of Bampes in the Rajya
Sabba with the request .hat the concur-
rence of the Lok Sabha to the said amend-
ments be communicated to this House.

SPECIAL COLRTS BILL

RETUVRNED DY RAJYA SABHA WITH AM-
ENDMENTS

SECRETARY : Sir, I lay on the Table
of the House the Special Courts Bill lgzg
which has been returned by Rajya Sa
with amendments,

CALLING ATTENTION TO MAT-
TER OF URGI}I'NAI[; CPEUBIJG IMPOR~

l.zmd serious siteation arising
g d—-llh;d‘m..cuz

MR. BPEAKER : Calling Attention.

SHRI RINCHING KHANDU

KHRIME (Arus West): n:;ml-
is not necemary.

l:o‘mhddeu of demolition of churches
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{Shri Rinthing Khandu Khrime]

or other places of wonhip has
happened. Secondly, in view of the teasc
situation prevailing in northeastern India,

afer the 5th Jaauacy incident
on the gardﬂ,rhhplmcdnr
ealling attention will not help ease teasion,
but provoke it further. The statc Govern-
mumn—yingweuc:aeun&ionh
reaching rame agreement and on the 20!
March, the two Chief Ministers reached
a1 agreement to ease the tension. Thirdly
this 18 not the proper forum because the
Arunachal Pradesh y is in session
where it can be taken up.  The charges
are false and malicious.

MR. SPEAKER : Thisis not ac.m;int
of order. You are replying to the 1
Attention. It is :hel\Zn?;wwhonhou'ﬁ

Because you are a new membet,

ieph;ne an unity, It is not a
pof:t order. m Sudheeran.

SHRI V.M. SUDHEERAN (Alleppey)
Sir, I call the atteation of the Minister
t:rhmc Auﬁin_w the fol.lo.:d matter

urgent public importance request
that he may make a statement thereon:—

The reported serious situation arisi
e places of worsnip by he wuthorts
Aiual PradayY (e wuthorities

THE MINISTER OF STATE IN
THE MINISTRY OF
’smu DHANIK  LAL  MAN-

) : Bir, the Arunachal Pradeh Go-
vernment, an beingﬂ iﬂ% of this, h.t:
replied in categorical terms no churc
or place of worship hay been demolished
by any District Authonity in Arunachal
Pradesh. There is, , one report
about the demalition of one kucha
church building in Tirap District, and
that demolition was not by any autho-
rity but by a group of local T tri-
bals who had been converted to istia-
nity and who had decided 1n a body to
revert to  their traditional Tangsa faith,
There hss been no inlident of any harass-
ment of Christians 1n Arunachal Pradesh

SHRI V. M. SUDHEERAN: I have
carefully f:e through the statement
made by the hon. Minister. But I am
satry to say that the hon, Minister has
‘bren misguided or misinformed by the
b.a -aucrats in Arunachal Pradesh. It
is obvious that the bureaucracy s taki
advantage of the fact that Arunachal
Pradosh is & pojlh-ualm !::lll oorper of

cou and, ively, idaocei-

nndnnimi m ark very

m ﬂdarlrﬁlnofwminm
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SHRI  RINCHING KHANDU
KHRIME ({ achal West): On =
point of order, Slr. He mays, e it a
reign of terror, But there is nd law dod

problem even there.. ..

MR. SPEAKER: There is a no psimt
of order. Please sit down. The Minister
will reply.

SHRI RINCHING KHANDU
KHRIME: He says, there is a reiga of
terror. 'Why should he use the ession
“reign of terror’”* when there is nolaw sed
order problem in Arunachal Pradesh?

MR. SPEAKER: It is not a point of
order. Pleas: sit down; don’t pget
excited.

SHRI V. M. SUDHEERAN: The
administration m Arunachal Pradesh
is always raising & y of “foreign mus-
sionaries”. It 1w well known to the
Minister that thete is not & nngle foreign
missionary 1n Arunachal Pradesh.

I would like to know from the hon.
Mmiste: if being a Christian is a crime.
There me recent instances where churches
were demolished in Sanklni village in
Migo sub-division amd in Zirm willage
in Subanziri district and there are int-
raerable instances where even the religious

ces of Christian community are
banned and preveated. Is it the
freedom of faith?

This is a letter dated 27th Novemoer,
1978 addressed to the Reverend Father,
{:b Appathara, Catholic Church, North

khimpur, Asam. [ quots:

“l am in receipt of vour lefter
dated 4th October, 1978 in connection
with issue of Inner Line Permits to you
and Bishop Rt. Rev. Joseph Mix y
lous services

for conducting relig in
vil'ages around Ziro during last week of
December next.

tion
of 36th May, 1953) no religous priests
_bdmw to any_comnunity thh
inel Ghrumm are
allowed to entef for
ing of religion. Siner pro-
T d vikit of the he iiu!‘o'k phacting
re ous sérvi 1 ' ]
nuTnncr Unem’!’ermlu W be' hwued
to him."” .
Sdf+ BB, Xhamyat

Sl Diseit, T
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The situation aggravated in Aruaachal
Pradesh after paming the Aruaschal
Pradesh Freedom of Rcligi:n Bill, 1978.

brding to the Bill, Gevermment
officialy have issued many executive orders
to demolish churches,

Here is another order issued by the
Governmeat of Arunachal Pradesh, by
the Deputy Commissioner, Khonsa, Jnted
gend November, 1978. I quote:

“It is learnt from rec'iable sources
fhat no construction of m{ church/
temple be taken up in your village and
if any structure ﬁa. meanwhile been
erected. the same should be immediate-
ly denolished as per order of the
Deputy  Cun nisioner, Khonsa."”

*‘A copy of the letter No. CA-24/78/

3 dated 15th October, 1978, received

ron the Daputy omnrsloner,

K 15714, is also enclosed herewith again
for your im nc hiate compliance.

S4/- B. Baruah

rxtra Awistant Commissioner,
Miao Sub-Divinon: Miao,”

I nyw gue from a press-cutting.
Tne is from the Amnt Bazar Patriks of
ay:

“Mr. Winglit Lowangcha, General
Seoretary of the People’s Party of
Arurichsl  Pradesh, has said that 40
chuches were burnt down at the
instance of government officials.”

Thix is & statennt mude by a responsible
slitical teader of Arunachal Pradesh.
ais is the situation prevaitingin Arunachal

Pradesh. There is a growing appre-

hension and anxiety in the mi of

the minorities of Arunachal Pradesb—
not o1ly in Arunachal Pradesh but all
over the cruntry. Unfortunately, the

Bill introduced in this House by hon.

Momber  Shri O.P. Tyagi has further

imcreased the apprchension and anxiety

of the minaritics all over the ooumg and
especiallyin  Kerala, Meghalaya, Mizo-
ram, Nagaland ete..

AN HON. MEMBER: In Karnataka
also,

SHRI V.M, SUDHEEERAN: In all
parts of India,

‘is causing a colossal damage to the socular
il:::' ou?cotm : Im_lmm
mmmg&gm the

CHAITRA 6, 1901 (SAKA)
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attitude of government is the famous
pronouncement of Guruji
the former R8S Chief:

“The non-Hindn people in Hindostan
must adopt Hindu culture and1
must learn to hold in teverence
religion, must entertain no idea but
those of glorification of the Hindu race
and culture, ... (thcy) may stay in the
i:{oumry whog: [ inated to the
indu nation claiming nothing danh%
no privileges, farless any preferentia
‘treatment—not even citizen’s rightu.”

This is the famous pronouncement by
Guruji Gowalkar to which government
seems 1o be heeding. 1Is it a gesture of
great magnanimity on the part of the pre-
sent Government to allow the Christians
and the Muslims to stay in this country?
Should I repeat that India is the second
biggest Muslim country in the weorld,
next only to Indonesia, perhaps more than
even Pakistan and Bangladesh? The
20 million Christians in the country
profess a faith which has been in existence
in India for the last twenty centuries. The
Christisn population in India is more
than the total population of many of the
Christian countrics in the world like
Belgium and Helland. It is time that
the fanatic and narrow attitude of the
RSS and the Janata Government is
rectified, It is time that the Prime
Minister comes forward and proclaims
that his Party & Government will

the dangerous Bill introduced by i
O.P. Tvagi. Is the ent aware
that there are massive demonstrations
cing on all over the country againat
the appremion of minorities. About 26
bishops. .

SHRI RAGHAV]I (Vidisha): On
a point of order. What he is saying is
beyond the scope of the Call Attention. .

MR. SPEAKER: It is not a point of
order. Please it down. Don't record.

(Interruptions)®

SHRI V.M. SUDHEERAN: 26
bishops of our country have submitted
& memorandum to the hon. Prime
Minister. In view of the deplor abls
situation prevailing in the country,may
I ask the hon. Home Minister to give a
categorical reassurance, on the floor of
the House, to the minarities that free-
doom of faith, freedom of worship and
freedom of services will be safeguarded ?

Will the Union Government itself
conduct & high-level inquiry about this

matter, not depend the State
Governmeat of FMM?

* Not recorded.
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MR. SPEAKER : You have said
that.

SHRI V.M. SUDHEERAN : One
more point. Will the Government con-
venc & conference of the Heads of va-
rious minorities including Christians
and Mouslims, to sort out their problems
and sufferings and take immediate steps
tosolve their problems and see that thewr
apprehbensions and anxicties can be 1c-
moved.

THE MINISTER OF HOME
AFFAIRS (SHRI H.M. PATEL):I
have listened to the hon, Member with
great :ll:bt%mian and 1 agn vety much
surprised that a person who is purporun
to talk in the n.g;e of secularism nbouls
have given expression to so many statc-
ments which really go counter 10 the
spirit of secularism. ...

(Interruptions)

SHRI C.K. JAFFER SHARILEF
(Bangalore Notth) : What is it that he 15
spcakng, Sirf

MR. SPEAKER : Let him develop
the point.

SHRI H. M. PATEL: Lhe hon, Me-
ber does not even have the patience.
He tries to read lessons w me about
demociacy and heedom and freedom of
speech ? 1 cannot give expression to my
views? I must listen to him—I have
listencd to your hon. [riend with complete
pauence and I never wmtefered at all,

Please listen. . ...

81IRI K. GOPAL (Karui; : You were
sleeping.

MR. SPEAKER : Ignore those side
remarks.

SHR1 H. M, PATLL: Pleasc be happy
that you said s0. I think you must know,

SHRI A BALA PAJANOR (Pondi-
<herry) : It was said in good humour.

SHRI H. M. PATEL : I am not per-
turbed about what you say because non-
scnsical statements do not descrve any
ADEWEE. « o v oo+ (I nterruptions)

Sir, if you sce the Call Attention, it
is on *“The reported serious situation aris-
ing out of the demolition of churches and

places of worship by the autharities
in Arunachal Pradesh.”

Now,am.e;orical rcpé{ has been given
at not a single church has been de-
vlished in Arunachal Pradesh by the
authorities. .. ..  (Interruptions)

MARCH 27, 1979

Churches ete
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SHRI C. K. JAFFER SHARIEF :
What is this? J

MR SPEEKER : Whydon't you allow
im to answer ? s

SHRI V, M. SUDHEERAN : The
Minister is making an incorrect statc-
ment—a totally incorrecct statement?

SHRI H, M. PATEL: On what basis?

Lnam p:l‘.eepmd “:: th into ka:;y ;i.n le ina-

ce y say t ave f
and which I do n?t k:wwwe ge ©

SHRI V. M. SUDHEERAN : This ia
a clear order,

SHRI H, M. PATEL : I will tell you
about the order. What 13 the order—
I will tell you that also. Please listen to
the whole thing. Ths is a simple matter.
{Interruptions)  Your lmguf and your
shouts are democratic and what I say is
undemocratic?. ..., (Interruptions)

_SHRI VAYALAR RAVI (Chiia-
yinkil) I am a Congressman. What is
wrong? You go to Guru Golwalkar. ...
(Interruptions)

SHRI H. M. PATEL : I said—let the
hon  Member give me the authority on
the basis of which he says that chruches
are being demolushed. . ..

MR. SPEEKER : You inquire into it.

SHRI H. M, PATEL : He read out
from some letters which said that in-
formation has been reccived that a
church is being erected against the
orders issued and that should be, there-
fore, not proceeded with. Now, that
order, if you see, was issued some 1o
years ago. .. (Interruptions).  Wait a
minute. I am not depending on any.
thing.

What for? It said simply this—"Having
regard to the fact thatitisa tribalarea. . .
It does not say ‘Dan’t conatruct Churches
or don't construct any temples.” It refers
to all religions. Of course, these hom,
Members seem 10 take it that it refers only
to Churches. It does not. It refers
to all religions. They say l;? m
wanting t0 erect a place
shall do 50 only with the prior permimion
of the authority. {Iuﬂw{ﬂm} You may
hold your own opinion, 1 am telling you
what the policy 1 in Arunachal Pradesh.

SHRI CM. STEPHEN (Idukki) :
That is what we question,

SHRI H. M. PATEL : You may ques
tion that. Who are you to question
that?  (Interruptions)
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SHRI C.M. STEPHEN : What'is
the attitude of the Government of
India to that policy that churches
and temples can be erected only with the
permission of the Executive? What is
the attitude to that is our question.
(Interruptions).

MR. SPEAKER : Why everybody is
standing up. I cannot understand that.
This is a Call Attention. (Interruptions)

SHRI H.M. PATEL : I think the
hon. Members forget that this is a tribal
area. (Interruptiont). You have no res-
pects for the tribals. I do not mind;
you can say so. But, so far as we are con-

. we consider that their righn
must b= respected: their feelings must be
respected. (Interryptions’. We have in-
formation also that all these Christian
Miuinns in the North-Fastern areas are
receiving crores of rupees and their object
is to do precisely what [ say. (Interruphions)

SHRI V.M. SUDHEERAN : Here
not Patel but Golwalkar is speaking !

SHRI H.M. PATEL : T can give you.
Why are you grtting excited? You can
mike fantastic charges against the Go-
vernment and the  authorities  that
they are pursuing a policy of
harawing minorities. Have minorities
been harawed? He gave figures about
the total numb=r of Christians in this
cormtry. [ would really like to know
whether the  Christiani in this country
have bren harassed and whether the
churches and temples constructed in
any part of this couniry have been
dédtroyed ?

SHRI C. M. STEPHEN: Not so far.
But they are doing it. (Fnlerruptions).

MR. SPEAKER: You take it up at
higher level.

SHRI H. M. PATEL: I am really
disappointed at the Leader of the
Onposition when he says ‘not so far'.
Wiat does he purport to hit? He consi-
durs that he is justified but has no basis
watsoever to “J that the Goverament
has Inteatioa demolishing churches
in this country—how can you say that?
Without anv sense of fairness and decency,
can you make a remark of that kind?

Sir, &ere..ll no truth whatsoever in
thesn hints, charges and suggestions that
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the Governm=nt wants to harass Chis-

tianity, the Christian religion, in any part
of the country—certainly not in Arunachal
Pradesh, (Interruptions)

MR.SPEAKER : If you want a debate,
that is a different matter.

SHRI H. M. PATEL: Sir, I only
pointed out to say that because the hon.
Member referred to Mr. Tyagi's Bill.
What is the objrction to that? Itis a
private member's Bill. You referred to
the Private Member's Bill. And in turn
you say that by inference that it is also
accepted by Government. That
is the objection. The private Member
has a right to pilot a Private
Member's Bill. Now he says that
that Bill shows there is hostility tewards
minorities, Christianity and other re-
ligions. How do vou read and where do
you read that? What does it say?

Even that Bill savs (Interruptions), I am
onlv trying to say that even that Bill says—
here I think Mr. Quereshi should listen to
the word ‘even’.. ... (Interruplions)

MR. SPEAKER: This is a calling
Adttention.

{Interruplions) &*

MR. SPEAKER: Don't record.

SHRI H.M. PATEL: 1 only say that
conversion, etc. shall not be by force or
something of that type. It does not say
that. It does not prevent conversion.

MR. SPEAKER: We are not on that
Bill now.

SHRI H. M. PATEL: I would only
like to say that if they can give any definite
information which they may have, 1 shall
certainly have that fully looked into. A
mere sweeping statemnent cannot really be
sccepted, particularly, when the State
Government has sent a maﬂ reply
that there has been  no incidence of any
demolition of the existing churches,

{Tnierruptions)

SHRI A. C. GEORGE (Mukanda-
puram): Sir, i3 a very interesting
Home Minister who has told this House—
and was swearing on the word of decencv
and fairness—that not only Christianity
but every religion is prevented from com-

**Not recorded.
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ing there, Here is a citcular issued by the
Lt. Governor's Secretariat, Itanagar:

“From
Shri T.P. Khaund
Secretary to Lt. Governor,
Itanagar.

To
The Secretary

Supply and Transport,

Government of AP, Shillong.
Sir,

I am directed to enclose hercwith
acC of an application from Shii
Sam Ngrmu, Gencral Se(rria%.
Tangsa Sinpho Cultural Societv, P.O.
Namchik, Tirap District, Arunachal
Pradesh about release of 600 bags of
cement required for comstruction of a
Buddhist temple at Kharsang.

2. The Buddhist temple at Khasang
is very important project and has to
be compleied e itiously.."”

What is the difference between Buddhist
religion and Chnistianity. The Secretary
to the Lt. Governor is saying that the
Buddhist temple project 1 very important
but the Christianity has to be pushed

Here is another example. He saicl
about a decsde back. His concept of
history and calculation of years is abso-
lutely funny. He must have the
time he retired fiom ICS. Here is
another circular from Office of the I xtra
Amistant Commissioner, Miao dated
22nd November, 1078 wherein it is
mentioned :

“It js to remind you that censtruction

of any religious temple/church other
than those of indigenous faith has
strictly been prohibited as per the
order of the g;puty Commissioner,
Khonsa..... the same should be im-
medistely demolished as per order of the
Deputy Commissioner, Khonea.”

Is Christianity not an indigenous faith?
Is Christianity foreign! When the great
fathers ofllmé cans and fi crs were
eating ristianity was in 52
AD. I! it not an indigenous faith ? ' Issit
a Toreign religion?

Here there is another interesting

ﬂmﬁ' . (Inteuplions) May I tell th
hon’ble Hmn:’Milziner {h.lt lnt: boge;
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of foreign missionaries has to be shattered
because | willquote from a very imtoresting
letter in respect of Rt. Rev. Joseph Mitt-
. He is not a foroigner, Hoina
ite. He is reluted to me. You axe
confased of names. You know what, thet
eat Bishop wanted to do harm in the
g::l-dn arca. He wanted to go there for
Christmas scrvice during the Iast week of
December. Christmas is a universal
celebration. Here is a letter from Shri
D.B. Kharayat, Deputy i
Subansiri District, Ziro and I quote:

“I am in receipt of your letter dated
4th October, 1978 in connection with
imue of Inner Line Permits to you and
to Bi Rt. Rev. Joaeph Mittathany
for conducting religious services in the
villages around Ziro during last week of
December next.

“_ . Since the proposed visit of the Bishop
is for conducting religious services, it is
regretted that no Inuer Line Permits
can be isued to him.”

This is the case. Since the proposed visit
of the Bishop is for conducting religious
Services, it is very dangerous for the horder
and it is regretted that no Inner Line
Permits can isgued 1o him.

Then, Sir, they are frankly admitting
that a kucha church has been demolished,
They are taking advantage of lack of
communication. It s far off north-
eastern border and so the bureaucracy
was able to tell him. 1 do not question
his bonafides. But God 1s not bothered
about a kucha church or a pucca church.
It is common knowledge, Sir, that it is in
the smallest temple that the God lives.

ot wret Wil (araT) @ e
AEIT, STAEGT HTAS . . . (vawwm)
WEATETA@ A g wTAT L.

¥ ...

WeTer WENAW © TaH W ey
wTaw g

ot oot wek : srweaTwrEd

MR. SPEAKER:! I am on my m
Before you say, point of order, pl
tell me which is the rule which is b reached.

oY wimolt W€ : werw W,
sqwent w1 Xe § a1 wfY, ay A g
¥ g ey ¥ wpw Y wwr ?
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MR. SPEAKER: What is the point
of order?

o wwelt w€ ;W ety
X o & sy

sy ¥ Wy § Wy ¥, A e
g & w13 # Sara Wt agmr g, i o
o garedt & afafafu g g

¥ Iy § T T@ET F
oo .. (),

MR. SPEAKER: You must tell me
under which rule.

oft ool Wk : wgt o fiaT
TAT AT @Y ...

MR. SPEAKER : Don't record.
**Nothing will go on record.

SHRI A.C. GEORGE: 1 do not want
ango into the details of Mr. O.P. Tyagi's

(Interruptionsy**

MR. SPEAKER: This is not a point
of order. Don’t record.

(Interruplions)*

SHRI A.C. GEORGE: 1 do not want
to mention anvthing about Mr. O.P.
Tyagi's Bill. There is mention in the
definition of ‘foree’ about some kind of
threat of divine di and such
things, This is the about it. I
do not want to go into ‘inducement’ and
all those things which are also importunt.

MR. SPEAKER, : Everything can be
discussed when the Bill comes up for dis-

SHRIA.C. RGE: Iamsumming
up, The Home Minister—1 am sure you

A to ke the Houme padrutoty yon
tr to ouse particularly you,
for :%ide. What has ? Onthe
gth March, you admitted the Notice under
Rule 377 pertaining to the murder of the
nable pricst the jesuit father, on the aqth

Felruary, But what is the result of your
llowing 'me to raise it? 4

. MR. SPEAKER: What? My allow-
ing' it Jed to murder?
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SHRI A.C. GEORGE: NoS8ir. You
al ne to mention the point regard-
ihl?&cma'derofajmitl‘nherof

okameh, This happeued on the 24th
of Felm‘.:nry. Sl}ootin; hal;p&enzd. Tio
many other people were at ed. e
Minister of State, who, 1 unferstand,
comes from DBihar, wrote tn me on the
20th March, that he is still trying to under-
stand what the situation is, [rom the Gov-
ernment of Bihar. From here to Patna
why should it take so much time? You
?r':elym STD call and you can do it

MR. SPEAKER: Please come to the
question.

SHRI A. C. GEORGE: Sir, this is
the type of the Home Ministry which
we are baving. You must be able to
differentiate between [orcign missioneri~s
and lnﬁ‘imjmu‘ ‘c.;mrif-t:‘._t Inhlhll 1-:;::;
among the Janata members, whocan
o0 bebalf of the Lokpal Bill?  Are all
these people absolutely innocent? There
may he & stray case this side or that side,
1 don’t want to glc_n into the question of
croresandsoon. These people are spend-
ing the money for noble purposes; they
are ding for bumenitarian purposes,
on oq:lﬁ-. educational _institutions,
and so on and so forth. I donm’t deny
that there may be a stray case of misuse
here and there. My hon. lady friend
knows about the good work dome in
Bombay which she represenis. She was
ngitlwx when you mentioned crores and
allthat. Don't make a sweeping remark.
You have to differentiate. Il a Bishop
comes from Kerala, he is as much an
Indian, as a Gujarati is.

A differentiation has to be made
between the y of foreign missionaries
and Christian faith. We bave in India
the freedom of worship. The hon.
Minister said that it was a decade. I
have proved before you that it was not
even one year.

MR. SPEAKER: Please come to the
question now.

SHRI A. C. GEORGFE: Will the
hon. Minister take measures to see that
a rou:nd«ltnble conference is ;‘t;.gu;d and a
© olitan taticn of M.Ps is sent
t:’;:p Nordbmm]arm 30 that the
people regain their confidence that their

kmmdwill be :}uble rcdrmrdd and

it type wrmﬁ information would not
be given to this Parliament. This team
would be able to study the real problems
of these areas, bacause at present, a smoke-

screen is being created.

- —

**Nat rocorded.
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S IRI H. M. PATEL : The hon.
M s nY2r has raisel a number of bogeys
anl then tried to de molish tuem or he
wiits me to denolish them, He repeated-
ly referred to the expression of decade
ussd hr meand thought that I knew noth-
ing what a decade means.

SHRI VAYALAR RAVI: Pleasc come
to the point.

SHRI H, M. PATEL: Why do you
tart making these Kcnints and when I am
rving to answer them, you say, answer
he point. I am ‘coming to that pre-
isely.

He says that I referred to an_order
that was issued many years ago. Under
hat order, naturally further orders are
going to be issued. The general order
only says that this should the policy
in regard to the erection of new churches.
That is what I meant. Then, he says
that on the one hand, I sav that there
was no demolition and then I said, that
there was demolition of a kacha church,
which was the house of God and hew
somebody dared to destroy it. Who
destroyed it? It were not the authori-
ties, It was destroyed by the very p~opl:=
for whom the church had been erectod.
Tais wis don= by those people on re--
conversion ta their tribal religion, not to
any other religion ... (Interruptions).

MR. SPEAKER: An orderly decbate
is always very helpful. Order, please.

-

SHRI H. M PATEL: It seems,
there is a conicerted attempt at sproading
stories in regard to this matter all over
the country. In today's Indian Ex y
there are a large number of letters—six all
from Ahmedabad. And what do they
say? All stories like this. This is some-
thing which 19 incredible. On the one
hand, I have this report that there is no
case of demnlition. This is what one letter
says:

““W= Cheistian wonsn have been deeply
hart and disturbsd by repart of atroci-
ties com n'tted against Christian women
in Arunachal Pradesh.. "

The expression used is—Christian women
in Arunachal Pradesh.

*..sand that in the name of freedom of
religion, wr feel ashamed and affronted
when we revl the shocking reports
that have found their way out of
Arunachal, -

As if there is censorship there,

* «sdewcribing scenes of utter destruc-
tion+« .»
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SHRI A. BALA PAJANOR: What is
the relevance? v

SHRI H. M. PATE]L: You have
raised certain points, , {Frierruptions)

% SHRI K. GOPAL: The Howne Minis-
ter should answer, mnot Goenka.
This is the way you are running the
Ministry. It i shame on you....
(Interruptions). ' ’

WSHRI H. M. PATEL: Where has
this come from? These stories are being
spread and I want to know why these are
being spread. ’

SHRI K. GOPAL: What is your
riport?

SHRI H. M. PATEL: My report is
that it is utterly untrue, completely base-
less and that is why I was trying to gﬁ"lllt
out to you that here are these stories being
spread all over the country. Why are you
spreading  them? oI tions).
Therefore, I said, you give me further
details ahout this and I will certainly go
into this matter,

SHRI A. BALAPAJANOR: A{.tulll}',
when thiv Calling Attention was raised in
this House, I had a great hope that  the
hon. Home Minister would come forward
with a categorical assurance to the mino-
rity communities of this country. If at
all I have associated myself with this
Calling Attention, I have dome it with
this fond hope.

And this expectation was clearly men-
tioned by the Member who put the first
question to the hon. Home Minister,
But the reaction from the other side is
highly disturbing. That Member said
that there was a fecling in this country,
especially after this Government took
over—I say it is a feeling—that the
interests of the minorities were at stake.
Their rights are not propetly looked after,
The hon. Minister is trying to read out
certainletters thathe hasfound in to-day’s
Indian Express. I know from wi
source it is coming. I know it. If the
hen. Mini:tm hgoi:g to't'ﬂ only on such
reports and not on hisintelligence reports
as he did earlier, I have nothing to say.
But, if he is trying to answer the question
that way, I can also go to the roots of
the problem, have a broader vision and
bring out certain things.

He referred to ghosts and bogeys. Itis
all right for a hgmhn- (Interruplions) to
make such a statement, but it is not pro-
per for a Home Minister of this country
to make such an irresponsible statement
in this august House, and add fuel to the
fire and to the feclings of the people of
this country. It is highly irrespemsible
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on the part of the Home Minister to
c such a statement. Is it not a fact
that for the past 200 years or cven more,
the Christian missionavies have given
education to you and to many others in
thi* sountry? " Isit not a fact that alt the
ristians are educated here? 1Is it not
a fact that 95° of the students in the
Christian insitutions are non-Chsistians?
{mnterruptions) You are very much agitated
about the rumows that are going about
in this country—when you are in a majo-
rity there. You are coning forward and
appointing the Minority Commission.
Let it not be un cye-wash, Let there
he sone sincerity in your statement.

1 auwt sorry to we the Home Minister
is also trying to do it. 1 can understand
the RSS friends here who are trying to
harm  this country (Iaterruption\—to
which the Prime Minister is not a paity.
You please answer Mr Raj Narain, 1
am not a paity to it.  But you are creat-
ing such an amount of confusion and
<haos. We may have a faith., Then
what is the meaning of Article 25 of the
Constitution? Please read it. T cannot
understand vou.  Solong as you ar e parti-
cular about your ideas——with 1chemnee
and vengeance, Don’t try to bog me
down, (interruptionst e has taken
«ith under the Constitution about twe
vears back, Let him read Articles g3,
26, 27 and 28 of 1he Constitution.  What
is their mraning? You ave wying to
expose this country to  ceitan things.
{ Interruptions)

I can uaderstand your feeling; but you
must als s reinember that there is another
Mcmher, The scope of the discussion
has  breome very wide. T want a verv
categocrical assurance. If, at all 1 expect
anvthing from the Home Minister, it is
that he must come forward in a dignified
munner and tell this country that there
would not be any atcocities.

We have documents before us. We
have cited those things. And you ay,
‘decades back'. It is a question of 5th
November 1978, 2ond  Novem
1998, 27 November 1978 and so
on. We get the in formation. You
mav ask me, “Did you visit Arunachal
Pradesh?® Then I ask you, “Did vou
visit Arunachal Pradesh on the a4th?”
1t ir not a matter ou which we can have
titfor-tat in this House, We are pre-
senting certain materials. Pleare tcy to
answer them. If you cannot answer, tell
us that {oﬂ will give the information next
week, But don't try to defend in this
manncr and create an ill-feelling in this
countrv. We are more of Indians.
You spoke that we became Christians
abmt g0 or 2 vears back
Don't talk like ‘that. Otherwise, may I

8 LE—8.
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say that some of you came to this country
via the Khyber Pass and are trying to
dominatc others in this country? May
I talk like that? But I will not. Lecavse
1 do not want to create feeflings like that,
Don*t trz; to bring in things like Mr
Tyagi's bill un indigenousisaticn. You
are irving to measure the percentage of
Indian bloed. You are tiving to analyse
this and make out a mpugrarhicral figure
for us, and say how much Indian blood
there is, in us.

This is a very serious question. When
we started, we expected that there willbe
an honourable assurance, and a dignificd
answer from an ex-ICS man. We cxpre-
ted some assurance, not only for this side,
but fur that side also. (Tnterruptions)
They are very much agitated. Let not
the Minister add fucl to the fire that is
burning in this countty. He is very much
worri abour rumows there, Don’t
make such kind of statements. We are
also resporsible people.  We arc bound to
defend the minorities in this country.

Fraybody is an Indian as you are:
somctimes Amuch  better  than  vou.
ipnterruptions) Don™t  uy to  adtribuie
motives, Don't try to colour ws. Foi-
tunatelv, Dr Subramaniam Swamy is not
here, Heisalways noted for this shadow-
cabinet, and creating misunderstandings
in this country. Let him not do such
kind of mischiefs. Let him have it in
China or America. not in this country.
This country belongs to us. We are as
much Indians as youare. From Kashmir
to Kanya Kumari it is ow land, We will
fight for' it. Let him know it. It is we
rvople who fight for it. I said the day
hefore yvesterday that the Bishops and the
Christian Fathers all over the South took
out & procession,

May be, if under misapprchension,
may be due to misunderstanding crvea

¢ you; vou arc responsible for it,  Letihe

ome Minister come forward with a cate-
gorical assurance o us; let him answer
what Sadashiv Gowalkar says, his
father, He must answer that alsa. He
says if you are not Hindu, you are secon
class citizen. In that case, what will
happen to the country?

oft ©w avegn (Tw ASR)
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SHRI H. M. PATEL: The hon.
Member spoke so vigorously and vio-
lently and says that this is what T have
done, I have created it. I have answered
the points he 1aised.

SHRI A. BALA PAJANOR: This
kind of word, let him not use, ‘violently’.

SHRI H. M. PATEL 1 have nexer
said a word.

SHRI .\, BALA PAJANOR: When
I approached you when Pondicherry was
burning, you said: you arc an opposition
leader, T cannot give a statement.  What
is it you are talking? I am trying to
behave like a leader of the opposition.
Let hitn act like the Home Minister.

SHRI H.M. PATEL: I am here 1o
say, I suppose the way he talks he wants
me to talk [ am not going to oblige him.

SHRI A. BALA PAJANOR: I know

vou,

SHRI H.M. PATEL: I am trying to
give them reply 1o their points, but they
do not want to listen. He began by
saying: will he give an awurance. En-
suring freedom of religion, etc. are such
that it does not really callfor an assurance
it istobeassumed; itisthere, Whathas
happended that leads to any questioning
ofit? Let me iepeat again, You began
by saying that there has been demolitions,
large scale demolition of churches, ete
in Arunachal Pradesh to which 1 gave the
reply that it is not so. There is no foun-
dation whatsoever for such a statement
there has been no demolition. Having
made that statement, you said: no, there
are those various things. 1 then cxplained
itis also not correct, the kucha Church
which way demolished was demolished
by the tribals whoo had bren converted to
Christianity and who had been converted
back to their own religion, not by anybody
else.
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MR, SPEAKER: This is only a call
attention. Plase do not record.

(Inkerenptiom)

SHRI C. M. STEPHEN: I want to
mahe a submission on this matter to you.

MR, SPRAKER: Not at tnis stage.

SHRI C. M. STEPIIEN: This answer
has only inflamed the foelings in tins
country: 1t has got a to be wssuaged. L
request  you to permit a full fledged dis-
cussion on this matter. It is absolutely
necessary  because, .

MR. SPEAKER: It dors not ause
now. 1 cannot understand this,

‘L here is a method of doing it You
could have nioved a motion.  You could
have sent a letter to me.

SHRI A. BALA PAJANOR: From his
answers, he said? What is there is the
incident, and then explaned in this arca
were any demolition made? I biing to
hic notice that three months back. .

MR. SPEAKFR: I cannotunderstand
if lcaders of parties do not give me coope-
ration. 1 am afraid thatleaders of parties
do not give me cooperation. There is
a method if you want to debate it. There
arc methods to raise it.  After all, we are
governod by rules.

#* Not recorded..
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ft uw WTqa XU e
NTE WA & 1 AU AT FT AW
ag & fr 94 gaT w971 ), ar firor
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g ?

MR. SPEAKER : Itisnota pointof
order. You are an old parliamentarian,
Pleast do not do so, 1t is not a point of
order; it is a point of di .

13 hrs.

SHRI H. M. PATEL : I have said
that if they have any information about
the name and place in regard to the
demolition, I shall certainly have it en-
quired into.

SHRI A. BALA PAJANODR : He
asks, is there any other instance, Three
months ago in Tiruchirapalli...

MR. SPEAKER : You cannot go from
Arunachal Pradesh to Tiruchirapalli suct
a far off distance.

SHRI H. M. PATEL : I have gmiven
the reply that there  has been no demin-
Iution at all.

MR. SPEAKER : Again and again
why are you repeating it 2

SHRYI H, M. PATEL : Becawe he
keeps on saying it I have also said,
if you have any information, we will
ncveitheless go into it, 1 would also hike
to give the fullest asurancs that what-
ever fundamental rights have been given
{o th+ minorities under the Constitution,
thowe are dsfinitcly going to be protecied.
When I ained this, they say ‘indi-
genous faith’. The  indigenous faith
refers to the tribals. It does not refer
to any other faith at all. Whatever orders
were isued, they do not apply only to
Christianity; they apply to all religions.

SHRI A. C. GEORGE : I showed you
a clearcut cxample,

SHRI H. M. PATEL : I will explain
it. It docs not say that none shall be
permitted. It says, if you want to creet,
it shall be with the petrmision of the
authorities, This is something different
from saying none shall be erected. Tt
is a viry clear-cut  reply. There is abso-
lutely np vaguencas aboutit.

SHRI C, M. STEPHEN : The point
is, there ia discriminstion between
E.h;;i“" sad Buddhism.
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SHRI H. M. PATEL : If the hon.
Member had said that an application has
been made fur the ercction of a Christian
Church, which has bren refused and a
Buddhist Church has been  permitted,
vou can talk of discrimination. I do mot
understand it when there is no informa-
tion about it. But definitely Arunachal
Pradesh Government’s policy has been
for several yrars now not to allow the
ercction of new churches  anywhere,
But there is no cumplete ban; it says it
must be done with the prior permission
of the Government,

S5HRI P. A, SANGMA (T At
the very outset, I want to inform the Home
Minister that I am a 1ribal coming
{rom the north-castern region and I am a
Chiistian, Somchow the le here
have the im ion that when a tribal
becomes a Christian, he is a foreigner:
he ceases to be an Indian, (Inteorap-

tons )}

MR, SPEAKER :1lc1vanew member.
Kindly let him speal.

SHRI P. A, SANGMA : We are tu-
bals and whether we are  Christians or
not, we are the true catizens of this
country.  Unfortunatrly the  Christian
community, specially  belongi to the
nmth-cumwregmn. has“shengu looked
upon with suspicion by the Government.
Just now the Home Minwster said, the
Christian missioparies in the north-castern
region have been receiving crores of rupees.
Why should the Home Minister feel
jealous or suspicious about some money

coming to our region

13.05 hrs.
[Mr. Deeury Srrakir m the Char}

Today if I am standing heie in front of
YOU. . enennnas (Interruptions). Please allow
me to develop my point. I never in-
terfered with anybody: I do not want
anybody to interrupt me. Thatis the
tribal character. We do not interfere
with anvbody and we do not want anyone
to interfere with us,

DR. SUBRAMANIAM SWAMY
(Bombay North-Fast! : That is why I
say I am also a uibal

SHRI P. A, SANGAM : If today
we have come to a ceitain stage, if today
we can read aad write, if we go  to schools,
if we have some minimum medical faci-
lities etc. Itis because of the missionaries.
In the north-esstern region you go and sce
how many misionary schools and colleges
are there and how many Gowvernment
schools and colleges are there.  You will
find that there are more of missionary
colleges and hospitals run by missionaries

+ v« « (Interruptions)
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SHRI RINCHING KHANDU
KHRIMIE (Aiunachal West; @ Sir, I
rise on a pant of order,

MR. DEPUI'Y-SPEAKER : Pleaw
take yow scat, There 1s no pontol or-

R
SHRI P. A. SANGMA - Mendy
because we are Christians, we o not lose
our lovalty tothe country.  We are citizens
of this country and we will tuer e
terruptions)

The informavon given here n the
statement is on the basis of the informa-
tion received from the Arunachal Pradesh
Government. I should remund you that
Arunachal Pradesh is not a tull-fledgrd
State; it is a Union t rutors; it is a
Centrally-administred area. T am sur-

iseel how the Home Minister could come

ere and \ay (Interruptions) Dun't you have
your own source of information ?

SHRI A. BALA PAJANOR :  Indian
Express.

SHRI P A SANGMA : Mr, a]::‘fdplll}'-
Speaker, Su, so many ecirculary ofti-
cial letters have been rrad wut by my
friends; I do not want to repeat the same-,
The Home Minister has saxd that if
some specific allegations are brought to
his notice, he would look into them, 1
want to give you some specific allega-
tions. 1 have with me here the memo-
randur  which was submitted to the
Prime Minister of India when be way
in It a nagar. on the grd November 1978
I am sure, a copy of it had come to the
file of the Home Minister. It is stated
in para 4 of that Memorandum :

“102 dwelling housss and 46 churches
burnt down, one Christian member
lost hislife (Tana Ekha) by the prise-
cutors. Recently, on  5-3-1978, 5
Christian students were expel fiom
the Government H. 8. School, Yazali.
They were told that the regular stipend
of Rs. 75,000 will not be provided
to them., On 6-9-78 Chnstians were
tl?rtu.l'td, tied in the post at Chulyu
village. Animals were killed and burned
at Chulyu Baptist Church...., R

These are the incident hich

brought to the notice of lh: !’:n: M:e:r:
ter. ‘i{et, the Home Minister is saying
today in the month of March that they
have not received any specific allegation,
I wonder how the Home Ministry is func-
Aoning. There was a reference to it
in 'h:i Anrrit:'h llnhnr Patrika yesterday,
s portion of whic v
i orion has bren read by my
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Here it says :
“..he (Mr. Wanglat Lowangcha)

was a Christian and wanted t0 marry a
Christian  girl of his choice, ‘The
local Government officials insisted that
he marry a girl of another fajh instead.
He cited another justance. whete, he
said, instigated by Government offi-
cials, some people had stipped naked
the wife of Mr. Trainang who was cn
the platform with Mr. Lowangcha
because she would not change away
from Christianity to another relig‘un
which the officials wanted her 10, She
was then hung upside down, Forty
churches, Mr., Lowangcha said, were
burnt down at the instance of Go-
vernment officials, He said that the
church in Arunachal Pradesh had been
established in 1830,

These are the instanies, thes are the
prisvcutions that are going on.

I understand that because of the latest
Hill that has been passed by the Arunachal
Pradesh Assembly and assented to by the
President, conversion from one religion
to another has been banned in Arunachal
Pradesh.

DR. SUBRAMANIAM  AWAMY:

Forcible convi raon,

SHRI P. A SANGMA : What is the
necessity of passing this Bill when forable
comversion s already a cnme under the
Indian Penal Code ? When thus Bill
was passed and sent to the Presddent of
India for his assent, the Chustian com-
munity all over the tountry expresscd
the apprehension that it was primarily
meant against the Christi and other
minority religions. That has been proved
now. Why is a Bishop, who is an E':dian
citizen, who is a near relanon of Mr,
A. C. George, not allowed to conduct the
Christmas service 7 Is tonducting the
Christmas service forcible conversion ?
When a buy wants to
marry a Chriviian girl of his choice, is
it forcible conversion ?

These are the things which are going
on in the name of sensitive arca and in
the name of the tribals. The Home
Minister was proud to announce ! we
love the tribals, I sy, you do not know
the tribals, I am a tribal :
say that in the name of the
name of sensitive area, the people in the
norh Teenmd, and e
we have
heen kept isolated from the rest of the
country.

DR. SUBRAMANIAM
Why don’t you say for the last 30 e
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. SHRI P. A, SANGMA : It is becausc
in the north castern area the majority
of the poople, tribals, are Christians,
That is our crime,

The Home Minister said that nothi
was going on, but we are aserting al:g
telling the Home Minister that persecu-
tions are going. 1 would like to know
fromm  him whether he would consider
sending a cosmopolitan  Parliamentary
delegation, including Dr. Subramaniam
Swamy 0 go to Arunachal Pradesh
and have an on the spot swrvey and give
a report,

SHRI H. M. PATEL : I du not see
that the hon. Mumher has put any ques-
ting lor me W answer except he has merely
saud tins that the tribals who are Christians
ari heng discriminated against. 1 do not
tank that there 1 any iia of truth in that.

SHRI VAYALAR RAVI : What
abrut the memorandum sent to the
Prim: Minister ?

SHRI H. M. PATEL : Whatever ins-
tances are m(‘ﬂ\iﬂl’lﬂd in lht’ meImorans=
dum we shall crrtainly go into them
and inform them as to how much of it is
correct. Whatever needs  rectificatian,
we will certainly put it right because we
1o believe in the secular punition of this
conntry. Unfortunatey, the hon,
has gone out of Lis way (o say that
Christians. . ..

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) ; On a point of order.
I want to seek a clarification. The Prime
Minister  visited Itanagar about two
months agr. The Home Minister i
still saying that it will be luoked into
Before it is looked into, how can he draw
a conclusion that there is not an jota of
truth in that

SHRI H. M. PATEL : 1 have got full
information. But hivy memorandum s
really from the Christinn members of
Arunachal Pradesh only.

SHRI P. A, SANGMA : It is signed
the President of Subansiri Baptist
ristian Convention.

SHRI A. BALA PAJANOR : The
memorandum was given three months
back. There is a limit for mockery.

SHRI P, A, SANGMA : Ifthe Home
gfinhm has lost his copy, T can give it to
m.

SHRI JYOTIRMOY BOSU : Let him
answer my ica and tell us as to what
they do with the memorands that are
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collected by Ministers on tour.  They just
dump them in the cold storage of the
Seccrctaniat, 1t is most regretiable,  You
kindly make a trip 10 north-eastern region
and you will sec how much suffering
has been inllicted upon them during the
ast go year-, You gv and see.

SHRI H. M, PATEL : 1 cannot answer
what ha+ happrnedin the last 32 years,
If there is anytlung 1o be looked 1nto, cer-
tianly it wall be looked into.  But T would
defiritely  and cawegorwally  deny  that
there has been any duiscrimination,

SHRI VAYALAR RAVI : Without
making an imquiry, you say that.

SHRI H. M. PATLEL : It has been
looked inte. I have given a categoreal
assurance  that so  ar  as the  diseri-
mination agunet Christians s concerned,
there is no tuth whatsoever in it,

SHRI .. M. STEPHEN : I want to
make a statement, Mier the lethargic
and laconie reply given by the Home
Minister, we will be dong disservice to
the minorities in this country il we behave
in a manuer as if we are approving it
or we do not protest against it.

A situation has arisen in which the
facts have been placed before the House
which have given an impression that
the religious persecution  has started,
It was the duty of the Home Minister to
give a caugorical asswance which would
have assuagrd the feelings of the people
who arv listening to the proceedings
of this Houss. He has not done that; be
is avoiding,

SHRI H. M. PATEL : Hre cannot go
on making a statement which is not true.
I have given a complete, assurance, a
catrgorical assurance.

SHRI (.. M. STEPHENX : The question
was whetber the Government of India
approves of the position that for the cons-
truction of temples and  churches, the
permission must be necessary: that for
perfnming religious  services, the per-
mission must be necessary; that for prac-
tising any religion, the permission must be
necessary, What is the attitude of the
Government of India in regard to that ?
That was the question.

The question has not been replied to.
This has given us a feeling that reli-
gious persecution has started. We pro-
test against it. Ag a zymbol of our
protest against the laconie reply given
by the Home Minister, we are walking
ot of the House to register our pro-
st
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SHRI K. GOPAL : This is a_very
culoas attitals <owa by the Home
Muaister. Tie w* nrandum was given
three  moaths  ago and yet nothing
has breq dons abont it. 1 do not want to
add to what Mr. Stephen has said. In
virw of the Governinent’s callous attitudle,
we are forced to walk out,

Shri C. M. Suphen and Shri K. Gopal and
some other memberc them left the Houw.

13.21 hrs.

PUBLIC ACCOUNTS COMMITTEL

HuNDRED AND SeVENTRPNTIH Reror1

SHRI P, V, NARASIMHA RAO
(Haoamkonda) : I bsg to  present the
Hiidred ani seventeenth Report of the
Public Accounts Clommuttce on action
taken by Gover ton the rec da-
tions coitainet 1n their Twenty-fourth,
Report on Raiilwavy Expenditure.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE —contd.

REPORTED SERIOUS SITUATION ARISING

OUT OF DEMOLITION OF CHURCHES, ETC.

BY THE AUTHORITIFS I[N ARUNACHAL
PRADESH—conld.

SHRI H. M. PATFL : May I be pei-
mitted to sy this in view of the remarks
that M-, Stechen, Leader of the Opposi-
tion, made ay he staged the wa'k-out?
As he led the walk-out, he made a very
serious charge. He has said that the
peraccution of the minorities has started.
Ha+ has s1id this on the basis of this Call
Attention. The Call Attention related
to drawing attention to the reported demo-
lition of churches and other properties in
Aryaachal Pradesh. A categorical state-
m=nt way myde saying that there was no
trath whatsoever in this charge. St
on that the whole tissue of lies have been
built to say that it proves that there is
persecation of minorities. He hay said
this ndiding ‘inspite of our request that the
Home Mmister should give an ay
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surance that the minorities® rights will
be respected’. That assurance was given,
not once but several times. S5till they
continued to say that this had not been
given. T wish to put on record that this
is entirely politically motivated and that
there is no turth whatsoever in this sug-
gestion that there has been any question
of persecution of minorities.

MR. DEPUTY-SPEAKFR : M.
Satyendra Narayan Sinha.
(Interruptions)*

MR. DEPUTY-SPEAKER: Nothing
will go on record except Mr. Satyendia
Naravan Sinha.

(Intrrruptions)®

13.24 brs.
ESTIMATES COMMITTEE

TWENTY-RIGHT ReroRT

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad) : Sir, 1 beg to
present the Twenty-eighth Report (Hindi
and English versions) of the Estimatts
Committee on the Ministrv of Finance
(Department of Revenue)—Central Ex-
cise,

COMMITTEE ON PUBLIC
UNDERTAKINGS

TWENTY-THIRD RarorT

SHRI JYOTIRMOY BOSU (Dis
mond Harbour) : Sir.1beg to present the
Twenty-third Report of the Committer
on Public Undertakings on action taken
by Government on the recommendations
contained in the Sixth Report of the
Committee on Galloping Rise in Foreipn
Tours and Costs thereof undertaken by
Officials of the Public Underwakings.

Sir....

MR. DEPUTY-SPEAKER: No.
Nothing more will go on record. Matters
under Rule 377.

(Interruptions)*

B s

**Not recorded
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13.a5 hrs.
MACLTERS UNDSR RULE 377

MR DEPUL'Y-SPEAKLR - Mr, Paul,
He is not here,
Mr. Chaturvedy.

{1} RLSRARCH WORK UNDLR UNIVERSITY
dyRANTS COVMISSION.

SA L SHAMBHU NALH CHATUR-
Vil i\gpa) With your permussion,
43 ks 1uie 377, | wish to1ase & matter of
ucgent p thlic importance relating to the

UGC.

Ti- Uity Gants Comnusim
Wi 8 tup to muuntan a bugh standard ol
elization and reasearch and naot
mcely 8o dustribute laigest and patro-
miz=n the shape of grants to Unwersities
It 15, allowing howcver, phoney research
to f1) wis under 13 wing to the serious
d:tiiment of the student community and
t1* c11e of educition us shown hereafter .

Iy O_.tob~ 1976, a retired Head of
thwe Department of one of the premuer
put-g.adunte  Oolleges i Agia brought
ta the nouee of the G iarman of the Com-
mussion three cas~s of the Agra University
in which bamecally wrong solutions to
mthematical problems were not only
g:m recoznition and respectability by

ing published in research journals of the
University but awarded a prize and even
a Ph.D. Degree. In this last case, the
mistake was 30 glatng that it would do
discredit even tu an under.graduoate stu-
dent, Even 30, the thesis containing
such absudity was approved by the
examiners for the award of a doctorate

e,

Thus was not all, The solution in thus
case was word for word copy of an earliel
reacarch paper of the supervisor of the
thesis himself and  yet it was certified to
be an independent contribution of the
cesearch acholar.

Failing to get a reply from the Com-
miwin, not even an acknowledgement,
the matter was biought to my notice and
takza u» by me in Parliament. But des-
pite repeated questions, the UGC has

d and avoided giving a straigh.
answer to the question whe the solu-
tions were wrong and fallacious or not as
alleged.

The last answer given to Unstarred
question No. 58 on 20-11-78 js & master-
piece of evanon; it has sought to cover up
the UGC's inaction on the ground of
wterference which iy wholly untenahle and
wit intealrd only to confuse the issue.
The refercace to the University Grants
Cornnivion wat justificd because not
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only does it finance research in the Uni-
versitics in gencral but one of the authors
of the research papers was the recipient
d’afdlownh.lum'lp from the UGC at the tume
It was expected that the UGC would
take the mmple and obvious course of
verifying the correctneess or otherwise
of the solutions in question and, if found
}ﬂrong, refer the matter to the ‘l.l'nim
or :pwopﬂate action as regar
w of the degree and the conduct
of the supervisors and examiners of the
thesis. Instead, it took the tortous course
of procrastinating for about a year and
a half snd eventually stalling the very
first step of verifying the correctness of
the solutions. This created the im-
pression that there was some sort of under-
standing among the higher-ups in educs-
tion to suppress the truth and not say
anything against each other. °

'I‘hc%‘uiuﬁmh,iftthGG haa:n
respantibility for maintaining a hi
standard of education and research, how
does it seek to discharge it by sitting tight
over a matter of this nature and virtually
obstructing it. It would appear a clear
dereliction of duty. There is also the
question of accountability to Parliament
through the Ministrv.

I would, therefore, demand that the
hon. Minister take urgent and efTective
action to stop this adulteration of
knowledge and malpractices connected
therewith, with ali thelr evil conse-
quences, and bring home to the UGC
both its responsibility in the matter
ang its accountability to Parliament.

(ii) EXPANMON AND DIVFREFICATION OF
PeaTrLizeas anp Cusmicars TRAVANCORE
unaren, Kemara

SHRI K. A. RAJAN (Trichur) : Sir,
with your permission, I wish to raise. under
rule 377, a matter of urgent public im-
portance regarding diversificeiion of FACT
at Udyogmandal.

The FACT factory at Udhyogmandal,
Kerala, onc of the major public sector
fertiliser factories employing nearlv two
thousand workers, is on the vege of closure
because of the outdated production pat-
tern and the enormous lom of croves of
rupecs,

Afier detailed study of its prospects
for divemsification, the setting up of a
‘Capralactum® project has heen found to
be a profitable solution for the future
of the unit.

FAQT. Udyogmandal, Division, has
thercfore, submitted a project report to
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[$hri K. A. Rajan]

Government of India for mnndacturhﬁ_
‘Caprolactum’ 50,000 tonnes at & cost
about Rs. 150 crores.  The annual demand
projection for ‘Caj m' for nylon
by 1983-84 made the Ministry is at
the rate of $o,000 to go,000 tonnes per
annum. Against this, our vailability is
only 18,000 to 20,000 tonnes per an-
num. The only producer in this field is
the Gujarat Fertiliser Company. -
sion o,ip the existing plant virtually means
putting up another plant.  This will not
mean any ecconomy.

It is learnt that the Petroleum Ministry
has now appointed & study group on the
matter of diversification of FACT, Kerala.

The Government of Kerala and the
various trade umons have been demanding
for the ‘Caprolactum plant'.

I request the Central Goveroment to
sanction this project to help in the

of industrialisation of Kerala and creation
of emplovment potential.

(iii) HunoER-STRIKE  BY EMPLOYEES OF
THE InDiAN COUNCIL OF AGRICULTURAL
Resrarcr, Pusa, New DeLHI.

s frrarcan wegfaan - (s30w
qmr) : wureas wgre, & fraw 377
& g AT By wd Y w7 s
fretafaa fawr %t W< farm s
g:

wr T §W wEa g™ gar
¥ wged Aoft ¥ seariay & agi va
gyew gt d 1 T wrefagt & s
srrwr faT | o et 9 B & grferes
a7 T W

MR. DEPUTY-SPEAKER : The

hon., Member may read from the state-
ment that he has given.

st frrnoaw el -
|1 ¥ faot ST e & wR w9 W

t
LE SR &

“arcfia g wpEraT SewT qav
¥ 5~3-79 ¥ oy & ooy &
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T ¥ T sufiedt X GTOron KAnT
FTTATY ) ITH ¥ qi safarey o) 0T
ferrg® o< weverer & vt feqr T )
7 AT FfY waT AT FILHY
3T ¥ A gAT woeTe # Afr &
HAATT FW WX A w¢ Wy W g7
Aqr AT FAA-NfEY F oqew A
eqifaer ¥ wpare § g fred o6f
i wgd At wY B F oo Aforgi
1 Fqr-Iufy ©F qE & T E
AT F A 57 Fa7 3% Fpar s
1fge TGY TGE AW F 2600 FH-
aifcdi &1 $% owEnT 7 7 F @
I ¥ qqT F1 AF A T T AT T
wr oY & o A ST wodene
frarwgr g1 M g @ w7 darEr
g7 IEHT 1200 T B @ ¥
A % N Frd § 7 g 5o
ot aft fear mr &1 @9 1970 ®
g% qaq & vk ot gfa v gk &
11-7-78 ¥ 9@ IEA qgH ggATH
F1 4 qF IF NTATEA IHT AT FTH
e @t T wwrgr 1 QR 8 WY e
¥ A T AR T kAT Q)

MR. DEPUTY-SPEAKER : At this
rate I will not allow you. You must
read the statement that you have given.

ft frg v wegfar @ wa:
Sairrr Feafir Y dud g, s winr oy
ol e H7 g & g s o -
gEaifadi ¥ Sfaw & arg whw waan
WA ¥ O SaF oM I ST gAY
faw FUR w1 www FEET NC )

(iv) RepomtED
IN NAPTHA

SHRI A. C. GEORGE  (Mukunda-
puram) ; May 1 bring to the notice
s e a very tragic andaserious
incident which took place down south P

A very serious explosion and fire took
;hoeintheNmﬂu AT '—
ertilizers  and m*ﬁfm
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Lid., Udyogmandal, an i tant
public undertaking under the Ministry
of Petroleum, Chemicals and Fertilisers
causirg the imcdiate death of a very
senior Chargeman, Mr. €. V. Viswa-
nathan, a First Grade Operator, Shri S.
Gopalakrishnan, a Second Grade Opera-
tor, Shri Velayudhan Kutty Nair and also
five other senior, experienced and skilled
technicians had serious burns and are in
a critical condition in  the huspital.
It 30 happencd that somhow this very
serious incident has not  got sullicient
noticr of the national leadeis in Delhi.

Sir, tlus is not the first time that an ex-
plosion took place in the same Naphta
plant. Somctimc back also there was an
explosion regulting in serious casualtics
and fatalitics. Apart from that, in another
plant, fe. in the ammonia plant of the
same company, there was another serious
explsion causing serious damages and
casualtics.  In this context I would like
to point out that it is very obvious that
the present Chairman-Managing Director
and his scnivr officials have scant consi-
deration for the life and secwity of the
employers,

Incidentally, the saddest part is that due
to some technical trouble ie.  elec-
trical trouble—it is a tricky probleme=
the plant was closed down for two days
and it was during the starting of the tl:;n
that the explosion took place. Anybody
in the know of a chemical plant would
eay that it is important for the senior
management personnel  to  thoroughly
scrutinise the safety aspect of the plant
befor:d i;h wuan:l-]le . Tt need nat be rei-
terat at Naphta is a hi cxplosive
material. It isaudcummcnght:ry that the
present  Chairman/Managing ~ Dircctor
and his senior officials did not learn the
lesons even from the previous seriows
and fatal accident which happened a
few days back.

The callous and indifferent attitude
:!fiﬂﬂlc management lefore and after the
osion needs a thorough inquin hy
the Ministry. For quite mmcmzime the
running of this Y\Ih?i("m unit isnot
gnlyatuhuw oss but it is run in an
ﬂﬁmt manner. I do not want to
particular o unity to
into the various ﬁwm m:mamgu-‘w o

senior

and the eritieal condition of f;.:ep] wothrr
employees, the measures taken by the
management are absolutely inadequate.

I strongl ead that the Minister fo
Palrolm,y pélmniall and ll‘*,uﬁliu;:“
Mw.wmﬁzﬂiam&e
vy the y is 1‘“’ manner
in which publie ‘monvy is going down the
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drain, the complete callousness and
indifierence shown by the Managing
Director-Chairman  about the running
of the plant, absolute ignorance of what
is happening in the ind and the un-
imaginably relaxed attitude that he is
taking even about the recent tragic bap-
penings.

13'34 hre.
DEMANDS FOR GRANTS, 1979-Bo—
contd.

MixisTRY oF DEerENCE—conid.

MR, DEPUTY SPEAKER: Now, wr
will conclude the Discussion on the
Demands for Grants of the Ministry of
Defence, ’

Shri Yadvendia Dutt.

SHRI YADVENDRA DUTT (Jaun-
pur): Yesterday I was talking about heli-
copters. 1 would like 10 add a little for the
tanks., We should have a balanced tank
force. Our. Vijayanta is exccllent. Itis a
medium heavy tank. We should have
heavy tanks mountin, :l_g,o mm guns aud
we should have Umfl or reconnaimance
like the Scimitar ¥ tonne tank. If I may go
into a little detil....

MR. DEPUTY SPEAKER : You have
only five minutes more.

SHRI YADVENDRA DUTT: I would
ask the hon. Defence Minister—have we
rcalig- learnt the lessons of the Bangladesh
war ? Has any official war history still
been published about the mistakes we
made or the mistakes the enemies made
and how we took advantage of it so that
the future generations know about it?
As a continuation of this, I would like to
suggest that for all the wars that we have
fought, official history must come out with
proper criticism and with proper infor-
mation for the generations to understand
and build up on those lines.

Sir, the army is & blind army which has
no intelligence. I du not want to go into
depth in this matter on the intclligenee;
we have scen the recently. Even
in 1 z,ﬂmx;:la;ntumlfailmgfou}
inteMigence. Intelligence is a matier ol
contins::m process. It is not only the police

intelli police intelligence is
lmly ’mme local basis—and more
1t.lll.l'l imligﬂux is themthtr is gathﬂed‘c
rom newspapers, the economi
articles from pres talks, radio talks, from
the literature and from the radio tranms-
i by the news-
papers. We must remodel our intelligence
on those very lines. It has to be compact
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jtilnotmbuﬁmhmbc;(runch?ia‘dm;
igenc ::Immt of Lhemltm
and a proper gathering of it. We mua;n!huﬂd
a new organisation. It is not enly a
E:!icc business but now it has its compre-
nsiveness and in its courety.

Sir, I demand that our aimy should be
,expanded. T said it last time and I say it
now. I will not give the rtlsuanl- On
speaking on Foreign Affairs, 1 will give
my m:‘ngons. But, Ige that a world war is
going to come and it cannot be avoided
now. The preamble has been raised in the
Virt Nam and Rusian's credibility has
been challenged there and, I think that
Russia will have to react. No self-respec-
ting man can keep quict because, on the
tri-junction Chima is sitting on the Viet
Nam, Cambodian and Thailand borders.
Russians have two options-—cither they
must retaliate somewhere in Central Asia
or it loses its credibility. It isfor the Rus-
sians to decide. But the position and the
circumstances that are there show that it
will, ultimately, lead to a war about
which, you gentlemen might only launch
toduy. but in three years’ time, it is going
to come, at the latest. Therefore, Sir,
we must have a bigger army-——not lvss
than 3- 5 million people. All that will mean
finances which are not available. May 1
repeat to my learned friends what Cham-
berlain did ? He repeated that argument
before the World War 1. Baldwin repeated
the same argument. And what a ternble
tragedy they had to face ! I will not go
further into it. China is openly saying
that it is going to mndani-cm!up-nd
its military forces. Pakistan today 1s
more or less equal or even ahead of us
in certain aspects. 1 have got figures but
I have no time to quote those figures

Therefore, one point more—about the
B.S.F., the ice, the para military or-
flninr.ion. hat is the problem in the
rontier ? The problem therc 13 just to
take the impact of the invading armies.
The B.S.F., I sy, is a police force. Can
it take the impact of it ? 1 would not
say further. Learn from Vietnamese ex-
perience. There the militis took the impact
en the frontier. Thercfore, thisis & scparate
police organisation where a few police
ce about like a Firld Marshal,

The B.S.F. and the Indo-Tibetan Border
forces should be merged with the army
, it is ultimately the army that

bus to defend our frontier. In these two
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There is another question which re-
mainy in this country. That is of their
resettlement. We have passed the age
when our army was the army of agricul-
turists and they had a plot of land
plough. Nﬂu\';.:lﬁfha\f_\':anmwhich'
composcd sections people.
How do you rehabilitate them ? You

of a few services here or few services
there. In fact, if I remember aright, 1
think, probably, 60,000 prople from the
army arc going out cvery year.

May I suggest 10 the Defence Minister
as to o\:_hy mt have 3 cunstruction batta-
hon t retired army personnel ?
When you take-up outnde contracts you
send them out. hcrl will bx i

18]

Exactly the samec thing is being dope
ﬁy"zhcmsl;l{mlgn in the Midd}
t. Then, Sir, you have got a hj
for their benefit. Why not iflovmt P}E m
in some industry and hand over that
industry to the retired arm .
Pakistan has done it. There wm&
with a meagre sum ol Rs. 52 cropes
and now the asscts of the industry s 1o
the tune of Rs. 25 crores. The rehabili
tation problem can be slightly cased by
these suggestions. You might give them
rmrv;um mn stimcr when come
out. For example, in your howse you
have watch and ward. Why cann't yt.'l)w
retired army personnel be’ used there,
Then in public sector undertaking also.
Army know how to hlﬂd[r manpower,
They know the art of human manage-

fent.

MR. DEPUTY SPEAKER: Please con-
clude now.

SHRI YADVENDRA DUTT: 1 will
take only two more minutes. The third
thing 1 would like to say is about Navy.
Our country has a very lung sca coast
and we cannot afford now to remain on
the frigate stage of navy. We are daily
wishing and shouting that the s
puwers should go away fram the m
Ocean but the mght mares do not go away
by mere wishing, They have to be forced
to go. Therefore, let us build our N
& blue-water navy. You must have a
lauced navy. It should cunsist of cruisers
with misule carriers, destroyers, sub-
marines and aircraft carries. Owr ade
cnttwriariua’nodbmow. We must have
better ones. We « t afford anyh
with the tensions rising in the internatio-
nal world. After all the success of a poliey
d s on the punch that you have
bchind that policy. Nobody ‘cares for
your ‘bashansy’. You must have n punch
behind it and for that punch you need
a balssieed strong navy.

wbmﬁu:?mww
‘e cannot only remain » target
ares of peactration upmazh-hd:
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After all Kurokaram road is there and, 1
think, that the construction of Kurakuram
road has a military mesage to us, namely,
if the war comes, na may come in.
We may have to fight the two together.
‘Therefore, expansion of Air Force is neces-

and what is now cssential is that our
must be thought out sad hard
nose decision has to be taken. You cannot
just go :;n b:mdal‘“ d:-icisim-iu. The
glo! iti and military—
t has to be considered. Therefore, our
policy should be bmsed on these lines.

Lastly, Sir, our Army is united. They
no political ambitions, are
the most patriotic selfless army. Military
coups have taken place in an Army which
is based on feudal element like istan
Army. Therefore, we must expand our
Army freely and with full confidence.
With these words I support the Defence
as proposed by the Defence
Mimster and, 1 hope, he will be guod
to consider my suggestions in
the matter.

h

i

3

£

i

DR. SUBRAMANIAM SWAMY
{Bombay North-Fast): Mr. Deputy-Spra-
ker, Sir, I would first lik~ to congratulate
the bon. Defenre Minister for embarking
on an ambitious and appropriate pro-
[ of arms supplies diversifieation and
modernisation. The Indian Armed Forces
stand very much in the forefront
and the Indian miliary strength today
» something which cannnt be taken for
m Today in this discussion on the

5 for Cirants of the Defence
Ministry, I would like to speak about the
policy that underlies and that is behind
the whole question of the hardware that
we have been acquinng or that we plan-
ned to acquire.

i
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From 1971 onwards it became clear that
much more Pakistan it is possible
that we might face a security threat from
China and alwo for the fimt time, U.S,
Now the whole thing conies to this:
What about the 1980 ? Because, we age
now in 1979 and we. the Members of
Parliament, would like to know from our
Defenc Minister, what does he expect
A in the cighties. Certainly, i
this Debate, the matter of education of
members of Paliament is a very impor
part of the whole thing. In a matter like
defence, hardly itisac&x:sﬁon of pulling
one down or pushing other up. But

8

defence perspective, particularly, péc-g-ris
Pa.lgi!uu.‘Middle—Em, Soviet Union and
China. Sunihrly if we have canstraint on
our borders with the insurgency move-
ment, this raises the question of what our
potential ?ﬁmiﬂ can be. So, obviously,
quite an effective defence policy has got
o be integrated with the forcign poliy.
1 am happy that the Forcign Minister Js
here. T wish the Finance Minister and
Planning Minister also are here. Ulti-
mately 2 good defence policy has to be an
integration of all these three. There is a
recognition of this when th'y sy this in
the report :

“While we shall vi ly pursue
quest for greater m&ug and
cooperation with our neighbours to ex-
g‘un every avenuc 1o strengthen the

wdations of peace in the region, we
shall, at the samc time, maintain the
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Take the developments of Itanian situa-
tion—the developments in Iran. What
does it mean ? Alrcady thoie is an an-
nouncement in regard o imr.wd. U;S
activity. It was reported that the USA is
to create a 5th Flect with the likely threat
posed to India and I must say that in
1971, the US 7th Flret came into the
terntorial waters of India. It is something
which none of us could have envisaged.
1t is something which has happened and
it did happen and for that we would not
be at least in ths countiy mentally pre-
pared — thete may be astute people in
our country like Babu Jagjivan Ram who
may have forescen it—but I must say to the
Mcmbeis of Parliamert that in our
country there was a genmial patameter
that the United States would never  send
ity force into the termutorial waters of
India and into the Indian terrmay, In
the sumilar way, the ampact and the
mteraction between the USA and Chma
and the developments n  Afghamstan
may also have an m t—if 1 were to
say today —that we mwight face the Sovict
Union's threat in 1980’ chhap-. it might
not sound cmhlélc-. lHyl if in 1966-67
when we were devaluing our currency,
if anybody had said thatsthat 1.111'_ Uni&
States would send the 7th Fleet  into our
territorial waters it would have received
the same degrec of sceptichm. The ques-
tion is: what the development means for
the USA in 1980 ? It is here the Defence

inister has the sibihty for all
of us to tell what does he see the scenarios
to be. So, I think the question is that one
of the t important things going to be
is the rivalry between the Soviet Union
and the Chinese people. I \:mgld say
that the key factor of the 1980's is going
to be the Sino-Soviet rivalry and ijs
direct impact on our sccurity environment,
1 wmdclpi:kce some degree of spelling out
cnthis.lammthatasfaraa&n—.m
threat is cuncerned, we are today prepared
to meet that threat. When I lock at the
data, 1 must say that it custs to maintain
divisions which are of course the key
factors for a fight across the Himalayas
with the Chinese. We have 10 Divisions
of our military. The Chincse have 6
Divisions in Tibet and a total of 15,000

=B
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Now, the question is what is this data
that we have ? There is a i
feoling in this country that since 1g6a,
the ese are a major military threat to
India. 1 think that this impression must
he dupelled because it does affect the
thinking in our country both in Defence
and Forcign Policy matters. If Deng
Xiaopmg is in his dream world that
1962 will be tegeatrd against our uouan!,
I repeat that he will be sorriest of all.
1 hope what he has said was not guoted
correcthy and 1 would say that if the
Chinese wete  ever to attempt to atlack
India a» happened in 1gha2, they would
get the beaung of then bife which they
will never forget. That 15 the lesson ome
should remember But what 1 essential
here 1» that 1gbz itself was a political
fallwie, political  mismanagement  and
rrgﬁa debacle would not have taken place
if the clarity in the pohtical arena was
there and that is why I am uraing that the
security  postion  of sgBo’s should  be
clearly placed heie For example, theie s
the guotation that 1n ¢aw China atacks
ws, the Soviet Union wall come to gur
assistance. This 181 a widesspread impres-
sion that 15 bang sought to be created.
But the actual fact is diffesent, What
happened in the Victnam affar ?
think the Soviet Union prrhaps wds wise
in not taking any action but all that the
treaty that the Soviet Union signed with
Vietnam has shown is that 1t was a paper
treaty. The Soviet Union turns out to be
the paper tger when it come to the
wterest of some other country, They are
willng to fight the Chinese to the last
Viemamese but they are not willing to
commit themselves in the situation. Simi-
larly, if India was to face a threat from
the Chinese, the Soviet Union will be
ready to fight to the last Indian, But
certamly they would not commit a single
Sovict force for this purpose. We have
to make sure that irrational actions on
out part do not take place,

Today | must say, lookihg at what is
being made available to me, that there
is a general failure to recognise our
growing maritime vulnerability. In
case of Navy, I might say that shore i
8500 miles away from Delhi, so is the
South Pole, that is, 35000 miles away
from the tip of India. So what 1 am saying
here is that the Ocean is a3 viwal a
of our security cnvironment as the
fronticrs are, It is hepe that it is most
tressing to sce that the Na ta only
of the Defrnce h‘:ﬁt

§

:
e
sl

ur 25%, of the budget. OFf course,
the neglect in earlier were
much larger, but even this 79, is a very
small commitment and I e the
Defence Minister that in every additional
expenditure  that takes in foture

a heavy cosmmite
ment to the Navy must be made. At Jemst
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25% from the sources that are com-
or Defence, ought to be spent on

2 e Navy, we must
2%ign a role. What is the role you want
for thc Navy ¥ After reading this, I am
srry to say that 1 have not had the
foggicst idea of what the Navy is placed
for today, What kind of rule it is sup-
poscd tu play ? 1 want to know parti-
cularly what the mision is, Is it for pro-
tection of our islands. Is it for strategic
sca~reconnaimance £ Is it cuntiol  of
marine resources ? I want to point owm
that in 1g8u’s we will be able to draw
a lot of wil, and minerals from the
ocean-bed, “ﬁ:l about the protection
of those insallations ? This will require
a heavy commitment from the Navy. But
this again has no sign in the Defence
Reportand 1 would like the Defence Minis-
ter to spreifically swate to Parliament
what iv the mission of Navy that he
expects and what is the perapective that he
has got in his mind and again along
with this what would be the force com-
F.nitiun ! What is the force composition
or Navy ! What is the role ? There has
been a big controversy as to whether
we should have aircraft carrier o not
whether the one aircraft which we have
should be abandoned or not. [ think thers
should be clarity on this issue, Of course,
I am happy to ser that at lust the Defence
Minister has decided that we do  need
aircraft carrier. But the question is about
the commitment for the future, perhaps
even comsidering  the  indigenous  pro-
dwetion of aircraft cavriers. So, 1T would
albwo say that the Navy of thr tuture will
have to have a big submarine force,
though we have B submarines onlv, these
to my knowledge are peirol fuclled. The
question of oil resource is going to be a
big factor in 198u's. Now, t world
is examining the question of thorium-hased
nurlear propulsion, T would like the
Minister to state—1 do not think there is
any national secret imvolved in  this
question—whether the Defence Ministry
has considered the question of nuclear
propulsion, particularly for our subma
rines, particularly in virw of the fact that
B, of the world’s thorium happens 10
be available in India. Finally alongwith
this, not only with the mimion of the
Navy forcr compasition but also the threat-
mu:[tiuion, wgat i':‘ thrkth:int that he is
visualising and what kind of response
that he ﬂ‘ﬁ-m ? We know that in 1971,
when the United States yth Fleet came,
there was no clear-cut amwer  exeept
that we had to finish the Bangladesh land
war a3 quickly as possible so that we are
ina '&ﬁm to call a cemse-fire and the
could go away, I atill do not
whether the jth t really came
\dmhmitumuarhan:{min
newspapers to stop us from adniinis-
& deep blow inside the Pakistan

5, but the fact of the matter is that
were unprepared for it. At lesst, the

1
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country was unprepared for it and
;w: would not like to be unprepared in the
uture.

14 hrs.

We have a defence plan and we dis-
cuss so many plans. The broad outlines
of d~fence plans ought to be placed before
Parhament, particularly in  terms of
objectives,  strategies and  prioritics.

lastly, we cannot forget that the
armed furcts cannut be unionised; they
tannot make a demand for pay and
better working conditions. They may,
of course, make a request to the ence
Minister, but he is loaded with so much
other work. In every sector, they happen
10 be unionived; they get extremely good
share, For example, in the Financial
sectors, we know that employees because
of their being unionised are able to get
very gond terms and conditions. 1t is my
view that since 1973, no substantive in-
crcase in the pay has been given to the
armed forces, 'F::-y must be given a very
good standard of living taking into ac-
count the fact that their life is more risk-
prone than the ordinary persons in this
country, Although, I know that the
Drfence Minister has personally done a
Jot in the arva of pemsion, particulatly
those who dic in action, but the fact
of the matier is that on the question of pay ,
we hrar hardly anything and the issue
never crops us hecause armed forces are
not univnised. Itis the duty of the  parlia-
mentarians to bring this to the notice of
the Minister and the Government and 1
hope, the hon. Minister will have a good
news to give about the pay-rise of the
armed forces,

SHRI K. P, UNNIKRISHNAN (Bada-
gara): Mr. Deputy-Speaker, Sir, defence
or the problems of nauional defence ought
to have been the major concern of the
Parliament and the public, but I am really
surprised at the lack of interest and in-
difference that we show; more so when we
allocate Rs, Joon ¢ ures or more for this
vital activity. We have been given four
hours to debate th : and this cynical
indifference ; if I may be pernutted 10 use
that word, dors not give any credit to us
or to the attention that has to be bestowed.
upon such a maitter of national concern.
I am not talking just in monetary terms,
berause iamentary vigilance alone can
cnsure that proper guidance is given to
the executive and the forces, Generals
and Admirals are im;xman:ﬂ and ﬂm}
prafemional advice ought to take care o
operational details, but the broad guid
lines and contours of defence cy will
have to be decided upon in a tic
framework in this House as well as by the
political leadership of the country,
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{SutmmaTt Parvarmn KRISHNAN i the
Chaur)

That is why, I have always urged that
there should Le a national debate on
qurstions involving National defence and
the thick pall of secrecy that is sought 1o
b~ built up by burcaucrats ought to I’
tern down.

Madam, this i» an arca and activity
where there is close  interdependence
Iitween the problems of Deonomy and
Defence, problems of defence and :‘lwn-
lopment and aho development of science
and technology, which unfortunately, this
CGhwernment 1s trymg, wherever ible,
to downgrade, to use a very mild expres-
ston., There is alwo close intel dence—
I am happy that the Minister for External
Affairs is here—between the  guestions
of foreign policy, ow laiger national goals
and the problems of national defence,
So the problems of defence or security
cuvironment ouglit to cause geeater awarces
ness among us Amd in most  countries,
alirrnative Defence policies are discused
and debated, not only in arademic circles,
but also among various other organiza-
tions, It iy bike the product-mix in an
industry, where there are various alter-
natives alway: available and possible:
and you pick and choose one. This calls
for great leaderdhip requirements at the
political Irvel. And T am happy that we
have, in our present Defence Minister,
a great patriot who links the past with our
present. His Ministry would undoubtedly
gain by bis wisdom and political acumen
and competerie, ‘Thiv is a matter of
great satisfaction lor all of us, on this side
as wrll,

Madam, T v not want to take a we-
tarian narrow, party or personal view
on these issues. Anv criticism that we may
offer on various things is not, and should
not be viewed from a personal or a part
angle, The Drfence perspective (Ir'pl‘n£
on our world view, and the pereeption  of
our strategic and scuritv environment,
That is, I would contend, the mmt im-
portant, axiomatic and nodal factor in
consideration of our Defener policies,

Obviously, what comes wp in  our
mind is Pakistan, i.e. the question of our
neighbour who had not very friendly en-
counters with us during the last 40 years
of our status as independent nations |
But it is also important to remember
whltimdnfpcigh it is today a mili-
tary regime, if you do not want to call
it a fonla, with a weak social base, again
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armed by USA with F.5. E's, DPSAs,
French mimiles and so on, and abo
with the improved vemion of

[G-1ga, I am sorry I could not hear
Dr. Subramaniam Swamy fully. 1 would.
however, say that the most potent neigh-
bour in the consideration of issues of na-
tional defence is, and ought to be our
northern neighbour China, It is so not onl
because we have long, extended lan
tronticrs, or because of the fact of there
being a boundary dispute, or of the tragic
memories of the @ aggremion. I am
again happy that the Minister of External
Affairs is here, My point is that China has
not given up—or it has returned to the

asw of great expansionism. The ques-
g’hm of boundaries is being talked of. China
has boundaries with USSR, Viet Nam,
Loas, Burma, Nepal and of course, India.
Has any boundary been seitled 7 T am
not talking about what has happened in
Burma. So, here is a country with no
settled boundaries You are aware that the
Central Cummittees of the Communist
Parties of Viet Nam and of China agreed
to delimit the frontiers between Viet Nam
and the People's Republic of China. Then
what happened ? It was not a guestion of
Spratly and Paracel islands, What hap-
pened to Burma ? What is happening
there ? The Ministers ought to know
better. I am sorry to say that the upper
Burma has almost become a free ‘vacuum
territory’, where Chincse can move in
and out, And tlis pows a grave threat to
us,

And here, I would like to b enlightened
by the Defence Minister, on the question
of Nepal, 1 am reliably informad that
the Chinese forces have moved in to another
other 400 squere miles of Nepalese terri-
toav 'In-nnﬂ their settled boundary in
Nepal.

Now the ntof the Chinese is
thit this r.culcs boundary has not been
demarcated  properly! Whether de-
maicated or agreed, the question is that
there are no sertled frontiers for China!
I would also like the Defence Minister to
teiterate what we have donre before, that.
Any aggression on Nepal will continue to
be considered as an agression on this
country. Now it is srgued Chinese
that certain frontiers are a legacy of
imperialism. Whose imperialism, because
there are no Han people in  the outl
provinces of Chioa! 1t is only a phase
and qursdon of expansionism, not a
tion of bit.'mpeﬁ‘e‘d'imh'er But the C:l“
view is, because tion of itsell
ay the third g:hal pum everything
:il:lg Sollwi. , the moat imp:‘;tml £on-
eration I would the Defence
Minisier and this l'lm E

:-d be "Wt mluiumm
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This is not the time to diacut: Mr.
Vajpayees’ visit to Peking. But there is
aﬁp.nmr point, When Mr, Vajpayee
wasin Peking, there was a military mission
or a dey carlier, a Pakistani military
miwion, which according to all reports
received not only was given a better
reception but  wider media coverage in
l'tHnP:.an there is another Chinese
military mission 10 Bangladeth. These
are two countries, Pakistan and Bangala-
desh, where the United States and China
share common interest and perceptions.
Mr. Bhutto has gone on record saying
that one billion dollars worth of military
hardwiues China gave 1o Pakistan which
makes Pakistan the biggest recipient of
Chinese arms.  "This is not only a question
of one billion dollars of aid, it is a question
of continuing it. 1 am told diplomati-
cally the Chinew are presing the United
States to give grealer arms support to
Pakistan, apart from building up a  Kara-
kotam Highway whose picture [ saw
in the London Sundgy Times or The 0b-
server the other day, which shows that a
highly developed communication network,
has been bkt up. So, this is Chinese
wurld view which ought to be the concern
ol those who Inok afier our security en-
viropment considerations. as well as con-
sideration ol  defence  postnres.  And
Iefroce prepatedness should arise, come
oul of our understanding of the Pekings
roae in international affairs, because China
wants not only 1o be a third global power
but a most important global nuclear

power.

China «annot move north ; China cannot
move east ot west, China, to remain an
important yuantity, unique power factor,
important  puwer factor, can only
move towards its southern rim which
t xtends from Vieinam to India and also
to gain eatty into Indian Ocean,
other day, when I raised it the Minister of
Fxternal Affairs did not give a sativw
factory answer, I do not want to  refer
at length to the problems of Indian Ocran
where again the interest of China and
United States  coincide. However, 1
want to read out for the benefit of the
House. Somebody argued about our
Navy. Ishallcome to that later. There
is a teatimony before the United States
Houst Commiittee on Foreign Affairs
on the hearings on the Indian Ocean
by Dr. Badgley. Iic said,

“] would envisage a hands-off policy
by the greatpowers outside oﬂha;gn
Jﬁw world as a surrogate for Indian
v» 1 think Pakistan would

not have a chance in a direct war with
{ndis and for that matier T think China
uow is in & position where it has no
a vis-a-vis

Sum lhe‘mm-thd lines of
s and logistic support.
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Only if China were to usw nuclea-
weapons would they, I think, hnpe o
defest India. Therefore, my estimate
of the war problem is that iff we all stay
out of it, meaning the Rusians, the
Americans and the Chinese, we are
awarding a victory 10 India,"

This is not the only one. 1 can produce
half a dozen such iestimonies before the
1'S House Committee. This is excactly
the Chinese view and China is interested
from that angle in the use of these forces
and bases and particularly in its entry
into the Arabian Sea. We happen to
beiong 1o that part of the enastal line;
and we are legitimately concerned with
it. This is the only area from which the
Chincse can hope 1o hit the Sovier City
targels; it cannot be done from aay other
arca, I have a reliable information that
thai is the only area where they can deploy
sub-marioe  borne missiles. " So,  the
Chinese concern with problems of Indian
Ocean also arises out of this,

So, it is in this context, we must view
the talk of its modernisation, not only of
economy but of armed forces, and the
»o-cal talk of professionalisation of
PLA. There is a view in our Foreign
Oilice—I do not know abuut the Defence
Mmistry. [ amn sure, they have no such
tllusions, —that China is busy with mode:-
nisation, China 1s busy with professional-
nation. So, there is no time for them for
other things. Profewsionalisation  for
what ! Modernisation for what? ‘I'hat
is a question of vital concern to wuy
because it is 1n consonance with ther
world view, their own perception regard-
ing their own power and n-:iuizwml for
keeping that powrr. So. it is the \ubmarme
borne missile bawe they are seeking in
the Arabian Sea.  So, T would urge upon
the Defence Minwster—1 am sure, he bay
no delusion—to nd this Goverumemt
also of this grand delusion that has been
built up on the wake of Mr. Vajpayee's
visit to Peking. 8o, basically, it is a
question of power percepuon. Jawaharlal
Nehry once said:

“Either this country, India, will coum
for alot and a t deal or we would
not count at all ™

Do we have that power perception? Do
wre wa{ll. to :e't_c;;'c it by talking :}Kllcad\
about Indian an being a rone of prace.
taliong that we abjure nuclrar o~tions m
season and out of season? Whether
anybody has sought information or not!
That mmﬁg}r doas not reflect clww hun-
derstandi our perception. ‘e have
a role fr':g: Aden wmgrngapnm; and I
am not talking in terms of a hawk but
anly for bur security consideration require-
ments; sod fir our national umity, in-
tegrity and security 50 that we can resnain
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as a powerful nati The requir t
of our defence is not only to secure our
frontiers but in acceptance of this per-
ception to h~come a wvery important
regional if nat a global power. 5> I
do not agree with my friend, Mr. Raju
who yesterday talked about a cut bick in
Defence spending.  There is no question
of any cut back in our defence needs.
Our Defence should be basd on self-
reliance, because our security cannot be
the concern of anyone clse.  We will have
to defend ourselves, we have to  dep-nd
upon our own rejources, o it owi tech-
nology, our own skills and inan-power.
So,the modern concept of defence, national
defence involves not o4ly the dzvelopm-nt
of ordinary things like tran\portation and
com nunications, hut also 103ls and tech-
nigues. I would repzat the qa-stion of
develop.n=nt of sci*n~c and 1 -~hnslizy.
B it aziin en: h:ar all kind; ol shibboleth
about science anl technology, about the
develrpment of our national econo.nv,
and here may [ add that apart fron
Pol Pet Clique who ean b
condemned  for their cirminal
actions, it is only in India that one hears
about the development of a rural oriented
development of technology! Now I am
not saying that rural employment needs
be ignored! 1 am all for the d-velop-
ment of intermediate technology and I am
all for development of our cottage and
small scale industries. But we should
understand the parameters of this develop-
ment and cannot play around with
our future by  destroying our
ecconomic and technological foun.la-
pons because ultimately it is going
to affect our national security. I am
happy that my friend Dr. S ib~imaniam
Swamy spoke of the Naval needs. 1 do
not agree with him on most of the things,
But 1 entirely agree with what he said
about the submarines. I am told an
Italian submarine is being considered
for purchase. I do not know. I hope
the Defence Minister will enlighien u, on
this.

In 197. -7l51 the allocation for Navy was
9*8%. It has now come down to 7°
or Jess, i.e. Navy gets Rs. 210 crores
as against Ra. 1,805 crores for the Army.

when the le strategy is under-
a change, at a global perception
vel and the security environment js
; there are security hazards in

icy which downgrades the needs of
our Navy, I do not want to go into the
details of Gulf and other places, to say
the least it only displays, if not negljgenm'
it certainly does not display an awarencss

of the problem.

lmmwwnén:kelnznllpoinuhouuhe
coastal " not know wh
Delbi w‘n': chosen a5 Headquariers of

j
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al.o want an asurance from the Minister
who is very naach concerned with the
problems of backward classes that firber-
men communities of the coast line shoul |
be given preferencein recruitment to these
coastal gaards orzanivations.

Army 1cnains our bulwark, I am
happy that under the leadership of Shri
Jagjivan Ramji  this  anarchonism
Martial v non-martial races s to be curbed
if not eliminated, Modernisation of
our forces calls for this approach. But
I hope n this approach regional balance
will be kept up.

Another point I want to make is that
twre has been controveisy 1egarding
Vijavanta Tank. 1 would like to know
fron the Defence Minister whether 1t 18
guing t> be mo lified and what is happen-
ing to ow mamn ba‘'tle tank project of
802 We would like to be re-assured that
whea we spend Rs. 1895 croves for the
Armv, the foices shall be adﬂﬁuwly
aqwpped. But in this case something 1
want to say now as the External AHairs
Mnister s also here, 1e. regarding a deal
winch is knwn as centurion tank  deal.
I am told that 9o Centurion tanks have
bren 4ld with Spain as endusei.  Spain
said that they had nothing to do wath at!
This two million dollar deal which was
almost und~reold according to the London
Obserner ol February 5th, 1979 the tanks
have landed 1n South Africa with Indian
markings. If this s true, 1t 1s a shameful
thing that this country wluch has always
been in the front line of opposing South
African Racist Regime should have through
the back door enabled it 1o acquire these
tanks! Even according to Lloyd's: re-
gister it has been shown as shipped from
Bombay., There were also reports that
a O B.I1. enquiry was on. I would like
the han, Defence Minister to assure the
House that the facts are not what I stared.
But in any case if that is a0, he wonld
conduct an enquiry and catch the culprit
whosoever e may be,

Thereareso many thingsaboutcommuni=
cations system and electronics. Since
you have asked me, I shall wind up by
saying a few sentences.

MR. CHAIRMAN: You are lcaving
only three minutes for your party.

SI{‘RI K. P, ;{NNIKRISHgAN:!ﬁr
question 1 ng Deep Penetration
Alreraft n?‘:cqmu;“m of Jaguar has
been widely debated, 1 do not want to
get involved in the various controversics

t’hnilmtthebnicrc-dmiwohed.
The question involved is not merely the
role played by Shei Kanti Duwaior X v
:lrmn;bt:tb:“m m,:mnt

pn .
am awere that there are various views
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that are possible on this question. If
s0, was Jaguar the most suited aircraft
for the purpose of DPSA and for our
operational purpc.es? There are certain
disturbing and snawing questions that
remain regarding the performance of this
aircraft in our climatic conditions. I
would put this specific question: Was
this aircraft brought here and tried out
in our climatic conditions? Because any
defence equipment that we acquire any
time, we are bound to bring it and try
it in our climatic condition. If so, why
was it waived in the case of Jaguar?
There are numerous other questions be-
cause I had a very long correspondence
with the Prime Minister on this question.
1 donot want to go into all those details.
The experience of this aircraft was pri-
marily confined, apart from the British
RAF and the French who had to buy
it, to tiny Oman and Ecuador. Why was
it that they thought that they ought to
prefer this other that any other available
model? Firstly, was it necessary at all.

MR. CHAIRMAN: You have used
up the entire time of your party. Please
conclude.

SHRI K. P. UNNIKRISHNAN:
There were press reports regarding this
yesterday, I would like to know whether
a firm contract has been signed and whetker
thefactor of costescalationhasbeen taken
into consideration at all, because zpart
from the question of the strengthening
of the pound in the international monetary
circles, this assumes importance. There
is also the possibility of our acquiring
the SU-19 from Soviet Urion. I want
to know whether this avenue was gone
into apart from the Tornado and others,

I would conclude by saying that there
is no substitude for self-reliance. I would
have liked to go into the problems of HAL
in connection with this, Inthelongrange,
there is no running away from self~reliance.
If you want to evolve a policy of naticnal
consensus on defence, there is no other
way than self-reliance.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): Madam Chairman, I
am extremely grateful to you for permit-
ing me to intervene at this stage. I will
try to be as brief as possible. It has been
rightly said by hon. members that the
foreign policy and defence policy of the
country are very much interlinked and
they have to be integrated. Our country
has been consistently pursuing the ‘policy
of peace and has been advocating nuclear
and conventional disarmament. We believe
in preventing conflicts, easing tension and
resolving differences between nations
through negotiations. We wish budgets
on arms race to be curbed. We have kept
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our defence budget much below 49 of
our GINP. This is one of the lowest in the
world. Yesterday Mr. Raju raised an
cbjection saying that our defence budget
is 4% whereas Japan is spending much
less—1+259%, of its GNP—on its defence.
Apart from other factors which Mr.
Yadvendra Dutt mentioned in his speech
yesterday, we should not overlook the fact
that our security environment is much
different from theirs. We cannot lose sight
of the fact that paradoxical developments
are taking place in the international
security environment. In spite of the talks
on the limitation of strategic arms and
imposition of ban on nuclear explosicns,
Defence Budgets of the great powers con-
tinue to increase. The fragile fabric
of international stability has been threa-
tened by conflicts and there is tension
on both sides of our country, the West
and the East. There have been some
gains in our pursuit for peace and greater
understanding with our neighbours and
we shall vigorously pursue our quest for
greater understanding and cooperation
with all our neighbours to strengihen
foundations of peace in the regicn, But
we shall at the same time maintain re-
quisite Defence preparegness at all times,

Madam, Chairman, I agree with my
friends that keeping in view the geopolitical
situation and national security environ-
ment, maintenance of absolute defence
preparedness at all times must remain cne
of the imperatives of our naticnal policy.
This calls for a programme of continual
modernisation of our Armed Forces :o as
to meet the fast changing technolcgical
and other challegngesin thefield of defernce,
Therefore, there is emphasis on replace-
ment and modernisation, on greater fire
power, mobility and modern communica-
tions. Modernisation is a centinuing pro-
cess and Government are determined to
increase the pase of modernisation taking
into consideration the requiremrents. Go-
vernment have, as the hon. Members are
aware, taken recently a decisicn to replace
the ageing fleet of Hunters ard Canberras
with a modern striking aircraft, about
which my friend hkas just now referred.
Government have taken steps to ensure
that there will be transfer of tecknclegy
and thus simultaneous with the precure-
ment, we will aiso be self-relizrce Ly
indigenous production, Nearly three-fc \Jriﬁ
of the requirement of Jaguar will ke pre-
duced in India under licence and only
one-fourth would be procured directly.
The Government are also considering the
question of replacing the trznsport fleet
of Dakotas and Packets with a svitahle
modern transport aircraft.

Similarly, in other spheres relating to
air defence, the Radar and Communica-
tion Project Organisation has been set up
to provide efficient system of detection of
enemy aircraft and of sight communica-

-
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tion to link up the air bases with the

and Air HQ for speedy decusion
making in meeting any threats from the
enemy aircraft.

In the field of avionics and armaments
also, similar efforts are being made to re-
place the systems by their more modern
counterparts.

In addition to the frigates which we
are manufacturing at Mazagaon Docks,
construction of submarines has to be under-
taken 1n collaboration with a foreign
shipyard. But which will be the foreign
shipyard, a decision has yet to be taken.
My friend has just now said that some
decision about acquiring submarines from
Italy has been taken. No decision has vet
been taken, We have to construct the
submarines with foreign collabogation
hecause we do not have the technical
knowhow, My friend has just now men-
tioned about Vijayanta Tank. Vijayanta
Tank is being modernised. This continuous
process is going on for the last two or
three years, The main battle tank, MBT
is also under devclopment witn CVRDE.

A suggestion h s been made that India
should also have a nuclear deterrent
capability of her own and should have
not only the conventional but also the
nuclear warhead, for misnles. Th= Guvern-
ment, taking into account the importance
of the missile programme, set up a Com-
mittec sometime ago to advicse the
Ministry on all 1ts details. The necessary
infrastructure and capability for devel
1ng various types of missiles is already in
existence. However, it is the declared
policy of the Government chat India
shall nnt develon or acquire nuclear wea-
pons and delivery svstems, as our nuclear
capahulity is meant onlv for peaceful
purposes. Th: Prime Minister has, on
several occasions, categorically stated that
under no circumstances shail we develop
nuclear weapons,

Shri Unnikrishnan has verv nightly
said there is no submtitute for self-reliance.
Therefore, we have taken very many sicps
for rapidindigenisation,andthisis another
cornerstone of our policv of self-reliance.
A conscious programme and policy .or
accelerating the pace of indigenisation
has been followed by striving to organise
atallpublicsector undertakings the manu-
facture of various parts and components
indigenouily. Ever since the new Govern-
ment has taken over in March, 1947, an
aided impetus has been given to this as-

pect.

HAL has adonted  a special five-vear
programme involving Rs. 10 crores in-
vastment vith thir aim of speeding up the
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indigenisation of air-frames, acro-engines,
avionics and othet accessaries munu-
factured i its various divisions, HAIL
has been able to indigenise over g,50:
items, resulting in foreigp exchange saving
of Rs. 4 crovres Lo 5 crores per year, The
Bharat Electronics Limited have brought
down the over-all irrport content of their
products to an over-all level of 22
cent from 95 per cent in 1968 6g . Rail
coaches, heavy duty transport trailers
manufactured by Bharat Earth-movers are
fully indigenised. In the cawe®of Earth
moving equipment manufactured by
Bharat Far b-movers Limied the indi-
genous content upto go per cent has been
achieved, in regard to certain types of
their machines, whereas the average l=vel
of indigenisation is abtout 77 per cent

SHRI VAYALAR RAVI (Chiayin-
kil': What is the total capacity utilna-
tion ?

]

PROF. SHER SINGH: In BEML the
percentage is very bigh The indigenous
coutentin the manufi-ture of vwar thirsin
Mazagon Docks hasiecorded . 1 mciiaer
in percentage, f.om iB per cent for the
first frigate to about 65 per cent in the
latest one. The Garden Reach Ship-build-
e-sand Enginest<] imited hay - aleo made
signif znt rontribution to the indigenira-
tion of ship-building by manufactiring
marine diesel engines and various dock
machinery items with a view to huildu.g
self-reliance and in oider to effect 1m-
provement n existing components and
cquipments. and developi new pro-
ducts for meeung market reguirements,
greater sticss 13 being laid on in-house
research and development. Many of our
undettakings have well-organised design
bureaus. Qur undertakings are also laying
stress on the manufacture of ever-increas-
ing quantum of spares, components and
accessories within the country. In this
context, T wnuld like 10 mention that all
the defence public sector undertakings
in Eroduction participated in the Defence
Industries Exhibition, which was organised
last vear. Their products attracted en-
quiries, The response for import substi-
tution on hitherto imported items was
also encouraging.

Coming to ordnance factories, I must
say that almost complete self-suffici
has been achieved in the field of
arms like rifles, light mortars, carbines
light machine guns required for the in-
fautry and mountaih guns, recoillers guns,
anti-aircral* guns, tank guns and heavy
mortar required for artillery and mountain

iments. The extent ?mdammﬁm

ieved in some of the important conven-

tional arms arc ax follows: anti-unk
recoilless guns 99 rcr cent, semi-automatic
rifies 9g per cent, infantry mortars g9 per
cent and air defence guns Bo per cent.
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Rapid a ts in technol
and ch-mm tactical cuncepts result in
the demands  for fn,rth:t impruovements
and mphhuubed wersion of conventional
arms required by the three Services, With
this in mind, the efforts of the Department
of Defence Production are continouously
oriented towards achieving the speediest
possible «elf-sufficiency in the production
of conventional arms by accelerating the
pace of indigenisation and updaung pio-
duction technologies and skills.

In order w‘fur:hu accelerate the pace of
indigenisation and to ensure inated
activities in respect of all the three Services
and to oversee follow-up action, a high
leve! Group had been constituted with a
number of techmical Groups functioning un-
der its auspices. More than 14,000 items
have been identified by these groups for mdi
genisation. These will be progressively
taken up for indigenisation. In order to
acquaint the entreprencurs regarding
wvarious t of items required for Defence.
Sample Rooms arc being maintained at
Delhi, Bombay, Calcutia and Madras,
These are being reorganised to make them
more accessible, ective and useful.

Madam Chairman, questions were ra-
sed about coast guard organisation, that
the fishermen should get protection in the
areas where they go in for fishing

MR, CHAIRMAN: He mentinned re-
cruitment, He said that the sons of fisher-
men should be given preference iu re-
cruitment,

SHRI VAYALAR RAVI: They should
be posted somewhere near the sea, not
in Delhi.

MR. CHAIRMAN: These were the
two points that he raised. Preferably in
Madras, though he did not mention
Madras.

PROF. SHER SINGH: There is force
m hn t. Those who live near the
d be posted there. I think thev are
and a number of them, offi-
others, come from the States

wb.ich are near the coasts.

Sir, about the rehabilitation ol‘ ex-
Servicemen, some questions have been
faued We are doing our best to requrst

the Governments to fill up those vacancies
whk.hm reserved for Fx-Servicemen, We,
in the Government of India, also have
;emwd loperoentof‘pammchal!l
or

SHRI VAYM.AR RAVI: Madam
Chairman,. .

GH.AIP.MAN I
east oontinue, Sher Singh,
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PROF. SHER SINGH: For self-ems
ployment also are a number of
schemes in operation and now, before the
jawans of the Armed Forces retire, we are
making arrangement for their training so
that when they go out, they could find
some employment with the training that
they have received there, and we have
{mmdud the scholarships and other faci-

ties for this purpose.

With these few words, Madam, 1
conclude.

SHRI VAYALAR RAVI: What about
Sainik School employees ?

PROF. SHER SINGH: Antout Sainik
School, we have recently taken a decision
to revise the pav scales of the teachers in
the Sainik School.

SHRI VAYALAR RAVI: What abour
other cmployees ?

PROF. SHER SINGH: For other
employees, a Committee was appointed to
go into....

(Intesruptions).

MR. CHATRMAN: Any questions that
are there can be put after the final reply.
This is not guestion and answer time.

SHRI VAYALAR RAVI: This is only
an intervention.

MR. CHAIRMAN: Thcn‘he need non
reply if it is an intervention, You continue,
Prof Sher Singh. ’

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): What about the Garden
Reach Workshops cmployees ?

MR. CHAIRMAN: This is not the
question and answer time. If certain
questions remain unanswered, when the
Minister finally replies at that time you
can raise gquestions. You pleate continue.
(Interrupiions). They will decide what they
are to reply. You don't have to decide.

PROF. SHER SINGH: Madam Chair.
man, [ have made the position very clea.
more than once in this House about the
ltnk: going on in the Garden Reach

There, a tripartite engineering
uettlement has been concluded by the West
Bengal Government and under that agree-
ment, we are red to give other
henefits also, incentive schemes ete. That
we have made it very clear to the emplovees.
But we cannot bypass the tripartite agree
raent where, ...

MR. CHAIRMAN: You m.-l “kit?;g
tion took in reply to
mdygunulc 377 n secms.
Ym.t do not have to repeat tha
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PROF. SHER SINGH: The position
remains the same. How can we bypass
the West Bengal Government ? Conci-
liation proceedings are going on. We have
entrusted the case to the West Bengal
Government for conciliation, and they are
engaged in that exercise. So, I would
appeal to my friends to help them, instead
of standing in the way of the conclusion
of this strike,

Before I conclude, I must say that I am
extremely grateful to the hon. Members
who supported our defence policy. I am

glad to say that the entire nation is -

behind our armed forces who are maintain-
ing constant vigil on our long and difficult
national borders to defend our hard-
earned freedom. The country is proud of
its jawans, and I take this opportunity
to pay my warm tributes to them and also
to the two and a half lakh workers en-
gaged in various defence production items
as also the scientists who are doing their
best to give us the latest research. Thank
you very much. .

DR. SARADISH ROY (Bolpur): I rise
to support the Demands of the Ministry
of Defence.

The Defence Budget allotment this year
1s about 15 times more compared to the
first year of the first Five Year Plan
period and about 11 per cent more than
last year’s revised allotment. The Defence
Ministry is the largest single user of our
limited national resources. Detailed budget
allotments have been kept a secret for the
last several vyears. Even Members of
Parliament are not acquainted with the
details of the Budget from 1963. This
extraordinary secrecy causes confusion to
the people who are kept in the dark re-
garding what is being done with the
huge amount of money that is provided
by the Defence Budget, but there is hardly
any secret which our opponents cannot
know in these days of satellites and sur-

veillance, Only the people of our country

and Members of Parliament are kept in
the dark,

While not undermining the importance
of defence preparedness, I bave sharply
to point out the fact that these allotments
on defence are having a crippling effect
on the general growth of our economy
and placing heavy burdens on the com-
mon people. If a rapid growth of our
national economy iz not ensured. if
foreign multi-nationals and Indian mone-
poly houses are allowed to exploit and
amass huge profits, who are to pay the
bills for our growing defence budget
except the common people, the peasants,
the workers and the middle class ? Real
and lasting national defence cannot be
builtup by depending on arms alone, if so 8o
per cent of our people are subjected to
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ruthless exploitation and constant pavper-
isation, if people’s defence capabiliy ard
their morale collapse, no matter hew many
thousands of crores are spent on aims. . ..

THE MINISTER OF DEFFNCE
(SHRI JAGJIVAN RAM): Mest of ike
details are given in tke Eudget, if yen
care to read them,

DR. SARADISH ROY: Frcm 1663
onwards you orly give the gist, 1et 1le
derails,

The pay and service conditicns of the
lower ranks of officers as well as ordinzary
ranks of our army mep are far fiem
satisfactory. Age-old ruies and regulaticrs
forbidding the reading of seme newspzpos
and journal: iptroduced by the Eritith
colonialists still continue, Aty nen zie
spied upon and contact with otker civil
life and democratic cunrents are Leirg
severely curtailed.

Still it is sought to ke mairtained
as a mercenery army than any aim breatk-
ing in a democracy, in a free and inde-
pendent India. Ouly the blcedy clath
between the Navy men and the pecple in
Vizag the other day is enough to show the
gulf that exists between the aimy erd ike
civil life.

On going through the report, we find
that in the name of mcdernisaticn and
indigenisation, the main emphasis is cu
automation, mechanisztion, manzgement
technique, etc. No doult medernisaticn
is necessary. But we should not ferget that
we are a poor country econcmically z1.d
we cannot compete with other countrics
fike USA, USSR or even Chira in this
respect. There should te a preper balzree
between the need of modernisaticn and
the realities of economic situaticn. In
spite of some advance in internal precue-
tion and production capability, the de-
fence apparatus is till {o a great extent
dependant on import at a great cost. We
have 25 years of experience of manufzc-
turing aircraft but still we kave toijmyert
all combat and transport aircraft.

In this connecticn, I may menticn
about a report on Jaguar deal. I bave
gone through the papers. An artidle les
appeared in Blitz piz., “Infilgoaticn, sabe-
age and corruption. ... JAF sell: out HAL
to foreigners.” There is alio a rejeircer
by the Chairman of HAL 1o this. T kzve
gore ttrecvgh all lese. Fut it is rot et
all convincing. It shculd te seen: wlether
we can durselves manufzcture such eir-
crafts or not. That should ke cleered.
509, of parts and equipmert of navel
craft we make, are imported zrd we zie
in a big way derendert cn impert of
many other equipment. All this meers
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that our on raa?mhfmd deve-
lopment atgainment of self-sufficiency
is minimal. Hence the first priori
in defence should be am:lnment of sel
Iuﬁdﬂsy in arms and equipment,
Impor arm: and equipment is not a
:nn: guarantee of defence. It is a way to
ter.

Now I would deal with some of the
public sector undertakings under the
=nt of the Defence Ministry.
First I will deal with Bharat Electronics
Limuted, Ghaziabad, which is now under
{ock-out. The management says that the
workers were on strike and so they had
to daclare a Inck-out from gth rch,
This 15 the copy of the notice pasted in
front of the gates. I quote from Fg::.n No.
23:

“a. If strike, please state whether 1t is
directed, o gamised  or controlled by
som* union’

and the answer to this was:
“Not appheabl

There was no strike, If you go through
the production records of the unit, you
will find that even on the day beforc
the lock-out wan declared, there was no
fall 1in production The workers were
oaly ag'tating for their drmand There was
an agreeraent entered into betw en the
workers and the managem~nt last year.
In spite of that, the workers are agitating.
What was their demand ! They me
demanding CCA. The management had
wsucd a circular according to which the
workers in Calcutta, Boinhay and {Madras
wll get that allowance. But that allowance
is not given to the workers of Ghaziabad.
‘The tunny thing is that the officers are
getting the allowance on the basis of that
circular, The officers are getting an al-
owance of 6 per cent as City Compensatory
Allowance. But the workers are not
getting it. In that t, it is clearly
stated that there will be no City Com-
pensatory Allowance for the officers, In
spite of that agreement. the officers are
gemng it. So, this 12 the workers’ legiti-
mate d~mand for which they are agitating.
I hope, the hon. Minister will try to
l:;e'.t the legitimate demands of the wor-

"WAs regards the Garden Reach Work-
shop, the hon. Minister just now stated
that we should take an initiative to 1m-
the affairs of the Garden Reach
ockshop. The Garden Reach Workshop
workers are getting the most minimum
WAgES as com to any neering
e G, T S
N . including D.A. an

I'Em:! work*g are getting Rs. 560/
uding D.A. They have never gone on
k&l’arthehntwml!:; are

it
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agitating for an increase in their emoiu-
ments,

There is a letter which has been signed
by some of the officers there, I wou?nhhe
to* quote that. A Joint Secretary—I will
not name him-—has aven a written assur-
ance “that the will not lose any-
thing in view of the fact that the
act:lmto}:hichk:ougd be arrived at fg:
a period at t five years might
given effect from 1-1-77."” This is an “agree-
ment, this is an understanding. The only
dufference of opinion is, from what date
the agreement will come into effect. They
say that it will come into effect from
January, 1978. You are not honouring
the assurance that you have given in
writing. I hope, the hon. Minister will
do something in this regard.

About the empl of the ordnance
factones, it is good that you have formed
an ordnance board. But ths victimisation
of 32 workers of the Gun and Shell Factory,
Ishapore, in the last few years, 1s there,
The Railways have wthdrawn it. They
should also do it. Sunilarly, there is the
victimisation of 14 workers of the Carriage
Factory, Jabalpur. I would request the
hon. Minister to do something about
it.

SHRI KRISHNA CHANDRA HAL.
DER: The Defence Minister should say
something about the bonus to Defence
employees.

s tw AEn (@ FAA)
AT AT FW 1A w5 qrAAr § e
ww ot FF AT A&
g fewed At s WIT o7

awifa wgEar, w@ gw arw Aw
g e oA g g ANy
Ty qgx wifEs sew IS Mg §
Tg W, qE G, g F Al WY
ar geEe ¥ 43 go dfay wv § 7
& &y g av 7 g A g @
wraen {1 {7 oy f war e
we o A e e
g T4 & 1 afz Ao am A
T # gean ¥ fg wewc A @
& ¥AW FOHT T WY gOAT @G
w7 gAY & 1 OF A 9w TEET™
wafgarawd § | whig & =0
g 5 ag e W sl e
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AHTE | G H www Forsdrare <o et
AT AT | AT w9 g g T, vae
wdt T | W T wwT o offer
gt o s S wavw weit WY foram
AT FeAY g wT @ wifE o sy
Famer gheam a1, oz qaT gd ag
WY | oY TA IT THT FET GqT | ST
qTY ATAY § FHR AR qET WY @R
sfgw e ama i g, sz s

% A AR %% 3, & @g qar
AT T E T g /T g goar
/A 91 e a4t o & ¥ 7 ) awy
g7 w1 59 oww aT WY fEw &
¥ ga &y fadolt godr & &
anfET a1 A qEew gk Ry
AT 97 AT MY T 7@y | A
w7 TE AT A g A w8y &y
Fg ot Y ag e w3 ofy o wied
W A W A ogon wo § fag
faolt @y Y R T ¥ WX
X A ¥ awwar § wver g | AW

w1 § T, 7T AW agEw A0
st | day A ¥ g B o W@
aeE ¥ oYk A A & Ay g AW
3T ¢ K oamar g 7w
W1 w7 gEeT g0 A gW Iy W
T ow Wk R oW ;oA
TRy g AW W W
fard & vt v A wifew w1 @
§? erf s gUd ? wEw
v T g ? % filt dw A
3Tt & Wrw Ay Y Jev v § f
aTgw IF &W Y § o @ W W@
! T A@A ), A W
TR wQ W A T W g w |
g @ wrer s flw Aify T
& ag dwar g fie oft qfier ormge o

(2



303 DG 1079-80 Min

age ¥ o) fadw Afy o 7 & Feaw
fNaw WL, AT, F2-U% 73 &4, ¢
waler, wa fec awler, s f6
wwdrer afy fgan & Hife @ 79
g agt ot % W ¥ ¥ dw W
Y

qE RN qeer: 37 qigT agi
8 gz &

ff Comiemy @ 33 @ gAR
Ty § g7 1 TE W FART GI ]
g1 8 A1E swa qandt qf wET
g g wd F guA § o w5 W
@ @ gt TaT 5 gaS I
ad & aed 9 qF 2w g, D
ag) | F17 § o wasiraa Ay qwEn,
OEECELOEEE- Gl IR E Ll
Ffrg wdr wr o & 1 @Y F I
iy, w7 F1 3@ Afwd Fr ey aeg &
grm

frdy oY wrax § wqafaoer ¥
9T Ag §, A IRIIH, T 1 Aq
7 qew gAY ¥ ) X 73 AL
2. 3 ATz Agr 7z AT g, 6 fral-
frzT 1 fo WY A desT }, a3,
8, ov 74t ? AqAT AP FAT 7

s amfte qaw o fqud gsar
&t ?

faox £ &
AT IR A 2

st Tw Acan
g qar fxai,
R L
S oA @ ¥ g argdar & fad
wqaTT argary 3 & frdkr fra &
g i ), an fris s
O fufr oY v v § Favarars faae
aedy § o fr uozfgr & fasg 8

" MARCH #1, 1079

ofnefamgoq.

€& fraw ¥ qowrc ¥ dat @t a1 ¥
wiway oy & & ad 7 axwc v frar
& wfrder ¥ wrr-gaeT g faig
grgrdgig s S I5F § A7 gafqd
fear fe e Safr wistea 7
ar &% 1 Sshafy § ooty
oft v wegq foar X 4 wita, 1978
#Y Arwarar § frag 377 F wfiv 0z
wrAAT Istar a1 1 fRT 20 WAET, 1978
&Y ¥ 77 w97 KY I50QA7 | A AN A
727 %1 wreAraq faar ar fis wf &
frora adf faar siqar aar wdy qff 97
SqTA ¥ TAT A(AAT 1 A1 A TAT AV
w97 gAY 91 fadr a1 30 g
& fF qa gany faa qar § W FeIF
fagre w1 % qio fafr A ? oy 7N
qgdY Ty g 7§

6 1T W OFT TIAIT A,
w377 T A qvizw @ Y A, 99
Wgrd N swaowaar ¥
sgfFamgradargr @i fe
gy 4w favig §r mar § @
IZR w1 fF Qi A+ s Y §F aw
Y 37 ¥ FAIT AT, A FEAIT ¥ TEA-
®T gad gt wowew” § qF forar fw
frotg o faar war 1 w1 agt wANaA
arg A 937 Ay T vy fe Al @
a3 fafr 87 gy nar, 9g aa GAAY N
& gAwY a7r g7 T wwwd AT

Y 731 7T ¥ Amd w froka
Tarr, w7 Ayr W wiginT Ay @,
qIT ITF AI7 F a8 o feqr awer
w1 A qEdl #Y gy 7w
TR F da7 omvaft ® i wIHTA
fear & 1 waer st (6 wagae) ¥
&% qF fra gy Tar Af R wyroaQv
e xa Prag & AYE frda wft far. o
& o o fr gt orsdy  foear aa avert
& I wg o wgr e
1L dﬂ'{ # Al Nw % ﬁ‘m ®



30 DG 1079-80 Min

wfaares & faq ag qw ddg § H9y
% qur 94 fad 73 oAt ¥ I5@ 1}
eI &1 JACER 1 9% qar g9 Al
F I AIH-AIR TG WR w97
*4Y ? qEwr W TX wAr fge

gy wrerd ¥ wqer
Iy qgx warw 7 F qAad, 1978
¥ «ff 1T F AT WOHAT & HAE
qx 3 fafem arqame sda & agraar
w7 gOAEA qwFq  fE@r v )

qF REAAW g | gegER ?

St TH ATy . gAY ATAETd
& ¥ I w30 AY ITAAT W &y
8T A7 |

A% 77 20 Wid, 1978 %1 fafew
9 F IR F 77 0T AN g2 griy
HId ¥ 77 WA, WA ¥ g wy T
T 9% F W AT 4 9T B @
@ ¥ A TV IITA0, WA IA I
arivat w1 arger AT A7 Al T
qax & AcdA

faadt 7df ¥ o7 wam WA wA-
femr st e N qarog g & &
fafzer fg ol 1 1Y qavan 33 A faw
¥ &Y 9T w19 & wara qf F Frdaror
A e wff fear 1 ag W@
o7t § 1 GiE ¥ FaTA A | fRarar fw
AR TITHHT AEY, 7001 WY @ I,
AfieT gasY Fa 74 war 1 AEedr amEr
¥ wars gt & @@, oY 9w o
ghex st § Far I o wfea
WA ®% | qF wrAAr wgwr & 5
& g s o | Taewrw fear wmar &
fo oid wqure & @ ¥ faeg #
R T ad fed t g vt W
& fiw sravr afex off fowre d e &
xR of o woft ot Swfaeis
ger ¥ od few & ard dfer

CHAITRA 8, 1901 (SAKA)

of Defence 306

aarc f70 F oW & aw g€ o
wait mfeard o afeafer

gaT wTCT § wiw & T Aqd %
I wEE Y gW AW 7 sww fa,
foe® 37 w7 o AT ¥ fag
A 14 faaeT wY qg g 37 W
Frar o, T agt 9X a1 ¥ w9 @@
& 7% famr “faaw 2000” Frel WY
78 wiew ¥ fa q Nagafadn
ot ARt ¥ wE I 6 wwgE
# dferz fifer & ag @ax ) @ré
€ fix wia -1 Y 5o s & Frerer
T g Wi AW Y Sur< At |

JATC #T INTA Ha  Joraar
TH QTR TS @ o E
ot 202 FgaTT gIf W% fed @
g wafs ¥ quy AW &Y 12,
12 %7 99 9 & 7\ 9go a7
fafew g w3 S Q@I RE ¥
aft 200 WAz WA ¥ faw feer oF
gears e

gwiMT a7 SETATT TrSTRET W
MY oy Y e T wiw &
forg =Y X &Y T I @ §, vl
TP OF ARE fETe, ¥ faug H
famarg & fiv wa T w@ Fam-1 A
qUAT W R

15.19 hr.

{MR. DEPUTY-SPBARER in the Chair.]
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Faeaw wENT : w1 20 Frere e
wi

Y vewrerer - gaT 20 fiwe
e ?

Iqeaw Agna Ay, 20 faae
NuraTIF )

Y TMACA : GV HA LAY

N NRITT qTE0 1. . (wmEANw). ..

wooT, ¥ grgamAl A Fny W O
zar g ... (cawsm). ..

Shri K.P. Unnikrishnan; Mr, Deputy-

Speaker, Sir, only four hours have been

otted for Defence, It 1s a very important
suhject, It involves 3,000 crores.

Mr. Deputy-Speaker ; It is decided by the
Business Advisory Committee,
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aqr gfedie ot wY  famaew
T W & gae &1 qar g
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o 7 g fs orfasam, €M@,
s, g @ Wi SRy OF 99
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TP WY AT & few  garer
argat g fr §w & are wAfoT ¥ 8o
TH-14 gowT a9 wgvg fawra, 9 &Y
TH-4 $=w faam, goo FwTER
w7 §1 wY oY § s & wey fapre
¥ opawiaw ¥ o, s arfaene
¥ qrg 35 Miral oy 5 g &
£ F) 3G FT FAR T AT ST GT@
FY q@ed W) gafowa #3711 WICEH
argfer weel ¥ o F@ g A g
wrfre: glaats aam ¥ awie wff wo
wifeg | (rwuw)  wEw ww wd
grauaTy | 1o faare o) g @y w7
arfed  ofy gw wea ) ok A faware
@ § @ ey et W oawad
w2 afy ) & wigatem: gv ¥ frgar
werE ST AT AN T v W) gAny
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aaT WA | gH AR ¥
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SHRI P. K. KODIYAN (Adoor) : Mr.

Deputy-Speaker, Sir, I alio join my
hon. friends who had expremed seriow
concern to the developing serious threat
to India’s security, I do not agree with
Dr, Subramaniam Swamy when he sy
that the threat is to ccme from the Soviet
Union, a suptr power, by which actually
he wanied to concenl the real threat that
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has already started coming froma super
a:;l:.hat is, fm; the UnitcddtStadew;

immperialists. They have already deci

to creat a 5th Fleet and it willhave a base
at Diego~Garcia and I think it is not oply
a threat to our country but also a threat
toallthelitioral w’umnu u:r;undthr Indian
octan, particularly aro the Arabian
Sea, It is time for the Government to
take serious note of this development and
it is also time for our Govermment to tell
the United States that they have no busi-
ness to meddle with the Indian  Occan
and particularly in the Arabian Sea, The
Government of India should take the lcad
in organising all the littoral countries and
make a strong protest agamnst the Umted
States rule of self-appointcd  policeman in
the Arabian Sea and arvund our coastal-
line. Thereforc, the main threat that
comes particularly as a result of the recent
develupmentsin Iran is from the TLS.A,
This brings us to another arca which is of
particular intertst to us. We have bun
threatened thrice by the country. We hase
been attached by that country, not once,
twice but thrice, Thatis Pakistan. Since
the United States has lost its military bases
in Iran, there 1s every possibility of further
increacing the U.S. military aid to Pakistan
that too in sophisticated military wtapcns
and equipments.

This has added further to the threat 10
our country's security. ‘Thae is abo
another development which the Geovern-
ment of India has to t take note of  There
are reportsabout the United States attempt
to knock out a defence organizaticn. a new
military alliance ccmprising Pakistan,
Bangladesh and Saudi Arahia.  Apan
fram that, if you turn to our North thee
is our great neighbour, China, whem Dr,
Subramaniam Swamy tried to <how as
engaged in rivalry with Soviet Union, by
which he implied that Chita. even il it
wants, has no time to turn tv our berders,
In this ronnection, I wart te peint cut
that the Peking leaderhip is the most  un-
g;tﬁcmhlc leadership in this 1egion.

body knows at whattime they would turn
against whom. Their aggression of Vietnam
has fully made this clear, What I want
to say is that it is all the more important
that we surengthen our  vigil and we
strengthen our defence preparedoess to
meet all eventualitics,

When 1 speak of the defence prepared-
nes, I must also s about the vital im-
of self-reliance in defence poten-
tial and defence capability. I do
that a number of have been
in order to increase the indigenization of
ipmentand a considerable
has been achicved in this respect.
have no doubt about it, but I want to
to point out that dependence on foreignr
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(Shri P.K. Kodiyan)

technology continues to dominate defence
poteatial and defence reduess in some
of the very vital fields, for example, our
air force.  We have been for a long time
feeling the necessity and urgency of a deep-
striking aircraft. Now,ithasbeen decided
that Jaguar will be the most sutiable air-
craft for the purpose and I do not want to
go into the various aspects of that deal,
1 would only like to know, what the Go-
vernment has done in order to develop the
indigenous capability of uciing our
own engine, our own air frame and our
own aircrafts, What has the Hindustan
Aeronautics Ltd. been doing ? It is the
biggest public sector unit under the De-
fence Ministry. The HAL has been ex-
imenting with various engines ctc,
t has been the history of hal? [ would
say theirs il[: sad history of taking the
projects with a very great enthusiasm
nnci abandoning them inthe midst, there-
by wasting crores of public money, I
would ask the hon. Minister, what has
happened to the projects like HF 24, HJE
2500, Pistol engine for Basant aircraft,
Engine development for Kiran and various
other projectsincluding GTX development.
What has happened to these projects ?
As ] have said, these projects were started
with very publicity, but these have heen
abondoned half-way. They have been
abandoned, thereby wasting more than
Rs. 83 crores of public money un these
various projects.  What were the reasons
why our designers and technicians are
not allowed, are not encouraged to con-
centrate on developing an  indigenous
engine and an in nous aircraft ? If
our screntists and technicians could deve-
“lop and shaat Aryabhatta into space, and
if w2 can have an atomic explosion in the
Rajasthan d-sert, I din't think that our
country lacks any scientific or technical
talent.

1 should charge this Govrnment, that
it has been following a pnlicy of importing,
may be out of exigency, everything
impnrtant at each and every stage-—which
is detrimental to the long term interests
of self-sufficiency. I only want to quote
here an observation which the Director
of National Aeronautics Laboratory, Dr.
8. R. Valluri had made, while addressin
“the Annual Meeting of th» Aeronautical
*Society last year, He said :

“We get an uneasy feeling that all is
not well with acronautics in India,
and that we are at cromeroads, and
unless some positive decisions are
taken now, we are likely to be
closing our option for indigenous
capability, growth and obtaining a
reasonsble degree of self-sufficiency in

about a decade from now.”
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1 want to add that various deficiencies
and&eﬁwninthcmmdm
of various proj n were pointed
out by some scientists, designers and
officers who really wanted this premier De-
fence project to succeed in meeting
the targets which the country has
set for it. I am told that the officers
who criticised the various shortcomings,
bave been victimized. Recently, I am
told that a number of officers have been

for the reason that they have
organized themselves into a trade union
in this unit.

After referring to this, I now come to
some of the problems of the employees in
the various Ii?mce sector projects. My
firend Saradish Roy had referred alread
to the Bharat Electronicsat Ghaziabad.
do not want to rcpeat what he had said.
1 only wanted to tell the hon. Minister
that because of the obstinancy of the
management therr, in not giving the em-
ployees City Compensatory Allowance at
the rate they have given to the officers,
a situation has arisen where they had
declared a lock-out, by which this con.
cern is losing Rs. 1 crore a month at
Ghaziabad. If they had accepted the
employers® demand, the total expenditure
per month would not have been more
than Rs. 72,000. The Deputy  General
Manager was mainly responsible for this
anti-worker attitudr; and becauss of his
attitude, the concern is losing about Ras. 1
crore a month, And this Deputy General
Manager was transferred from  Kanpur.
While he was in Kanpur, there was a
scrious allegation of mismanagement and
corruption against him.

I would request the hon. Minister to
look into the grievances of the workers
of BEL and redress them as early as possible,
Regarding the strike in Garden Rcach
workshop I find from the documents
which I have that the hon. Minister,
Prof. Sher Singh, asured the em
that whatever assurance has boen
by officers earlier would be fully imple-
mented. Hrshould implement this asmu-
rance.

Coming to ordnance factories, I find that
there is a serious shortage of work in &
number of factories. For example, in the
Rifie factory, Icchapore, Ordnance fmmy,
Tiruchy and small arms factory, Kanpur,
etc,, there is a shortage of work, Wherever
small arms are being manufactured, there
is a shortage of work. What steps Govern-
ment are taking to meet this shoriage ?
I would like the hon, Minister to give ns
an asurance that under no circumstan ces
the work will be given to the private sector
at the cost of these ordomnce factories.

I would like to congratulste the hon,
Migister for having decided to set  up
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Ordpance Factories Development Board.

1 would request him to incluae in the
Board the representatives of the Defence
employees.

Last year, during the discussion, I
pleaded with the hon, Minister that res-
trictions imposed on trade union rights
in some of the northern areas by the pre.
vious government and also on MES
employeesshould be  withdrawn, Today,
I am happy to note that these restrictions
have since withdrawn, But I find
that these restrictions are still continuing
in Jammu area, particularly on the MES
employees. I request the hon. Minister
and get the Tl conpemtion ot the oo

get the cooperation ¢ em-
ployees in running these factories,

it gfwvare fag wfow (8¥a).
fedt s wgw, fedwr feardde
w9 feiew g oA gw agw A
ITHT GEGT FAT §, AT 2,4 AW
W AN % o ¥ & fedey fafirex
aTew & Afew & ave g g

wx arad § fr 2w & gren aga
& aronfy § oY 9\ wraw =S & ol
woAl fedm ale § weT s
fomsAsd oF o wmifargsins
fedem & ford ool 8, o aram &
HelY W% #1 e wwfaq soar wwgar
g, ®|Y edfi=w | a@d, ww
w8t g ¥ amd § fir Aoz gl
Rz A ofedt &, f5 wfr gwa
W @Y & A g vy and &
FTeifaw w2 $ dwe 53 ¢,

‘We were subjected to aggremion by two
countries at three different time since our
independence.

OF TR 9T A gEer fean, @ @@
aifieer & grar fear, dfer & oo
O AT e AT R gwrdr g2 -
dey w1 wgr wmar & fiw fore 2w
il e o W ek
o W R e & W g
wEfde somy gel), oY P s ¥
T 7T et figar v, Wi gfrfngfen
oY awr afieeara & g F gy, g v
ot §t e wr 1 prRfedew & afd
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& g %8 & an §w o'z w7 qRwd
wTaERs

LESUR SIS I O B
reate fredt s & v fag g
m, &ifs seR  gefasiw W) B
v ¥fag G §Y ok w7 ag fequem
¥ 9o O ¥ Ch9 T & a6 )
Wk g gfadra ST R g g ?
R ¥ " AAEERTA & qE-
e gur « agt g Togm &3 3o
¥ gk geefesee oY wF wniarg-
Foe qark WY § | W § 5Y G
@k Fedy #Y qar afr @ e da
@ T & ol qgr &7 TEATHE B
At

agy Y, 1965 ¥ gEBI frer
& 8 1 fafaedy face-—wa gov
agr aga wre o qepfie €Y o
farar wam, ware gaTdY gARfaeew et
Fwghwitgd fdy wore A AT
& frer @Y 1 g agr o T, g
fre gfre T & A ot a3
sai fede w1 wrE st W@, O
am o % frg @1 W T g
gaefeda #1 aa ¥ a9 faq §, @Y 3/
fedr ot a1 QwEAw  gRAS
fafret & wiw< wrar wrfeg, afe g
et ¥ Iy gHREA faw & ?T(
ZATEr wres MfES I HTAAT ISTFS |

1965 ¥ e ¥ wred nfecn iy
¥ pafeede fear, |few et wY gawr
ar At wer | gafg & fedw fafres
g ¥ o AT W § e ag Wy
wwefade w) sowa &< 1 vl fred
fieal oo aw oY EEfosiw W7 AT A
ot §, wg gfwe o gEddE @ ar
nARE ¥ wafadw | i & WY
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(s ghame feg *faw)

A ¥ ¥ 99 W@ | AfER W
feda &t grefasia o &) o, &t arey
TR A BTH G AR | TEEHT ANE
¥ Bw Y gar g et srafier s AR
WA GEAT | A7 TS ) S qwd
LAl

7g mgaT @) 3% § fr W e e
W% WAL AN, 4 Wi NI WIS
wrea? fafwedt | ag Y sgrsmmar § s
fr ot g fagy fr Fafoedt | Afew
ug o) fas St ava 9% gt 8, w&fs
werd g & 1 o werd @ew g sl
¢, At wrg A waw o fafeed
Frqw aET 3 1§ goe wray 6
qEAT WY AT AT A g 6 o
gaTt sy A fafeed sfeas
fefasraesr § qrey geay §, o9 & fady
waHE arfes § wig ¥ o fefaw wdvew
o § o fom aeg ¥ 39 S
fegiegye Y €1 ST &, SOHT FE
fram W et &1 ¢ S A
w1 Aru faw IE) a9 aaaT 9w g,
i aamamd fag w3 &
¥g f  TaHT # QT G AT
g2 fr gy fafeed &1 v g
@ gaw e v vgr

o fafadt s s e fa s
o fgwr  wmes e § s &)
T WIS AT 6 G & WAL W7 &7
FAIA s W ) IW F ;AR
IgERT AT HaT & ? www gy
TR 1R §, rar Fway ardt v ¥ g
&xf & W 39 ¥ 718 99 ww g g
Wy mawvdRwTEmHay
qrwTaT | IW & a9 wY§ oro 3R
i g% fie T wwer Y wrdy W R
or oot &) aveiry fewar o % oy
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Y % fr? &g w frdw
fenéie v wwa xu¥ fog gw =
1 ¢ fr 9%y 9 afam adg Sara
fearf omw  dferwg @ agy Y
WA & 1 F4% LA §) FGA K &
forg sy ®1 9] gevaTe s wnfge fe
amawd I gad fg @t ww
Iqeen g 1 sTHeT fEmaiaT wrRET
37 19§ uTE wiaw q I qOEL AC
Aoy @99 & fag gE www amw
TTAW H ATHF 9 AT Giget H w90
% A1 fom & Ay FY 0F gHLAAE
fordt wret % we WAt g% & fag A%
gu Y wn & fog wrET Ffag)

A WA ¥ araw 0 o A ag
F7a7 91gaT g T grdt avet w1 AR
w4y forer gwiv §, @ wva 24 &1 Y "o Fe
qur fafer s & ararE qaniwy
w ¥ 39 B foEy gErEAy i o
sfafedis § st & ag fafagt & sars
FogrT et # fam ow TEA R
fradarafwhagadl awar g |
grar R $fafadta s renEdY IT 8y
g AT & urer faes & o f afae
WA F oM G AT IA N FAW
wdmy  {way gre § S o FT waAy
g ana guT feaw afefedee
WX drqoaw Joew o dfew wTR qud
¢ e e ¥ fg aga ow-
fifcos £ sreva § 1 fivaar grd o AT
FIAT qEATE WIC yuT N ¥ TR
o gEd du fafedt exw o g
I7 W I § wavar garaw g ond &
WY T AT e w AR 1YW W
e % frwlt awells gt § qg W
R W S ey gfaw §
ot @ oW ¥ aed wiel & dwn
& st wrew WY, Wyt €. oy feaAt
grd § forr & o fiw oo ) v war
g
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e & fufel vt 13X & fog
Tx grafew wr N e gsT
8 1811,
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Ty g wodt aw § dfew w0
g vt e o At S e A wag

¥ wgr il el §, wufaw @
w o vy A AT sE@

15'59 hrs.
[SHRI N. K, SHEJWALKAR 11 the Charr]

ot o a@ wa ¥ qfew ®
_T T T TF W TG $T0 GG
fr g wer gadw wwiduT g G
g ¥dw o fr fafed) g o1 v
ol TR AN qEE ) a1y
¢57 W7 X7 JETET W wiew whww
0N uH FO F FTC 97 Fald g
wd s R 31 Ay dww g 9w
L2l

& wEd wear §, vk qar
o vwwe @ fs faedy
AW A FEX Y1 W TR
et fr o dvph  fafed R
wWE ¥ o gw v @ § e 99
e s@ S ggh ¥ ke o war

Pl WEH ARy agm A e
feey N 4w afr frmrom wwaT d
et & s g fese A S« fearan
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Tk g w1 G g xafag
oy Wit & fog ow amg TgET W
g fear o 1w 7g i
AN N At & aoet w1 AL A
¥ wrewErE  $AATH AT Wifgy 1
oY oY wrea® gft § swarr ar wwav
FHEQ § I+ o1 & fag wrfet
& flre ¢ WRE & W ORI T KA
fear arg | waw & wod fedw
fafaez aTew & wol FTAT WTEMT g

# W7 T WTRT 99 T ¥
e § | (R §% gEW W
X ¥ fre) fr & fdw
fafifeee amge & Wix el 7 agw
& afey & amr wgar e & qg
at i Nafewn frerw ff st
wren § o fe wrawzd, 3sfme
Yo W W foE, o s
AT WRET T W § saRY
forow fFrr T & x@ feer Y
Nufore & aff v wigar ) gH
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frfodt &t wew dwwt wifig e
ot W W TN wew e
wifgg1 g wad ¥ ot g,
gk Wy e fafieav § ool qome
gt wrfgr s swal wade & Qo
g wifgg | g ¥wwT wifyg fis
g AT gEwr ¥ wTH T wwelt & ar
gt 1 feft foer o difefewr o
FLET EI99 FT IR IAT  F&
Faform Y arfr 1 KW oY
g fewg wiw wsht & @8
wnﬁtt WY AU 9y wew
Efrgmial ) AU www
i oY Jvw fawrt wF AR
T+ fog syferer dar § ot
maimt, & drw ww
wfag & ¥y yarfow v
& FRAIC vt wT aew W Ry
L]

gg??aaéﬁ
s,""m

.0 WO, AT WAl (werwyer)
awrafe oft, & wfecar awe wr ewndw
v »fagaergwrg 1 How 3 k-
R AT g e ¥ & v
g g —vwrer-AaTe Wi wrw-
g § | Wt %S Ay o afc-
arc § forr ¥ ¥ qwrow sfer o
T ol F gy ¥ 1 Fodrory Faedk i
utr Wt 22000 & FJarer £
wOr wehe goc dmfeew & o
ax woft & amer ¢ dar Frger dfire
urht whoimat 3% et e €
& v war g fie g e wftronr el
oft o wiEmEt wr frower vt &
ot wwereqy w7 | xo K ww AT R
fir ar 3% iy aweor efvar o iy gt
forr # vy wfieie o o€ § ol W
ag wfew G wr Y &qmm&
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firafer Y o o <ot ok o T W
at % o g W o o W A
%7 oY Igww ot ag W P v Fw
firke & fin e g ok & wrbwrer &
Ay Yy wre feefy of sramer Y daw frger
wTq & 1w ¥ wre seteT W Wi afy
g g o fiw ok W a1 Fraif
wWargn s qoxd N g &
e W | W T T S dJar &
W Sarffadamder 5o
fog @ xamar § w9 ¥ wrOTC-IArEy
T wEATT S ofn s WK W-
WG w1 AW 3@ R X X AF |

Fenr wr ot waTe 1 age WA Ty
T o ) wge w9 g ¥ IR
w1y ¥y P qfe wx 29 § i
FARY AGA TR GAT A AT T AT WY
qTET GO FCIT AT § 1 W WK
ot s &7 7 grawrear ¥ 1 ¥ wgw
fis ¥ &Y ar R @ st o o
afr e & ait & faag

¥ g g whoerd W § o
fra Y v wd § 1 9y e sl W
o) §18ad ¥ e Ao
ey, fafaw afafew o = Wi &
farrrr v &, Aot § vy wgk
W& arfe § | KA w7 FOe A W
Sw gt wwr § dfer kg ¥
ot fedafrrt & Sa® waew ¥ AT
frter ¢ fiv 2400 ¥Q W Ta¥
wfiew & §oray & o oY ¥ X
wrr e O & oY qw o e A X
foult Wt weg v Wt §, P W @
ot &, W wgew www § oy a9
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wrafrat ot o oW e 40
ayt o firat § wyt ¥R go werr § o
gravy §ho T X e @0 §
ute I griE & avd wed go €
wearraomweam 1

st & w19 39 =mw X oY



337 DG 1979-80 Min

[wre qed. wavgx aefi)

g
i
3
i

;
3
:
1
i

1979 of Defence 438

§ 1 worar war ¥ fe gl e
den 635 fufemn, v o 975
fufeer | v ofte  qae W
82,500 T To WIT W7 2,90,000
FO¥ %o | gurar whreer ey
3,000 W%, ITHT 29,000 $AF |
I q@t o A 4,325,000
a gl 1,096,000 1 gl
AT @AY 9,50,000, W W
3,625,000 | T w¥x gATd
wid fefmr 2, 7 A 111
el gadf fefom 17, I WY
121 | grQt wreRw fefwr 10,
feiic avid fads 5 Wik §f¥e
Y ity 1, s fis A gfe-
¥ Wrize 150 1 @Ad O
faite 1, v $ 3 fefw )
gl gfedir wiewdt e o
7 ¥ 40 et | g wTR-
¥z TTOREE 661, A ¥ 5,000 1
T Wz e 50, W & e
ae wx &Y fawrer 480
AR qre wgE AvwE Wik @
¥z faemee 605, W & w@
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[¥10 el wAgR Y]
% 75w § “fedey drewew ow
Faweiz” fay oft Taw wware ¥ fear

grag o g fo o
“It is ;bm:é mt?t I’hdi"é defence
planning has s greatly due to a
paucity of funds. Relative to the huge
defence expenditures  incurred by the
neighbouring countries, our own commit-
ment remains conuderably lower. India’s
defence expenditure has ranged between
g and 4% of its GNP. This is among
the Jowest in the world, in spite of the fact
that the country had to face external
on a number of occasions over
the past 25 years, Countries with far more
environments allocate a con-
siderably portion of their GNP's to
defence spending.  Again, in terms of the
national budget allocations., India has
allocated approximately 14 to 15% of
its_total (Gentre and States) budget towards
defence in recent years.  Pakistan, 1n
contrast, sp-nds over 50% of its total
budget or almost 8%, of its, GNP for defence.
When compared with China the contrast
is even sharper. For example, in 1974
itisestumated that China spent $17 billion
on defence while India's total expenditure
in thatycar wasa mere § 2° 4 million.

“In addition to the above, there are
large policy issues which have contributed
to the sluggishness in the pace of moderni-
sation and tothe unsatisfactory performance
of the defence R & D.”

g WA HT ST AT AR
T ’HTE‘IT |
“A realistic assessment of the interna-
national situation as it exists presently
and as it is hkely to develop over the next

decade or so must be made while ni
for defence.” planning

“Lastly, and most importantly, there is

& need for greater appreciation the

government of the potential complemen-

g . secmgbcniag the deence sector

engthening the sector,

An intensification of the inter-relationship

between the defence civilian indus-

tries will not only be in the interests

of thie country, but will also help in rein-
forcing each other.”

MARCH 21, 1979
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acronautics, electronics, computers, lasers,
nuclear - ,  Commupd
b o e BT
civil and military end-use

sectoy mdﬁfsﬁmﬁmﬁu by -
Mnit;l},d promoting this

g ¥ T frar fred wraTe o W
& sfes firere Y 3w & goar waet &
T e 9T wwar €, WYC AT gy
wfeg | doww W omw & ¥ freer
R § | o v T WY e T o
fir fedwr & forg aore wgt & s o
T § | ¥Wd WO WY OF iy
sgareqy W fewier €Y SdeT |

g v qw ¥ wmfee g
& sgfrereor & amt ¥ of aga gk
¥ wreaT ST 1 7 %@ ST A A
¢ f sfacan weft & dmifs g
Ve W § wree g, oF -
firra frfafoce & 1| & wdwn s
e e w1 wfts ¥ wies s
sftrcar sarat § fear awaem | ag W
aedt 7Y § fr gw AT wfer
SYANT T AT yArEy § e w0
™ T ¥ frg wX ) s W
T g e dw FafRr st e v g,
forawt gvamr g s dfre qrved
N [ & g ok vewr wfes
YRrE T & g e awd §, Wik we
wE@ of, &Y g I§ gHT T 4
u faeger wx we € aftw it
ufiRr 1 ST e 2w ¥ sRroe
gwh%ﬁm%mmwrm

]

W Wi & g § nfroer damw
¥ it w7 g W g o

DABHI :
Sir amnkrﬁw
sen csn-

Mr, Chairman, 8ir,
g;;iuimm.na

iy e S
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ogquntry and the in the in.
maﬂnnal uptau:tugrthe ide hg‘vgry g:g.
T o e uring countries, is

the .
bound to create direct or indirect im=
act on the defence policy of a coun-
g‘y. Therefore, India :phicm:l unomf
under-estimate geogr. compul-~
sions 4 which the nature has subject-
ed it. Despite India’s settled policy of
o rion o the werld, particularly. it
riea o world, L
countries, the Internatio-
nal situations will not move according
to a New Delhi’s calculations. Dur.ng
thig year, when we were expecting to
establish friendly relationship with
China, with whom we have a long land
border on the North, China formed an
axis with the United States of America.
This Sino-American axis is now bet-
ween the two big nations which were
traditionally known to be antagonistic
to each other, since Mao Tse Tung led
ihe Red Revolution some forty years
back. This particular Sinc-American
axis in this area, in the region North-
East of India, has created tilts in bal-
ancing of power. The wanton aggres-
gion of the Communist China against
the Communist Vietnam has created
new tensions in the region North East
of India and South East Asia, which has
only fallen short of igniting the Third
World War,

The infiltration of China’s trained re-

1s i Mizoram, Nagaland, Assam,
Manipur and in other border States in
the north eastern part of India cannot
be taken lightly. The recent complefion
of the road in Karakeram linking
China and Pakistan-occupied area In
Kashmir has created a new tension on
the north-western frontier of India. We
also cannot ignore the fact that there
is a move by America to supply Pakis-
tan sophisticated P-5 E aircraft which
is as effective as Jaguar for which we
hgve contracted a deal with UK. We
should not forget the fact that America
under the pressure of Pantagon is
f ng a new policy of giving substan-
tial grmaments to Pakistan,

If we look to the southern side of
India, there iz a long sea frontler. We
cannpt Em the fact that America,
the super power. has put a
Taian hation B mtiie iitacy

a
base in Diego Garels fnuﬁm mdlarg
ocean. In the present gituation, the na-
tional security en our coun-
g{'nnds a new deal, rly in
Year of international

We are proud of our armed forces.
haye iet this country's
mu down, to Ching that In
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1962 China roused a sense of defence
preparedness in India by giving a
crude and cruel jolt to the friend-
" Chtoa, ™D httam:g e o
Y al on nor-
thern frontier of India Since 1962.
the em is hag been laid on
ﬂod th;ation and . sel!-reiic?ice
matter o on
of defence cquipment, ol 45
countries in the world which produce
arms and India is one of the
two countries which have made an advance
in the g:-:ductim of arms and weapons
for all three departments of defence,
namely, army, air force and navy.

In the present international situation,
itis calculated that all the countries
of the world together arc investing
Rs. 1 lakhs per second for their arma-
ments, li. the circumstances I submit
that our army needs a margi on
and that our budgetary provisions should
be raised to 7 to B per cent of the GNP,

The air force and the navy have been
playing a commeundable role in the defence
of the country. Despite the fact that
modernisation and scif-relisnce in the
matter of indigenous production has been
achieved in respect of weapons for the
army, the nation carnes an  impression
that the officers orruq‘}'irg high posiucns
in the hierarchy of Air Foice are favouring
the foreign aircraft and that they are
;leétbcn y ghwamrting tzl;e production of
ndigenous aircraft. or they are dalayin
the development of indigenous aimff
They are doing it in order to favour
foreign firms to supply the aircraft.
That is an impression created, For
example, the ergine for owr Kiran
aircraflt was designed by our Fngineers
in 19f0, but it could get spproval bv the
Defence Ministry only six vears thereafier
because of the hurdles created bv the
GTRE, which is also stufled with the staff
of the ’l’ndinn air Force, This particular
clearance by the Defencr Ministrv could
not be got until after the Defence Minis-
ty already imported foreign aircraft

There is every reason to believe thatsome
of the high ranking officers in the Air
Force and in the HAL have deliberately
killed the incentive for developmen. of
indigenous air-craflt, Some of the news
pllgui and news magarines have given
a list of ex-Air Force officers representing
foreign firms who are supplving certain
fystems and components to HAL,
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[Shri Ajitsinh Dabhi]
als the 3on of the Prime Minister sud the
Szecetary racewving co I nission or i
of con nission canuot be ruled out, You
can loak at the reports which have been
padlished in various magazines,

A few months hack 1 visited the Foreign
Ministry’s office where 1 met some two
ar three senior officers, I asked from them
certain  information, When I asked
fron oue a particular information, he
sad ‘Nini' When I asked a second
officer about the same information, again
he said ‘Nint'. Then a third officer who
was standiug there also sad ‘Nini', I
asked them what this ‘Nini’ meant,
Because I knsw them, with a smile they
saud ‘Not in national wnterest’.

Behind this four-lettereq word,
‘Nini’, the Defence Ministry is shield-
ing scandals of corruption amounting
to crores of rupees which could have
been utilised for the modernisation
and indigenisation of production of
weapons for the Armed Forces.

So far as the Jaguar is concerned,
the decision of this Janata Government
to produce Jaguar under licence in
India, has at least for 15 years,
pawned the Indian expertise to pro-
duce indigenous aircraft for future
requirements. The Hindustan Aero-
nauties Officers Association has already
grilled the Defence Ministry for not
encouraging indigenisation of designs.
Al] these indicate one and only one
thing, that the bureaucracy in the
Defence Mimistry and in the HAL
which is manned by high-ranking
officers of the Air Force, have con-
nived to make the defence of the
country dependent on foreign techno-
logy. Such a dependence on foreign
countries involves great risks. Jaggu
Babu, having managed to be on the
Treasury Benches since 1847, knows
well; he has the experience of the
past...

ot wix fag wtfear (weram)
ag firg woATOME &1 ¥ AW @
g @ R B fewfag o

SHRI AJITSINH DABHI: Jaggu
Babu has heen o1 the Treasury Benches
since 1947. Therefore, he has the ex-
perience of the past. He knows well our
expe-ience in the past; he knows that the
western countries and the USA have,
Jn criteal timew, refused to give arms or
Plsinare pactr .,
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oft wef fog wtfear : sy wen
wfor ¥ 1 Y o 6 o sowoegd
WIYT %7 9% Fq T 6 |

ot oqute fog weew (Faw) @ a7
AN a1 W Wt wgew
wre I Forerar & &Y o ar w3 far
fwid 1w T WA S W)

MR. CHAIRMAN: Let him follow
fist what you are saying. He does not
fullow. r. Ajisinh Dabhi, you have
said ‘Jaggu Babu'. It is not proper.

SHRI AJITSINH DABHI: The hon.
Minster of Defence, Mr. Jaggu Babu..,
Interrupte us)

MR, C(HAMRMAN: He dces not
follow. Mr. Aptsinh Dabhi, you have
used the expression ‘Jaggu Babu'. That is
not propel,

SHRI AJITSINH DABHI: I am
sorry, Sir. 1t is only a ship of the t s
What 1 meant was hon. Minister, i
Jagpvan Ram, (Interruplivns)

MR. CHAIRMAN: He has expresed
his regeet. He did not understand,

SHRI AJITSINH DABHI: It was
only a shp of the tongue.

The Janata Party, in its manifesto,
has written that a countiy’s best defence
is the skillful management of its relations
with  foreign ies. The Forei
Ministiy, beaded by Mr, Va,payee of the
Janata Goiernment, having failed com-
pletely, our armed forces are a permanent
defence to this country, Just now one of
the Members of the Janata Party has said
that our armed forces are not intelligent.
I should say that, in spite of not pomsesaing
modern armanents and modern weapona,
our armed I‘o:;an have done creditabl
in the past, at present our a
forces 31: maintaining a high spirit.
Heartened by the fact that our armed
forces arc in fine fettle, I cannot but support
the Demands for Grants in respect of the
Ministry of Defence.

SHRI KRISHNA CHANDRA
HALDER fDurglpurJ: When will the
hon, Minister reply

MR. CHATIRMAN: There are more
than 10 speakera yet, 1 am afraid,,.
what does the Government propose? '’
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SAX  KRISHNA  CHANDRA
HALDZR: [he tine may be extended.
SHRI K.P, UNNIKRISHNAN:

This is a very inportant debate. You
extend the time.

PROF. SHER SINGH: It may con-
tororrow.

MR, CHAIRMAN: Is it the pleasure
of the House to extend the time for the
discussion ?

TH3 MINISTER OF DEFENCE
(S8HRI JAGJIVAN RAM): Till five
minutes to six, lct hon. Members speak
and at five minutes to six, I will start and
carry forward tomorrow.

MR, CHAIRMAN: Is that all right?
SOME HON. MEMBERS: Yes.

SHRI DINEN BHATTA-
CHARYA (Scrampore}: It is all right
no daabt, but oiginally you decided that
four houry’ time is allotted and now the
time is extended and on the basis of the
four hours, speakers’ time was decided.
Now you are extending the time, That
way we are becoming losers. So another
member from our Party should get the
chance,

* MR, CHAIRMAN: You are not
gorrect, The position is otherwise.

DR. SARADISH ROY (Bolpur): I
was foreed to finish in 10 minutes whereas
I should have got 15 minutes,

SHRIK.P, UNNIKRISHNAN: When
Fol extend the ti-ne.proportionately the
artics will get more time.

MR. CHAIRMAN: Iwillrequest the
hem, speakers not to take much time so
that .nice m:n"ers caa participate.

Now I call Suri Begaram Chouhan-=
not here.

Shri Baldev Singh Jasrotia.

SHRI BALDEV SINGH JASROTIA
(Jamnu): Mr. Chairman, Sir, I am
grateful to you for having given me this
oppormni;; to_speak in support of the
deminds of the D:fence Miaistry which is
very impartaat from all aspects.

Sir, it is the cardinal duty of a good
goveérinzat t» give protection to the
cauntey bth fro u external aggression an
internal disocder. This is what the people
would expect from a good government.

If yau losk at the atmosphere prevailing
oi¢ afjolning country, it gives the
fnes for us to plan the defence
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needed for the country in the present
circumstances,

Last year therc was the opening of the
Karakoram Road which links China with
Pakistan and passes through an important
portion of Jammu and Kashmir which is
now under occupation of Pakistan and
known as Azad Kashmir. This road not
only politically but from other points of
view isimportant becauseitis open throngh.
out the year and heavy tanks and heavy
machinery can ply on this road and more
s0, the Kashmir mountains which are
rich with gold, iron ore, mica and precious
stones are there and the enemy country
or the countries with which we have no

ood relationsewith the connivance of
those countries this road has been con-
structed and these countries have an eye
on this mountain wealth which belongs
to India.

Another thing. At the same time,
Tibet is being linked with the Bay of
Bengal. Thatisa knownfact. Andwith
that we will have to face our enemy on
both the seas. No doubt efforts arc
being made by our Foreign Minister for
good relations with our neighbouring
countrics. But, the things of the past
show, at least according to my estimation,
that there is no such hope in the near
future.

Last year, the Vice Defence Minister
of China said that the issue of the border
of Kashmir should be put in cold st .
This is a sufficient hint for us to know the
inner working of the mind of such a coun-
try and, more so, when this very country
is assisting Pakistan into making nuclcar
weapons.

Sir, when a neighbour has a particular
weapon we must at least have the same.
This is the fundamental principle. In view
of that, 1 request the Foreign Minister
as well as our Defence Minister for both
of whom I have the greatest regard as also
the Defence Secretary, a capable man and
the Sccretary of the Foreign Affairs Minis-
try to sit together and have a plan, I
think there should be given a deep
thought to the present circumstances that
are prmih:r around us. Very recently,
ag mention by other friends, Bangla-
desh, Saudi Arabia and Pakistan have
entered into a pact. A gainst whom that has
been entered into is very clear, We should
know this is a danger for our country.
People have not yet realised this. I fear,
even our Defence Minister has not realisd
this, and more to, whem Pakistan’s
President, Gen. Zia-Ul Haque said that
Pakistan cannot have good relations with
India unless lén;hﬁ u;:;-:l is s:l.vred. He
is also nega imla eement
which was entered into in 1971 after the
war with Pakistan. At the same time, the
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[Shri Baldev Singh Jasrotia]

Jammu and Kashmir's Chief Minister,
sayn that there should be a final solution
to K.uhmir;’r He ulhe%lasbwt ﬂ“ﬁ md
opening up of Rawalpindi-Srinagar Roa
~this is very strange. This is a signal
too, and should be sufficient for us, that
not.hinf should be spared to take note of
this. 1 fully support the demands by the
hon, Defence Minuster. I request hum
that he should take more for the
country, from thiz House, ie. for the
defence of this country to meet
this great danger all around us.
This can be done by driving the enemy
out of the country who are occupying
illegally. We have to look into this.
In this connection I may remind the
hon. Defence Minister that the high
Eocitiou in set-up of missile is being done
y the Flying Section. Same 18 the
casc with regard to radar. The postion
is same with rein.rd to the administration.
I think it is high time that there is proper
adjustment for the proper functiomng
of the Army, more especially, for the
proper functioning and efficiency of the
Air Force, they should have full faci-
lities in education, pension, ete.

So far as HAL, Bangalore is concerned,
they are the producers of Ajit and Kiran
for the benefit of the air force only. You
know that there is no market for this
outside this country. As a result the whole
of the projects too is going to remain
wdle like Baust craft of HAL, Kanpur
for want of utility and Mig of HAL,
Nasik is idle for want of support from
country of origin, I would say that they
will remain practically idle if we do not

t spares from the countries of origin.

n these circumstances, we have to take
a view, Crores of rupees are being spent
for the defence purpose in this country.
According to my humble submission, the
country is facing a at danger. So,
We have to pay special attention in this
respect. I request the hon. Minister to
have a plan after considering all the cir-
cumstances prevailing in the country.
HALs arg motll:: than enough for this
country for the present. But er
utilisation has not been done l‘:: 01:_“
though it is considered to be meant for
the benefit of the country. This requires
to be reviewed as carly as pomible,

As regards Navy, much has been said
mdl‘ln not waste my time on this.
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which is also the wealth of oug
like the hidden wealth of the mnousk
should be protected.

Mention has been made by the other
speakers and so I will not say snything
on this. Only Rs. 200 crores are 1o be
spent on Navy and as compsred to ather
two Defence Services it is much mesjre.
Much has to be done in this connection
and, I hope, the hon'ble Defence Minister
will pay due attention in this direction.

Mr, Chairman, Bir, I am of the view
that Territorial Army is meeded in this
country for the present. Some of the
earlier speakers have pleaded for expansion
of the Army, There are no two opinicns
on that account. I support the view
but for the present 1 feel that we should
pay attention to the Territorial Army
and this should be made compulsory for
some kind of services.

Sofar as missile is concerned, it is a very
important weapon and missiles frem air
to air, ground to air and air to ground are
needed but, I think, we are lacking in
ground to air missiles and special atten-
tion should be paid in this respect.

Sir, goods transport flect has to be
reviewed., The learned Minister of State
for Defence has spid something about
replacing the Dakotas, T suggest that we
should replace Packet, Avros and An 12
also. We should go in for Bufialo «f
Canada, G 222 of Italy and TU 134 of
Rumia.

MR. CHAIRMAN: Please conchde

SHRI BALDEV SINGH JASROTIA :
Lastly, Sir, I would like to say a
about the court martials which are con-

people

ducted by the Army . There
be ision for ap)

them and t iod of detention during

trial should ted the
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mit“:::l not applicable mjmdoa:ﬁ::

to 1st Jaouary, 1964.
I think they should be brought at par.
with these few words I support the
Demand of the Defence Ministry and I
conclude,

SHRI VAYALAR RAVI (CHIRA-
YINKIL) : Mr. Chairman, S8ir, I
would be rather very brief as my able
ool Sht}K.. P, Unnikrishnan, has
alren orward certain important
points, S:t of all I would like to
my confidence in the leadership of Shri
ji Ram who is heading the Defence

when Mr. Jagjivan Ram asumed this
office in early 1970 he tried to give a new
direction and a new outlook to the De.
fence Services which proved to be success-
ful, OF course, he is yet to succeed in
many of his ideas.

Sir, I will only confine to the aspect
of the welfare of the jawans because, I
think it is the most important. That
is the only reason that has provoked me
to participate in the debate. I used to
reccive many letters from the jawans of
the Air-Force, Navy as well as Army,
‘We have to sec that their service condi-
improved. That can. be impioved. only
i . t can improv y
by a deliberate attm'ﬁtmthepart of the

mie who are in the higher hierarchy.
ortunately in our Defeace Services
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which have been t and I

concerned, so

Compain it hef iy b The
int that the is .

fi hrmmnwlﬁchmmuticmimaly
would not eat. Heavy corruption is
there, The arrangement for of
food is subjected to many kinds cor-
rupt practices, The mess and other
services should be y checked. How

it is stated that inspection can be done
only after you give two months of advance
notice. What is the use ? When the
officer goes there everything is all right.
No one knows what irregularitics are
happening. What I wish to suggest is
that surprise checks should be conducted.
Senior officers responsible for these things
must make a surprise check. He should

wish to bring out two or three points,
llht};qji migh:hhave uu:e:-‘:l my cut mutiona.l

ave put them with a purpose.
would liﬂ‘tu quote the Il!lglﬂ‘ which
Babuyji gave in answer to my question,
I quote :

‘“However, in the Air Force, dis-
charge from service on comple-
tion of the initial period of ene
gagement in respect of certain
catagorics of trades has been

with  cffect from
1-12-77 since the manning
position is below go9 of the
sanctioned strength in these
trades leading to shortage of
trained manpower.

|
|
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[Skri Vayalar Ravi]

service, at the age of 35 or 40 when they
will be in a pasition to get jobs outside,
v;hnt is ut}u use of ;lln;in; then after
the age 0 or 9 or this you gi.e
the mm? that sufficient nmnbaslo
technical personnel are not availabl-.

is some wrong done somewher~,
This has to be rectified.

x7 hrs.

Now, in Kerala State, thereis no res
cruiting office for the Indian Airforce
serv ce,. Unfortunately, there wassome
clash over the recruitment arrangement in
Bangalore, In this regard, you m ght
have seen the press report also, In Madras
also, there wassome clash in the
Fecruitm 'nt anea..i Many pwpbuie ﬂ:rc
coning to m: and complaining about this.
ButI told them thatit wp::“::ts&ir on my
part to interfere in this. I avoided pur-
suing th-ir causc in this respect. But I
would reitcrate my point  thet after
conpleting 15 years of service if they want
to g> away, they should be allowed.

Ansther point I would like to make is
that there is 50 n* anomaly in the training
m&m T‘dl'e tuitslins oou.:‘:; for the
offizers and the Sa ts Corporals
at the lowest gra-i?‘i? conducted, But
when the Sargent or the Corporal goes for
training, his (anily ration is im nediately
cut aad he is losing about Rs. 150/-.
Whereas the officers all the benefits
while on training. I have reccived re-
presentations in this regard and I do not
want to go into that. [ am prepared to

‘v.'e_these representations to the hon.

Naw, in the case of married Jawans or
married \irnen, they are not allowed to
take their fanily with them., Otherwise
eg% of the expenses are to be borne by them,

ule in the cise of oficzrs they are allowed
to live with their families without any extra
expenies.  Now, Sir, 3o far as the pay-scale
is corcerned, I know that the Pay Com-
mission cannot satisfy everybody, I know
that Babaiji has himself made a valuable
arguneat before the Pay Commission that
the Ssrvicas/personnel are important. But
he could not get much for them, Well
there is still a big in the pay scales of
varioas categaries Defence personnel.
I h)pe Babuji will look into this. Some-
thing should be done to satisly the services
ersonael.

Regiwrding meoss ficility, Babuji had
said in Pathankot that there will be gne mesy
fr bith oFicars and other categaries of
porsanael. Itis yet to come true,

Y Regarding recrultment, I 4
out t‘l;lt tgzre are a lut’ n&.gerpd;
t:chiical personnel  available In ths
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country, I have reccived represemtation
stating their grievances especially from
Kerala, that :ugcimt number_of people are
not recruited from the State,

Now, a la number of engineers and
doctors are i;scdemand in the foreign coun-
trics. In countries like Oman and Kuwait
there is a demand for these techaical
E:o]:le. ou are not sending the 18018

ving vast experience and qualification
working in_your Department to
countries. It is not b the technical
personnel are not avalable to fill in their
geclaea in your Department. But it is

ause of dispute whether your children
must be sent there or they should be sent
there. Here the criterion should not be
the kinship but it should be based on ex-
perience and qualification.

Sir, we have full confidence in the capa-
city of our armed forces and jawans to
defence our nation. But, at the same time,
they must set up an example beforc the
nation ; they must be frec from corrupt
practices and they must conmder their
Juniors and j as h beings. They
should not hang on to the evil practices
which we have inherited from the Britishers,
There must be a wclcome change in their
attitude towards their juniors.

I would once again plead with the hon,
Minister that the demand for military
doctors and technical people from the
foreign countries must be met as early as
pomsible, as otherwise such assigements
will go to people from other countries.

Then, Babuji might have received a

representation from the Tiruchi Ovdmance
Factory employees. Somescven employecs
have n suspended there. They have
perhaps met the hon. Minister also. ibem is
one Mr. Pandayan, G meral Manager there.
I do not want to say anything about his past
here, but T must say that the charges levelled
against these people are filmsy. The
reason for their suspension is that they
ipped Goddess of Velankanni. Shri
Bala Pajanor is also very much sore about
it. The hon. Minister may kindly go into
this matter and find out why these people
have been suspended,

:

Lastly, Sir, there is one Sainik school in
my constituency. I understand that there
has been no revision for them in their pay
for a long time, or since they "
teachers, They have been there for thirty
years. Then, the hon. Minister once told me
that he would give clam IV employees the
minimum salary of & ) t servant,
May txme.wt wo:ll':aﬁ“aﬂly“ has yet to
cOme
hon Misister to allet some funds the
budget for the Sainlk so thy
these grievances are and ‘these

|
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¥ garr § Fr afwi & § s-3-
4 Wi SR0 wY, N QW w776,
TEETT AYT T €1 S50 GRET qH
®T % 9Fi 9T aCERr AT wfgh o
wifs @ 7 ¥ wed wEA Arwn

war T ¥, wT Iuwy gl ol
ON g, ag ¥ A w1 ¥ W
qF BT AA-fie awa Gl
W AT ¥ 1 IR wn R ET waw]
ot fawar § 1| o IEWY ga A
§ | vz Qs W G &, i
© wwar §, fas gawt & e gy
t 5 g 0N gO-wi2 ¥ wmr it
arerr, siglr ¥ fiefe off @
aweT, v ¥ e aff s T )
afer wgt aw qE-wwr w1 AW g,
AT war o ARG ¥ W g
T X wyawar

wpure ¥ wairg 3 ot Wt gt

!
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NAIFT (T ot | oy ow g §
fe oY famr war wergwrT afufy wt
feand w2, W & W FWT RO
a1 ¥ wwt W fewdr

Tz v wrard 1 F wwwAT g
fe g 3% e & wrow § (frow
o faegw w1 foer sl w,
waifs ag Fw< 9gaT &, S F Iy
T Y ITAr § AT gEfaw TR
FEHT qATARY ®AT QAT 0

T & §¥ qUd AEEr ¥ w6 af
8, @ TR fererd frw o< g 7

qETT w0 T femw (ewrd Wy
Y AT FA9 IT WO WY SWHT, W
AWST, TRAfE w0 W/, W
g ot e @
T %Y G|

% ¥o FArw AT Wt ot &
wAT WIgwrg | AW wrer § fr ag
WO WA ¥ I T AT 4w FT
w4t

1. Is there any scheme formulated
Gnm:m:’nttuublorbtbeum
discipli you manpower
mdrftllmﬁm thenfkrmy inmdn
para military force as recommend-
ed by the Third Pay Commimsion?

2. What action is proposed to be
taken by Governinent to rentove
th equities on
officers of fhe Defcnce Services
in relation to LA.S. and other
Class I Services in  respect of
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8. Isit a fact that the announcement
of the Defence Munister

to utlise the talents of

semor retired officers of  the
Defence Services and to ensure
that the differential in sion
in favour of the Delence Services
on account of their early retire-
ment has been very enthusiasti-
cally received in the Defence
Services ?

AN e wA AR L
T IO 97 T QA ¥ T & 7
Feomewmr g e g ae & WY
e w1 qfifsr s o

£ weat & v ¥ oy A
At w1 awdT F@T g

oft gt wx (wmrer) - Ewmf
g, fedw fafecdy A fewigw =t
B w9 F) Amda wo wifgn, e
B0 #Y ToT FF A AW § M IFF AR
¥ gw 1 fafa e wifge o Fw &
A Fw s wrw wraAy weew, o A
T g, N R d—ag feha o< ey
wes faare @ @ §—a) gA faug
v ST R IR AR ¥
ifee @ =fgg ofic 3o € wn
& wafeow woery e @z o
WA TRy |

wrx ek faw wwaer gfa ov
oy o awdy §, afew wg wrawry o
wafeEt 9T s wRT A wEE)
Fafrad@t g e f Y e &
A g & fr feda fafesht & g3
gxfa ¥, Wi ag Feas frar wrew,
wrf wft ff wh 7€ § | For Al
# gt wrd, qaﬁvmﬂ'lziwam
da= YA Y, I e o @@
arer & T ¥ 1 o g S 9,
o waeelt Y awft § 1 &few e
& wred ¥ et & g € orodt ey
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W ¥ e widw wrfeedy oy 8 fe
AT AT [T & O ey ), ek
Y aeeTs wv8 @, O o
o wuR aew ¥ oft gw wifwr & @
we wify &1 waew ag ¢ fe gl
s arferdt o fede oferdt wr o
ag o § fie g W amgd § Wic
wwa & forg ot & e oy @ &
wawar § fe ag arom faegw waa &
Tt w1 fagra wfe &1 fow oW
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MR CHAIRMAN : The Hon Defence
Minster

THE DEPUTY PRIME MINISTFR
AND MINISTER OF DEFFNCE (SHRI
JAGJIVAN RAM) 1 am thankful to the
Members of the Hous for participating
m the debate on Defence Budget I am
thankful to them for keeping the debate at
a highlevel Difence 15 a subjeet which
should rcmain above all Paity  considera-
tions and 1t 1s generally the maturity of the
nation which has been reflected here 1n the
Touse duning this debate, that Defence 1s the
concetn of all Parties, and partv conmdera-
tions should not be biought into this

While conuidaing the difence of any
couniry, the wination not only n that
country and not only on the bordar but
the world situation as a wholt has to be
tiken into conmideration  Several Members
have thrown hight on this aspect of the
defence of the rountry

I will hnefly mention that India siands
for pewce Porhaps India 18 the  only
countty 1n the world that at no time has
gone out of the border with sword ind firc
to subjugate any other countty We will
dlways tiv to mamiain that recnd  India
1% Not an expanuomst countiv India
does not belitve 1n aggression We will
strive our best for peece m the world  we
will strive our best to mamtain fiendly
telaimos with  all our naghteounng
countrits  But at the same tume, we will
have 1o herp adequate prereredners n
order to meet any contingency when the
honour of the country and 1ts secunity are
chalieneed  That 1r the general aprioach
of the Defence Mimistry

As I have smd we will continue the
debate tomorrow, and I will co into all the
aspects tomarrow

MR CHAIRMAN * The House stands
1ljourned 61111 0o AM tomorrow.

The Toh Sabka then adjowred wll  Flipen
of the Clock on Wednesday, Alorih 28,
1979/Chastra 7, 1901 (Saka)





